Fifth Lok Sabha
XIll Session ((17/02/1975 to 09/05/1975)
LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, February 17, 1975/Magha 28, 1896 (Saka)

No. 453

1227 PM.
1. President’s Address—Laid on the Table

- Secretary-General laid on the Table a copy of the President’s Address
_f;o both Houses of Parliament assembled together on the 17th February,
£975.

2. Obituary References

The Speaker made references to the passing away of (1) Shri Lalit
Narayan Mishra, who was a sitting Member of Lok Sabha and the Minister
.. of Railways; Shri Partap Singh, who was a sitting Member of Lok Sabha;
# and (2) Shri Tekur Subramanyam, who was a Member of the First, Second
and Third Lok Sabha; Shri Hira ‘Lal Shastri, who was a Member of the
~onstituent Assembly and the Second Lok Sabha, Shri Shankarrao Deo,
who was a Member of the Constituent Assembly and Provisional Parlia-
. ment; Shri Omeo Kumar Das, who was a Member of the Constituent
jfAssembly, Shri Krishnapal Singh, who was a Member of the Third Lok
Sabha; and Shri M. J. Jamal Moideen, who was a Member of the Central
\Leglslatlve Assembly.

Thereafter, Members stood in silence for a short whxle as a mark of
respect,

1247 PM.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 28th February, 1975).

S. L. SHAKDHER,
Secretary-General.



LOK SABHA

‘BULLETIN—PART I
“(Bfief Record of Proceedings)

Tuesday, February 18, 1975Magha 29, 1896 (Saka)

No. 454

1 AM.
1. Oath or Affirmation ,

Shri Sharad Yadav made and subscribed the affirmation in iiindi and
took his seat in the House.

2. Obituary References

The Speaker madg,,feferences to the passing away of (1) Shri Debendra
Nath Mahata, who was a sitting Member of Lok Sabha; .and.(2) Shri
Ramesh Chandra Vyas, who was a Member of the Second and Fourth Lok

Sabha, '
Thereafter, Members stood in silence for a short while as a mark of
respect.
3. Starred Questions

Starred Questions Nos. 1, 2, 4, 6 and 7 were orally answered. Replies
to remaining questions were laid on the Table.

4. Unstarred Questions

Replies to Unstarred Questions
157—200 were laid on the Table.

Nos. 1-—112, 114—150, 152—155 and

5. Adjournment Motion

The Speaker gave his consent to the moving of adjournment motion
given- notice of by Shri Madhu Limaye regarding the total failure of the
Government to solve the mystery of the Samastipur bomb case even
after a lapse of one and a half month and the inordinate delay in setting
up a commission of inquiry for which a universal demand was made

immediately after the death of Shri L. N, Mishra.

Shri Madhu Limaye then asked for leave of the House to the moving
of the motion. On objection being taken, the Speaker asked those
Members who were in favour of leave being granted to rise in their
places. As not less than fifty Members rose, the Speaker informed the
House that the leave was granted and directed that the motion be taken

up at 4 P.M.
[P.T.O.



6. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Ordinances (Hindi and English
versions) issued by the President under provisions of article
123(2) (a) of the Constitution:—

(i) The Press Council (Second Amendment) Ordinance, 1974,
(No. 14 of 1974) promulgated by the President 6n the 27th
December, 1974.

(ii) The Indian Tariff (Amendment) Ordinance, 1974, (No. 15 of
1974) promulgated by the President on the 28th December,
1974.

(iii) The Trust Laws (Amendment) Ordinance, 1875, (No. 1 of
1975) promulgated by the President on the 7th January, 1975.

(iv) The North-Eastern Areas (Reorganisation) Amendment Ordi-
nance; 1975, (No. 2 of 1975) promulgated by the President on
the 20th January, 1975. .

(v) The Air Force and Army Laws (Amendment) Ordinance, 1975,

(No. 3 of 1975) promulgated by the President on the 25th
- January, 1975.

(2) An -explanatory statement (Hindi and English versions) giving
reasens for immediate legislation by the Indian Tariff (Amend-
ment) Ordinance, 1974, under rule 71(2) of the Rules of Pro-
cedure and Conduct of Business in Lok Sabha.

(3) A statement (Hindi and English versions) indicating the result
of the Central Government Market Borrowing in December,
1974.

(4) A copy each of the following Notifications (Hindi and English

versions) under section 38 of the Central Excises and Salt,
Act, 1944:—

(i) The Central Excise (Second Amendment) Rules, 1975, pub-
lished in Notification No. G.SR. 102 in Gazette of India
dated the 25th January, 1975.

(ii) The Central Excise (First Amendment) Rules, 1975, pub-
lished in Notification No. G.S.R. 14(E) in Gazette of India
dated the 25th January, 1975.

(iii) The Central Excise (Third Amendment) Rules, 1975, pub-
lished in Notification No. G.S.R. 14(E) in Gazette of India
dated the 21st January, 1975.

(5) A copy of the Central Sales Tax (Registration and Turnover)
(Secgnd Amendment) Rules, 1974 (Hindi and English versions)
published in Notification No. G.S.R. 699-700(E) in Gazette of
India dated the 27th December, 1974, under sub-section (2)
of section 13 of the Central Sales Tax Act, 1956.

6 A copy each of the following Notification (Hindi and English
versions) under section 159 of the Customs Act, 1962:—

(i) GSR. 695(E) published in Gazette of India dated the 24th
cI?ecember, 1974, together with an explanatory memoran-
um.

(ii) S.0. 744(E) published in Gazette of India dated the 3list
December, 1974 together with an explanatory memorandum.
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(iii) G.S.R. 1(E), published in Gazette of India dated the 1st
: January, 1975 together with an explanatory memorandum.

“ (iv) GSR. 18(E) published in Gazette of India dated the 24th
~January, 1975 together with an explanatory memorandum.

(v) G.SR. 48(E) published in Gazette of India dated the 12th
February, 1975, together with an explanatory memorandum.

(1)* A copy each of the following Notifications (Hindi and English
versions) issued under the Central Excise Rules, 1944:—

(i) G.S.R. 698(E) published in Gazette of India dated the 26th
December, 1974, together with an explanatory memorandum.

(ii) G.S.R. 2(E) published in Gazette of India dated the 2nd
January, 1975, together with an explanatory memorandum.

(8) A copy of the Delhi Sales Tax (Ninth Amendment) Rules, 1974

(Hindi and English versions) published in Notification No.

F. 4(25)|70-Fin.(G) in Delhi Gazetite dated the.12th Decem-

ber, 1974, under sub-section (4) of section 26 of the Bengal

-Finance ‘(Sales Tax) Act, 1941 as in .force . in the Union terri-
tory of Delhi.

(9) A copy of the Gujarat Sales Tax (Fourth Amendment ) Rules,
1974 (Hindi and English versions) published in Notification
No. (GHN 306) GSR 1074/(14)—TH in Gujarat Government
Gazette dated the 13th December, 1974, under sub-section (5)
of section 86 of the Gujarat Sales. Tax Act, 1969 read with
clause (c)(iii) of the Proclamation dated the 9th February,
1974 issued by the President in relation to the State of Gujarat.

(10) A copy of Notification No. (GHN 302) GST 1074{S. (49)-
(35)TH (Hindi and English versions) published in Gujarat
Government Gazette dated the 2nd December, 1974, making
certain amendment to Notification No. (GHN 627) GST
1070|(S. 49)-TH dated the 29th April 1970, under sub-section
(3) of section 49 of the Gujarat Sales Tax Act, 1969 read with
clause (c) (iii) of the Proclamation dated the 8th February,
1974, issued by the President in relation to the = State of
Gujarat.

(11) A statement regarding collision between 43 UP Darjeeling
Mail and Habra Local EMU train at Ultadanda station of the
Eastern Railway on the 29th January, 1975.

(12) A copy of the President’s Order dated the 23rd December,
1974, (Hindi and English versions) issued under clause (1) of
article 359 of the Constitution, published in Notification No.
G.SR. 694(E) in Gazette of India dated the 23rd December,
1974, under clause (3) of the said article.

(13) (i) A copy of the Report of the Commitiee on the Status o b
Women in India—Volumes I to IV.

(i) A copy of the Summary of recommendations made in the
port of the Committee on the Status of Women in India (Hindi
version). '

(ili) A statement (Hindi and English versions) explaining the
reasons for not laying simultaneously the Hindi version of the
Report mentioned at (i) above.

[P.T.O.



7. Assent to Bills «
i) Secretary-General laid on the Table following nine Bills passed
by gx)e Housesrzf Parliament during the last session and assented to:—
(1) The East Punjab Urban Rent Restriction Act (Extension to
Chandigarh) Bill, 1974,
(2) The Delhi Municipal Corporation (Amendment) Bill, 1974.
(3) The Repealing and Amending Bill, 1974. .
(4) The Punjab Municipal (Chandigarh Amendment) Bill, 1974,

(5) The Working Journalists (Conditions of Service) and Miscella-
neous Provisions (Amendment) Bill, 1974. '

(6) The Appropriation (No. 4) Bill, 1974.

(7) The Gujarat Appropriation (No. 3) Bill, 1974

(8) The Gujarat Appropriation (No, 4) Bill, 1974.

(9) The Pondicherry Appropriation (No. 2) Bill, 1874.

(i) Secretary-General also laid on the Table copies, duly authenti-

cated by the Secretary-General of Rajya Sabha, of the following seven
Bills passed by the Houses of Parliament during the last session and
assented to:—

(1) The Indian Works of Defence (Amendment) Bill, 1974.

(2) The Reserve Bank of India (Amendment) Bill, 1974.

(3) The Conservation of Foreign Exchange and Prevention of
Smuggling Activities Bill, 1974.

(4) The Navy (Amendment) Bill, 1974.
(5) The Sick Textile Undertakings (Nationalisation) Bill, 1%
(6) The Representation of the People (Amendment) Bill, 1974.

(7) The Salaries and Allowances of Members of Parliament
(Amendment) Bill, 1974,

‘8. Announcement by Speaker

The Speaker made an announcement regarding celebrations to be
organised to mark the 25th Anniversary of the Constitution and Parlia-
ment. : -

9. Calling Attention

Shri H. N. Mukerjee called the attention of the Minister of External
Affairs to the reported resumption of arms supply by U.S.A. to Pakistan.

The Minister of External Affairs made a statement in regard thereto.
10. Matter under Rule 377

Shri Sharad Yadav raised matter reganding the reported beating of a
Harijan to death by the police in Sagar district of Mgg;lya Prades%

(Lok Sabha edjourned at 1.25 P.M. and re-assembled at 2.35 P.M:):
11. Goverament Bill—Passed
The Indian Tariff (Amendment) Bill, 1974

The motion for consideration of the Bill , . _
nath Pratap Singh. e Bill was moved by Shri Vishwa



The following Members took pait in the debate.—
(1) Shri Dinesh Joarder.
(2) Shri S. M. Banerjee.
(3) Shri R. V. Bade
(4) Shri - E.rasmo de Sequeira
Shn Vlshwanath Pratap Singh replied to the debate.
The motlon for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.
.. Clause 2"was ‘adopted, as amende 1.
An amendment for insertivn o: -..w Clause o we. adopted.
"New Clause 3-was adopted,
"CI‘&&@*I“&M the Enacting Formula were adopted, as amended.
" Phe Yiong Title was also adopted.

* The motion that the Bill; as amended, be passed was moved by Shri
Vishwanath Pratap Singh.,

The motion was-adopted and the Bill, as amended, was passed.
12. Government Bill—Under Censideration
The Tobacco Board Bill, 1974
The motion for consideration of the Bill was moved by Shri Vishwa-
nath Pratap Singh.
The following Members took part in the debate:—
(1) Shri S. N. Singh
(2) Shri P. Narasimha Reddy (Sp<ech unfinished).
The discussion was interrupted by Adjournment Motion.

13. Adjournment Motion
At 4 P.M. Shri Madhu Limaye moved the following motion:—
“That the House do now adjourn.”
The following Members took part in the debate:—
(1) Shri H. K. L. Bhagat
(2) Shri Jyotirmoy Bosu.
(3) Shri N. K. P. Salve
(4) Shri Bhogendra Jha
(5) Shri B. R. Bhagat
(6) Shri Atal Bihari Vajpayee
(7) Shri Shankar Dayal Singh
(8) Shri Era Sezhiyan
(9) Shri Narain Chand Parashar
(10) Shri Shyamnandan Mishra
(11) Shri Hari Kishore Singh
(12) Shri Janeshwar Misra
(13) Shri Jagannath Mishra
(14) Shri P. G. Mavalankar
(15) Shri K. Brahmananda Reddy
[P.T.O.



Shri Madhu Limaye replied to the debate, s S
The motion was negatived.
14, Government Bill—Under Consideration
The Tobacco Board Bill, 1974
Discussion on the motion for consideration of the Bill was fesumed.

Shri P. Narasimha Reddy resumed his speech. His speech was not
concluded. '

10.23 P.M.
(Lok Sabha adjourned till 11 AM. on Wednesday, the 19th Fgbruary,

Y

1975).

CORRIGENDUM
In Bulletin Part I, dated February 17, 1975—
Last line, for “28th February” read “18th February”,

it

6
MOTPNNL_T.S 12187 1.8, _18.9.75__




LOK SABHA

BULLETIN—PART 1
. [Brief Record of Proceedings]

. Wednesday, February 19, 1975/Magha 30, 1896 (Saka)
Ne. 455

11,01 A M,
1. Obituary Reference

The Speaker made a reference to the passing away of Shri Ku. Sivap-
praghassan, who was a Member of the Third Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark of
respect. ‘

2. Starred Questions

Starred Questions Nos. 21—23 and 25 were orally answered. Replies
to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 201—224, 226-—242, 244—367
and 369—400 were laid on the Table.

4. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the All India
Services Act, 1951:—

*(i) The Indian Administrative Service (Pay) Twenty-fourth
Amendment Rules, 1974, published in Notification No.
G.S.R. 1260 in Gazette of India dated the 30th November,
1974.

*(ii) The Indian Police Service (Pay) Seventh Amendment
Rules, 1974 published in Notification No. G.S.R. 1261 in
Gazette of India dated the 30th November, 1974.

*(iii) The Indian Forest Service (Pay) Third Amendment Rules.
1974 published in Notification No. G.S.R. 1262 in Gazette
of India dated the 30th November, 1974.

*The notiﬁcatioﬁ; were previously laid on the Table on the 11th
December, 1974 and were re-laid under Rule 234(3) of the Rule of Pro-
cedure.

[P.T.O.



**(iv) The Indian Administrative Service (Fixation of Cadre
Strength) Twenty-fourth Amendment Regulations, 1974,
published in Notification No. G-S.R. 1299 in Gazette of
India dated the 7th December, 1974,

**(v) The Indian Administrative Service (Pay) Twenty-third
Amendment Rules, 1974, published in Notification No.
G.S.R. 1300 in Gazette of India dated the 7th December,
1974. .

(2) (a) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the All India
Services Act, 1951:— -

(i) The All India Services (Provident Fund) Second Amend-
ment Rules, 1974, published in Notification No. G.S.R.
1317 in Gazette of India dated the 14th December, 1974

(ii) The Indian Administrative Service (Recruitment) Scconc‘
Amendment Rules, 1974, published in Notification No.
G.SR. 11 in Gazette of India dated the 11th January,
1975.

(iii) The Indian Police Service (Seniority of Special Recruits)
Amendment Regulations, 1974, published in Notification
No. GS.R. 12 in Gazette of India dated the 11th January,
1975.

(iv) The Indian Police Service (Recruitment) Second Amend-
ment Rules, 1974, published in Notification No- G.S.R. 13
in Gazette of India dated the 11th January, 1975.

(v) The All India Services (Remittances into and payments
from Provident and Family Pension Funds) Amendment
Rules, 1975, published in Notification No, G.S.R. 38 in
Gazette of India dated the 18th January,K 1975.

(vi) The All India Services (Leave) Amendment Rules, 1975,
published in Notification No. G.S.R. 39 in Gazette of India
dated the 18th January, 1975.

(vii) The All India Services (Medical Attendance) Amendment
Rules, 1975, published in Notification No. G.S.R. 40 in
Gazette of India dated the 18th January, 1975.

(viii) The All India Services (Provident Fund) Amendment
Rules, 1975, published in Notification No, G.S.R. 41 in
Gazette of India dated the 18th January, 1975.

(ix) The Al India Services (Travelling Allowances) Amend-
ment Rules, 1975, published in Notification No. G.S.R. 42
in Gazette of India dated the 18th January, 1975,

**The notifications were previously laid vn the Table on the 20th

D:icember, 1974 and were re-laid under Rule 234(2) of the Rules of Pro-
cedure.
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(x) The All India Services (Conditions of Services—Residuary
Matters) Amendment Rules, 1975, published in Notifica-
tion No. G.S.R. 43 in Gazette of India dated the 18th Janu-
ary, 1975.

(xi) The Indian Administrative Service (Probation) Amend-
ment Rules, 1975, published in Notification No, G.S.R. 44
in Gazette of India dated the 18th January, 1975.

(xii) The All India Services (Confidential Rolls) Amendment
Rules, 1975, published in Notification No. G.S.R. 45 in
Gazette of India dated the 18th January, 1975.

(xiii) The All India Services (Compensatory Allowance)
Amendment Rules, 1975, published in Notification No-
G.S.R. 46 in Gazette of India dated the 18th January,
1975.

(xiv) The All India Services (Death-cum-Retirement Benefits)
Amendment Rules, 1975, published in Notification No.
G.S.R. 47 in Gazette of India dated the 18th January, 1975.

(xv) The Indian Administrative Service (Pay) Second Amend-
ment_Rules, 1975, published in Notification No. G.SR.
48 in Gazette of India dated the 18th January, 1975.

(xvi) The Indian Administrative Service (Regulation of Senio-
rity) Amendment Rules, 1975, published in Notification
No. G.S.R. 49 in Gazette of India dated the 18th January,

1975.

(xvii) The Indian Police Service (Cadre) Amendment Rules,
1975, published in Notification No. G.S.R. 50 in Gazette
of India dated the 18th January, 1975.

(xviii) The Indian Police Service (Pay) Amendment Rules,
1975, published in Notification No. G.S.R. 51 in Gazette
of India dated the 18th January, 1975.

(xix) The Indian Police Service (Uniform) Amendment Rules,
1975, published in Notification No. G.SR. 52 in Gazette

of India dated the 18th January, 1975.

(xx) The Indian Police Service ( Probation) Amendment Rules,
1974, published in Notification No. G.S.R. 53 in Gazette of
India dated the 18th January, 1975.

(xxi) The Indian Administrative Service (Seniority of Special
Recruits) Amendment Regulations, 1975, published in No-
tification No. G.S.R. 54 in Gazette of India dated the 18th
January, 1975.

(xxii) The Indian Police Service (Regulation of Seniority)
Amendment Rules, 1975, published in Notification No.
G.SR. 55 in Gazette of India dated the 18th January.

1975.
[P.T.O.



(xxiii) The Indian Administrative Service (Cadre) Fourth
Amendment Rules, 1975, published in Notification No.
G.SR. 56 in Gazette of India dated the 18th January, 1975.

(xxiv) The Indian Forest Service (Pay) Amendment Rules,
1975, published in Notification No. G.S.R. 136 in Gazette
of India dated the 1st February, 1975.

(xxv) The Indian Police Service (Uniform) Second Amend-
ment Rules, 1975, published in Notification No. G.S.R. 137
in Gazette of India dated the 1st February, 1975.

(b) A copy of the Ministers’ (Allowances, Medical Treatment and
Other Privileges) Second Amendment Rules, 1974 (Hindi
and English versions) published in Notification No- G.S.R.
693 (E) in Gazette of India dated the 23rd December, 1974,
under sub-section (2) of section 11 of the Salaries and Allow-
ances of Ministers Act, 1952,

(3) A copy each of the following papers (Hindi and English versions)
under sub-section (1) of section 619A of the Companies Act,
1956:—

(i) Review by the Government on the working of the Hindustan
Photo Films, Indu Nagar, Ootacamund, for the year ended
31st March, 1974,

(ii) Annual Report of the Hindustan Photo Films, Indu Nagar,
Ootacamund, for the year ended 31st March, 1974 along
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(4) A copy of the Tyres and Tubes (Movement Control) Amendment
Order, 1974 (Hindi and English versions) published in Notifi-
cation No. S.0. 736(F) in Gazette of India dated the 27th
December, 1974 under sub-section (6) of section 3 of the
Essential Commodities Act, 1955.

(5) A copy of the Interest-tax Rules, 1974 (Hindi and English
versions) published in Notification No. S.0. 740(E) in Gazette
of India dated the 30th December, 1974, under sub-section
(4) of section 27 of the Interest-tax Act, 1974.

(6) A copy of the Gift-tax (Amendment) Rules, 1974 (Hindi and
English versions) published in Notification No. S.0. 727(E)
in Gazette of India dated the 19th December, 1974, under sub-
section (4) of section 46 of the Gift-tax Act, 1958.

(7) A copy each of the following Notifications (Hindi and English
versions) under section 296 of the Income-tax Act, 1961:—

(i) The Income-tax (Sixth Amendment) Rules, 1974 published in

Notification No. S.0. 725(E) in Gazette of India dated the
19th December, 1974.

4



(i) The Income-tax (Certificate Proceedin s) (Amendment
Rules, 1974, published in Notification Ng, S.O(. 738(}3)%3
Gazette of India dated the 30th December, 1974.

(ii1) 'I'he.Incqme-tax (Amendment) Rules, 1975, published in
Notification No. S.0. 25(E) in Gazette of India dated the
10th January, 1975.

8 A.copy of Notiiication No. G.S.R. 181 (Hindi and English ver-
* sions) published in Gazette of India dated the 8th February,
1975, under section 159 of the Customs Act, 1962,

(9) A copy of the Companies (Profits) Surtax (Amendment) Rules,
1974 (Hindi and English versions) published in Notification
No. SO, 728(E) in Gazette of India dated the 19th Decem-
ber, 1974, under sub-section (3) of section 25 of the Com-
panies (Profits) Surtax Act, 1964.

(10) A copy each of the following Notifications (Hindi and English
versions) under sub-section (4) of section 46 of the Wealth-tax
Act, 1957 —

(i) The Wealth-tax (Third Amendment) Rules, 1974, published in
Notification No. S.0. 726(E) in Gazette of India dated the
19th December, 1974. -

(ii) The Wealth-tax (Fourth Amendment) Rules, 1974, published
in Notification No. S.0, 739(E) in Gazette of India dated the
30th December, 1974.

(11) A copy each of the following Notifications (Hindi and English
versions) issued under the Central Excise Rules, 1944:—

(i) G.S.R. 105 published in Gazette of India dated the 25th Janu-
ary, 1975 together with an explanatory memorandum.

(ii) G.S.R. 42(E) published in Gazette of India dated the 3rd Feb-
ruary, 1975 together with an explanatory memorandum.

(12) A copy each of the following Notifications (Hindi and English
versions) under sub-section (5) of section 7 of the Indian Tele-
graph Act, 1885:—

(i) The Indian Telegraph (Twelfth Amendment) Rules, 1974,
published in Notification No. G.S.R. 1341 in Gazette of
India dated the 14th December, 1974.

(ii) The Indian Telegraph (Thirteenth Amendment) Rules, 1974,
published in Notification No. G.S.R. 1396 in Gazette of India
dated the 28th December, 1974.

(13) A copy of the Profit and Loss Accounts and Balance Sheet (Qn
accrual basis) of the Tele-communication Branch of the Indian
Posts and Telegraphs Department for the year 1972-73 (Hindi
and English versions).

[P.T.O.



5. Repost of Commiitee on Private Members’ Bills and Resolutions

Shri G. G. Swell presented the Fiftieth Report of the Committee on
Private Members’ Bills and Resolutions.

6. Motion Regarding Report of Joint Committee—Extension of Time
Shri K. Suryanarayana moved the following motion:—

“That this House do further extend upto the first day of the second
week of the next Monsoon Session (1975), the time for the pre-
sentation of the Report of the Joint Committee on the Bill fur~
ther to amend the Industrial Development Bank of India Act,
1964, the Reserve Bank of India Act, 1934, the Industrial
Finance Corporation Act, 1948, the State Financial Corpora-
tion Act, 1951, the Life Insurance Corporation Act, 1956 and
the Unit Trust of India Act, 1963.”

The motion was adopted.
7. Matter Under Rule 377

Shri Shankar Dayal Singh raised matter regarding the reported serious
situation arising out of dwindling coal stocks with the Railways.

(Lok Sabha adjourned at 1.25 P.M. and re-assembled at 2.35 P.M.)
8. Discussion Under Rule 193

Shri Jyotirmoy Bosu raised a discussion on the reported unabated police
atrocities in the Jama Masjid area in Delhi which have resulted in the deaths
of many persons belonging to the minority community and virtual paralysis
of day to day life.

The following Members took part in the debate:—

(1) Shri Arjun Sethi

.(2) Shri Ebrahim Sulaiman Sait
(3) Shrimati Subhadra Joshi
(4) Shri Atal Bihari Vajpayee
(5) Shri H. K. L. Bhagat

(6) Maulana Ishaque Sambhali
(7) Shri T. Sohan Lal

(8) Shri Era Sezhiyan

(9) Shri S. A. Shamim

(10) Shri Janeshwar Misra
(11) Shri Samar Guha
(12) Shri Shyamnandan Mishra

, (13) Shri S. M. Banerjee.

Shri K. Brahmananda Reddy replied to the discussion.
The discussion was concluded.

7.35 PM.
(Lok Sabha adjourned till 11 AM. on Thursday, the 20th February, 1975).

S. L. SHAKDHER,
Secretary-General.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, February 20, 1975/Phalguna 1, 1896 . (Saka)

'NO. 456
11.02 AM. -
1. Starred Questions

Starred Questions Nos, 42—45 were orally answered. Replies to
Starred Questions Nos. 41 and 47—60 were laid on the Table.

2. Unstarred Questions .

Replies to Unstarred Questions Nos. 401—432, 435—-448, 450—457,
459—561, 563—566, 568—594 and 596—600 were laid on the Table,

Statements by the Deputy Minister of Steel and Mines (i) correcting
the reply given on the 5th December, 1974 to Unstarred Question No.
3326 regarding accumulation of manganese ore and (ii) giving reasons
for delay in correcting the reply were also laid on the Table.

. 3. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Merchant Shipping (Crew Accommodation
Amendment Rules, 1974 (Hindi and E(:nglish versions) t;:xb)-
lished in Notification No. G.S.R. 1390 in Gazette of India dated
the 28th December, 1974, under sub-section (3) of section 458
of the Merchant Shipping Act, 1958,

(2) A copy each of the following papers (Hindi and English
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(i) Review by the Government on the working of the Cochin
Shipyard Limited, Cochin, for the year 1973-74. .

(ii) Annual Report of the Cochin Shipyard Limited. Cochin for
the year 1973-74 along with the Audited Accounts ang the
comments of the Comptroller and Auditor General thereon.

(3) A copy of the Annual Accounts (Hindi and English versions)
of the Kandla Port Trust for the year 1972-73 and the Audit
Report thereon, under sub-section (2) of section 103 of the
Major Port Trusts Act, 1963,

P.T.O.
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{4) A copy each of the following Notifications (Hindi and Englisl.
versions) under sub-section (1) of section 28 of the Mines
and Minerals (Regulation and Development) Act, 1957:—

(i) The Mineral Concession (Fourth Amendment) Rules, 1974,
published in Notification No. G.S.R. 1331 in Gazette of India

dated the 14th December, 1974.

(ii) The Mineral Concession (Thirq Amendment) Rules, 1974,
published in Notification No. G.S.R. 1332 in Gazette of India
dated the 14th December, 1974

(iii) The Mineral Concession (Second Amendment) Rules, 1974,
published in Notification No. G.S.R. 1333 in Gazette of India
dated the 14th December, 1974.

(iv) S.O. 125 published in Gazette of India dated the 1lth
January, 1975,

(5) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 7TA of the Coal Mines Provident
Fund, Family Pension and Bonus, Schemes Act, 1948:—

(i) The Andhra Pradesh Coal Mines Provident Fund (Amend-
ment) Scheme, 1975, published in Notification No. G.S.R.
173 in Gazette of India dated the 1st February K 1975.

(il) The Rajasthan Coal Mines Provident Fund (Amendment)

Scheme, 1975, published in Notification No. G.SR. 174 in

Gazette of India dated the lst February, 1975.

(iii) The Neyveli Coal Mines Provident Fund (Amendment)
Scheme, 1975, published in Notification No. G.SR. 175 in
Gazette of India dated the lst February, 1975.

(6) (i) A copy of the Employees’ Provident Funds (Eighth Am-
endment) Scheme, 1974 (Hindi and English versions) pub-
lished in Notification No. G.SR. 1184 in Gazette of India
dated the 2nd November, 1974, under sub-section (2) of sec-
tion 7 of the Employees’ Provident Funds and Family Pension

Fund Act, 1952,

(ii) A statement (Hindi and English versions) showing reasons for
delay in laying the above Notification.

(7) A copy of the Industrial Disputes (Gujarat) (Second Amend-
ment) Rules, 1974 (Hindi and English versions) published
in Notification No. KH-SH-1454/IDA-1173-55508-Jh. in Gujarat
Government Gazette dated the 25th November, 1974, under
sub-section (4) of section 38 of the Industrial Disputes Act,
1947 read with clause (c) (iii) of the Proclamation dated the
9th February, 1974 issued by the President in relation to the
State of Gujarat.

4. Opinion on Bill—Laid on the Table

Shri Madhu Limaye laid on the Table a Paper containi ini
3 . . m
the’Blll to provide for the right to trace one;s‘pelineage fr:r% :ﬂm:iﬁi c:)tfx
one's mother, which Was circulated for the purpose of eliciting opinion
thereon by the direction of the House on the 3rd May, 1974. & op
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' 5. Motion for Election to Committee
. Shri S.B.P. Pattabhi Rama Rac moved the following motion—
“That the members of this House do proceed to elect in the manner
required by sub-rule (3) of Rule 254 of the Rules of Procedure
and Conduct of Business in Lok Sabha, one member from
among themselves to serve as a member of the Joint Commit-
tee on Offices of Profit for the unexpired portion of the term
cf the Committee vice Shri Partap Singh died.”
The mbtion was adopted.
6. ;i_otions regarding Reports of Select/Joint Committees—Extension of
ime
(1) Shri S. A. Shamim moved the following motion:—
“That this House do further extend upto the first day of the second
week of the next Monsoon Session (1975), the time for the

presentation of the Report of the Select Committee on the
Bill to consolidate and amend the law relating to customs

duties.”
The motion was adopted.
(2) Shri M. C. Daga moved the following motion:—

“That this House do further extend upto the last day of the first
week of the next Monsaon Session (1975), the time for the
presentation of the Report of the Joint Committee on the Bill
further to amend the Constitution of India.”

The motion was adopted.

7. Matter Under Rule 377

Shri Atal Bihari Vajpayee raised matter regarding the reported notice
given by members of the Indian Hockey Team for the World Cup Tourna-
ment that they would refuse to play in Kuala Lumpur Tournament in case
the team was not cleared within three days.

*The Deputy Minister of Education and Social Welfare made a state-
ment on the subject.

8. Motion of Thanks on the President’s Address
Shri C. M. Stephen moved the following motion:—
“That an Address be presented to the President in the following

terms.—

“That the Members of Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he has
been pleased to deliver to both Houses of Parliament assembled

together on the 17th February, 1975.”

Shri Sat Pal Kapur seconded the motion.
(Lok Sabha adjourned at 1.30 P.M. und re-assembled at 2.35 P.M.)

-

*Made at 4.50 P.M.
[P.T.O.



Five hundred and eleven amendments (Nos. 1 to 51, 59 to 146, 156 to
166, 178 to 200, 207 to 220, 222 to 233, 265 to 289, 301 to 468, 477 to 498 and
510 to 606) were moved.

The following Members took part in the debate:—

(1) Shri A. K. Gopalan
(2) Dr. Kailas

(3) Shri Rudra Pratap Singh (Speech unfinished).

The discussion was not concluded.
9. The Budget (Railways)—1975-76

Shri Kamlapati Tripathi presented a statement of the estimated receipts
and expenditure of the Government of India for the year 1975-76 in res-
pect of Railways.

10. Discussion Under Rule 193

Shri Indrajit Gupta raised a discussion on the reported serious situation
arising out of Jute Strike in West Bengal from 6th January, 1975 involving

2% lakh workers resulting in complete stoppage of export of jute goods
from India.

The following Members took part in the debate:—

(1) Shri Dinen Bhattacharya

(2) Shri Hari Singh

(3) Shri K. Lakkappa

(4) Shrimati Parvathi Krishnan
(5) Shri Samar Guha

(6) Shri Ram Singh Bhai

(7 Shri Hukam Chand Kachwai
(8) Shri Priya Ranjan Das Munsi
(9) Shri S. M. Banerjee

Prof. D. P. Chattopadhyaya and Shri K. V Raghunath Reddy replied to
the discussion.

The discussion was concluded.
11. Report of Business Advisory Committee

Shri K. Raghu Ramaiah presented the Fifty-first Report of the Busi-
ness Advisory Committee. ’

7.38 P.M.
(Lok Sabha adjourned till 11 A.M. on Friday, the 21st February, 1975)

S. L. SHAKDHER,
Secretary-General.



LOK SABHA

BULLETIN—PART 1
. (Brief Record of Proceedings)

Friday, February 21, 1975[Phalguna 2, 1896 (Saka)

No. 457
11.02 A.M.
1. Starred Questions

Starred Questions Nos. 61—64 were orally answered. Replies to re-
maining questions were laid on the Table,

2. Unstarred Questions

Replies to Unstarred Questions Nos. 601—606, 608—702, 704—746,
748—785 and 787—800 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

*(1) A copy each of the following Notifications (Hindi and English
versions) under section 25 of the Additional Emoluments (Com-
pulsory Deposit) Act, 1974:—

(i) The Additional Emoluments Compulsory Deposit (Govern-
ment Employees) Scheme, 1974, published in Notification
No. G.SR. 458(E) in Gazette of India dated the 8th Nov-

ember, 1974

(ii) The Additional Emoluments Compulsory Dezposit (Local
Authorities Employees) Scheme, 1974, published in Noti-
fication No. G.S.R. 459(E) in Gazette of India dated the 8th

November, 1974.

(iii) The Additional Emoluments Compulsory Deposit (Emp-
loyees other than employees of Government and Local Autho-
rities) Scheme, 1974, published in Notification No. G.S.R.
460(E) in Gazette of India dated the 8th November, 1974,

(2) A copy of the Annual Report (Hindi and English versions) of
the Life Insurance Corporation of India for the vear ended
the 31st March, 1974 along with the Audited Accounts,
under section 29 of the Life Insurance Corporation Act,

1956.
*The notifications were previously laid on the Table on the 25th
November, 1974 and were re-laid under Rule 234(2) of the Rules of
Procedure.

[P.TO.



the Annual Report (Hindi and English versions) of

@ 'ft\lec‘l)%u:{rial Finance Cox%oration of India for the year ended

the 30th June, 1974 along with the statement showing the

Assets and Liabilities and Profit and Loss Account of the Cor-

poration, under sub-section (3) of section 35 of the Industrial
Finance Corporation Act, 1948.

(4) A copy each of the following Notifications (Hindi and English
versions) under section 17 of the General Insurance Business
(Nationalisation) Act, 1972:— .

(i) S.0. 3346 published in Gazette of India dated the 2lst
December, 1974,

(ii) S.O. 3347 published in Gazette of India dated the 21st
December, 1974.

(5) A copy of Notification No. S.0, 63 (Hindi and English versions)
published in Gazette of India dated the 11th January, 1975,
under sub-section (3) of section 39 of the General Insurance g
Business (Nationalisation) Act, 1972

(6) A copy of the Capital Issues (Application for Consent) (Amend-
ment) Rules, 1975 (Hirdi and English versions) published in
Notification No. S.O. 24(E) in Gazette of India dated the 10th
January, 1975, under sub-section (2) of section 12 of the Capital
Issues (Control) Act, 1947.

(7) A copy of the Emergency Risks (Goods) Insurance (Fifth
Amendment) Scheme, 1974 (Hindi and English versions)
published in Notification No. S.0. 717(E) in Gazette of India
dated the 19th December, 1974, under sub-section (6) of sec-
tion 5 o° the Emergency Risks (Goods) Insurance Act, 1971.

(8) A copy of the Emergency Risks (Undertakings) Insurance
(Fifth Amendment) Scheme, 1974 (Hindi and English versions)
published in Notification No. S.O. 718(E) in Gazette of India
dated the 19th December, 1974, under sub-section (7) of sec-

;397? 3 of the Emergency Risks (Undertakings) Insurance Act,

(9) A copy of the Annual Report (Hindi and English versions) of
the India Tourism Development Corporation Limited, New
Delhi, for the year 1973-74 along with the Audited Accounts and
the comments of the Comptroller and Auditor General thereon,

il;xs%er sub-section (1) of section 619A of the Companies Act,

(10) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of foyns
Act, 1956:— M o of the Companie

(i) Review by the Government on the working of the Cashew
Corporation of India Limited, New Delhi, for the year 1973-74.

(ii) Annual Report of the Cashew Corporation of India Limited,
New Delhi. for the year 1973-74 along with the Audited

Accounts and the comments of the Comptroller and Auditor
General thereon.
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4, Messages from Rajya Sabha
Secretary-General reported the following messages from Rajya
b .

(i) That at its sitting held on the 19th February, 1975, Rajya Sabha
adopted a motion extending the time for presentation of the
Report of the Joint Committee of the Houses on the Central
and Other Societies (Regulation) Bill, 1974, upto the first day

* of the last week of the Ninety-third Session of Rajya Sabha.

(if) That at its sitting held on the 20th February, 1975, Rajya
Sabha adopted a motion further extending the time for presen-
tation of the Report of the Joint Committee of the Houses on
the Prevention of Food Adulteration (Amendment) Bill, 1974
upto the first day of the Ninety-second Session of Rajya Sabha.

5. Statement Regarding Government Business )

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 24th February, 1975.
6. Motion Regarding Report of Select Committee—Extension of Time

Shri P. G. Mavalankar moved the following motion:—

“That this House do further extend upto the 20th March, 1975, the

time for the presentation of the Report of the Select Com-

mittee on the Bill further to amend the Income-tax Act, 1961,

the Wealth-tax Act, 1957, the Gift-tax Act, 1958 and the Com-
panies (Profits) Surtax Act, 1964.”

The motion was adopted.

7. Motion regarding extension cof time for presentation of Report of
Committee of Privileges. .
Dr. Henry Austin moved the following motion:—

“That this House do further extend upto the 10th March, 1975, the
time for the presentation of the Report of the Committee of
Privileges on the question of privilege against Shri Jagjit Singh,
erstwhile President of the New Friends Cooperative House
Building Society Ltd., New Delhi, regarding a letter purported
to have been written by him to the Lt. Governor of Delhi on
the 7th May. 1974, allegedly casting asperions on Parliament.”

The motion was adopted.
8. Motion regarding Fifty-first Report of Business Advisory Commitiee
Shri K. Raghu Ramaiah moved the following motion:—

“That this House do agree with the Fifty-first Report of the Business
Advisory Committee presented to the House on the 20th
February, 1975.”

The motion was adopted.
(Lok Sabha adjourned at 1.40 P.M. and re-assembled at 2.50 P.M.)

[P.T.O.
3



9. Motion of Thanks on the President’s Address

Discussion on the following motion moved by Shri C. M. Stephen and
seconded by Sat Pal Kapur and the amendments thereto moved on the
20th February, 1975, continued:—

“That an Address be presented to the President in the following
terms:—

‘That the Members of Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he has
been pleased to deliver to both Houses of Parliament assem-
bled together on the 17th February, 1975." ”

The following Members took part in the debate:—

(1) Shri Rudra Pratap Singh

(2) Shri Jagannathrao Joshi

(3) Shri Shankar Dayal Singh (Speech unfinished).
The discussion was not concluded.

10. Motion regarding Fiftieth Report of Committee on Private Members’
Bills and Resolutions

Shri Ram Dhan moved the following metion:—

“That this House do agree with the Fiftieth Report of the Committee
on Private Members’ Bills and Resolutions presented to the
House on the 19th February, 1975.”

The motion was adopted.
11. Private Members’ Bills—Introduced

(1) The Irwin and Willingdon Hospitals, New Delhi, (Renaming)
Bill, 1975 by Shri Rajdeo Singh.

(2) The Curb on Foreign Money Bill, 1975 by Shri Rajdeo Singh.

(3) The Constitution (Amendment) Bill, 1975 (Amendment of
Eighth Schedule) by Shri Purushottam Kakodkar.

(4) The Delhi Dramatic Performances Bill, 1975 by Shri Madhu
Limaye,

12. Private Member’s Bill—Under Consideration

The Constitution (Amendment) Bill, 1972 (Amendnient of article 324)
by Shri R. P. Ulaganambi

Shri R. P. Ulaganambi concluded his speech on the motion for consi-
deration of the Bill moved by him on the 13th December, 1974, '

The following Members took part in the debate: —
(1) Shri Shyama Prasanna Bhattacharyya
(2) Shri Janeshwar Misra
(3) Shri B. K. Daschowdhury
(4) Shri S. A. Muruganantham
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(5) Shri Ramsahai Pandey
(6) Shri Atal Bihari Vajpayee
(7) Shri M. C. Daga
(8) Shri P, G. Mavalankar
(9) Shri Priya Ranjan Das Munsi
(10) Shri Era Sezhiyan (Speech unfinished).
The disgussion was not concluded.
6.02 P.M.
(Lok Sabha adjourned till 11 A.M. on Monday, the 24th February, 1975).

S. L. SHAKDHER,
Secretary-General.



LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, February 24, 1975|Phalguna 5, 1896 (Saka)

No. 458
11.03 AM.

1. Obituary Reference

The Speaker made a reference 1o the passing away of Shri R. N. Singh
Deo, who was a Member of the First Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark of
respect.

2. Starred Questions ,

Starred Questions Nos. 84—87, 89 and 90 were orally answered.
Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 801—816, 818—845, 847—859,
861—907, 909—919, 921—1000 were laid on the Table.

4. Papers Laid on the Table
The following papers were laid on the Table:—
(1 A copy of Economic Survey, 1974-75".

(II) A copy of the Annual Report (Hindi and English versions) of
the Banana and Fruit Development Corporation Limited,
Madras, for the year 1973-74 along with the Audited Accounts
and the comments of the Comptroller and Auditor General
thereon, under sub-section (1) of section 619A of the Com-

panies Act, 1956.

(IIT) A copy of the Fruit Products (Second Amendment) Oruer,
1974, (Hindi and English versions) published in Notification
No. S.0. 741(E) in Gazette of India dated the 30th December,
1974, under sub-section (6) of section 3 of the Essential Com-

modities Act, 1955.
[P.T.O.



A copy each of the following Notifications (Hindi and English
) vcrsiggs) under sub-section (Cf’.) of section 63 of the Wild Life
(Protection) Act, 1972:— -
i) The Chandigarh Wild Life (Transactions and Taxxdermy)
¢ Rules 1974%, published in Notification No. G.S.R. §75(E) in
Gazette of India dated the 2nd December, 1974.

(i) The Chandigarh Wild Life (Stock Declaration) Rules, 1974,
published in Notification No. G.S.R. 676(E) in Gazette of
India dated the 2nd December, 1974. .

(V) (i) A copy of the follewing Gujarat Government Orders under
sub-section (4) of section 7 of the Gujarat Vacant Lands in
Urban Areas (Prohibition of Alienation) Act, 1972, read with
clause (c)(iii) of the Proclamation dated the 9th February, 1974
issued by the President in relation to the State of Gujarat:—

(1) Order No. VCT-1472|126027-V dated 27-11-1972 in the
case of Shri Prabhu Parshvanath Cooperative  Housing
Society Ltd., Ahmedabad.

(2) Order No. VCT-3074[113801-V dated 28-11-1974 in the case
of Shri Ahmed Ibrahim Patel of village Baleshvar, Taluka
Palsana in the District of Surat.

(3) Order No. VCT-3174|105630-V dated 28-11-74 in the case
of Shri Koli Versi Puna of village Dhrangadhra in the District
of Surendranagar.

(4) Order No. VCT-1474|57245-V dated 2-12-1974 in the case
of Shri Meghdoot Cooperative Housing Society (Proposed),
Ahmedabad.

(5) Order No. VCT-2374|87754-V dated 6-12-1974 in the case of
Pushpak Cooperative Housing Society Ltd., Junagadh.

(6) Order No. VCT-3074(123798-V dated 7-12-1974 in the case
of Shri Chhotabhai Parsottam Patel of village Sonsak, Taluka
Olpad in the District of Surat.

(7) Order No. VCT-1474/97032-V dated 7-12-1974 in the case
of Shri Ganpatbhai Somnath of Vasna, Taluka Dholka in
the District of Ahmedabad.

(8) Order No. VCT-2074/10456-V dated 7-12-1974 in the case of

Shri Manji Dula of Village Bodali, Taluka Navsari in the
District of Bulsar.

(9) Order No. VCTISR!164|7(3) dated 25-11-1974 in the case of
Shri Bhagubhai Parsottamdas Patel of village Kanabha,
Taluka Dascroi in the District of Ahmedabad.

(10) Order No. VCTI|SR|172 dated 27-11-1974 in the case of
Mis. Agarwal Industries, Ahmedabad.
(11) Order No. VCT|SR|174/(3) dated 28-11-1974 in the case of

the Hitendranagar Cooperative Industrial Estate Ltd.,
Ahmedabad.
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(12) Order No. VCTISR|136|7(3) dated 28-11-1974 in the case of
Shri Bhagwanbhai Khodabhai Bharwad of village Vajalpur,
Taluka City in the District of Ahmedabad.

(13) Order No. VCTJSR|134|7(3) dated 30-11-1974 in the case of
the Anar Cooperative Industrial Estate Ltd., Ahmedabad.

(14) Order No. VCT|SR|547|72 dated 30-11-1974 in the case of
M|s, Trans India Cinema, Ahmedabad.

(15) Order No. VCTI|SR|714]72, 21074 dated 4-12-1974 in the
case of M|s. Gujarat Iron & Stee] Co., Ltd., Ahmedabad.

(16) Order No. VCT|SR|174|7(3) dated 6-12-1974 in the case of
Shri Khanchand Varahmoul Sitland, the Partner Eagle Glass
Co., Ahmedabad.

(17) Order No. VCT|SR|137|7(3) dated 6-12-1974 in the case of
Mis. Tarah Dairy Farm, Ahmedabad.

(18) Order No. VCT|SR|25|74 dated 23-11-1974 in the case of
Shri Ramanbhai Desaibhai Patel & others of village Sokhada,
Taluka Baroda in the District of Baroda.

(19) Order No. VCTISR|33|74 dated 23-11-1974 in the case of
Shri Shanabhai Mangabhai Naik & others of village Chhani,
Taluka Baroda in the District of Baroda.

(20) Order No. VCT-SR-24(|74 dated 5-12-1974 in the case of
Shrimati Bhikhiben daughter of Shri Shabhai Jethabhai of
Vaghodia Taluka Waghodia in the district of Baroda.

(21) Order No. CH|VCT|Reg. 49|74 dated 28|30-11-1974 in the
case of Shri Ashokkumar Hasmukhlal Shah Partner of Choksy
Chemicals Industries, Kabilpore, Taluka Navsari in the dis-
trict of Bulsar.

(22) Order No. CH-VCT-Reg. 6|74 dated 6]9-12-1974 in the case
of Mavani Chemicals Private Ltd., Bombay.

(23) Order No. Vacant Land case No. 56 dated 23-11-1974 in the
case of M|s. Pankaj and Co., Rajkot.

(24) Order No. VCT-land-Case No. 47 dated 29-11-1974 in the
case of Sailesh Engineering Works, Rajkot.

(25) Order No. Vacant-land case No, 46 dated 3-12-1974 in the
case-of M|s. Transister Power Clock Industry of Morvi in
the District of Rajkot.

(26) Order No. Vacant-land-case No. 45 dated 5-12-1974 in the
case of M|s. Mavji Kanji & Bros., Rajkot.

(27) Order No. Vacant-land case No. 57 dated 7-12-1974 in the
case of M|s. Rajesh Oil Industry, Rajkot.

[P.T.O.
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(28) Order No. Vacant-land case No. 51 dated 9-12-1974 in the
case of M|s. Parbha Cement Pipe Production of Upleta in
the district of Rajkot.

(29) Order No, Vacant-land case No. 80 dated 9-12-1974 in the
case of Mjs. Forge and Forge Pvt. Ltd., Rajkot.

(30) Order No. LNDIVCT-6367 dated 25-11-1974 in the case of
Shri Madhucant Venilal Desai of Ankleshwar, Dist. Broach.

(31) Order No. LND|VCT-6261 dated 29-11-1974 in the case of
the Gujarat Paints Maktampur, Taluka Broach, Dist. Broach.

(32) Order No. LND|VCT|6369 dated 29-11-1974 in the case of
Sayed Plastic Industries Bholard, Dist. Broach.

(33) Order No. TNC|VCT|SR-207-Ws-29-11-1974 in the case of
Shri Ramanlal Bapujibhai Patel Nadiad, Dist. Kaira.

(34) Order No, LNDI|N-27|6 dated 28-11-1974 in the case of
"~ Thakore Panchal & Co., Kalol, District Mehsana.

(35) Order No. Land (2) (c) 3167 dated 23-11-1974 in the case of
Shri Mahavir Corporation, Junagadh.

(ii) A statement (Hindi and English versions) showing (i) reasons for

delay in laying the above Orders and (ii) for not laying the
Hindi versions thereof.

(VI) A copy of the Annual Report (Hindi and English versions)

of the Salar Jung Museum Board, Hyderabad, for the year
1972-73.

(VII) A copy of the Victoria Memorial (Amendment) Rules, 1974
(Hindi and English versions) published in Notification No.
G.S.R. 112 in Gazette of India dated the 25th January, 1975,
issued under section 5 of the Victoria Memorial Act, 1903.

(VIII) A copy of the Indian Museum Recruitment (Second Amend-
ment) Rules, 1974 (Hindi and English versions) published in
Notification No. G.S.R, 1335 in Gazette of India dated the
14th December, 1974, under sub-section (3) of section 15A of
the Indian Museum Act, 1910,

(IX) A statement (Hindi and English versions) on the Essential
Drugs and Common House-hold Remedies identified by ‘he
Committee on Drugs and Pharmaceutical Industry.

5. Intimation regarding Arrest of Member

The Speaker informed the House of a wireless message dated the 22nd
Febroary. 1975 from the Executive Magistrate, Raipur, intimating that Shri
Sharad Yadav, Member, Lok Sabha, was arrested on the 22nd February.

1975 at 7.15 P.M. for prevention of breach of peace and that he was lodged
in the Central Jail, Raipur.



6. Calling Attention

_ Shri M. C. Daga called the attention of the Minister of Commerce to the
situation arising out of cotton growers getting no buyers in the market parti-
cularly for long staple cotton, Cotton Corporation of India not purchasing
cotton and Government not coming forward with price support. y

The Minister of Commerce made a statement in regard thereto.
Lok Sabha adjourned at 1.35 P.M. and re-assembled at 2.35 P-M.

7. Motion of Thanks on the President’s Address

Discussion on the following motion moved by Shri C. M. Stephen and
seconded by Shri Sat Pal Kapur and the amendments thereto moved on the
20th February, 1975, continued:—

“That an Address be presented to the President in the following
terms:—

‘That the Members of Lok Sabha assembled in this Session arc
deeply grateful to the President for the Address which he has
been pleased to deliver to both Houses of Parliament assem-
bled together on the 17th February, 1975." ”

The following Members took part in the debate:—

(1) Shri Ram Singh Bhai

(2) Shri Indrajit Gupta

(3) Shri Mallikarjun

(4) Shri P. K. Deo

(5) Shri P. Ranganath Shenoy

(6) Shri S. N. Singh

(7) Shri Syed Ahmed Aga

(8) Shrimati T. Lakshmikanthamma (Speech unfinished).
The discussion was not concluded.

*8. Statement by Prime¢ Minister ‘
The Prime Minister made a statement on Jammu and Kashmir. The
Prime Minister also laid on the Table a copy each of—

(1) Agreed Conclusions reached between Mirza Mahammad Afzal
Beg and Shri G. Parthasarathi on the 13th November, 1974.

(2) Letter dated the 11th February, 1975 from Sheikh Mohd.
Abdullah to the Prime Minister.

(3) Letter dated the 12th February, 1975 from Prime Minister to
Sheikh Mohd. Abdullah.

(4) Collateral letters dated the 13th November, 1974 exchanged
between Mirza Mahammad Afzal Beg and Shri G. Parthasarathi.

*Made at 4 P.M. [PT.0



9. Half-an-Hour Discussion

Shri Madhu Limaye raised a half-an-hour discussion on points arising
out of the answer given on the 6th December, 1974 to Starred Question No.
352 regarding issue of import licences for Polyester Fibre.

Prof. D. P. Chattopadhyaya replied to the discussion.
6.22 P.M.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 25th February,
1975).

S. L. SHAKDHER,
Secretary-General.
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No. 458
11.03 A M.

1. Obituary Reference

The Speaker made a reference to the passing away of Shri R. N. Singh
Deo, who was a Member of the First Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark of
respect.

2. Starred Questions

Starred Questions Nos. 84—87, 89 and 90 were orally answered.
Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 801-—816, 818-—845, 847—859,
861—907, 909—919, 921—1000 were laid on the Table.

4. Papers Laid on the Table
The following papers were laid on the Table:—
(I) A copy of ‘Economic Survey, 1974-75".

(II) A copy of the Annual Report (Hindi and English versions) of
the Banana and Fruit Development Corporation Limited,
Madras, for the year 1973-74 along with the Audited Accounts
and the comments of the Comptroller and Auditor General
thereon, under sub-section (1) of section 619A of the Com-

panies Act, 1956.

(III) A copy of the Fruit Products (Second Amendment) Oraer,
1974, (Hindi and English versions) published in Notificaticn
No. S.0. 741(E) in Gazette of India dated the 30th December,
1974, under sub-section (6) of section 3 of the Essential Com-

modities Act, 1955.
[P.T.O.



(IV) A copy cach of the following Notifications (Hindi and English
versions) under sub-section (2) of section 63 of the Wild Life
(Protection) Act, 1972:—

(i) The Chandigarh Wild Life (Transactions and Taxidermy)
Rules 1974, published in Notification No. G.S.R. §75(E) in
Gazette of India dated the 2nd December, 1974.

(i) The Chandigarh Wild Life (Stock Declaration) Rules, 1974,
published in Notification No. G.S.R. 676(E) in Gazette of
India dated the 2nd December. 1974.

(V) (i) A copy of the follewing Gujarat Government Orders under
sub-section (4) of section 7 of the Gujarat Vacant Lands in
Urban Areas (Prohibition of Alienation) Act, 1972, read with
clause (c)(iii) of the Proclamation dated the 9th February, 1974
issued by the President in relation to the State of Gujarat:—

(1) Order No. VCT-1472{126027-V dated 27-11-1972 in the
. case of Shri Prabhu Parshvanath Cooperative  Housing
Society Ltd., Ahmedabad.

(2) Order No. VCT-3074|113801-V dated 28-11-1974 in the case
of Shri Ahmed Ibrahim Patel of village Baleshvar, Taluka
Palsana in the District of Surat.

(3) Order No. VCT-3174{105630-V dated 28-11-74 in the case
of Shri Koli Versi Puna of village Dhrangadhra in the District
of Surendranagar.

(4) Order No. VCT-1474|57245-V dated 2-12-1974 in the case
of Shri Meghdoot Cooperative Housing Society (Proposed),
Ahmedabad.

(5) Order No. VCT-2374|87754-V dated 6-12-1974 in the case of
Pushpak Cooperative Housing Society Ltd., Junagadh.

(6) Order No. VCT-3074|123798-V dated 7-12-1974 in the case
of Shri Chhotabhai Parsottam Patel of village Sonsak, Taluka
Olpad in the District of Surat.

(7) Order No. VCT-1474[97032-V dated 7-12-1974 in the case
of Shri Ganpatbhai Somnath of Vasna, Taluka Dholka in
the District of Ahmedabad.

(8) Order No. VCT-2074|10456-V dated 7-12-1974 in the case of

Shri Manji Dula of Village Bodali, Taluka Navsari in the
District of Bulsar.

(9) Order No. VCTI|SR|164|7(3) dated 25-11-1974 in the case of
Shri Bhagubhai Parsottamdas Patel of village Kanabha,
Taluka Dascroi in the District of Ahmedabad.

(10) Order No. VCTISR[172 dated 27-11-1974 in the case of
M|s. Agarwal Industries, Ahmedabad.

(11) Order No. VCTI|SR|174|(3) dated 28-11-1974 in the case of

the Hitendranagar Cooperative Industrial Estate Ltd.
Ahmedabad. P ’
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(12) Order No. VCTISR|136|7(3) dated 28-11-1974 in the case of
Shri Bhagwanbhai Khodabhai Bharwad of village Vajalpur,
Taluka City in the District of Ahmedabad.

(13) Order No. VCT|SR|134]7(3) dated 30-11-1974 in the case of
the Anar Cooperative Industrial Estate Ltd., Ahmedabad.

(14) Order No. VCTI|SR|547|72 dated 30-11-1974 in the case of
M|s. Trans India Cinema, Ahmedabad.

(15) Order No. VCT|SR|71472, 210/74 dated 4-12-1974 in the
case of M[s. Gujarat Iron & Stee] Co., Ltd., Ahmedabad.

(16) Order No. VCT|SR|174|7(3) dated 6-12-1974 in the case of
Shri Khanchand Varahmoul Sitland, the Partner Eagle Glass
Co., Ahmedabad.

(17) Order No. VCTISR|137|7(3) dated 6-12-1974 in the case of
Mis. Tarah Dairy Farm, Ahmedabad.

(18) Order No. VCTI|SR|25|74 dated 23-11-1974 in the case of
Shri Ramanbhai Desaibhai Patel & others of village Sokhada,
Taluka Baroda in the District of Baroda.

(19) Order No. VCT|SR|33|74 dated 23-11-1974 in the case of
Shri Shanabhai Mangabhai Naik & others of village Chhani,
Taluka Baroda in the District of Baroda.

(20) Order No. VCT-SR-24|74 dated 5-12-1974 in the case of
Shrimati Bhikhiben daughter of Shri Shabhai Jethabhai of
Vaghodia Taluka Waghodia in the district of Baroda.

(21) Order No. CH|VCT|Reg. 49|74 dated 28|30-11-1974 in the
case of Shri Ashokkumar Hasmukhlal Shah Partner of Choksy
Chemicals Industries, Kabilpore, Taluka Navsari in the dis-
trict of Bulsar.

(22) Order No. CH-VCT-Reg. 6|74 dated 6|9-12-1974 in the case
of Mavani Chemicals Private Ltd., Bombay.

(23) Order No. Vacant Land case No. 56 dated 23-11-1974 in the
case of M|s. Pankaj and Co., Rajkot.

(24) Order No. VCT-land-Case No. 47 dated 29-11-1974 in the
case of Sailesh Engineering Works, Rajkot.

(25) Order No. Vacant-land case No. 46 dated 3-12-1974 in .tl.le
case of M]s. Transister Power Clock Industry of Morvi in
the District of Rajkot.

(26) Order No. Vacant-land-case No. 45 dated 5-12-1974 in the
case of M{s. Mavji Kanji & Bros., Rajkot.

(27) Order No. Vacant-land case No. 57 dated 7-12-1974 in the
case of Mls. Rajesh Oil Industry, Rajkot.
[P.T.O.
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(28) Order No. Vacant-land case No. 51 dated 2-12-1974 in the
case of Mls. Parbha Cement Pipe Production of Upleta in
the district of Rajkot.

(29) Order No, Vacant-land case No. 80 dated 9-1 2-1974 in the
case of M|s. Forge and Forge Pvt. Ltd., Rajkot.

(30) Order No. LNDIVCT-6367 dated 25-11-1974 in the case of
Shri Madhucant Venilal Desai of Ankleshwar, Dist. Broach.

(31) Order No. LND|VCT-6261 dated 29-11-1974 in fhe case of
the Gujarat Paints Maktampur, Taluka Broach, Dist. Broach.

(32) Order No. LND|VCT|6369 dated 29-11-1974 in the case of
Sayed Plastic Industries Bholard, Dist. Broach.

(33) Order No. TNC|VCT|SR-207-Ws-29-11-1974 in the case of
Shri Ramanlal Bapujibhai Patel Nadiad, Dist. Kaira.

(34) Order No, LND|N-27|6 dated 28-11-1974 in the case of .
Thakore Panchal & Co., Kalol, District Mehsana.

(35) Order No. Land (2) (c) 3167 dated 23-11-1974 in the case of
Shri Mahavir Corporation, Junagadh.

(ii) A statement (Hindi and English versions) showing (i) reasons for

delay in laying the above Orders and (ii) for not laying the
Hindi versions thereof.

(VI) A copy of the Annual Report (Hindi and English versions)

of the Salar Jung Museum Board, Hyderabad, for the year
1972-73.

(VII) A copy of the Victoria Memorial (Amendment) Rules, 1974
(Hindi and English versions) published in Notification No.
G.S.R. 112 in Gazette of India dated the 25th January, 1975,
issued under section 5 of the Victoria Memorial Act, 1903.

(VIII) A copy of the Indian Museum Recruitment (Second Amend-
ment) Rules, 1974 (Hindi and English versions) published in
Notification No. G.S.R, 1335 in Gazette of India dated the
14th December, 1974, under sub-section (3) of section 15A of
the Indian Museum Act, 1910.

(IX) A statement (Hindi and English versions) on the Essential
Drugs and Common House-hold Remedies identified by the
Committee on Drugs and Pharmaceutical Industry.

5. Intimation regarding Arrest of Member

The Speaker informed the House of a wireless message dated the 22nd
Febrary, 1975 from the Executive Magistrate, Raipur, intimating that Shri
Sharad Yadav. Member, Lok Sabha, was arrested on the 22nd February.

1975 at 7.15 P.M. for prevention of breach of peace and that he was lodged
in the Central Jail, Raipur.



6. Calling Attention

Shri M. C. Daga called the attention of the Minister of Commerce to the
situation arising out of cotton growers getting no buyers in the market parti-
cularly for long staple cotton, Cotton Corporation of India not purchasing
cotton and Government not coming forward with price support. '

The Minister of Commerce made a statement in regard thereto.
Lok Sabha adjourned at 1.35 P.M. and re-assembled at 2.35 P-M.

7. Motion of Thanks on the President's Address

Discussion on the following motion moved by Shri C. M. Stephen and
seconded by Shri Sat Pal Kapur and the amendments thereto moved on the
20th February, 1975, continued:—

“That an Address be presented to the President in the following
terms:—

‘That the Members of Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he has
been pleased to deliver to both Houses of Parliament assem-
bled together on the 17th February, 1975. ™

The following Members took part in the debate:—
(1) Shri Ram Singh Bhai
(2) Shri Indrajit Gupta
(3) Shri Mallikarjun
(4) sShri P. K. Deo
(5) Shri P. Ranganath Shenoy
(6) Shri S. N. Singh
(7) Shri Syed Ahmed Aga
(8) Shrimati T. Lakshmikanthamma (Speech unfinished).

The discussion was not concluded.
*8. Statement by Primc Minister

The Prime Minister made a statement on Jammu and Kashmir. The
Prime Minister also laid on the Table a copy each of—

(1) Agreed Conclusions reached between Mirza Mahammad Afzal
Beg and Shri G. Parthasarathi on the 13th November, 1974.

(2) Letter dated the 11th February, 1975 from Sheikh Mohd:
Abdullah to the Prime Minister.

(3) Letter dated the 12th February, 1975 from Prime Minister to
Sheikh Mohd. Abdullah.

4) Collateral letters dated the 13th November, 1974 exchanged
@ getwcen Mirza Mahammad Afzal Beg and Shri G. Parthasarathi.

*Made at 4 P.M. [P.T.O.



9. Half-an-Hour Discussion

Shri Madhu Limaye raised a half-an-hour discussion on points arising
out of the answer given on the 6th December, 1974 to Starred Question No.
352 regarding issue of import licences for Polyester Fibre.

Prof. D. P. Chattopadhyaya replied to the discussion.
6.22 PM.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 25th February,
1975).

©

S. L. SHAKDHER,
Secretary-General.
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. (Brief Record of Proceedings)
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No. 459
11.02 A.M.
1. Starred Questiong

Starred Questions Nos. 103, 104 and 107—111 were orallv answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1001—1031, 1033—1038, 1040—1059,
1061, 1063—1076, 1078—1111, 1113—1128, 1130—1174 and 1177—1200 were
laid on the Table.

3. Papers Laid on the Tabie
The following papers were laid on the Table:—

(1) A copy each of the following Notifications (Hindi and English
versions) under sub-section (3) of section 24 of the Supreme
Court Judges (Conditions of Service) Act, 1958:—

(i) The Supreme Court Judges (Travelling Allowance) Second
Amendment Rules, 1974, published in Notification No.
G.S.R. 1365 in Gazette of India dated the 28th December.
1974.

(ii) The Supreme Court Judges (Amendment) Rules, 1974, pub-
lished in Notification No. G.S.R. 1366 in Gazette of India
dated the 28th December, 1974.

(2) (i) A copy of the Hindi version of the Report (1969) of the
Tariff Commission on the fixation of fair selling prices of Auto-
mobiles—Standard Herald Passenger cars 4—Door Model under
sub-section (2) of section 16 of the Tariff Commission Act,
1951,

(ii) A statement (Hindi and English versions) explaining the
reasons for not laying the Hindi version of the Report ealier.

(3) (a) A copy each of the following Orders (Hindi and English
versions) of the Delimitation Commission under sub-section
(3) of section 10 of the Delimitation Act, 1972:—

i) Order No. 27 of the Delimitation Commission in respect of
® the State of Gujarat, published in Notificaion No. S.0.
639(E) tn Gazette of India dated the 8th November, 1974.

[P.T.O.
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(ii) Order No. 28 of the Delimitation Commission in respect of
the State of Haryana, published in Notification No. S.O.
685(E) in Gazette of India dated the 2nd December, 1974.

(iii) Order No. 29 of the Delimitation Commission in respect of
the State of Madhya Pradesh, published in Notification No.
S.0. 701(E) in Gazette of India dated the 7th December,
1974.

(iv) Order No. 31 of the Delimitation Commission in respect of
the State of Tamil Nadu, published in Notification No.
S.0. 2(E) in Gazette of India dated the lst January, 1975.

(v) Order No. 32 of the Delimitation Commission in respect of
the State of Andhra Pradesh, published in Notification No.
S.0. 1(E) in Gazette of India dated the 1st January, 1975.

(b) A statement (Hindi and English versions) showing reasons for
delay in laying the Notifications mentioned at (i) and (ii)
above.

(4) A copy of the Railways Red Tariff (First Amendment) Rules,
1975 (Hindi and English versions) published in Notification
No. G.S.R. 195 in Gazette of India dated the 8th February,
llggg issued under section 47 of the Indian Railways Act,

(5) A copy each of the following Notifications under sub-section
(3) of section 642 of the Companies Act, 1956:—

(i) The Cost Accounting Records (Infant Milk Foods) Rules,
1974 (Hindi and English versions) published in Notification

No. G.S.R. 701(E) in Gazette of India dated the 27th Decem-
ber, 1974.

(ii) G.S.R. 50(E) published in Gazette of India dated the 14th
February, 1975 containing corrigendum to Notification No.
G.S.R. 701(E) dated the 27th December, 1974.

(6) A copy of the draft notification (Hindi and English versions)
proposed to be issued under sub-section (1) of section 620 of

the Companies Act, 1956, under sub-section (2) of section 620
of the said Act.

4. Statement Regarding Government Business

The Minister of Parliamentary Affairs made a statement that the dis-
cussion on the statement by the Prime Minister regarding Jammu and

Kashmir would be taken up on Monday, the 3rd March, 1973 on a Gov-
ernment motion.

5. Calling Attention

Shri M. Ram Gopal Reddy called the attention of the Minister of Agri-
culture and Irrigation to the reported fertilizer worth about Rupees

::v%:\ézl:‘akhs belonging to the Food Corporation of India gutted in a fire

The Minister of State for Agriculture and Irrigati (
in remard theem o for Agri and Irrigation made a statement
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6. Report of Public Accounts Committee

Shri Jyotirmoy Bosu presented the Hundred and thirty sixth Report
of the Public Accounts Committee on Import of Hop Plants.

7. Report and Minutes of Estimates Committee

Shri P. Ranganath Shenoy presented the following Report and Minutes
of Estimates Committee:

(1) Sixty-seventh Report on the Ministry of Works and Housing
regarding action taken by Government on the recommenda-
tions contained in their Thirty-seventh Report on Housing.

(2) Minutes of the sittings relating to the Sixty-eighth Report on
the Ministry of Energy (Department of Coal)—Availability and
Distribution of Coal.

8. Motion for Election to Committee
Shri Sakti Kumar Sarkar moved the following motion:—

“That the membets of this House do proceed to elect in the manner
required by sub-rule (3) of Rule 254 of the Rules of Procedure
and Conduct of Business in Lok Sabha, one member from
among themselves to serve as a member of the Committee on
the Welfare of Scheduled Castes and Scheduled Tribes for the
unexpired portion of the term of the Committee vice Shri
Partap Singh died.

The motion was adopted.

9. Matter Under Rule 377

Shri Era Sezhiyan raised matter regarding outcome of a Writ Petition
filed in the Madras High Court regarding Presidential Order for with-
drawal of certain amounts from the Consolidated Fund of Union Territory
of Pondicherry.

(Lok Sabha adjourned at 12.55 P.M. and re-assembled at 2.05 P.M.)

10. Motion of Thanks on the President’s Address

Discussion on the following motion moved by Shri C. M. Stephen and
seconded by Shri Sat Pal Kapur and the amendments thereto moved on
the 20th February, 1975, continued:—

“That an Address be presented to the President in the following
terms:—

“That the Members of Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he
has been pleased to deliver to both Houses of Parliament
assembled together on the 17th February, 1975. ”

The following Members took part in the debate:—

(1) Shrimati T. Lakshmikanthamma
(2) Shri J. Matha Gowder
[P.T.O.



(3) Shri Rajaram Dadashaheb Nimbalkar
(4) Shri Sharad Yadav

(5) Shri Virbhadra Singh

(6) Shri P. G. Mavalankar

(7) Shri Tarun Gogoi

(8) Shri Frank Anthony

(9) Shri Mulki Raj Saini

(10) Shri P. K. M. Thevar

(11) Shri Paripoornanand Painuli

(12) Shri Chintamani Panigrahi

(13) Shri Inder J. Mathotra

(14) Shri Hari Singh

(15) Shri Rajdeo Singh

(16) Shri Md. Jamilurrahman

(17) Shri R. P. Yadav (Speech unfinished).

The discussion was not concluded.
11. Statement by Minister

The Minister of External Affairs made a statement on resumption of
US arms supplies to Pakistan.

6.01 P.M.

1 7(é’.;ok Sabha adjourned till 11 A.M. on Wednesday, the 26th February,

S. L. SHAKDHER,
Secretary-General.

*Made at 4 P.M.
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Wednesday, February 26, 1975|Phalguna 7, 1896 (Saka)

No. 460
11.01 A M.
1. Oath or Affirmation

Shri Ismail Hossain Khan made and subscribed the oath in English
and took his seat in the House.

2. Starred Questions

Starred Questions Nos. 123, 124, 126 and 128130 were orally answer-
ed. Replies to Starred Questions Nos. 121, 122, 125, 127 and 131—140
were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 1201--1298 and 1300—1400 were
laid on the Table.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copv each of the following Notiflcations (Hindi and English
versions) under sub-section (2) of section 3 of the All I-dia
Services Act, 1951:—

(1) G.B8.R. 1348 published in Gazette of India dated the 21st
December. 1974 containing corrigendum to Notification No.
G.S.R. 378(E) dated the 26th August, 1874.

(ii) G.S.R, 1349 published in Gazette of India dated the 2Ist
December, 1974 containing corrigendum to Notification No.
G.8.R. 3T7(E) dated the 26th August, 1974,

(iii) The All India Services (Death-cum-Retirement Benefits)
Amendment Rules. 1975, published in Notification No.
G.SR 17(E) in Gazette of India dated the 24th Jenuary,
1975.

(iv) The Indian Administrative Service (Pay) Amendment Rules,
1975, published in Notification No. G.8.R. 92 in Gazette of
India dated the 25th January, 1975.

[P.TO.



The Indian Administrative Service (Fixatiqn of. Cadre
© Strength) Amendment Regulations, 1975, published in Noti-
fication No. G.S.R. 93 in Gazette of India dated the 25th

January, 1975.

(vi) The Indian Administrative Service (Fixation of Cadre
Strength) Second Aidendment Regulations, 1975, published
in Notification No. G.S.R. 94 in Gazette of India dated the

25th January, 1975.

(vii) The Indian Administrative Service . (Fixation of Cadre

i Strength) Third Amendment Reégulatiéns, 1975, published in

Notification No. G.S.R. 95 in Gazette of India dated the
25th Janyary, 1875.

(viii) The All India Services (Dearness Allowance) Amendment
Rules, 1975, published in Nétification No. G.S.R. 20(E) in
) Gazette of India dated the 28th January, 1975.

(ix) G.S.R. 176 published in Gazette of India.dated  the 8th.
February, 1975, containing corrigendum to Notification No.
G.SR. 778 dated the 16th July, 1974.

(2) A statement (Hindi and English veréions) giving reasons for
delay in laying *Notification No, G.S.R. 165 published  in"
- Gazette of Indjg :dated -the 2nd November, 1974.

(3) A copy each of the following Notifications (Hindi and English
versions) under sub-section (6) of section 3 of the Essential
Commodities Act, 1955:— e e T

. (i) The Paper (Conservation and ‘Regulation of Use) Amend-
, ment Order, 1974, published in Notification No. S.0. 742
(E) in Gazette of India dated the 81st December, 1974...*:

(i) Ilbwi' Paper (clgnggl ‘:f Prgld“cgon) Amendment Order, 1974,
i - publls in Notification No. S.0. 172 i Gazet £ Indi
' dafed the 18th Janupry, 1975, I Gazelte of India

(4) A copy of the Certified Accounts (Hindi and English versions)
- of ‘the Coir Board, Ernakylam for the year 1972-73 and the

‘Andit Report thereon, under sub-section . (4) of section 17 of

the Coir Industry Act, 1953,

v o

(5) A copy of the Indian Telegraph - (Eleventh ' .Amendment

‘Rules, 1974 (Hindi and English versions) -published in Noﬁﬁ)-

. %gc(:rln I?Tet;.‘(‘l;é%ﬁ- 1%42-&:1 bG-uetté- of . India dated the 14th
ecember under. sub-secti 5) of i

Indian Telegrach Act, 1885, (G) of sectlan T of the

5. Report of Committee on Private Members' Bills and Resolutions

_8hri G. G. Swell presented the Fifty-first - i
on Private Members’ Bms and Bemlﬁgg%s R Report of the . Committee

. *Notification was laid on the Table on the ZOih Decémber, 1974,
2



8. Motion of Thanks on the President’s Address

Discussion on the following motion moved by Shri C. M. Stephen and
seconded by Shri Sat Pal Kapur and the amendments thereto moved on
the 20th February, 1975, continued:—

“'I’hatt an Address be presented to the President in the following
erms:—

‘That the Members of Lok Sabha assembled in this Session are
deeply grateful to the President for the Address which he
has been pleased to deliver to both Houses of Parliament
assembled together on the 17th February, 1975."”

The following Members took part in the debate:—

(1) Shri Pratap Singh Negi
(2) Shri C. H. Mohamed Koya
(3) Swami Brahmanand
(4) Shri M. Ram Gopal Reddy
(5) Shri Shiv Kumar Shastri
(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.05 P.M.)

(6) Shri R P, Yadav
(7) Shri Somnath Chatterjee
(8) Shri Tarkeshwar Pandey
(9) Shri Sarjoo Pandey

(10) Shri Jagdish Chandra Dixit
(11) Shri Sudhakar Pandey

(12) Shri Atal Bihari Vajpayee

(13) Shrimati Savitri Shyam

(14) Shri Raja Kulkarni

{15) Shri Madhu Limaye

(16) Shri Shyamnandan Mishra
(17) Shri Chiranjib Jha

(18) Shri N. E. Horo

(19) Shri Chandra Shailani

(20) Shri Ram Hedaoo

(21) Shri Paokai Haokip

(22) Shri Biren Engti

The discussion was not concluded.
7. Report of Business Advisory Committee

Shri K. Raghu Ramaiah presented the Fifty-second Report of the
Business Advisory Committee.

6. 05 P.M.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th February, 1975).

S. L. SHAKDHER,
Secretary-General.



’, LOK SABHA
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Thursday, February 27, 1975/Phalguna 8, 1896 (Saka)

No. 461
11.02 AM.

1. Starred Questions

Starred Questions Nos. 141 and 143—147 were orally answered.
Starred Question No. 142 had been postponed for answer on 24-4-1975.
Replies to Starred Questions Nos. 148—152 and 154—160 were laid on
the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1401—1456, 1458—1570,
1572—1577 and 1579—1590 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table: —

(1) A copy each of the following Reports (Hindi version) of the
Monopolies and Restrictive Trade Practices Commission under
section 62 of the Monopolies and Restrictive Trade Practices
Act, 1969:—

(i) Report under section 23(6) of the said Act in the case of Ms.
Larsen and Toubro Limited and the Order dated the 11th
October, 1972 of the Central Government.

(ii) Report under section 21(3)(b) of the said Act in the case of
M|s. Carborundum Universal Limited, Madras and the
Order dated the 1st October, 1971 of the Central Govern-

ment thereon.
(iii) Report under section 22(3)(b) of the said Act in the case of

Mils. Hindustan Aluminium Corporation Limited, Bombay
and the Order dated the 11th February, 1974 of the Central

Government thereon.
(iv) Report under section 21(3)®) of the said Act in the case of

Mls. Lucas-TVS Limited, Madras and the Order dated the
28th March, 1974 of the Central Government thereon.

[P.T.O.
1



(2) A copy each of the following papers (Hindi and English versions)
under sub-section (1) of section 619A of the Companies Act,
1956:—

(i) Annual Report of the Bharat Electronics Limited, Bangalore,
for the year 1973-74 along with the Audited Accounts and
the comments of the Comptroller and Auditor General
thereon.

(ii) Annual Report of the Bharat Dynamics Limited, Hydera-
bad, for the year 1973-74 along with the Audited Accounts
and the comments of the Comptroller and Auditor General
thereon.

(3) A copy of the Navy (Pension) First Amendment Regulations,
1975 (Hindi and English versions) published in Notification
No. S.R.O. 64 in QGazette of India dated the 15th February,
1975, under section 185 of the Navy Act, 1957.

(4) A copy each of the following Notifications (Hindi and Eng)ish‘J
versions) under sub-section (2) of section 7 of the Employees’
Provident Funds and Family Pension Fund Act, 1952:—

(1) The Employees’ Provident Funds (Twelfth Amendment)
Scheme, 1974, published in Notification No. G.S.R. 1400
in Gazette of India dated the 28th December, 1974.

(i) The Employees’ Provident Funds (Eleventh Amendmenty
Scheme, 1974, published in Notification No. G.S.R. 1401 in
Gazette of India dated the 28th December, 1974.

(iii) Notification No. G.S.R. 1399 (Hindi version) pub-
lished in Gazette of India dated the 28th December, 1974
containing corrigendum to Hindi version of Notification No.
G.S.R. 871 published in Gazette of India dated the 10th
August, 1974,

(5) A copy each of the following Notifications (Hindi and English
versions) under sub-section (7) of section 59 of the Mincs
Act, 1952:—

(i) The Coal Mines Rescye (Amendment) Rules, 1975, published
in Notification No. G.S.R. 198 in Gazette of India dated
the 8th February, 1975.

(ii) The Coal Mines Rescue (Second Amendment) Rules, 1975,
published in Notification No. G.S.R. 199 in Gazette of India
dated the 8th February, 1975.

(6) A copy of the Payment of Wages (Air Transport Services)
Amendment Rules, 1974 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 10 in Gazette of India dated
the 4th January, 1975, under sub-section (6) of section 26 of
the Payment of Wages Act, 1936.

(7) (i) A copy of the Annual Report on the activities of the Coal
1;491}71537Labour Welfare Organisation, Dhanbad, for the year
-74.
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(i) A statement (Hindi and English versions) explaining reasons for
not laying simultaneously the Hindi version of the Report
4. Calling Attention

Shri R. K. Sinha called the attention of the. Minister of Finance to the
reported unearthing of a multi-lakh rupee racket in soiled notes conversion
in the Reserve Bank of India.

The Minister of State for Finance made a statement in regard thereto.

5. Motion Regarding Fifty-second Report of Busimess Advisory Committee
Shri K. Raghu Ramaiah moved the following motion:—

“That this House do agree with the Fifty-second Report of the Busi-
ness Advisory Committee presented to the House on the 26th
February, 1975.”

The motion was adopted.

6. Motion of Thanks on the President’s Address

Discussion on the following motion moved by Shri C. M. Stephen and
seconded by Shri Sat Pal Kapur and the amendments thereto moved on the
20th February, 1975, continued:—

“That an Address be presented to the President in the following
terms:—

‘That the Members of Lok Sabha assembled in this Sessien are
deeply grateful to the President for the Address which he
has been pleased to deliver to both Houses of Parliament
assembled together on the 17th February, 1975. ”

Shri Krishnan Manoharan took part in the debate.
(Lok Saha adjourned at 1 P.M. and re-assembled at 2 P.M.)
Shrimati Indira Gandhi replied to the debate.

On amendment No. 494 moved by Shri P. G. Mavalankar, the House
divided, Ayes 37; Noes 158. The amendment was accordingly negatived.

On amendment No. 2 moved by Shri Jagannathrao Joshi, the House
divided, Ayes 41; Noes 158. The amendment was accordingly negatived.

On amendment No. 267 moved by Shri Noorul Huda, the House
divided, Ayes 30; Noes 157. The amendment was accordingly negatived.

On amendment No. 123 moved by Shri Ramavatar Shastri, the House
divided, Ayes 23; Noes 161. The amendment was accordingly negatived.

All other amendments moved were also negatived.

The motion was adopted.
[P.T.O.



7. Matutory Resolution—Adopted
Shri K. Brahmananda Reddy moved the following Resolution:—

“That this House approves the continuance in force of the Pro-
clamation, dated 9th February, 1974, in respect of Gujarat,
issued under article 356 of the Constitution by the President,
for a further period of six months with effect from 11th March,
1975.”

The following Members took part in the debate:—

(1) Shri Morarji R. Desai
(2) Dr. Mahipatray Mehta
(3) Shri Krishna Chandra Halder
(4) Shri Natwarlal Patel

(5) Shri Piloo Mody

(6) Shri D. D. Desai

(7) Shri H. N. Mukerjee
(8) Shri Darbara Singh

(9) Shri Jagannathrao Joshi
(10) Dr. Kailas

(11) Shri P. G. Mavalankar

Shri K. Brahmananda Reddy replied to the debate.
The Resolution was adopted.

6.06 P.M. ..
(Lok Sabha adjourned till 11 A.M. on Friday, the 28th February, 1975).

S. L. SHAKDHER,
Secretary-General.
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11.03 AM.
1. Starred Questions

Starred Questions Nos. 165—168 and 171 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Quesiions

Replies to Unstarred Questions Nos. 1591-—-—1766 and 1768—1790
were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Delhi Sales Tax (First Amendment) Rules, 1975
(Hindi and English versions) published in Notification No.
F. 4(27)[74-Fin.(G) in Delhi Gazette dated the 21st February,
1975, under sub-section (4) of sccthn 26 of the Bengal
Fmance (Sales Tax) Act, 1941, as in force in the Union Terri-

tory of Delhi.

(II) A copy of Notification No. G.S.R. 242 (Hindi and Englisi
versions) published in Gazette of India dated the 22nd Feb-
ruary, 1975, issued under the Central Excise Rules, 1944
together with an explanatory memorandum.

(Il) The following statements showing the action taken by the Gov-
ernment on various assurances, promises and undertakings
given by the Ministers during the various sessions of Lok

Sabha:—
Fourth Lok Sabha

(i) Statement No. XXX—Sixth Session, 1968.
(ii) Statement No. XXXVII—Seventh Session, 1969.
(iii) Statement No. XXXVI—Ninth Session, 1969.
(iv) Statement No. XL—Tenth Session, 1970.
(v) Statement No. XXVII—Eleventh Session, 1970,
(vi) Statement No. XXXII—Twelfth Session, 1970.
[P.T.O.




Fifth Lok Sabha

(vii) Statement No XV—First Session, 1971.

(viii) Statement No. XXXV—Second Session, 1971.

(ix) Statement No. XXII—Third Session, 1971.

(x) Statement No. XXVI—Fourth Session, 1972.

(xi) Statement No. XVIII—Fifth Session, 1972.

(xii) Statement No, XVI—Sixth Session, 1972.

(xiii) Statement No. XIX—Seventh Session, 1973. .
(xiv) Statement No. XI1II—Eighth Session, 1973,

(xv) Statement No. XI—Ninth Session, 1973.

(xvi) Statement No., XII—Tenth Session, 1974.
(xvii) Statement No. V—Eleventh Session, 1974,
(xviii) Statement No. II—Twelfth Session, 1974,

(xix) Statement No. ITI—Twelfth Session, 1974.

(IV) A copy each of the following Notifications (Hindi and English

A o

versions) under sub-section (3) of section 17 of the Export
(Quality Control and Inspection) Act, 1963:—

(1) The Export of Fish and Fish Products (Inspection) Second
Amendment Rules, 1974, published in Notification No.
S.0. 3354 in Gazette of India dated the 21st Deccmber,
1974.

(2) The Export of Frog Legs (Inspection) Second Amendmcnt
Rules, 1974, published in Notification No. S.0. 3355 in
Gazette of India dated the 21st December, 1974.

(3) The Export of Frozen Lobster Tails (Inspection) Amendment
Rules, 1974, published in Notification No. S.O. 3356 in
Gazette of India dated the 21st December, 1974.

(4) The Export of PVC Leather Cloth (Inspection) Amendment
Rules, 1974, published in Notification No. S.0. 3357 in
Gazette of India dated the 21st December, 1974.

(5) The Export of Linoleum (Quality Control and Inspection)
Amendment Rules, 1974, published in Notification No.
?9(.)74 3358 in Gazette of India dated the 21st December,

(6) The Export of Paints and Allied Products (Quality Control
and Inspection) Amendment Rules, 1974, published in
Notification No, S.0. 3359 in Gazette of India dated the
21st December, 1974.

7) The Export of Cast Iron Soil Pipes and Fittings (Inspection)
Amenc!ment Rules, 1974, published in Notification No. S.0.
3360 in Gazette of India dated the 21st December, 1974.

(8) The ]f.ixport of Cast Iron Manhole Covers and Frames (Ins-
pection) Amendment Rules, 1974, published in Notification

No. S.0. 3361 in Gazette of India dated the 21 -
b, 1974, st Decem



(9) The Export of Expanded Metal Steel Sheets (Inspection
Amendment Rules, 1974, published in Notiﬁcatioge No?
189C7)4 3362 in Gazette of India dated the 21st December.

(10) The Export of Electric Cables and Conductors (Inspection)
Amendment Rules, 1974, published in Notification No.
f924 3363 in Gazette of India dated the 21st December,

(11) The Export of Bicycles (Quality Control and Inspection)
* Amendment Rules, 1974, published in Notification No.
§9?4 3364 in' Gazette of India dated the 21st December,

(12) The Export of Automobile Spares Components and Acces-
sories (Quality Control and Inspection) Amendment Rules,
1974, published in Notification No. S.0. 3365 in Gazette
of India dated the 21st December, 1974.

(13) The Export of Sewing Machines (Quality Control and Ins-
pection) Amendment Rules, 1974, published in Notification
No. S.0. 3396 in Gazette of India dated the 28th Decem-
ber, 1974.

(14) The Export of Small Tools and Hand Tools (Quality Control
and Inspection) Amendment Rules, 1974, published in
Notification No. S.0. 3397 in Gazette of India dated the
28th December, 1974,

(15) The Export of Diesel Engines (Quality Control and Inspec-
tion) Amendment Rules, 1974, published in Notification
No. S.0. 3398 in Gazette of India dated the 28th Decem-
ber, 1974.

(16) The Export of Light Engineering Products (Inspection)
Amendment Rules, 1974, published in Notification No.
S.0. 3399 in Gazette of India dated the 28th December,
1974.

(17) The Export of Organic Chemicals (Inspection) Amendment
Rules, 1975, published in Notification No. S.0. 92 in
Gazette of India dated the 11th January, 1975.

(18) The Export of Power Driven Pumps (Quality Control and
Inspection) Amendment Rules, 1975, published in Notifica-
tion No. S.0. 233 in Gazette of India dated the 25th Janu-
ary, 1975.

(V) A copy each of the following statements (Hindi and English
versions) :— \

(1) Statement showing the allotment of controlled cloth to
various States during the month of May, 1974 out of April,

1974 packing.
(2) Statement showing the allotment of controlled cloth to
various States during the month of June, 1974 out of May,

1974 packing.
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(3) Statement showing the allotment of controlled cloth to
various States during July, 1974 out of June, 1974 packing.

(4) Statement showing the allotment of controlled cloth to
various States during August, 1974 out of July, 1974
packing.

(5) Statement showing the allotment of conmtrolled cloth to
various States during September, 1974 out of August, 1974
| packing.

(6) Statement showing the allotm¢nt of controlled cloth to
various States during October, 1974 out of September,
1974 packing.

(7) Statement showing the item-wise and category-wise packing
(production) of controlled cloth during April-September,
1974.

4. Messages from Rajya Sabha
Secretary-General reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 26th February, 1975, Rajya Sabha
adopted a motion further extending the time for presentation
of the Report of the Joint Committee of the Houses on the
Indian Penal Code (Amendment) Bill, 1972, upto the last day

of the second week of the Ninety-third Session of Rajya
Sabha.

(i) That at its sitting held on the 26th February, 1975, Rajya
Sabha passed the Requisitioning and Acquisition of Immovable
Property (Amendment) Bill, 1975.

(iii) That at its sitting held on the 26th February, 1975, Rajya
Sabha passed the Press Council (Amendment) Bill, 1975.

S. Billy Passed by Rajya Sabha—Laid on the Table

Secretary-General laid on the Table the following Bills as passed by
Rajya Sabha:—

(1) The Requisitioning and Acquisition of Immovable Property
(Amendment) Bill, 1975.

(2) The Press Council (Amendment) Bill, 1975.
6. Assent to Bill

Secretary-G;neral laid on the Table the Constitution (Thirty-fifth
Amendment) Bill, 1974 passed by the Houses of Parliament and assented to.

7. Stalement Regarding Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 3rd March, 1975.

4



8. Government Bill—Pamed |,
The Tobacco Board Bill, 1974.

Discussion on the motion for consideration of i
18th February, 1975, continued. % the Bill moved on the

The following Members took part in the debate:—

(1) Shrimati T. Lakshmikanthamma
(2) Shri S. B. P. Pattabhi Rama Rao

.(3) Dr. Laxminarayan Pandeya

(Lok Sabha adjoyrned at 1 P.M. and re-assembled at 2.05 PM.)

(4) Shri B. K. Daschowdhury

(5) Maulana Ishaque Sambhali
(6) Dr. Kailas
(7) Shri J. Mehta Gowder
(8) Shri K. Gopal : ‘
(9) Shri D. D. Desai v

(10) Shri Noorul Huda

(11) Shri Balakrishna Venkanna Naik

(12) Shri Chapalendu Bhattacharyyia

(13) Shri P. Ankineedu Prasadarao

(14) Shri P. Venkatasubbaiah

(15) Shri Ramkanwar

Shri Vishwanath Pratap Singh replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clause 2 to 33 were adopted.
Clause 1 and the Enacting Formula were adopted, as amended.

The Long Title was also adopted.

The motion that the Bill, as amended, be passed was moved by Shn
Vishwanath Pratap Singh.

The motion was adopted and the Bill, as amended, was passed.

9. Motion Regarding Fifty-first Report of Commiitee on Private Members’
Bills and Resolutions
Shri Shyama Prasanna Bhattacharyya moved the following motion:—
“That this House do agree with the Fifty-first Report of the Com-
mittee on Private Members’ Bills and Resolutions presented to
the House on the 26th February, 1975.”

The motion was adopted. r

[P.T.O.
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10. Private Member's Resolation—Under Consideration

) Shri Shyamnandan Mishra continued his speech on the following Reso-
lution moved by him on the 30th August, 1974:—

“This House is of the opinion that the Government is creating con-
ditions for the growth of fascism in the country and there-
fore resolves that a Parliamentary Committee be constituted
to make recommendations to counteract this dangerous trend.”

His speech was not concluded.
(Lok Sabha adjourned at 4.30 P.M. and re-assembled at 5 P.M.)

11. The Budget (General)—1975-76 ' '

Shri C. Subramaniam presented a statement of the estimated receipts
and expenditure of the Government of India for the year 1975-76.

12. Government Bill—Introduced
. The Finance Bill, 1975.
6.16 P.M.

(Lok Sabha adjourned till 11 AM. on Monday, the 3rd March, 1975)

L)

S. L. SHAKDHER,
Secretary-General.
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LOK SABHA

t

BULLETIN—PART 1
(Brief Record of Proceedings)

Monday, March 3, 1975|Phalguna 12, 1896 (Saka)

No. 463
11.04 AM.

1. Starred Questions

Starred Questions Nos. 181, 187, 188, 191 and 196 were orally ans-
wered. Starred Question No. 183 had been postponed for answer on
28-4-1975. Replies to Starred Questions Nos. 182, 184—186, 189, 190,
192—195 and 197—200 were laid on the Table.

2. Unstarred Questions.

Replies to Unstarred Questions Nos. 1791—1813, 1815—1890,
1892—1931, 1933—1976 and 1978—1990 were laid on the Table.

3. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Central Board for the Prevention and Control
of Water Pollution (Procedure for Transaction of Business)
Rules, 1975 (Hindi and English versions) published in Noti-
fication No. G.S.R. 3(E) in Gazette of India dated the 10th
January, 1975, under sub-section (3) of section 63 of the
Water (Prevention and Control of Pollution) Act, 1974.

(2) A copy of the Bombay Land Requisition (Gujarat Amend-
ment) Act, 1974 (Hindi and English versions) (President’s
Act No. 16 of 1974) published in Gazette of India dated the
31st December, 1974, under sub-section (3) of section 3 of
the Gujarat State Legislature (Delegation of Powers) Act,
1974.

(3) (i) A copy of the Panchmahals District Local Board Pension
Fund (Amendment) Rules, 1974, published in Notification
No. KP!190/PRR|1067!6340/74|TH in Gujarat Government
Gazette dated the 19th August, 1974, under sub-section (4)
of section 323 of the Gujarat Panchayats Act, 1961, read
with clause (c)(iii) of the Proclamation dated the 9th Feb-
ruary, 1974 issued by the President in relation to the State
of Guijarat, together with an explanatory note.

[P.T.O.
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(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification.

(i) A statement. (Hindi and English versions) explaining the
reasons for not laying the Hindi version of the Notification.

(4) A copy of the Annual Report (Hindi and English versions)
of the Indian Dairy Corporation, Baroda, for the year 1973-
74 along with the Audited Accounts and the comments of
the Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956.

(5) A copy each,of the following Notifications (Hindi and English
versions) under sub-section (6) of section 3 of the Essential
Commodities Act 1955:—

(i) The Inter-Zonal Wheat and Wheat Products (Movement
Control) Amendment Order, 1975, published in Noti-
fication No. G.S.R. 9(E) in Gazette of India dated the
14th January, 1975.

(i) The Rice (Southern Zone) Movement Control .(Amend-
ment) Order, 1975, published in Notification No..G.S.R.
22(E) in Gazette of India dated the 30th January, 1975.

(iii) The Southern States (Regulation of Export of Rice)
Amendment Order, 1975, published in Notification No.
G.S.R. 23(E) in Gazette of India dated the 30th January,
1975.

(6) A copy of the Food Corporation (Amendment) Rules, 1975
(Hindi and English versions) published in Notification No.
G.S.R. 16(E) in Gazette of India dated the 22nd January,
1975, under sub-section (3) of section 44 of the Food Cor-
porations Act, 1964, as corrected by corrigendum published
in Notification No. G.S.R. 54(E) in Gazette of India dated the
20th February, 1975. ’

*(7) A copy of the Bombay Prohibition (Manufacture of Spirit)
(Gujarat) (Amendment) Rules, 1974, published in Notifica-
tion No. GH|SH|822|BPA-1073-6080-P in Gujarat Govern-
ment Gazette dated the 27th June, 1974, under sub-section
(4) of section 143 of the Bombay Prohibition Act, 1949 read
with clause (c)(iii) of the Proclamation dated the 9th February,
1974 issued by the President in relation to the State of Gujarat.

(8) (i) A copy of the Bombay Neera (Gujarat) (First Amendment)
Rules, 1974, published in Notification No. GH|SH|1492]
NRA-1072|24790-P in Gujarat Government Gazette dated the
2nd December, 1974, under sub-section (4) of section 143 of
the Bombay Prohibition Act. 1949, read with clause (c)(iii)
of the Proclamation dated the 9th February, 1974 issued by
the President in relation to the State of Gujarat.

*The notification Q\'as previously >laid on the Table on the 25th —Novembcr,
1974, and was re-laid under Rule 234(2) of the Rules of Procedure.
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(ii) A statement Hindi and English vessions explaining the reasons

for not laying the Hindi version of the Notification.

(9) A copy of Notification No. G.S.R. 44(E) (Hindi and English ver-
sions) published in Gazette of India dated the 5th February,
1975, under sub-section (6) of section 3 of the Essential Com-

. modities Act, 1955. .

4. Report of Joint Committee—Laid on the Table ..

Shri Raja Kulkarni laid on the Table a copy of the Report of the Joint
Committee on the Plantations Labour (Amendment) Bill, 1973,
5. Evideance before Joint Committee—Laid on the Table-

Shri Raja Kulkarni laid on the Table the record of the Evidence tendered
before the Joint Committee on the Plantations Labour (Amendment) Bill,
1973.

6. President’s Message
The Speaker communicated to Lok Sabha the following message dated
the 28th February, 1975 from the President:—

“F have received with great satisfaction the expression of thanks by
the Members of the Lok Sabha for the Address which 1 delivered
to both Houses of Parliament assembled together on the 17th
February, 1975.”

7. Motion—Under Consideration
Shrimati Indira Gandhi moved the following motion:—

“That this House do consider the Statement made by the Prime
Minister in the House on the 24th February, 1975 in relation
to the State of Jammu and Kashmir.”

Three substitute motions (Nos. 1, 2 and 4) were moved by Sarvashri
Dinesh Chandra Goswami. Atal Bihari Vajpayee and Surendra Mohanty.

(Lok Sabha adjourned at 1.30 P.M. and re-assembled at 2.35 P.M.)
The following Members took part in the debate:—

(1) Shri Samar Mukherjee

(2) Shri Dinesh Chandra Goswami
(3) Shri H. N. Mukerjee

(4) Dr. V. K. R. Varadaraja Rao
(5) Shri Era Sezhiyan

(6) Shri K. Hanumanthaiya

(7) Shri Atal Bihari Vajpayee

(8) Dr. Karan Singh

(9) Shri Surendra Mohanty
(10) Shri Syed Ahmed Aga

The discussion was not concluded.
6.20 P.M.
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 4th March, 1975).

S. L. SHAKDHER,
Secretary-General.




LOK SABHA

BULLETIN—PART 1
* [Brief Record of Proceedings]

Tuesday, March 4, 1975/Phalguna 13, 1896 (Saka)

No. 464
11.03 A M. .
1. Starred Questions

Starred Questions Nos. 203—206 were orally answered. Replies to
Starred Questions Nos. 201, 202, 207, 208 and 210-—220 were laid on the

Table,

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1991—1996, 1998—2004, 2006—
2100, 2102—2104, 2106—2175 ard 2177—2190 were laid on the Table,

3. Short Notice Question

Short Notice Question No. 1 addressed to the Minister of Finance
regarding raids on premises of former ruling family of Jaipur was orally
answered and supplementaries were also answered thereon,

4, Papers laid on the table
The following papers were laid on the Table:— /

(1) Statement regarding report of the Committee on Drugs}’and L
Pharmaceuticals Industry on measures for providing essential
drugs and common household remedies to the general public,
especially in rural areas.

{2) (i) A copy of the Report of the Committee on Drugs and
Pharmaceuticals Industry on “Measures for providing essen-
tial drugs and common household remedies to the general
public, especially in rural areas.”

(ii) A statement (Hindi and English versions) explaining reasons
for not laying simultaneously the Hindi version of the Report.

(3) A copy of the Companies (Particulars of Employees) Rules,
1975 (Hindi and English versions) published in Notification
No. G.S.R. 41(E) in Gazette of India dated the 1st February,
11&25, under sub-section. (3) of section 642 of the Companies Act,

[(P.T.O.



5. Messages from Rajya Sabha
Secretary-General reported the following messages from Rajya
Sabha:—
(i) That at its sitting held on the 27th February, 1975, Rajyg Sabha
passed the Air Force and Army Laws (Amendment) Bill 1975.

(ii) That Rajya Sabha had np recommindations to make to Lok
Sabha in regard to the Indian Tariff (Amendment) Bill, 1975,
passed by Lok Sabha on the 18th February, 1975.  °

6. Bill Passed by Rajya Sabha—Laid on the Table

Secretary-General laid on the Table the Air Force and Army Laws
(Amendment) Bill, 1975 as passed by Rajya Sabha.

7. Calling Attention

Shri Era Sezhiyan called the attention of the Minister of Information

ﬁnd Broadcasting to the reported smuggling of crime and obscene thriller

Ims into the country and screening of many uncensored films in public
theatres,

The Minister of Information and Broadcasting made-a statement
in regard thereto.

(Lok Sabha adjourned at 1.30 P.M. and re-ussembled at 2.35 P.M.)
8. Motion—Substitute Motion adopted

Discussion on the following motion moved by Shrimati Indira Gandhi
and the dsubstitute motions thereto moved on the 3rd March, 1975,
continued:—

“That this House do consider the statement made by the Prime
Minister in the House on the 24th February, 1975 in relation
to the State of Jammu and Kashmir.”

The following Members took part in the debate:—

(1) Shri Madhu Dandavate
(2) Shri Indir J. Malhotra
(3) Shri Shyamnandan Mishra
44) Shri Sant Bux Singh

(5) Shri S. A. Shamim

(6) Shri Kushok Bakula

(7) Shri S. D. Somasundaram
(8) Shri Ebrahim Sulaiman Sait
(9) Shri S. A. Kader

(10) Shri P, G. Mavalankar
(11) Shri Rana Bahadur Singh

Shrimati* Indira Gandhi replied to the debate.

On substitute motion No. 2 moved by Shri Atal Bihari Vajpayee, the

House divided, Ayes 8; Noes 191. ti ; ;
negatived, S The substitute motion was accordingly
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Substitute motion No, 4 moved by Shri Surendra Mohanty was also
negatived,

On substitute motion No, 1 moved by Shri Dinesh Chandra Goswami,
the House divided, Ayes 189; Noes 8. The substltute motion was accord-
ingly adopted as follows:—

“This House, having considered the Statement made by the Prime
Minister in the House on the 24th February, 1975 in relation to
* the State of Jammu and Kashmir, approves of it.”

9. Government Bill—Passed

The Requisitioning and Acquisition of Immovable Property (Amendment)
Bill, 1975, as passed by Rajyu Sabha

The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri K. Raghu Ramaiah,

The following Members took part in the debate:—

(1) Shri Noorul Huda

(2) Shri Md. Jamilurrahman

(3) Shri R. R. Sharma

(4) Shri Amarnath Vidyalankar

(6) Shri P. G, Mavalankar

(6) Shri M. C. Daga d
(7) Shri Ram Hedaoo

Shri K. Raghu Ramaiah replied to the debate.

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up.

Clauses 2 and 3 were adopted. -

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri K. Raghu
Ramaiah.

The motion was adopted and the Bill was passed.
6.05 P.M.
(Lok Sabha adjourned till 11 AM. on Wednesday, the 5th March, 1975).

S. L. SHAKDHER,
Secretary-General.
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(Brief Record of Proceedings)

Wednesday, March 5, 1975|Phalguna 14, 1896 (Saka)
No. 465

.02 AM.
. Starred Questions

Starred Questions Nos. 221—224 were orally answered. Replies to
maining questions were laid on the Table,

Unstarred Questions _
Replies to Unstarred Questions Nos. 2191—2304, 2306—2314,
§16—2320, 2322—2332 and 2334—2390 were laid on the Table.

Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and English versions)
under sub-section (1) of section 619A of the Companies Act,
1956:—

(i) Review by the Government on the working of the Uranium
Corporation of India Limited, Jaduguda, for the year 1973-
74.

(ii) Annual Report of the Uranium Corporation of India Limited,
Jaduguda, for the year 1973-74 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(2) A copy of Notification No. S.0. 107(E) (Hindi and English ver-
sions) published in Gazette of India dated the 21st February,
1975, rescinding the Commercial Vehicles (Restriction on Re-
sale) Order, 1974 issued under section 18G of the Industries
(Development and Regulation) Act, 1951.

(3) A statement (Hindi and English versions) giving reasons for delay
in laying *Notification No. S.0. 273(E) published in Gazette
of India dated the 29th April, 1974.

(4) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the All India
Services Act, 1951:—

(i) The Indian Police Service (Fixation of Cadre Stmgtl!)
Second Amendment Regulations,. 1975, published in Noti-

*Notification was laid on the Table on the 31st August, 1974.
[P.T.O.
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fication No. G.S.R. 223 in Gazette of India dated the 22nd.
February, 1975.

(i.i) The Indian Police Service (Pay) Second Amendment Rules,
1975, published in Notification No. G.S.R. 224 in Gazette of
India dated the 22nd February, 1975.

(iii) The All India Services (Leave Travel Concession) Rules,
1975, published in Notification No. G.S.R. 225 in Gazette
of India dated the 22nd February, 1975.

(5) The Indian Administrative Service (Fixation of Cadre
Strength) Fifth Amendment Regulations, 1975, published in
Notification No. G.S.R. 226 in Gazette of India dated the
22nd February, 1975.

(6) The Indian Administrative Service (Fixation of Cadre
Strength) Sixth Amendment Regulations, 1975, published in
Notification No. G.S.R. 227 in Gazette of India dated thﬂ
22nd February, 1975.

(7) The Indian Administrative Service (Fixation of Cadre
Strength) Eighth Amendment Regulations, 1975, published in
Notification No. G.S.R. 228 in Gazette of India dated. the
22nd February, 1975.

(8) A copy of the Central Excise (Fourth Amendment) Rules,
1975 (Hindi and English versions) published in Notification
No. G.S.R. 67(E) in Gazette of India dated the 1st March,
1975 under section 38 of the Central Excises and Salt Act,
1944,

(9) A copy each of Notification Nos. G.S.R, 124(E) to 136(E)
(Hindi and English versions) published in Gazette of India
dated the 1st March, 1975, under section 159 of the Customs
Act, 1962 together with an explanatory memorandum.

(10) A copy each of Notification Nos. G.S.R. 65(E), 70(E) to
81(E), 83(E) to 118(E) and 121(E) (Hindi and English
versions) published in Gazette of India dated the 1st March,
1975 issued under rule 8 of the Central Excise Rules, 1944
together with an explanatory memorandum. “

(11) A copy each of the following Notifications (Hindi and English
versions) under sub-section (4) of section 39 of the Delhi
Sikh Gurdwaras Act, 1971:—

(i) The Delhi Sikh Gurdwara Management Committee (Co-
option of Members) (Amendment) Rules, 1975, published in
Notification No. F.18|33/74-Judl. in Delhi Gazette dated the
25th February, 1975.

(i) The Delhi Sikh Gurdwara (Election of Pro-tempore Chair- .
man, President, Other Office Bearers and Members of the
Executive Board) (Amendment) Rules, 1975, published in
Notification No. F. 18(29)!73-Judl. (ii) in Delhi Gazette
dated the 25th February, 1975. '

2



4. Calling Attendon

Shri Balakrishna Venkanna Naik called the attention of the Minister
of Railways to the reported wagon breaking racket in Koderma involving
politicians and R. P. F. personnel swindling railways to the exteat of
Rupees five crores.

The Minister of State for Railways made a statement in regard thercto.

5. Report of Public Accounts Committee

Shri Jyotirmoy Bosu presented the Hundred and thirty-seventh Report
of the Public Accounts Committee on paragraph 43 of the Report of the
Comptroller and Auditor General of India for the year 1972-73, Union
Government (Civil) relating to the Department of Supply regarding Pur-
chase of Blankets.

6. Statemen. Under Rule 199

Shri Mohan Dharia made a statement in explanation of his resignation
from the office of the Minister of State in the Ministry of Works and Hous-
ing. He also laid on the Table—

(1) Copy of letter dated 19.11.1974 from Shri Mohan Dharia to
the Prime Minister along with a copy of letter dated 14.11.1974
from Shri Mohan Dharia to the President, All India Congress
Committee.

(2) Copy of letter dated 15.2.1975 from the President, Maharashtra
Pradesh Congress Committee to Shri Mohan Dharia.

(3) Copy of letter dated 19.2.1975 from Shri Mohan Dharia to the
President, Maharashtra Pradesh Congress Committee.

(4) Copy of letter dated 1.3.1975 from the Prime Minister to Shri
Mohan Dharia.

(5) Copy of letter dated 2.3.1975 from Shri Mohan Dharia to the
President of India.

(6) Copy of letter dated 2.3.1975 from Shri Mohan Dharia to the
Prime Minister along w.th a copy of letter dated 26.2.1975
from Shri Mohan Dharia to the Prime Minister.

(7) Copy of Shri Mohan Dharia’s Note on “Explosive Situation and
the way Out.”

(8) Resume’ of Shri Mohan Dharia’s speech delivered in the series
of lectures organised by the Harold Laski Institute of Political
Science, Ahmedabad.

(Lok Sabha adjourned at 1.40 P.M. and re-assembled at 2.35 P.M.)

7. The Gujarat Budget—1975-76

Shri Pranab Kumar Mukherjee presented .a statement of the estimated
receipts and expenditure of the State of Gujarat for the year 1975-76.

[P.T.O.
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8. Supplenkniary Demands for Grants (Gujarat}—1974-75

Shri Pranab Kumar Mukherjee presented a statement showing Supple-
mentary Demands for Grants in respect of the State of Gujarat for the year
1974-75.

9. The Budget (Railways)—1975-76 .
General Discussion on the Budget (Railways) for 1975-76 commenced.
The following Members took part in the debate:—

(1) Shri Samar Mukherjee
(2) Shri Narain Chand Parashar
(3) Shrimati Parvathi Krishnan
(4) Pandit D. N. Tiwary
(5) Dr. Laxminarayan Pandeya
(6) Shri K. Hanumanthaiya
(7) Shri-Tha Kiruttinan
(8) Shri Krishna Chandra Pandey
(9) Shri P. G. Mavalankar
(10) Shri P. V. G. Raju
(11) Shri Ram Shekhar Prasad Singh
(12) Shri Paokai Haokip
(13) Shri Pratap Singh Negi
(14) Shri Shyam Sunder Mohapatra\/
(15) Dr. Sankta Prasad
The discussion was not concluded.
7.32 PM.

(Lok Sabha adjourned till 11 AM. on Thursday, the 6th March, 1975).

S. L. SHAKDHER,
Secretary-General.
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No. 466
11.01 AM. :

1. Starred Questions

Starred Questions Nous. 243, 245, 246, 252 and 257—259 were orally
answered. Starrcd Question No. 261 had been postponed for answer on
10.4.1975. Replies to Starred Questions Nos. 242, 244, 247—251, 253—
256 and 260 were laid on the Table. -

2. Unstarred Questi(;ns

Replies to Unstarred Qucstions Nos. 2391—2413, 2415—2422, 2424 —
2502, 2504—-2551 and 2553—255% were laid on the Table. '

3. Short Notice Question
Short Notice Question No. 2 addressed to the Minister of Labour regard.

ing mining accident near Mael Collicry in Karanpura Coal Field was orally
answered and supplementaries were also answered thereon.

4. Papers Laid on the Table
The following papers were laid cn the Table:—

(1) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 7 of the Empluyees’
Provident Funds and Family Pension Fund Act, 1952:—

(i) The Employees’ Provident Funds (Twelfth Amendment)
Scheme, 1974, published in Notification No. G.S.R. 268 in
Gazette of India dated the 22nd February, 1975.

Gi) The Employees’ Provident Fund (First Amendnent)
Scheme, 1975, published in Notification No. G.S.R. 269
in Gazette of India dated the 22nd February, 1975.

(2) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (3) of section 122 of the
Major Port Trusts Act, 1963:—

(i) The Board of Trustees of the Port of Bombay (Procegipre
at Board Meetings) Rules, 1975, published in Notilica-
tion No. G.S.R. 27(E) in Gazette of India dated the 1st

February, 1975.
[P.T.O.



(ii) The Board of Trustees of the Port of Bombay (Payment
of Fees and Allowances to Trustees) Rules, 1975, publish-
ed in Notification No. G.S.R. 28(E) in Gazette of India
dated the st February, 1975.

(iii) The Board of Trustees of the Port of Calcutta (Pro-
cedure at Board Meetings) Rules, 1975, published in
Notification No. G.S.R. 30(E) in Gazette of India dated
the 1st February, 1975.

(iv) The Board of Trustees of the Port of Calcutta (Payment
of Fees and Allowances to Trustees) Rules, 1975, pub-
lished in Notification No. G.S.R. 31(E) in Gazette of India
dated the 1st February, 1975.

(v) The Board of Trustees of the Port of Madras (Procedure
at Board Meetings) Rules, 1975, published in Notifica-
tion No. G.S.R. 33(E) in Gazette of India dated the 1st
February, 1975.

(vi) The Board of Trustees of the Port of Madras (Payment
of Fees and Allowances to Trustees) Rules, 1975, pub-
lished in Notification No. G.S.R. 34(E) in Gazette of
India dated the 1st February, 1975.

(3) (i) A copy of Notification No. SECE-6(17)|74-TPT|147575
(Hindi and English versions) published in Delhi  Gazetie
dated the 23rd Sepiember, 1974 containing corrigendum ‘o
Notification No. F.3(28)|72|TPT dated the Ist January,
1973, under sub-section (3) of section 133 of the Moior
Vehicles Act, 1939.

(i) A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification.

(4) A copy each of the following Notifications (Hindi and Englisb
versions) under section 185 of the Navy Act, 1957.—

(i) SR.O. 31 published in Gazette of India dated the 25th
January, 1975.

(ii) The Navy Leave (Amendment) Regulations, 1975, publish-
ed in Notification No. S.R.O. 71 in Gazette of India dated
the 22nd February, 1975.

[

(5) A copy each of the following papers (Hindi and English versions)

llngaggr sub-section (1) of section 619A of the Companies Act,

)] Rcvjew b_y the Government on the working of the Hindustan
Zinc Limited, Udaipur (Rajasthan), for the year 1973-74.

(i) Annual Report of the Hindustan Zinc Limited, Udaipur
(Rajasthan), for the year 1973-74 along with the Audited

Accounts and the comments of the Comptroller and Auditor
General thereon,



(6) A copy of the Coal Mines Labour Housing and General Wel-
fare Fund (Recruitment to certain posts) Amendment Rules,
1974 (Hindi and English versions) published in Notification
Nc. G.S.R. 88 in Gazette of India dated the 18th January,
1975, issued under article 309 of the Constitdtion.

(7) A copy of the Central Apprenticeship Council (Amendment)

Rules, 1975 (Hindi and English versions) published in Noti-

« fication No. G.S.R. 200 in Gazette of India dated the 8th

February, 1975, under sub-section (3) of section 37 of the
Apprentices Act, 1961.

5. The Budget (Railways)—1975-76

D' General Discussion on the Budget (Railways) for 1975-76 continued.
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.)
The following Members took part in the debate:—

(1) Shri Bhagwat Jha Azad
(2) Shri Surendra Mohanty
(3) Shri Robin Kakoti
(4) Shri Arjun Sethi
* (5) Shri M. C. Daga
(6) Shri Frank Anthony
(7) Shri S. A. Kader '
(8) Shri Ramsahai Pandey —
(9) Shri Chandrika Prasad
(10) Shri E. R. Krishnan
(11) Shri Genda Singh
(12) Shri Satyendra Narayan Sinha
(13) Shri Nawal Kishore Sinha o
P (14) Shri Rana Bahadur Singh
(15) Shri Shanker Rao Savant "
(16) Shri Ram Hedaoo
(17) Shri R. N. Barman
(18) Ch. Sadhu Ram '
(19) Shri Noorul Huda
(20) Shri M. Ram Gopal Reddy
(21) Shri Bishwanath Roy
(22) Shri Ranen Sen
(23) Shri N. P. Yadav
(24) Dr. Govind Das Richhariya (Speech unfinished).

The discussion was not concluded.

[P.T.O.



*6. Contempt of the House

' The Chairman informed the House that today three visitors shouted
slogans from the Visitors' Gallery, threw some leaflets which fell in the
Visitors’ Gallery and when intercepted by the Watch and Ward staff, they
gave some Kkicks and blows to the Watch and Ward staff on duty in the
Visitors’ Gallery. The Chairman observed that he brought the matter to
the notice of the House for such action as the House might deem fit.

Thereafter, Shri K. Raghu Ramaiah moved the following motion:—

“This House resolves that the persons calling themselves Pema
Wangyal son of Shri Karma, Tsering Chophel son of Shri
Chokdhondup and Ven N. C. Gyatso son of Late Shri Wangyal
who shouted from the Visitors’ Gallery, attempted to thy -
some leaflets from there on the floor of the House and assaulicad
the Watch and Ward staff on duty in the Visitors’ Gallery at
12.02 hours today and whom the Watch and Ward Officer took
into custody immediately, have committed a grave offence and
are guilty of the contempt of this House.

This House further resolves that without prejudice to any other action
to which they may be liable under the law, the said Pema
Wangyal, Tsering Chophel and Ven N. C. Gyatso be sentenced
to rigorous imprisonment till 6 P.M. on Wednesday, the 19th
March, 1975 for the aforesaid contempt of the House, and senty
to Central Jail, Tihar, New Delhi.”

An amendment moved by Shri S. M. Banerjee was negatived.
The motion moved by Shri K. Raghu Ramaiah was adopted.
7. PM.
(Lok Sabha adjourned till 11 A.M. on Friday, the 7th March,- 1975).

S. L. SHAKDHER,
Secretary-Gencd

*Taken up at 5 P.I\T.
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‘No. 467
i1.01 AM.
‘1. Starred Questions

L]
Starred Questions Nos. 262, 263, 265, 266, 268, 269 and 271 were orally
answered. Replies to remaining questions were laid on the Table.

2 Unstarred Questions

" Replies to Unstarred Questions Nos. 2559-2581, 2583-2599, 2601-2674,
2676-2702 and 2704-2758 were laid on the Table.

‘3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hirdi and English versions) of
the Cotton Corporation of India Limited, Bombay, for the vear
1972-73 along with the Audited Accounts and the comments cf
the Comptroller and Auditor General thereon, under sub-section
(1) of section 619A of the Companies Act, 1956.

(2) (i) A copy of the Report of the Fact Finding Committee on
News Paper Economics—Part I & II. :

(ii) A statement (Hindi and English versions) explaining reasons
for not laying simultaneously the Hindi version of the Report.

(3) (i) A copy of the Cinematograh (Censorship) Amendment Rules
1974 (Hindi and English versions) published in Notification No.
G.S.R. 1344 in Gazette of India dated the 14th December, 1974,
under sub-section (3) of section 8 of the Cinematograph Act,

19652.

(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification.

[P.T.O.



(4) A copy each of the following Orders (Hindi and _English versiops)
of the Delimitation Commission under sub-section (3) of section
10 of the Delimitation Act, 1972:—

(i) Order No. 33 of the Delimitation Commission in respect of
the Union Territory of Mizoram, published in Notification No.
S.0. 97(E) in Gazette of India dated the 15th February,
1975.

(ii) Order No. 34 of the Delimitation Commission in respect of
the State of Tripura, published in Notification No. S:O. 9G(E)
in Gazette of India dated the 15th February, 1975.

(5) A copy of the Reserve Bank of India Employees’ Gratuity and
Superannuation Fund Regulations, 1975 (Hindi and English
versions) under sub-section (4) of section 58 of the Reserve
Bank of India Act, 1934.

¢6) A copy of the Rubber Board (Service) Amendment Rules, 1974
(Hindi and English version) published in Notification No.
G.S.R. 69 in Gazette of India dated the 18th January, 1975,
under sub-section (3) of section 25 of the Rubber Act, 1947.

(7) A copy of the Cardamom (Amendment) Rules, 1975 (Hindi and
English versions) published in Not#ication No. G.S.R. 148 in
Gazette of India dated the 1st February, 1975, under sub-section
(3) of section 33 of the Cardamom Act, 1965.

(8) A copy of the Certified Accounts (Hindi and English versicns)
of the Cardamom Board, Errakulam, for the year 1972-73 and
the Audit Report thereon, under sub-section (4) of section 19 of
the Cardamom Act 1965.

4. M~ssages from Rajya Sabha
Secretary-General reported the following messages from Rajya Sabha:--

(i) That at its sitting held on the 5th March, 1975, Rajya Sabha
adopted a motion recommending to Lok Sabha to appont a
Member of Lok Sabha to the Joint Committee of the Houses
on the Central and Other Societies (Regulation) Bill, 1974, in
the vacancy caused by the resignation of Shri Shankar Dev
from the membership of the said Joint Committee.

(ii) That at its sitting held on the 3rd March, 1975, Rajya Sabha
passed the All-India Services (Amendment) Bill, 1975,

(iif) That at its sitting held on the 3rd March, 1975, Rajya Sabha
passed the Former Secretary of State Service Officers (Condi-
tions of Service) Amendment Bill, 1975.

5. Btlls Passed by Rajya Sabha—Laid on the Table

Raj?rielé?ﬁaﬁzzimeral laid on the Table the following Bills, as passed by

(1) The All-India Services (Amendment) Bill, 1975.

(2) The Former Secretary of State Servi iti
Service) Amendment Bu. 107 ; rvice Officers (Conditions of

2



6. Report of Public Accounts Committec

Shri H. M. Patel presented the Hundred and thirty-fifth Repoit of
the Public Accounts Committee on Chapter I of the Report of the Compt-
roller and Auditor General of India for the year 1971-72, Union Govern
ment (Civil)—Revenue Reczeipts, Vol. I, Indirect Taxes.

7. Presentation of Petition

Shri Atal Bihari Vajpayee presented a petition signed by Shri Jayapra-
kash Narayan and others regarding elections in Bihar and Gujarat, socio-
economic rights of the people, democratic rights and civil liberties, free
and fair elections, decentralisation of political power, education reforms
and eradication of political corruption,

8. Statement Regarding Government Business

) The Minister of Parliamenlary Affairs made a statement regarding
Government business for the week commencing the 10th March, 1975.

9. Motion Regarding Lunch-Break in Lok Sabha
Shri K. Raghu Ramaiah moved the following motion:—

“That this House resolves that the House do sit during lunch hour
also with effect from Monday, the 10th March, 1975, until the
passage of the Finance Bi'l, 1975.”

The motion was adopted.
10. Motion for Election to Committee
Shri Vishwanath Pratap Singh moved the following motion:—

“That in pursuance of sub-section (3) (f) of Section 4 of the Tea
Act, 1953, read with rule 4(1)(b) of the Tea Rules, 1954, the
members of this House do proceed to elect, in such manner as
the Speaker may direct, two members from among themselves
to serve as members of the Tea Board. subject to the other pro-
visions of the said Act and the Rules made thereunder.”

The motion was adopted,
11. Supplementary Demands for Grants (Pondicl.erry)—1974-75

Shri Pranab Kumar Mukherjee presented a s‘atement showing Supple-
mentary Demands for Grants in respect of the Union territory of Pondi-
cherry for the year 1974-75.

12. Government Bil—Introduced
The Tobacco Cess Bill, 1975.

13. The Budget (Railways)—1975-76
General Discussion on the Budget (Railways) for 1975-76 continued.
The following Members took part in the debate:—

(1) Dr. Govind Das Richhariya
(2) Shri Ram Surat Prasad

[P.T.O.



(3) Shri S. M. Banerjee
(4) Shri Balakrishna Venkanna Naik
(5) Shri B. R. Shukla
(6) Shri Prasannbhai Mehta
(7) Shri S. B. P. Pattabhi Rama Rao
(8) Shri Hukam Chand Kachwai
(9) Shri K. Ramkrishna Reddy
(10) Shri D. K. Panda ) .
(11) Sardar Swaran Singh Sokhi v/
(12) Shri Panna Lal Barupal
(13) Shri Vidya Dhar Bajpai
(14) Shri Ramkanwar
(15) Shri Chapalendu Bhattacharyyia
(16) Shri Chiranjib Jha
(17) Shri P. Venkatasubbaiah
(18) Shri Narendra Singh Bisht
(19) Shri G. P. Yadav
(20) Shri Chintamani Panigrahi

Shri Kamlapati Tripathi commenced his speech in reply to the debate.
His speech was not concluded.

The discussion was not concluded.
14. Private Members’ Bills—Introduced

+ (1) The Constitution (Amendment) Bill, 1975 (Amendment of

article 270 and insertion of new article 364A) by Shri Rana
Bahadur Singh.

* (2) The Constitution (Amendment) Bill, 1975 (Amendment of article
171) by Shri Era Sezhiyan.

+*(3) The Constitution (Amendment) Bill, 1975 (Amendment of article
352) by Shri Madhu Limaye.

* *(4) The Constitution (Amendment) Bill, 1975 (Amendment of
article 359) by Shri Madhu Limaye.
15. Private Member’s Bill—Negatived

) The Constitution (Amendment) Bill, 1972 (Amendment of
article 324) by Shri R. P. Ulaganambi

Discussion on the motion for consideration of the Bill moved by Shri
R. P. Ulaganambi on the 13th December, 1974, continued.

The following Members took part in the debate:—
(1) Shri Era Sezhiyan
(2) Shri C. M. Stephen
(3) Shri B R Shukla

*Introduced at 5.05 P.M.



(4) Shri P. Venkatasubbaiah
(5) Shri Madhu Limaye
(6) Shri M. Ram Gopal Reddy
(7) Shri R. R. Sharma
(8) Dr. (Smt.) Sarojini Mahishi
Shri R. P. Ulaganambi replied to the debate,
On the motion for consideration of the Bil!, the House divided, Ayes 16;
Noes 53
The motion was declared as not carried in accordance with Rule 157 of
the Rules of Procedure and in accordance with the Constitution.

.6. Private Member’s Bill—Under Consideration

The Constitution (Amendment) Bill, 1974 (Amendment of articles 101, 102,
etc.) by Shri Priyva Ranjan Das Munsi

The motion for consideration of the Bill was moved by Shri Priya
Ranjan Das Munsi. His speech was not concluded.
6 P.M.

(Lok Sabha adjourned till 11 A.M. o1 Monday the 10th March, 1975)

S. L. SHAKDHER,
Secretary-General.
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No. 468
11.02 AM.
‘1. Obituary References

The Speaker made references to the passing away of Shri J. N. Lahiri,
- who was a Member of Second Lok Sabha; and Shrimati 1la Pal Choudhuri,
who was 2 Member of the First, Second and Fourth Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark of
; Starred Questions Nos, 282—284, 286, 287 and 289 were orally
- answered. Replies to remaining questions were laid on the Table.

; 3. Unstarred Questions

: Replies to Unstarred Questions Nos. 2759—2835 and 2837—2934
" were laid on the Table.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hindi and English versions)
of the Development Council for Sugar Industry for the year
1973-74, under sub-section (4) of section 7 of the Indus-
t tries (Development and Regulation) Act, 1951.

(2) A copy each of the following Gujarat Notifications under sub-
section (4) of section 323 of the Gujarat Panchayats Act,
1961, read with clause (cXiii) of the Proclamation dated
the 9th February, 1974 issued by the President in relation
to the State of Gujarat:—

(i) The Gujarat Panchayat Service (Classification and Recruit-
ment) (Sixth Amendment) Rules, 1973, published in
‘ Notification No. KP|73-236/PRR|7168|10683]TH in
Gujarat Government Gazette dated the 10th December,
1973, together with an explanatory note.

{P.T.O.
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(ii) The Rajkot District Panchayat Provident Fund Regula-
tions (Amendment) Rules, 1974, published in Notifica-
tion No. KP|76|(74)|PRN|DLB(S)[1073|]TH in Gujarat
Government Gazette dated the 27th March, 1974,

(iii) Two statements (Hindi and English versions) showing rea-
sons for delay in laying the above Notifications.

(iv) Two statements (Hindi and English versions) explaining the
reasons for not laying the Hindi versions of the Notifications.

(3) A copy of the Annual Report (Hindi and English versions)
of the Maharashtra Agro Industries Development Corpora-
tion Limited, Bombay, for the year 1973-74 along with the
Audited Accounts and the comments of the Comptroller and
Auditor General thereon, under sub-section (1) of section
619A of the Companies Act, 1956.

(4) A copy of the Certified Accounts (Hindi and English ver-
sions) of the Animal Welfare Board, Madras, for the year
1973-74 and the Audit Report thereon, under sub-rule (4)
of Rule 24 of the Animal Welfare Board (Administration)
Rules, 1962.

(5) (i) A copy of the University Grants Commission (Powers and
duties of Vice-Chairman) Rules, 1974 (Hindi and English
versions) published in Notification No. G.SR. 1128 in
Gazette of India dated the 19th October, 1974, under sub-
section (3) of section 25 of the University Grants Com-
mission Act, 1956.

(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification.

5. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha that at its
sitting held on the 6th March, 1975, Rajya Sabha agreed without any
qmendment to the Tobacco Board Bill, 1975, passed by Lok Sabha on the
28th February, 1975.

6. Report of Committee of Privileges

Dr. Henry Austin presented the Fourteenth Report of the Committee of
Privileges. )

7. Supplementary Demands for Grants (Railways)—1974-75

Shri Kamlapati Tripathi presented a statement showing Supplementary
Demands for Grants in respect of the Budget (Railways) for 1974-75.

8. Demands for Excess Grants (Railways)—1972-73

Shri Kamlapati Tripathi presented a statement showing Demands for
Excess Grants in respect of the Budget (Railways) for 1972-73.

9. Government Bil—Introduced
The Trust Laws (Amendment)w Bill, 1975,
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10. Statement Regarding Ordinance—Laid on the Table

An explanatory Statement (Hindi and English versions) giving reasons
for immediate legislation by the Trust Laws (Amendment) Ordinance 1975,
was laid on the Table under rule 71(1) of Rules of Procedure and Conduct
of Business in Lok Sabha.

11, Government Bill—Introduced

The Agricultural Refinance Corporation (Amendment) Bill, 1975.
12, The Budget (Railways)—1975-76

Shri Kamlapati Tripathi concluded his speech in reply to the General
Discussion on the Budget (Railways) for 1975-76.

The discussion was concluded.

13. Intimation Regarding Arrest of Member

The Speaker informed the House of a wireless message, dated the 9th
Maich, 1975 from the Sub-Divisional Magistrate, Sheopur, Morena (Madhya
Pradesh) intimating that Shri Hukam Chand Kachwai, Mcmber, Lok Sabha,
courted arrest violating prohibitory order under section 144 of the Code of
Criminal Procedure on the 9th March, 1975 at 18.20 hours in Sheopur,
District Morena (Madhya Pradesh). Arrest was made by police, Sheopur.
The Member was asked to furnish bail which he refused.

14. The Budget (General)—1975-76
General Discussion on the Budget (General) for 1975-76 commenced.
The following Members took part in the debate:—

(1) Shri Dinen Bhattacharya

(2) Shri B. R. Bhagat

(3) Shri Virendra Agarwala
(4) Shri Vasant Sathe

(5) Shri Amrit Nahata

(6) Shri P. Venkatasubbaiah
(7) Dr. Henry Austin

(8) Shri N. K. Sanghi

(9) Shri Nawal Kishore Sinha
(10) Shri Shrikishan Modi
(11) Shri K, Lakkappa

[P.T.O.



(12) Shri Dharnidhar Basumatari
(13) Shri Sukhdeo Prasad Verma

The discussion was not concluded.

15. Report of Business Advisory Committee

Shri K. Raghu Ramaiah presented the Fifty-third Report of the Busiress
Advisory Committee. ‘

6.22 PM.

(}.ok Sabha adjourned till 11 AM. on Wednesdey, the 12th March,
1975).

S. L. SHAKDHER,
Secretary-Gencral.



LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

Wednesday, March 12, 1975Phalguna 21, 1896 (Saka)

No. 469
11. AM.

1. Starred Questions

. Starred Questions Nos. 302, 305, 306, 308 and 311 were orally ans-
'wered. Replies to remaining questions were laid on the Table.

i
2. Unstarred Questions
Replies to Unstarred Questions Nos. 2935—2937, 2939—2980, 2982—

2995, 2997—3030, 3032—3049, 3051—3075 and 3077—3134 were
laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the All Irdia
Services Act, 1951:—

(i) The All India Services (Provident Fund) Second Amendment
Rules, 1975, published in Notification No. G.S.R. 222 in
Gazette of India dated the 22nd February, 1975.

(ii) The Indian Administrative Service (Recruitment) Second
Amendment Rules, 1975, published in Notification No.
G.S.R. 232 in Gazette of India dated the 22nd February,
1975.

(iii) The Indian Police Service (Recruitment) Second Amendment
Rules, 1975, published in Notification No, G.S.R. 233 in
Gazette of India dated the 22nd February, 1975.

(iv) The Indian Police Service (Uniform) Third Amendment Rules,
1975, published in Notification No. G.S.R. 272 in Gazette
of India dated the 1st March, 1975.

[P.T.O.



(2) A copy each of the following Presidential Ordeys (Hindi and
English versions) in relation to the Union Territory of Pondi-

cherry, issued under section 51 of the Union Territories Act,
1963:—

(i) S.0. 572(E) published in Gazette of India dated the 27th Sep-
tember, 1974,

(ii) S.O 128(E) published in Gazette of India dated the 7th March,
1975.

(3) (i) A copy of Notification No. S.O. 674(E) (Hindi and
English versions) published in Gazette of India dated the 25th
November, 1974 regarding the continuance of control over
the management of Messrs. Samastipur Central Sugar Com-
pany Limited, Samastipur (Bihar), under sub-section (2)
of section 18(A) of the Industries (Development and Regu-
lation) Act, 1951.

(ii) A statement showing reasons for delay in laying the above
Notification.

(4) A copy of the Indian Telegraph (Amendment) Rules, 1975
(Hindi and English versions) published in Notification No.
G.S.R. 196 in Gazette of India dated the 8th February, 1975,

under sub-section (5) of section 7 of the Indian Telegraph
Act, 1885.

4. Calling Attention

Shri Sat Pal Kapur called the attention of the Minister of Commerce to
the situation arising out of the reported industrial raw material worth Rupees
one hundred crores, imported by Minerals and Metals Trading Corporation
lying uncleared in the godowns and docks of the major ports.

The Minister of Commerce made a statement in tegard thereto.
5. Statement by Minister |

The Minister of Home Affairs made a statement regarding the arrest of
Shri Biswa Goswami at Borjhar Airport.

6. Statement under Direction 115

Shri Jyotirmoy Bosu made a statement regarding certain information
given by the Minister of Home Affairs on the 19th February, 1975 during
discussion on the reported police atrocities in the Jama Masjid area in Delhi.

The Minister of Home Affairs made a statement in reply thereto. The
Minister also laid on the Table a copy of the English translation of letter
signed by Kumari Farida on 23.2.1975 and addressed to S.H.O. Jama
Masjid Police Station, Delhi.



7. Motion Regarding Fifty-third Report of Business Advisory Committee
Shri K. Raghu Ramaiah moved the following motion:—

“That this House do agree with the Fifty-third Report of the Busi-
ness Advisory Committee presented to the House on the 10th
March, 1975.”

The motion was adpoted.
8. Matter under Rule 377

Shri Madhu Limaye raised matter regarding the announcement over the
All India Radio about Shri Mohan Dharia being dropped from the Council
of Ministers.

The Minister of Information and Broadcasting made a statement on the
subject.

9. The Budget (General)—1975-76
General Discussion on the Budget (General) for 1975-76 continued.
The following Members took part in the debate:—
(1) Shri Piloo Mody
(2) Shri N. K. P. Salve
(3) Shri Indrajit Gupta
(4) Shri Priya Ranjan Das Munsi
(5) Shri Murasoli Maran
(6) Shri Rajaram Dadasaheb Nimbalkar
(7) Shri Satyendra Narayan Sinha

(8) Shrimati Maya Ray
The discussion was not concluded.
6.08 P.M.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 13th March, 1975).

S. L. SHAKDHER,
Secretary-General.



LOK SABHA

. BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, March 13, 1975[Phalguna 22, 1896 (Saka)

No. 470

11.01 AM.
1. Starred Questions

Starred Questions Nos. 325, 326, 330, 332, 333, 339 and 340 were
orally answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to  Unstarred Questions Nos. 3136—3147, 3150—3169,
3171—3197, 3199—3212, 3214, 3216—3238, 3240—3260, 3262—
3272 and 3274—3303 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Main Recommendations (Hindi and English ver-
sions) of the Tobacco Excise Tariff Committee regarding the
Central Excise Tariff Structure for Tobacco and its products
other that cigarettes.

(2) A copy each of the following papers (Hindi and English versions)
under sub-section (1) of section 619A of the Companies Act,
1956:— '

(i) Review by the Government on the working of the Mogul Line
Limited, Bombay, for the year 1973-74.

(ii) Annual Report of the Mogul Line Limited, Bombay, for the:
year 1973-74 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon.

(3) A copy of the Merchant Shipping (Wrecks and Salvage) Amend-
ment Rules, 1975 (Hindi and English versions) published in
Notification No. G.S.R. 259 in Gazette of India dated the 22nd
February, 1975, under sub-section (3) of section 458 of the
Merchant Shipping Act. 1958.

[P.T.O.
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(4) A copy of the Delhi Municipal Corporation (Election of Coun-
cillors) (Amendment) Rules, 1975 (Hindi and English versions)
published in Notification No. F. 2(30)[73-LSG in Delhi
Gazette dated the 11th February, 1975 under sub-section (2)
of section 479 of the Delhi Municipal Corporation Act, 1957.

(5) A copy of the Navy Leave (Second Amendment) Regulations,
1975 (Hindi and English versions) published in Notification
No. S.R.O. 77 in Gazette of India dated the 1st March, 1975,
under section 185 of the Navy Act, 1957.
4. Calling Attention

Shri Prasannbhai Mehta called the attention of the Minister of Home
Affairs to the reported death of 40 pilgrims near Junagadh on the occasion
of Mahashivratri fair on the 11th March, 1975.

The Minister of Home Affairs made a statement in regard thereto.

5. Report of Committee on Private Members’ Bills and Resolutions

Shri G. G. Swell presented the Fifty-second Report of the Committee
on Private Members’ Bills and Resolutions.

6. Statement by Minister

The Deputy Minister of Agriculture and Irrigation laid on the Table
a statement on the submission of two Interim Reports of National Com-
mission on Agriculture. The Minister also laid on the Table a copy each

of the following Reports together with the summaries of the important
recommendations made therein:—

(1) Agricultural Price Policy.

(2) Certain important aspects of Marketing and prices of Cotton,
Jute, Groundnut and Tobacco.

. 7. Matter Under Rule 377

Shri Somnath Chatterjee raised matter regarding alleged impropriety in
the announcement made outside the House about exemption from payment
of new 19, general Excise Duty in certain cases.

The Minister of State for Finance made a statement on the subject.
. 8. The Budget (General)—1975-76
General Discussion on the Budget (General) for 1975-76 continued.

. The following Members took part in the debate:—

(1) Shri Darbara Singh

(2) Shri P. G. Mavalankar ‘

(3) Shri Nathuram Mirdha

(4) Shri C. H. Mohamed Koya )
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(5) Shri Jagannath Rao
(6) Shri Hari Kishore Singh
(7) Shri Bhaoosahaib Dhamankar
(8) Shri M. S. Sanjeevi Rao
(9) Shri Somnath Chatterjee
(1Q) Shri Pranab Kumar Mukherjee
(11) Shri Ram Hedaoco ;'
(12) Shri D. D. Desai* »
(13) Dr. V. K. R. Varadaraja Rao
(14) Shri Samar Guha
(15) Shri P. Gangadeb
(16) Shri C. K. Chandrappan
(17) Shri Ramsahai Pandey
(18) Shri E. R. Krishnan
(19) Dr. H. P. Sharma
(20) Shri Janeshwar Misra
(21) Shri Ismail Hossain Khan
(22) Shri G. C. Dixit
(23) Dr. Kailas
(24) Shri Banamali Babu
(25) Shri S. M. Banerjee
(26) Shri Chapalendu Bhattacharyyia
(27) Shri Maddi Sudarsanam
(28) Shri Sangliana
(29) Shri Khemchandbhai Chavda
(30) Shri Achal Singh
(31) Shri Biswanarayan Shastri
(32) Pandit D. N. Tiwary
(33) Shri Y. S. Mahajan
(34) Shri Nageshwar Dwivedi -
(35) Sardar Swaran Singh Sokhi/
(36) Shri Balakrishna Venkanna Naik
(37) Shri R, N. Barman
(38) Shri Shyam Sunder Mohapatra «/
The discussion was not concluded.

8.35 PM.
(Lok Sabha adjourned till 11 A.M. on Friday, the 14th March, 1975).

S. L. SHAKDHER,
Secretary-General.



LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Friday, March 14, 1975|Phalguna 23. 1896 (Saka)

No. 471
11.01 AM.
1. Starred Questions

Starred Questions Nos. 344, 347, 348 and 350—353 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3304—3348, 3351—3397, 3399,
3401—3484 and 3486—3503 were laid on the Table.

A statement by the Deputy Minister of Commerce correcting the
reply given on the 21st February, 1975 to Unstarred Question No. 694
about judgement of Kerala High Court regarding distribution of imported
raw cashewnuts was also laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

+ (1) A copy of the Defence Services Estimates, 1975-76 (Hindi and
English versions).

(2) A copy of the Aircraft (First Amendment) Rules, 1975 (Hindi
~and English versions) published in Notification No. G.S.R. 260
in Gazette of India dated the 22nd February, 1975, under
section 14A of the Aircraft Act, 1934, together with an ex-

planatory note.

(3) A copy of the Annual Report (Hindi and English versions) on
the working of the Cardamom Board, Ernakulam, for the year

1973-74.

(4) A copy of the Hindi version of the Report (1974) of the Tariff
Commission on the continuance of protection to the Dye-
intermediates Industry, under sub-section (2) of section 16 of
the Tarif Commission Act, 1951.

[P.T.O.



4. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha that at its
sitting held on the 13th March, 1975, Rajya Sabha passed the North-
Eastern Areas (Reorganisation) Amendment Bill, 1975.

5. Bill Passed by Rajya Sabha—Laid on the Table

Secretary-General laid on the T able the North-Eastern Areas (Re.
organisation) Amendment Bill, 1975, as passed by Rajya Sabha.

6. Assent to Bills

Secretary-General laid on the Table following two Bills passed by the
Houses of Parliament during the current session and assented to:—

(1) The Indian Tariff (Amendment) Bill, 1975.

(2) The Requisitioning_ and Acquisition of Immovable Properts' -
(Amendment) Bill, 1975.

7. Statement Regarding Government Business

The Minister of Parliamentary Affairs mad@ a statement regarding
Government business for the week commencing the 17th March, 1975.

8. The Pondicherry Budget—1975-76

Shri Pranab Kumar Mukherjee presented a statement of estimated

receipts and expenditure of the Union territory of Pondicherry for the year
1975-76

9. The Budget (General)—1975-76

Shri C. Subramaniam replied to the General Discussion on the Budget
(General) for 1975-76.

The discussion was concluded.

10. The Budget (General)}—1975.76—Demands for Grants on Account. .

All the Demands for Grants on Account Nos. 1 to 107 (both Revenue
Account and Capital Account) in respect of the Budget (General) for ,
1975-76, for the amounts shown under column 3 of the printed List of -
‘Demands for Grants on Account (General) for 1975-76, were voted in full.

11. Governmeant Bill—Introduced
The Appropriation (Vote on Account) Bill, 1975.

12. Government Bill—Passed
The Appropriation (Vote on Account) Bill, 1975

The motion for consideration of the Bill was moved by Shri C. Subra-
maniam. '

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.



Clauses 2 and 3 and the Schedule were adopted.
Clausel, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri C. Subramaniam.
The motion was adopted and the Bill was passed.

J3. Statutory Resolution—Under Consideration

Dr. Laxminarayan Pandeya moved the following Resolution:—
“This House disapproves of the Trust Laws (Amendment) Ordinance,
1975 (Ordinance No. 1 of 1975) promuigated by the President
on the 7th January, 1975.”

His speech was not concluded.

14. Motion Regarding Fifty-second Report of Committee on Private Mem.
bers’ Bills and Resolutions

Shri Shyama Prasanna Bhattacharyya moved the following motion:—

“That this House do agree with the Fifty-second Report of the Com-
mittee on Private Members’ Bills and Resolutions presented to
the House on the 13th March. 1975.”

The motion was adopted. .

15. Private Members’ Resolution—Under Consideration

Shri Shyamnandan Mishra concluded his speech on the following Reso-
lution moved by him on the 30th August, 1974:—

“This House is of the opinion that the Government is creating condi-
tions for the growth of fascism in the country and therefore
resolves that a Parliamentary Committee be constituted to make
recommendations to counteract this dangerous trend.”

Four amendments [Nos. 1 to 4] were moved by Sarvashri M. C. Daga,
Ramavatar Shastri, Shrimati Subhadra Joshi, and Shrimati Savitri Shyam.

The following Members took part in the debate:—

(1) Shri Vasant Sathe

(2) Shri Shyama Prasanna Bhattacharyya
(3) Shri B. R. Shukla

(4) Shri Bhogendra Jha

(5) Shrimati Subhadra Joshi

(6) Shri Jagannathrao Joshi

(7) Shri Md. Jamilurrahman

The discussion was not concluded.

6.05 P.M.
(Lok Sabha adjourned till 11 A.M. on Monday, the 17th March, 1975).
S. L.SHAKDHER,
. . Secretary-General.
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Monday, March 17, 1975|Phalguna 26, 1896 (Saka)

No. 472
11.01 AM.

+ 1. Congratulations to Indian Hockey Team

. The Speaker on his own behalf and on behalf of the House congratu-
lated the Indian Hockey Team for their glorious victory in the World Cup
Tournament played at Kuala Lumpur.

2. Starred Questions

Starred Questions Nos. 364—366 and 368 were orally answered. Rep-
lies to remaining questions were laid on the Table,

3. Unstarred Questions

Replies to Unstarred Questions Nos. 3504—3531, 3533, 3535-—3544,
3546—3570, 3572—3574, 3576—3605, 3607—3616, 3618---3621,
3632—3654, 3656—3672, 3674—3676, 3678—3685 and 3687--3703
were laid on the Table.

* A statement by the Minister of State for Agriculturc and Irrigation cor-
recting the reply given on the 24th February, 1975 to Unstarred Question
No. 913 regarding production, procurement, release and stocks of foodgrains.
cereals and pulses was also laid on the Table.

4. Apology by UNI

. The Speaker informed the House that the Editor of UNI had tendered
" apology for premature release of news item regarding a notice in Lok Sabha.

5. Papers Laid on the Table .
The following papers were laid on the Table:—

() (a) A copy each of the following Gujarat Notifications under sub-
section (4) of section 323 of the Gujarat Panchayats Act,
1961, read with clause (c)(iii) of the Proclamation dated
the 9th February, 1974 issued by the President in relation to

the State of Gujarat:—

(i) The Kaira District Local Board Pension Fund (Amend-
‘ment) Rules, 1974, published in Notification No. KP-125|
P.T.O.
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(74)PRR|DLB|(K)-3156-TH in Gujarat Government
Garette dated the 10th May, 1974, together with an expla-
natory note.

(ii) The Guijarat Panchayat Service (Classification and Recruit-
ment) (First Amendment) Rules, 1975, published in Noti-
fication No, KP|21 (75)|PNB|3074/11238|TH in Gujarat
Government Gazette dated the 28th January, 1975, together
with an explanatory note.

(b) A statement (Hindi and English versions) showing reasons for
delay in laying the Notification mentioned at (i) above.

(c) Two statements (Hindi and English versions) explaining the
reasons for not laying the Hindi versions of the Notifications
mentioned at (1) (a) above.

(II) A copy of Notification No. G.S.R. 142(E) (Hindi _and English
versions) published in Gazette of India dated the 6th March,
1975, issued under the Central Excise Rules, 1944, together
with an explanatory memorandum.

(II1) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 63 of the Wild Life
(Protection) Act, 1972:—

(i) The Pondicherry Wild Life (Stock Declaration) Rules, 1975,
published in Notification No. G.S.R. 63(E) in Gazctte of
India dated the 1st March, 1975.

(it) The Pondicherry Wild Life (Transactions and Taxidermy)
Rules, 1975, published in Notification No. G.S.R. 64(E) in
Gazette of India dated the 1st March, 1975.

(V) (a) A copy each of the following Gujarat Government Orders
under sub-section (4) of section 7 of the Gujarat Vacant
Lands in Urban Areas (Prohibition of Alienation) Act, 1972,
read with clause (c) (iii) of the Proclamation dated the 9th
February, 1974, issued by the President in relation to the
State of Gujarat:—

(1) Order No. VCT-1474|57062-V dated 6-12-74 in the case
of Smt. Indumati Chimanlal Sheth, the Managing Trustee
of Seth Sarabhai Maganbhai Trust of Ahmedabad.

(2) Order No, VCT-1474125096-V dated 7-12-74 in the case
of Udaya Ratan Cooperative Housing Society (Proposed)
of Ahmedabad.

(3) Order No. VCT-1474/95188-V dated 9-12-74 in the case
of Shri Jayantilal Bhikhubhai of village Dholka, Taluka
Dholka in the District of Ahmedabad.

(4) Order No. VCT-1473{89046-V dated 10-12-74 in the case

of Vatican Park Cooperative Housing Society of village
Tatava, Taluka Descroi in the District of Ahmedabad.

2

Ly

N2



(5) Order No. VCT-1774!115404-V dated 10-12-74 in the
case of Shri Dalsikhbhai Nanabhai Thakarda of village
Khatamba Taluka Baroda in the District of Baroda.

(6) Order No. VCT-1474|57059-V dated 19-12-74 in the case
of Smt. Indumati Chimanlal Sheth of Ahmedabad.

(7) Order No. VCT-1474|57061-V dated 20-12-74 in the case

of Smt. Indumati Chimanlal Sheth, Managing Trustee of
. Vasumati Charity Trust, Ahmedabad.

(8) Order No. VCT-1474/78724-V dated 20-12-74 in the case

of Ghantakaran Cooperative Housing Society Ltd., Ahme-
dabad.

(9) Order No. VCT-1474|113312-V dated 23-12-74 in the
case of Shri Dajibhai Visabhai Rabari of village Dholka
Taluka Dholka in the District Ahmedabad.

(10) Order No. VCT-1774!39004-V dated 27-12-74 in the case
of Shri Ganeshnagar Cooperative Housing Society Ltd.,
Baroda.

(11) Order No. VCT-3073|103898-V dated 27-12-74 in the
case of Shri Bhikhubhai Vallabhbhai Desai of village Hari-
pura Taluka Palsana in the District of Surat.

(12) Order No. VCT-1473|733-V dated 12-1-75 in the case of
St. Xavier’s Education Society, Ahmedabad.

(13) Order No. VCT-2874/71309-V dated 20-1-75 in the case
of Shri Leuva Patel Kelvani Mandal, Jet-pur Taluka Jetpur
in the District of Rajkot.

(14) Order No. VCT-3073|87483-V dated 22-1-75 in the case
of Shri Gitanagar Cooperative Housing Society Ltd., Surat.

(15) Order No. VCT-3074{105366-V dated 29-1-75 in the case
of Shri Abdulsatar Pirbhai of village Olpad Tal. Olpad in
the District of Surat.

(16) Order No, VCT-1474157060-V dated 6-2-75 in the case of
the Orient Club, Ahmedabad.

(17) Order No. VCT-1474{129673-V dated 7-2-75 in the case
of Dariyapur Guijari Vasaht Coop. Housing Society (Pro-
posed), Ahmedabad.

(18) Order No. VCT-2474/117646-V dated 7|8-2-75 in the case
of Sahara Cooperative Housing Society (proposed), Nadiad,
Taluka Nadiad in the District of Kaira.

(19) Order No. VCT-1674{103510-V dated 8-2-75 in the case
of Gayatri Cooperative Housing Society, Palanpur in the
Dist. of Sabarkantha. '

[P.T.O.



(20) Order No. VCT-2874|129923-V dated 8-2-75 in the case
of Shri Vali Ali Ganehi of Kuvadva, Tal. Rajkot in the Dis-
trict of Rajkot.

(21) Order No, VCT-1474|87236-V dated 10-2-75 in the case
of the Ahmedabad District Cooperative Bank Staff Class-IV
Employees’ Cooperative Housing Society I.td., Chandlodiya
Taluka City in the Dist. of Ahmedabad.

(22) Order No. VCT-2674]13806-V dated 12-2-75 in the case
of Sonal Coop. Housing Society Ltd., Mehsana, ~

(23) Order No. VCT-1474|59872-V dated 13-2-75 in the case
of the Rajpath Club Ltd., Ahmedabad.

(24) Order No. VCT-1474{23370-V dated 17-2-75 in the case

of Shri Pramukhlal M. Patel of village Acher Taluka City
in the District of Ahmedabad.

(25) Order No. VCT-1474/125213-V dated 19-2-75 in the case
of Smt. Anandiben Bhogilal Gajjar and Ramaben Bhogilal

Gajjar of village Vatva Taluka Dascroi in the Dist. of
Ahmedabad.

(26) Order No. VCT-1574|709806-V dated 19-2-75 in the case
of Shri Haribhai Madhavbhai Patel of Amreli.

(27) Order No. VCT-3074{141461-V dated 21-2-75 in the case

of Shri Lallubhai Kevalbhai of Olpad Taluka Olpad in the
District of Surat.

(28) Crder No. VCT-RG|159{74, dated 12-12-74 in the case
of Anand Mangal Textile, Surat.

(29) Order No. VCTI|RG|19|74, dated 18-1-75, in the case of
Lok Prakashan Ltd., Surat.

(30) Order No. VCT|SR!78(74, dated 31-1-75 in the case of
Ganesh Textiles, Surat,

(31) Order No. VCTI|SR|17!74, dated 1-2-75 in the case of
Adarsh Minerals & Chemicals Enterprise Ltd., Surat.

(32) Order No. VCT|SR|82|74, dated 7-2-75 in the case of appli-
cation of Sayan Vibhag Sahakari Khand Udyog-Mandli Ltd.,
Sayan, Taluka Olpad in the district, Surat.

(33) Order No. VCT{18|74, dated 11-2-75 in the case of Sarva-
janik Education Society, Surat.

(34) Order No. VCT|SR|77|74, dated 14-2-75 in the case of
application of Shri Vinodchandra Rameshchandra of Kha-
todra Taluka Choryasi, District, Surat.

(35) Order No. VCT|SR|385 dated 20-2-75 in the case of Baroda
Rayon Corporation Limited, Surat.

(36) Order No. VCTI|SR|189|7(3), dated 6-12-74 in the case of
Namrata Industrial Coop. Society, Ahmedabad.
4
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37 .Ordcr No. VCTISR§183§184§185-18627!(3) dated 12-12-74
in the cases of (1) Mjs. HK. Patel & Co., (2) Rajesh
Beelife Prod. (3) MJs. Ambesh Engineering (4) Mis.
Madhavlal & Co., Ahmedabad.

(38) Order No. VCTISR[178-7(3) dated 12-12-74 in the case
%f dShrevas; Shopping Centre Owner’s Association, Ahmeda-
ad.

(39) Order No. VCT|SR|182/7(3), dated 12-12-74 in the case

. of application of Shri V. B. Patel of Vinzol, Taluka Dascroi
District, Ahmedabad.

(40) Order No. VCT|SR|[13517(3), dated 13-12-74 in the case
of Anant Coop. Industrial Estate Limited, Ahmedabad.

(41) Order No. VCTI|SR|197!7(3), dated 24-1-75 in the case
of application of Shri Arvindkumar C. Patel of Ahmedabad.

(42) Order No. Vacant Land case No. 38 dated 13-12-74 in the
case of Maneja Khandsari Factory, Upleta in the District of
Rajkot.

(43) Order No. VCT|Land|Case[No. 79 dated 17-12-74 in the
case of M|s. Ramkiran Industry, Rajkot,

(44) Order No. VCT|Land|Case|No. 28 dated 17-12-74 in the
case of M|s. Saurashtra Food and Protiens Ltd., Dhoraii,
in the District, Rajkot.

(45) Order No. VCT|Land|case|No. 39, dated 18-12-74 in the
case of M|s. Rajesh Khandsary Factory Upleta, District.
Rajkot.

(46) Order No. LNDIVCT|74 dated 18-12-74 in the case of Shri
Ramkrishnawala Industries, Limbdi, District: Surrendranagar.

(47) Order No. LND|VCTJ2-74 dated 18-12-74 in the case of
Gurukrupa Ginning and Manufacturing Co., Limbdi.

48) Ol;der No. LND|VCTI3-74 dated 18-12-74 in the case of
Shri Paramhans Ceramic Industries, Limbdi.

(49) Order No. VCT|WS|4600 dated 20-2-75 in the case of Shri
Bharat Engineering Works, Surrendranagar,

(50) Order No. VCT|SR!26{74 dated 13-12-74 in the case of ap-
plication of Shri K. P. Patel of Bhayali. Taluka, Baroda.

(51) Order No. VCTISR{37|73 dated 19-12-74 in the case of
Transpek Industry Pvt. Ltd., Baroda.

(52) Order No. VCTISR|28/74 dated 31-12-74 in the case of
application of Shri M. M. Amin of Padra, Distt. Baroda.

(53) Order No. VCTI|SR!1{74 dated 4-1-75 in the case of Dr.
C. J. Shah.

[P.T.O.



(54) Order No. VCT|SR|67|74 dated 4-1-75 in the case of appli-
cation of Shri J. P. Shah of Baroda.

(55) Order No. LND|1|VCT|3873|74 dated 18-12-74 in the case of
Excel Industries Ltd., Bhavnagar.

(56) Order No. IMN|VCT|Reg. 19|74 dated 4-1-75 in the case of
Roopchand Chabildas Charitable Trust.

(57) Order No. AlJamin|VCT dated 14-2-75 in the case of Lok-
niketan, Ratanpur District, Banaskantha.

(58) Order No. TNC|VCT|SR|234 daied 20-12-74 in the case of

Gujarat Machinery Manufactures Ltd., Karamsad District,
Kaira.

(59) Order No, VCTISR dated 23-12-74 in the case of application

of Shri Rahemansha Doudsha of Mogari Taluka Anand Dis-
trict, Kaira.

(60) Order No. TNC|VCT|SR|287 dated 13-2-75 in the case of

application of Shri Chhaganbhai Lalubhai of Kapadwanj
District, Kaira.

(61) Order No. TNC|VCT|SR|55, dated 13-2-75 in the case of

application of Shri Narendra Chhotalal of Ode Taluka Anand
District, Kaira.

(62) Order No, TNC|VCT|SR|183, dated 13-2-75 in the case of
Shri Chunilal Manilal Private Limited. Ahmedabad.

(63) Order No. TNC!VCTI|SR|294 dated 13-2-75 in the casc of

application of Shri Ranchhodbhai Punambhai and others of
Kapadwanj District, Kaira.

(64) Order No. TNCIVCTISR|43, dated 13-2-75 in the case ot

application of Shri Bhailalbhai MNathabhai Patel of Ode Tal.
Anand District. Kaira.

(65) Order No. TNC|VCT|SR|44, dated 13-2-75 in the case of

application of Shri Bhailalbhai Nathabhai of Ode Taiuka
Anand District, Kaira.

(66) Order No. TNCIVCTISR|49, dated 7-2-75 in the casc of
Sardar Patel Education Trust, Anand.

(67) Order No. TNC!VCTISR|295, da‘'ed 17-2-75 in the case of

M|s. Oswal Machinery and Equipment Co., Vallabh Vidya-
nagar, Taluka Anand District. Kaira.

(68) Order No. TNC iVCT]SR|50 dated 17-2-75 in the case of

the Kaira District Cooperative Mill Producers Union Limitzd
Anand.

(69) Order No. TNC|VCT!SR|47, dated 17-2-75, in the case qf
application of Shri Chandrasinh Harisinh Solanki of Anand.
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(70) Order No. TNC|VCT|SR|270, dated 17-2-75 in the case of
Mis. Shah Govindlal Chunilal of Umreth District, Kaira.

(71) Order No. Land|WS|262, dated 18-1-75 in the case of Ms.
H. R. Kalidas and Co., Godhra District, Panchmahals.

(72) Order No. Land!WS|790, 791, dated 1-2-75 in the case of

Mis. Indian Pharma Caps and Chemicals Pvt. Ltd., of Godhra
District Panchmahals.

,(73) Order No. Land|(2)(c) 3026 dated 4-2-75 in the case of
Agro-Chemical Private Ltd.; Junagadh.

(74) Order No. Land|(2)(c) 4865, dated 3-1-75 in the case of
Indian Rayon Corporation. Veraval District, Junagadh,

(75) Order No. CHIVCT|Rg. 7|74, dated 21-12-74 in the case of

application of Shri Maganbhai Dajibhai Patel of Village
Dungri Taluka, Bulsar.

(76) Order No. CH|VCTIRg. 42|74, dated 9-1-75 in the case of

application of Shri Seventilal Popatlal Vakharia and others
of village Abrama Taluka, Bulsar.

(77) Order No. CH|VCT!Rg. 33{74. dated 31-1-75 in the case of
Atul Products Limited, Atul Taluka, Bulsar.

(78) Order No. CH|VCT|Rg.|21]1974, dated 10-2-75 in the case
of Precise Engineering Works. Bulsar.

(79) Order No. CH|VCT|Rg.|41|74, dated 10-2-75 in the case of
application of Shri Amartlal Khandubhai Desai of Bulsar.

(80) Order No. CH|VCT|Rg.|19]1974, dated 10-2-75 in the casc
of application of Shri Amartlal Khandubhai Desai of Bulsar.

(81) Order No. CHIVCT|Rg.|20]|74, dated 13-2-75 in the casc of
Manav Kalyan Trust, Vijalpore Taluka Navsari District,
Bulsar.

(82) Order No. LND|VCTIWS. 6663, dated 24-12-74 in the case
of Shri Raijibhai Jibhai of Bhadkodra, Taluka Ankleshwar
District, Broach.

(83) Order No. LND|VCT{WS dated 31-12-74 in the case of ap-
plication of Shrimati Tarezauri Naginlal Dadhalwala of
Ankleshwar District, Broach.

(84) Order No. LND!VCT|WS 6945, dated 8-1-75, in the case of
application of Shri Ismail Vali Mohmed Kala of Village Kothi
Taluka, Broach. :

(85) Order No. LND|VCTI|WS|7169 dated 8-1-75 in the case of
Shri Girdharbhai Morarbhai of Ankleshwar District, Broach.

(86) Order No. LND|VCT!WS 319-1, dated 13-1-75 in the case
of application of Shri Abbasali Huseinali of Ankleshwar Dist-
rict, Broach.

[P.T.O.



(87) Order No. LND|VCT|WS-3461, dated 13-1-75 in the case of
application of M[s. Gulam Mohmed Haji Gulam Rasul of
Ankleshwar District, Broach.

(88) Order No. LND|VCT|WS 7282, dated 24-1-75 in the case
of M|s. Prithvi Enterprises of Ankleshwar District, Broach.

(89) Order No. LND|VCT:373-A, dated 24-1-75 in the case of
application of Shrimati Hiraben Manilal Vasava of Village
Vejalpur Taluka Broach. .

(90) Order No. LND|VCT|WS|1101|SR. 58 dated 21-2-75 in the
case of M|s. Mahavir Chemicals Industries Private Limied
Ahmedabad. '

(91) Order No. LND|VCT|WS 5264|WS 1102 dated 21-2-75, in
the case of Jagdish Industries, Broach.

(b) A statement (Hindi and English versions) showing (i) reasons
for delay in laying the above Orders and (ii) for not laying the
Hindi versions thereof.

(V) A copy of the Water (Prevention and Control of Pollution)
Rules, 1975 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 58(E) in Gazette of India dated the 27th
February, 1975, under sub-section (3) of section 63 of the
Water (Prevention and Control of Pollution) Act, 1974.

(VD) A copy of the Annual Report (Hindi and English versions) of
the National Institute for Training in Industrial Engineering
Bombay, for the year 1973-74.

. 6. Calling Attention
Shri Virbhadra Singh called the attention of the Minister of Agricul-
ture and Irrigation to the reported extensive damage to life and property
by earthquakes in Kannaur and Lahul Spiti Districts of Himachal Pradesh
and the urgent need to provide adequate relief to the State Government of
Himachal Pradesh for helping the victims.

The Minister of State for Agriculture and Irrigation made a statement
in regard thereto.

7. Statement by Minister

The Minister of State for Agriculture and Irrigation made a statement
correcting the answer given on the 3rd March, 1975 to a supplementary
question by Shri B. V. Naik on Starred Question No. 187 by Shri M. S.
Purty and Shri Tuna Oraon regarding steps taken under S.F.D.A. and
M.F.A.L. Scheme in West Bengal.

8. Supplementary Demands for Gran.s (Genera)—1974-75

Shri Pranab Kumar Mukherjee presented a statement showing Supple-
- mentary Demands for Grants in respect of the Budget (General) for
1974-75.
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*9_ Statutory Resolution—Negatived

Dr. Laxminarayan Pandeya concluded his speech on the following
Resolution moved by him on the 14th March, 1975:— '

“This House disapproves of the Trust Laws (Amendment) Ordinance,
1975 (Ordinance No. 1 of 1975) promulgated by the Presi-
dent on the 7th January, 1975.”

The Resolution was negatived after discussion as indicated under para
10 below. ‘

*10. Government Bill—Passed
The Trust Laws (Amendment) Bill, 1975

The motion for consideration of the Bill was moved by Shri Pranab
Kumar Mukherijee. ‘

The following Members took part in the combined debate on the Reso-
lution (vide para 9 above) and motion for consideration of the Bilk—

(1) Shri Ranen Sen
(2) Shri Noorul Huda
(3) Shri Balakrishna Venkanna Naik
Shri Pranab Kumar Mukherjee replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 to 9 were adopted.

Clause 1. the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Pranab Kumar
Mukherjee.

The motion was adopted and the Bill was passed.

11. The Budget (Railways—1975-76—Demands for Grants

Discussion on the Demands for Grants Nos. 1 to 11, 11A and 12 to
22 in respect of the Budget (Railways) for 1975-76 commenced.

Six hundred and forty-three cut motions [Nos. 1 to 89, 102 to 112,
126 to 144, 165 to 233, 235 to 237, 241 to 274, 277 to 284, 297 to 300,
302, 303, 307 to 343, 365 to 400, 407 to 412, 418 to 445, 450 to 454,
458 to 481, 519 to 548. 555 to 618, 625 to 657, 687 to 690, 699 to 701,
708 to 718, 725 to 746, 757 to 772, 783 to 788 and 794 to 872] were
moved,

The discussion was not concluded. _

*Discussed together.
[P.T.O.



12. Half-An-Hour Discussion .

Shri Atal Bihari Vajpayee raised a half-an-hour discussion on points
arising out of the answer given on the 19th February, 1975 to Unstarred
Question No. 245 regarding dues payable to Delhi Municipal Corporation.

Shri Om Mehta replied to the discussion.
6.57 P.M.
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 18th Mareh, 1975)

S. L. SHAKDHER,
Secretary-General.
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LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings]

Tuesday, March 18, 1975/Phalguna 27, 1896 (Saka)

No. 473
11.02 A M.

1. Starred Questions

Sf.arred Quespiqns Nos, 384, 385, 387, 389 and 390 were orally answered.
Replies to remaining questions were laid on the Table,

'2. Unstarred Questions

Replies to Unstarred Questions Nos. 3704, 3706—3721. 3723—376
3768—3825 and 3827—3903 were laid on the Taolfl’e. ‘ b

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notifications (Hindi and English
versions) under sub-section (6) of section 3 of the Essential
Commodities Act, 1955:—

(i) The Drugs (Prices Control) Amendment Order, 1975, publish-
ed in Notification No. S.0. 129(E) in Gazette of India dated
the 7th March, 1975.

(ii) The Furnace Oil (Fixation of Ceiling Prices and Distribution)
Amendment Order, 1975, published in Notification No.
- G.S.R. 139(E) in Gazette of India dated the 1st March, 1975.

(2) A copy of Order No. 37 (Hindi and English versions) of the
Delimitation Commission in respect of the State of Punjab,
published in Notification No. S.0., 113(E) in Gazette of India
dated the 26th February, 1975, under sub-section (3) of section
10 of the Delimitation Act, 1972.

(3) A copy of the National Savings Certificates (Fourth Issue)
{(Amendment) Rules, 1975 (Hindi and English versiong)
published in Notification No. G.S.R. 284 in Gazette of India
dated the 1st March, 1975, under sub-section (3) of section 12
of the Government Savings Certificates Act, 1959.

(4) A copy of the Trustees (Declarations of Ho}dir}gs of Shax"es
and Debentures) Amendment Rules, 1974 (Hindi and English
versions) published in Notification No. G.S.R. 236 in Gazette
of India dated the 22nd February, 1975, under sub-gsection (3)
of section 642 of the Companies Act, 1856.

[P.T..



4. Calling Attention

Shri S, M. Banerjee called the attention of the Minister of Education,
Social Welfare and Culture to the reported decision of the Delhi Higher
Secondary teachers to launch Satyagaraha resulting in postponement

of examinations affecting the career of 80,000 students and steps taken
by Government in this regard.

The Minister of Education, Social Welfare and Culture made a state-
ment in regard thereto.

5. Statement by Minister

The Minister of Labour made a statement regarding the setting up

of Wage Boards for working Journalists and non-Journalist newspaper
employees.

6. Motion
Dr. (Smt.) Sarojini Mahishi moved the following motion:—

“That this House do concur in the recommendation of Rajya
Sabha that Lok Sabha do appoint a member of Lok Sabha
to the Joint Committee of the Houses on the Central and
Other Societies (Regulation) Bill, 1974, in the vacancy caused
by the resignation of Shri Shankar Dev and do resolve that
Chaudhary Nitiraj Singh, a member of Lok Sabha, be appoint-
ed to the said Joint Committee to fill the vacancy.”

The motion was adopted.

¥7, Statutory Resolution—Negatived
Shri Jagannathrao Joshi moved the following Resolution:—

“This House disapproves of the North-Eastern Areas (Reorganisa-
tion) Amendment Ordinance, 1975 (Ordinance No. 2 of 1975)
promulgated by the President on the 20th January, 1975.”

The Resolution was negatived after discussion as indicated under
para 8 below.
*8. Government Bill—Passed
The North-Eastern Areas {(Reorganisation) Amendment Bill, 1975,
as passed by Rajya Sabha

The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri F. H. Mohsin.

The following Members took part in the combined debate on the
Resolution (vide para 7 above) and motion for consideration of the
Bill:—

(1) Shri Biren Dutta

(2) Shri Dinesh Chandra Goswami
(3) Shri Sarjoo Pandey

(4) Shri Biswanarayan Shastri

(5) Shri J. Matha Gowder

(6) Shri Y. S. Mahajan

Shri F. H. Mohsin replied to therdebate.

*Discussed together. 9



 Shri Jagannathrao Joshi spoke (by way of reply to the Statutory
Resolution). ’ J

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up.

Clauses 2 and 3 were adopted.

Clause.l, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri F. H. Mohsin.
The motion was adopted and the Bill was passed.

9, Motion—Adopted
* Shri K. Raghu Ramaiah moved the following motion:—

“The House unanimously condemns the reported attempt to carry
arms into the court where Prime Minister had to give evidence
and desires that sufficient security arrangements be made both
inside and outside the court to ensure the safety of the Prime
Minister.”

The motion was adopted.

10. The Budget (Railways)—1975-76—Demands for Grants

Discussion on the Demands for Grants Nos. 1 to 11, 11A and 12 to 22
in respect of the Budget (Railways) for 1975-76 and the cut motions
thereto moved on the 17th March, 1975, continued.

The discussion was not concluded.

#*11, Statement by Minister

) The Minister of Home Affairs made a statement regarding the inci-
dent at Allahabad High Court on the 18th March, 1975 where one person
was arrested on being found in possession of a countrymade pistol and

some cartridges.

6.02 P.M.
{Lok Sabha adjourned till 11 A.M. on Wednesday, the 19th March, 1975).

S. L. SHAKDHER,
Secretary-General.

CORRIGENDUM

In Bulletin Part I, dated March 17, 1975—
Page 1, paragraph 3, line 3,
for “3632” read “3623"

**Made at 5 P.M.



LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Wednesday, March 19, 1975Phalguna 28, 1896 (Saka)

No. 474
11.01 A. M.

1. Starred Questions

Starred Questions Nos. 401410 were orally answered. Replies to re-
maining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3904—3978, 3981—3998, 4000—
4036, 4038—4055, 4057 and 4059—4107 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the All India

Services Act, 1951:—

(i) G.S.R. 304 published in Gazette of India dated the 8th March,
1975 containing corrigendum to Notification No. G.S.R. 11
published in Gazette of India dated the 11th January, 1975.

(ii) G.S.R. 305 published in Gazette of India dated the 8th March,
1975, containing corrigendum to Notification No. G.S.R, 13
published in Gazette of India dated the 11th January, 1975.

(iii) G.S.R. 306 published in Gazette of India dated the 8th March,
1975, containing corrigendum to Notification No. G.S.R. 12
published in Gazette of India dated the 11th January, 1975.

(iv) G.S.R. 307 published in Gazette of India dated the 8th March,
1975, containing corrigendum to Notification No G.8.R. 53
published in Gazette of India dated the 18th Janual_’y, 1975

(v) The Indian Administrative Service (Fixation of Cadre
Strength) Seventh Amendment Regulations, 1975, published in
Notification No. G.S.R. 308 in Gazette of India dated the 8th

March, 1975.

(vi) The Indian Administrative Service (Pay) Third Amendment
Rules, 1975, published in Notification No. G.S.R. 309 in
Gazette of India dated the 8th March, 1875.

[P.T.O.
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ii Indian Administrative Service (Appointment by Compe-
(viD) ggge Examination) Amendment Regulations, 1975, pgbhshed.
in Notification No. G.S.R. 145(E), in Gazette of India dated

the 12th March, 1975. . "
iii) The Indian Police Service (Appointment by Competitive

(vit) Examination) Amendment Regulations, 1975, p}xbhshed in

Notification No. G.S.R. 146 (E) in Gazette of India dated the
12th March, 1975, .

(2) A copy of the Arms (Amendment) Rules, 1975 (Hindi and.
English versions) published in Notification No. GSR. 278 in
Gazette of India dated the 1st March, 1975, under sub-section
(3) of section 44 of the Arms Act, 1959.

(3) A copy of Notification No. G.S.R. 147(E) (Hindi and English
versions) published in Gazette of India dated the 12th Marqh,
1975, issued under the Central Excise Rules, 1944, together with
.an explanatory memorandum.

(4) A copy of the Audited Accounts (Hindi and English versions)
of the Central Silk Board, Bombay for the year 1972-73, under
sub-section (4) of section 12 of the Central Silk Board Act, 1948.

(5) (i) A copy of the Gujarat Local Fund Audit Rules, 1974, published
in Notification No. KP-245-CFA-1364-7893-(74)-DH in Guja-
rat Government Gazette dated the 20th February, 1975, under
sub-section (4) of section 14 of the Gujarat Local Fund Audit
Act, 1963 read with clause (c) (iii) of the Proclamation dated the
9th February, 1974 issued by the President in relation to the State
of Gujarat.

(ii) A memorandum (Hindi and English versions) explaining rea-
sons for not laying the Hindi version of the above Notification.

4. Calling Attention *

* Shri Jagannathrao Joshi called the attention of the Minister of Educa-

tion, _Social Welfare and Culture to the reported abrupt closure of Banaras
Hindi University.

The Deputy Minister of Education, Social Wélfare and Culture made
. a statement in regard thereto. .

5. Statement by Minister

The Minister of State for Agriculture and Irrigation laid on the Table
a statement regarding the suicide of an employee of the Indian Council
of Agricultural Research. :
6. The Budget (Railways)—1975-76—Demands for Grants

) Discussion on the Demands for Grants Nos. 1 to 11, 11A and 12 to 22
in respect of the Budget (Railways) for 1975-76 and the cut motions there-
to moved on the 17th March, 1975, continued and was concluded.

All the cut motions moved on the 17th March, 1975, were negatived.

All the Demands for Grants for the amounts shown under column 3

ef the printed List of D : -
voles it of Demands for Grants (Railways) for 1975-76, were

- 7. Government Bill—Introduced
The Appropriation (Railways) Bill, 1975.
2
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.- 8. Gevernment Bill—Passed

The Appropriation (Railways) Bill, 1975
The motion for consideration of the Bill was moved by Shri Mohd.

. Shafi Qureshi.

Pandit D. N. Tiwary took part in the debate,
Shri Mphd. Shafi Qureshi replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

"The motion that the Bill be passed was moved by Shri Mohd. Shafi
Qureshi.

The motion was adopted and the Bill was passed.
9. Supplementary and Excess Demands (Railways)
The following items of business were taken up together:—
* #(1) Supplementary Demands for Grants Nos. 1, 4, 8, 9, 12, 15, 16 and

. 20 in respect of the Budget (Railways) for 1974-75.

* *(2) Demands for Excess Grants Nos. 5, 10, 13 and 15 in respect of

¢ the Budget (Railways) for 1972-73.

Al]l the Supplementary Demands for Grants for the amounts shown
under column 3 of the printed List of Supplementary Demands for Grants
(Railways) for 1974-75, were voted in full.

All the Demands for Excess Grants for the amounts shown under
column 3 of the printed List of Demands for Excess Grants (Railways)
for 1972-73, were voted in full.

10. GOVERNMENT BILL—INTRODUCED
The Appropriation (Railways) No. 2 Bijll, 1975.
11. GOVERNMENT BILL—PASSED

The Appropriation (Railways) No. 2 Bill, 1975

The motion for consideration of the Bill was moved by Shri Mohd.
Shafi Qureshi.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.
Clause 1. the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Mohd. Shafi
Qureshi. Y

The motion was adopted and the Bfll was passed.
*Discussed together.
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12, Government BillIntroduced
* The Appropriation (Railways) No. 3 Bill, 1975.
13. Government Bill—Passed
. The Appropriation (Railways) No, 3 Bill, 1975

The motion for consideration of the Bill was moved by Shri Mohd.
Shafi Qureshi.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Mohd. Shafi
Qureshi.

The motion was adopted and the Bill was passed.
6.02 P.M. ]
(Lok Sabha adjourned till 11 A.M. on Thursday, the 20th March, 1975)

S. L. SHAKDHER,
Secretary-General,
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LOK SABHA

BULLETIN—PART 1
. [Brief Record of Proceedings]

Thursday, March 20, 1975/Phalguna 29, 1896 (Saka)

No. 475
11.02 A.M.

L. Starred Questions

. Starred Qqestions Nos. 424, 425 and 427—429 were orally answered.
Starred Question No. 430 had been postponed for answer on 24-4-75.

%eg%ies to Starred Questions Nos. 426 and 431—443 were laid on the
able,

2. Unstarred Questions

Replies to Unstarred Questions Nos. 41084124, 4126—4188, 4190—
4211, 4213—4241 and 4243—4275 were laid on the Table.

3. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Navy (Pension) Second Amendment Regula-
tions, 1975 (Hindi and English versions) published in Noti-
fication No. S.R.O. 95 in Gazette of India dated the 8th March,
1975, under section 185 of the Navy Act, 1957.

(2) A copy of the Aluminium (Control) Amendment Order, 1975
(Hindi and English versions) published in Notification ¥No.
S.0. 134(E) in Gazette of India dated the 11th March, 1975,
under sub-section (6) of s€ction 3 of the Essential Commodi-
ties Act, 1955.

(3) A copy of the Maternity Benefit (Mines) Amendment Rules,
1975 (Hindi and English versions) published in Notifi~ation
No. G.S.R. 59(E) in Gazette of India dated the 27th Februa;'y,
1975, under sub-section (3) of section 28 of the Maternity
Benefit Act, 1961,

4. Calling Attention

Shri Shyamnandan Mishra called the attention of the Minister of
Finance to the reported unilateral revaluation of the Rouble by the
State Bank of U.S.S.R. in relation to its Rupee value and its adverse
massive impart on repayment of credits to the Soviet Union.

The Minister of Finance made a statement in regard thereto.
[P.T.O.



5. Report of Joint Committee on Offices of Profit

Shri S. B. P. Pattabhi Rama Rao presented the Twelfth Report of the
Joint Committee on Offices of Profit.

6. Report of Select Committee

. Shri N. K. P. Salve presented the Report of the Select Committee
\pn the Taxation Laws (Amendment) Bill, 1973.

7. Evidence before Select Committee—Laid on the Table

Shri N. K. P. Salve laid on the Table the record of the evidence
tendered before the Select Committee on the Taxation Laws (Amend-
ment) Bill, 1973,

8. Motion Regarding Joint Committee
Shri L. D. Kotoki moved the following motion:— f]

“That this House do appoint Shri C. M. Stephen to the Joint
Committee on the Bill further to amend the Code of Civi
Procedure, 1908, and the Limitation Act, 1963, in the vacanc¥»

)

caused by the death of Shri Debendra Nath Mahata.”
The motion was ‘adopted,

9. Matter under Rule 377

Shri Samar Guha raised matter regarding payment of ex-gratia

compensation for properties of Indians in former West and East Pakis-
tan by the 31st March, 1975.
- “

10. The Gujarat Budget T
The following items of business were taken up together:—

(1) General Discussion on the Budget for the State of Gujarat
for the year 1975-76.

(2) Demands for Grants on Account Nos. 2, 3, 5 to 12, 14 to 20, 22
to 31, 33 to 59, 61 to 68 and 70 to 76 in respect of the Budget
for the State of Gujarat for 1975-76.

(3) Supplementary Demands for Grants Nos. 8, 11, 14, 17, 21 to
23, 25, 217, 28, 33, 35, 38, 40 to 42, 49, 53, 55, 56, 58 to 60, 63,
65, 66, 69, 71, 72, 74 to 79, 82, 84, 86 to 88, 90, 94, 97, 105, 107
108, 110, 113, 116, 119, 120, 122, 124, to 128, 131, 132, 137 to 14z,
144 and 146 in respect of the Budget for the State of Gujarat
for the year 1974-75. ~

On points of order raised by Members the consideration of the above
items was held over.

11. The Pondicherry Budget

The following items of business were taken up together:—
*(1) General Discussion on the Budget for the Union territory of
Pondicherry for 1975-76.

*(2) Demands for Grants on Account Nos. 1 to 32 and 34 in

respect of the Budget for the Union territory of Pondicherry
for 1975-76.

*Discussed together.




*(3) Supplementary Demands for Grants Nos. 4 to 15, 17 to 21, 3v

‘and 32 in respect of the Budget for the Uni A
Pondicherry for the year 1974-g75. e Lnion territory of

Fifteen cut motions [Nos. 1 to 15] to the Demand
r . s for Grant
Account in respect of the Budget for the Union territory of Pondiciferg'g

for 1975-76, were moved.
The following Members took part in the combined debate:—

?l) Shri Jagadish Bhattacharyya
2) Shri Phool Chand Vermu
(3) Shrimati Parvathi Krishnan
(4) Shri Aravinda Bala Pajanor
(5) Dr. Kailas

(6) Shri P. G. Mavalankar

(7) Shri Era Sezhiyan

Shri Pranab Kumar Mukherjee replied to the debate.

On cut motion No. 2 moved by Shri Aravinda Bala Pajanor, to the
Demands for Grants on Account (Pondicherry) for 1975-76, the House
divided, Ayes 18; Noes 83. The cut motion was accordingly negatived.

All other cut motions moved were also negatived.

All the Demands for Grants on Account (both Revenue Account and
Capital Account) for the amounts shown under column 3 of the prin-
ted List of Demands for Grants on Account (Pondicherry) for 1975-76,
were voted in full,

Al]l the Supplementary Demands for Grants (both Revenue Account
and Capital Account) for the amounts shown under column 3 of the
printed List of Supplementary Demands for Grants (Pondicherry) for
1974-75, were voted in full.

12. Government Bill—Introduced
The Pondicherry Appropriation (Vote on Account) Bill, 1975.

13. Government Bill—Passed
The Pondicherry Appropriation (Vdte on: Account) Bill_ 1975.

The motion for consideration of the Bill was moved by Shri Pranab
Kumar Mukherjee.

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Pranab
Kumar Mukherjee.

The motion was adopted and the Bill was passed.

14. Government Bill—Introduced
The Pondicherry Appropriation Bill, 1975.

*Discussed together.



15. Goevernment Bill—Passed 4
The Pondicherry Appropriation Bill, 1975

The motion for consideration of the Bill was moved by Shr1 Pranab
Kumar Mukherjee.

Shri Aravinda Bala Pajanor took part in the debate.
Shri Pranab Kumar Mukherjee replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration of the B’ll was taken up, -

Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were alsoc adopted.

The motion that the Bill be passed was moved by Shri Pranab
Kumar Mukherjee.

The motion was adopted and the Bill was passed,
16. Supplementary Demands for Grants (General)-—-1974-75

Discussion on the Supplementary Demands for Grants Nos. 1, 3. 8,
11, 12, 15, 17, 18, 19, 21, 22, 24, 25, 27 to 34, 37, 38, 40 to 48, 50 to 58,
60 62, 65, 66, 68, 70, 74to76 78 to 82, 84, 86t089 91, 92, 94, 95, 101,

102 and 104 in respect of the Budget (General) for 1974-75 commenced
and was concluded.

All the Supplementary Demands for Grants (both Revenue. Account
and Capital Account) for the amounts shown under column 3 of the
printed List of Supplementary Demands for Grants (General) for
1974-75, were voted in full.

17. Government Bill—Intreduced
The Appropriation Bill, 1975.
18. Government Bill—Pased
The Appropriation Bill, 1975

The motion for consideration of the Bill was moved by Shri Pranab
Kumar Mukherjee.

The motion for consideration was adopted ard clause-by-clause
consideration of the Bill was taken up. ’

Clause 2. and 3 and the ‘Schedule were adopted.
Clause 1, the Enacting Formula' and the Long Title were also adopted

The motion that the Bill be passed was moved by Shri Pranab
Kumar Mukherjee.

The motion was adopted and the Bill was passed.
19. Statutory Resolution—Under consideration
Dr. Laxminarayan Pandeya moved the following Resolution:—

“This House disapproves of the Press Council (Second Amend-
ment) Ordinance, 1974 (Ordinance No. 14 of 1974) ’promul-
gated by the President on the 27th Decembe:, 1974.”

His speech was not concluded.
6 P.M.

(Lok Sabha adjourned till 11 AM. on Friday, the 21st March, 1975).

S. L. SHAKDHER,
Secretary-General.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Friday, March 21, 1975/Phalguna 30, 1896 (Saka)

No. 476
11.02 AM.

i. Starred Questions

Starred Questions Nos. #44, 445, 449. 451, 452, and 454 were orally
answered. Replies to Starred Questions Nos. 446, 448, 450, 453 and 455-463
were laid on the Table,

2, Unstarred Questions

Replies to Unstarred Questions Nos. 4276—4308, 4310—4312, 4314—
4317, 4319—4417, 4419—4421, 4423—4437, 4439—4450 and 4452—4475
were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) (a) copy each of the following Notification under sub-section
{3) of section 642 of the Companies Act, 1956:—

(i) The Companies (Acceptance of Deposits) Rules, 1975, pub-
lished in Notification No. G.S.R. 43(E) in Gazette of India
dated the 3rd February, 1975.

(ii) The Application of section 159 to Foreign Companies
Rules, 1975, published in Notification No. G.S.R. 52(E) in
Gazette of India dated the 20th February, 1975

(iii) The Companies (Declaration of Beneficial Interest in
Shares) Rules, 1975, published in Notification No. G.S.R.
53(E) in Gazette of India dated the 20th February, 1975.

(iv) The Companies (Appointment of Sole Agents) Rules,
1975, published in Notification No. G.S.R. 137(E) in Gazette
of India dated the 1st March, 1975.

(v) The Companies (Secretary’s Qualifications) Rules, 1975,
published in Notification No. G.S.R. 144(E) in Gazette of
India dated the 7th March, 1975.

(b) Five statements (Hindi and English versions) .explaining rea-
sons for not laying simultaneocusly the Hindi versions of the
above Notifications.

{P.T.O.



(2) A copy of Notification No. G.S.R. 275 (Hindi and Englisk
versions) published in Gazette of India dated the 1st March
1975, declaring Mijs. Taheri Aid Fund Limited, a company
having its registered office in Tamil Nadu, to be a ‘Nidhi’
under sub-section (3) of section 620A of the Companies Act
1956.

(3) A copy of the Cardamom (Second Amendment) Rules, 1975
(Hindi and English versions) published in Notification No.
G.S.R. 245 in Gazette of India dated the 22nd February; 1975,
under sub-section (3) of section 33 of the Cardamom Act, 1965.

4. Assent to Bill

Secretary-General laid on the Table the North-Eastern Areas (Re-
organisation) Amendment Bill, 1975 passed by the House:< of Parliament
during the current session and assented to.

5. Statement by Minister

The Minister of Home Affairs made a statement regarding the ai-
tempt at the life of Shri A. N. Ray, Hon'ble Chief Justice of Suprem:
Court of India on the 20th March, 1975. .

6. Statement Regarding Government Bilsines;

The Minister of Parliamentary Affairs made a statement regardirg
Government business for the week commencing the 24th March, 1975.

7. The Gujarat Budget

Combined discussion on the following items of business commenc-
ed:—

*(1) General Discussion on the Budget for the State of Gujarat
for the year 1975-76.

*(2) Demands for Grants on Account Nos. 2, 3, 5 to 12, 14 to kv,
22 to 31, 33 to 59, 61 to 68 and 70 to 76 in respect of the Budget
for the State of Gujarat for 1975-76.

*(3) Supplementary Demands for Grants Nos. 8, 11, 14, 17, 21 to
23, 25, 27, 28, 33, 35, 38; 40 to 42, 53; 55; 56; 58 to 60; 63; 65;
66, 69, 71, 72, 74 to 79, 82, 84, 86 to 88, 90; 94; 97, 105; 107;
108; 110; 113, 116, 119, 120, 122, 124 to 128, 131, 132, 137 to 14%;
144 and 146 in respect of the Budget for the State of Gujarat
for the year 1974-75.

Tifteen cut motions (Nos. 1 to 15) to the Demands for Grants on
Account in respect of the Budget for the State of Gujarat for 1975-76,
were moved.

The following Members took part in the debate:—

(1) Shri Dinen Bhatiﬁqharya
(2) Shri D. D. Desai

(3) Shri H. Y. Mukerjee

{4) Shri Nat varlal Patel

(5) Dr. Laxm'narayan Pandeya
(6) Dr. Mahigitray Mehta

(7) Shri J. M:tha Gowder

(8) Shri Arvini' M. Patel

(9) Shri H. M, Paiel

*Discussed together



(10) Shri D. P. Jadeja

(11) Shri Khemchandbhai Chavda
(12) Shri P, G. Mavalankar

(13) Shri Madhu Limaye

Shri Pranab Kumar Mukherjee replied tu the debate.

On cut motion No. 1 moved by Shri Khemchandbhai Chavda to the
wemands for Grants on Account (Gujarat) for 1975-76, the House divid-
ed, Ayes 15, Noes 60. The cut motion was accordingly negatived

Un cut motion No. 10 moved by Shri P. G. Mavalankar to the De-
mands for Grants on Accourt (Gujarat) for 1975-76, the House divided,
Ayes 16; Noes 58. The cut motion was accordingly negatived,

All other cut motions moved were alse negatived.

% AL the above Demands for Grants on Account (both Revenue Ac-
count and Cavital Account) for the amounts shown under column 3 of
;fxe printed List of Demands for Grants on Account (Gujarat) for 1975-
6, were voted in full.

All the above Supplementary Demands for Grants (both Revenue
Account and Capital Account) for the' amounts shown unde; coiumn 3
of the printed List of Supplementary Demands for Grants (Gujarat) for
1974-75, were voted in full,

8. Government Bili—Introduced
The Gujerat Appropr.ation (Vote on Account) Bill, 1975

9. Government Bill—Passed
The Gujarat Appropriation (Vote on Account) Bill, 1975,

The motion for consideration of the Bill was moved by Shri Prgnab
Kumar Mukherjee,

The motion for consideration was adopted and clause-by-clause cons
sideration of the Bill was taken up.

Ciauses 2 and 3 and the Schedule were adopted.

* Clause 1, the Enacting Formula and the Long Title were alsv adopt-
ed.

The motion that the Bill be passed was moved by Shri Pranab Kumar
Mukherjee.

The motion was adopted and the Bill was passed.

10. Government Bill—Introduced
The Gujarat Appropriation Bill, 1975.

11. Government Bill—Passed
The Gujarat Appropriation Bill, 1975.

The motion for consideration of the Bill was moved by Shri Pranab
Kumar Mukherjee.
The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up.
[P.T.O.
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Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Pranab Kumar
Mukherjee

The motion was adopted and the Bill was passed.
12. Private Member’s Bill—Debate Adjourned

The Constitution (Amendment) Bill, 1974 (Amendment of articles
101, 102 etc.) by Shri Priya Ranjan Das Munsi

Discussion on the motion for consideration of the Bill moved by Shr
Priya Ranjan Das Munsi on the 7th March, 1975, continued.

The following Members took part in the debate:— TN
(1) Shri K. Gopal -
(2) Shri Shyama Prasanna Bhattacharyya. K

(3) Shri M. C. Daga

(4) Shri J. Matha Gowder

(5) Shri Y. S. Mahajan .
(6) Shri N, K. P, Salve

(7) Shri Mahadeepak Singh Stakya
(8) Shri C. M. Stephen

(9) Shri B. R. Shukla

(10) Shri P. G. Mavalankar

(11) Shri C. K. Chandrappan

(12) Shri Ramsahai Pandey

(13) Shri Shashi Bhushan

A motion that further consideration ot the Bill be adjourned, moved
by Shri K. Raghu Ramaiah, was adopted.

13.'®Private Member’s Bill—Withdrawn

The Constitution (Amendment) Bill, 1972 (Amendment of Ninth
Scheduled) by Shr. C. K. Chandrappan

14. Private Member’s Bill—Under Consideration

The Compaies (Amendment) Bill, 1974 (Omission of section 90) by~
Shri Madhu Limaye v

The motion for consideration of the Bill was moved by Shri Madhu .
Limaye.

His speech was not concluded.
15. Half-an-Hour Discussion

Shri M. C. Daga raised a half-an-hour discussion on points arising
out of the answer given on the 24th February, 1975 to Unstarred Ques-
tion No. 801 regarding Enforcement of Prohibition.

Shri Arvind Netam replied to the discussion.
7.25 P.M.
(Lok Sabha adjourned till 11 AM. on Monday, the 24th March, 1975).

S. L. SHAKDHER,
Secretary-General.



LOK SABHA e

: BULLETIN—PART 1
(Brief Record of Proceedings)

Monday, March 24, 1975|Chaitra 3, 1897 (Saka)

No. 477
11.02 AM.

1. Starred Questions

Starred Questions Nos. 464—469 were orally answered. Replies to
Starred Questions Nos. 470—474 and 476—483 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4476—4484, 4486—4504, 4506—
4647, 4649—4656, 4658—4666 and 4668—4676 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) (a) A copy each of the following Gujarat Notifications under sub-
section (4) of section 323 of the Gujarat Panchayats Act,
1961, read with clause (c)(iii) of the Proclamation dated the
9th February, 1974 issued by the President in relation to the
State of Gujarat:—

(i) The Gujarat Panchayat Service (Classification and Recruit-
ment) (Third Amendment) Rules, 1973, published in Noti-
fication No. KP|167[PRR|1072|9297i73|TH in Gujarat
Government Gazette dated the 16th October, 1973, together
with an explanatory note.

(ii) The Gujarat Panchayat Service (Classification and Recruit-
ment) (Fourth Amendment) Rules, 1973, published in Notifi-
cation No. KP[|209/PRR-1072-9296-73|TH in Gujarat
Government Gazette dated the 16th October, 1973, together
with an explanatory note.

(iii) The Gujarat Panchayat Service (Classification and Recruit-
ment) (Second Amendment) Rules, 1974, published in Noti-
fication No. KP|56-74/PRR|1071{1479|TH in Gujarat
Government Gazette dated the 14th March, 1974, together
with an explanatory note.

[P.T.O.
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(b) Three statements (Hindi and English versions) showing reasons
for delay in laying the above Notifications.

(c) Three statements (Hindi and English versions) explaining the
reasons for not laying the Hindi versions of the above Nutifica-
tions.

(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the working of Modern Bakeries
(India) Limited, New Delhi, for the year 1973-74.

(ii)) Annual Report of the Modern Bakeries (India) Limited, New
Delhi, for the year 1973-74 along with the Audited Accounts
and the comments of the Comptroller and Auditor General
thereon.

(3) A copy of the Annual Report (Hindi and English versions) for
the year 1973-74, on the working of the Seamen’s Provident
Fund Scheme, 1966.

(4) A copy of the Annual Report (Hindi and English versions) for
the year 1973-74, on the working and administration of the
Companies Act, 1956, under section 638 of the said Act.

(5) (i) A copy of the Proclamation (Hindi and English versions)
dated the 22nd March, 1975 issued by the President under
article 356 of the Constitution in relation to the State of Naga-
land, published in Notification No. G.S.R. 157(E) in Gazette
of India dated the 22nd March, 1975, under article 356(3) of
the Constitution.

(i) A copy of the Order (Hindi and English versions) dated the
22nd March, 1975, made by the President in pursuance of "
sub-clause (i) of clause (c) of the above Proclamation, published
in Notification No. G.S.R. 158(E) in Gazette of India dated the
22nd March, 1975.

(iii) A copy of the Report (Hindi and English versions) dated the
20th March, 1975 of the Governor of Nagaland to the Presi-
dent. ‘

@(6) A copy of Order (Hindi and English versions) dated the 24th
March, 1975 published in Delhi Gazette dated the 24th March,
1975 together with a statement of the reasons, issued under
sub-section (1) of section 490 of the Delhi Municipal Corpora-
tion Act, 1957, under sub-section (3) of section 490 of the
said Act.

@Laid at 6.13 PM.



4. Messages from Rajya Sabha

Secretary-General reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 20th March, 1975, Rajya Sabha
agreed without any amendment to the Trust Laws (Amend-

xilg_r;g) Bill, 1975, passed by Lok Sabha on the 17th March,

(i) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Appropriation (Vote on Account) Bill,
1975, passed by Lok Sabha on the 14th March, 1975.

(iii) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Appropriation (Railways) Bill, 1975,
passed by Lok Sabha on the 19th March, 1975.

(iv) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Appropriation (Railways) No. 2 Bill,
1975 passed by Lok Sabha on the 19th March, 1975.

(v) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Appropriation (Railways) No. 3 Bill,
1975, passed by Lok Sabha on the 19th March, 1975.

5. Report of Commidee on Private Members’ Bills and Resolutions

Shri G. G. Swell presented the Fifty-third Report of the Committee on
Private Members’ Bills and Resolutions.
6. Report and Minutes of Rules Committee—Laid on the Table

Shri Era Sezhiyan laid on the Table the following Report and Minutes
of the Rules Committee:—

(1) Fifth Report under sub-rule (1) of rule 331 of the Rules of Pro-
cedure and Conduct of Business in Lok Sabha; and

(2) Minutes of the sitting of the Committee held on the 17th March,
1975.

7. Report of Public Accounts Committee

Shri Jyotirmoy Bosu presented the Hundred and thirty-ninth Report of
the Public Accounts Committee on Action Taken by Government on the
recommendations contained in the Hundred and thirtieth Report relating to
the Ministry of Commerce (Coffee Board).

. 8. Siatement by Minister

The Minister of State for Agriculture and Irrigation made a statement
regarding procurement and pricing policy of wheat for the 1975-76 market-
ing season.

[P.T.O.



9. Motion for Election to Committee
Shri Annasahib P. Shinde moved the following motion:—

“That in pursuance of Section 5(1)(i) of the Prevention of Cruelty
to Animals Act. 1960, the members of this House do proceed
to elect, in such manner as the Speaker may direct, one member
from among themselves to serve as a member of the Animal
Welfare Board, subject to the other provisions of the said Act,

vice Shri Benamali Patnaik resigned.”

The motion was adopted.
10. Government Bill—Introduced

* The Provident Funds (Amendment) Bill, 1975.
11. Matter Under Rule 377
« Shri Dinen Bhattacharya raised matter regarding the reported arrest

under MISA of CPI(M) and CITU leaders including MLAs and the leader
of opposition in Tripura Assembly.

12, Discussion Under Rule 193

Shri Samar Guha raised a discussion on the statement made by the
Minister of Home Affairs in the House on the 21st March, 1975 regard-
ing the attempt at the life of Shri A. N. Ray, Hon’ble Chief Justice of
Supreme Court of India on the 20th March, 1975.

The following Members took part in the debate:—

(1) Shri Dinesh Chandra Goswami
(2) Shri Jyotirmoy Bosu

(3) Shri Vayalar Ravi

(4) Shri Bhogendra Jha

{5) Swami Brahmanand

(6) Shri R. R. Sharma

(7) Shri P. Venkatasubbaiah

(8) Shri J. Matha Gowder

(9) Shri Vasant Sathe

(10) Shri Janeshwar Misra

(11) Shri Narain Chand Parashar
(12) Shri Prasannbhai Mehta

(13) Shri Narsingh Narain Pandey
(14) Shri Aravinda Bala Pajanor
(15) Shri Syed Ahmed Aga

(16) Shri S. A. Shamim

(17) Shri Shyam Sunder Mohapatra-/
(18) Shri Somnath Chatterjee

(19) Shri Chandra Shailani
(20) Shri P. G. Mavalankar

(21) Shri H. K. L. Bhagat

(22) Shri Balakrishna Venkanna Naik

A
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(23) Shri S. M. Banerjee

_ Shri K. Brahmananda Reddy replied to the discussion. The discus-
sion was concluded,

*13. The Nagaland Budget

Shri C. Subramaniam presented a statement of the estimated receipts
ard expenditure of the State of Nagaland for the year 1975-76.

14. ‘Supplanentary Demands for Grants (Nagaland)—1974-75

-Shri C. Subramaniam presented a statement showing Supplementary
?g)?;!f.%gds for Grants in respect of the State of Nagaland for the year

**15. Statutory Resolution—Negatived
‘ Dr Laxminarayan Pandeya concluded his speech on the following
Resolution moved by him on the 20th March, 1975:—

“This House disapproves of the Press Council (Second Amend-
ment) Ordinance, 1974 (Ordinance No. 14 of 1974) promulgat-
ed by the President on the 27th December, 1974.”

The Resolution was negatived after discussion as indicated under
para 16 below.
**16. The Government Bill—Passed
" The Press Council (Amendment) Bill, 1975, as passed by Rajya Sabha

The motwon for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri I. K. Gujral.

The following Members took part in the combined debate on the Reso-
lution (vide para 15 above) and motion for consideration of the Bill: —
(1) Shri Dinen Bhattacharya '
(2) Shri Anantrao Patil
(3) Shri & M. Banerjee-"
(4) Shri Shankar Dayal Singh
(5) Shri Janeshwar Misra
(6) Shri Balakrishna Venkanna Naik
(7) Shri P. G. Mavalankar
(8) Shri Y. S. Mahajan
(9) Shri Samar Guha
(10) Shri M. C, Daga
(11) Shri Ramsahai Pandey
(12) Shri Madhu Limaye

Shri I. K. Gujral replied to the debate.

Dr. Laxminarayan Pandeya spoke (by way of reply to the Statutory
Resolution). .

*Presented at 4.05 P.M.

**Discussed together. o
[P.T.O.
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The motion for consideration was adopte'd. and éléuse-by-clausé con-
sideration of the Bill was taken up.

Clauses 2 and 3 were adopted. ‘

Clause 1, the Enacting Formula and the Long Title were ‘also adopted.

The motion that the Bill be passed was moved by Shri I K. Gu]ral

The motion was adopted and the Bill was passed. T

"/<17 Report of Busmess AdWsory Commnttee

. .Shn K. Raghu Ramaiah presented the Fifty-fourth Report of the’
Business Advisory Committee,

745 PM.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 25th March, 1975).

S. L. SHAKDHER,
Sécretary-General:

%Presented at 6.15 PM

+ e
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Tuesday, March 25, 1975|Chaitra 4. 1897 (Saka)

No. 478

@ 1. Starred Questions

. Starred Questions Nos. 484—487 and 489 were orally answered. Rep-
lies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4677—4693, 4695—4722, 4724—
4726, 4728—4731, -4733—4854, 4856—4861, 4864—4870 and 4872—
r 4876 were laid on the Table.

3. Papers Laid en the Table
The following papers were laid on the Table—

(1)

4 (2)

(3)

(4)

(3)

A statement (Hindi version) regarding report of the Com-
mittee on Drugs and Pharmaceuticals. Industry on measures
for providing essential drugs and common household reme
dies to the general public, especially in rural areas.

A copy of the Report (Hindi version) of the Committee on

;Drugs .and Pharmaceuticals Industry on “Measures for pro-

viding essential drugs and common household remedies to
the general public, especially in rural areas.”

A copy of the Interim Report of the Committee on [Drugs

.and Pharmaceuticals on ‘quality control of drugs and related

matters,

A statement regarding Interim Report of.the Committee on
Drugs and Pharmaceuticals on quality control of drugs and
related matters.

A statement (Hindi and English versions) explaining rea-
sons for not laying simultaneously the Hindi version of the
Report mentioned at (3) above. (BT

1



: 1IOWIIE UILUCLS \FLUUl and cogusn ver- 7,
sions) of the Delimitation Commission under sub-section (3)
of section 10 of the Delimitation Act, 1972:— .

(i) Order No. 30 of the Delimitation Commission in respect of
the State of Maharashtra, published in Notification No. j

S.0. 702(E) in Gazette of India dated the 7th December, |
1974. v E

(ii) Order No. 35 of the Delimitation Commission in respect of X
the State of Meghalaya, published in Notification No. S.0. :
98 (E) in Gazette of India dated the 15th February, 1975.

(iii) Order No. 38 of the Delimitation Commission in respect of
the State of Bihar, published in Notification No. S.0. 130 (E)
in Gazette of India dated the 10th March, 1975.

(b) A statement (Hindi and English versions) showing reasons for'
delay in laying the Orders mentioned at (i) and (ii) above.

(M A copy of the National Savings Certificates (Fifth Issue)
(Amendment) Rules, 1975 (Hindi and English versiom“
published in Notification No. G.S.R. 148 (E) in Gazette ot
India dated the 13th March, 1975, under sub-section (3) of
section 12 of the Government Savings Certificates Act, 1959..

(8) A copy of the Emergency Risks (Goods) Insurance (Amend-
ment) Scheme, 1975 (Hindi and English versions) published
in Notification No. S.0. 143(E) in Gazette of India dated the
18th March, 1975, under sub-section (6) of section 5 of the
Emergency Risks (Goods) Insurance Act, 1971, N4

(9) A copy of the Emergency Risks (Undertakings) Insurance
(Amendment) Scheme, 1975 (Hindi and English versions)
published in Notification No. S.0. 144(E) in Gazette of
India dated the 18th March, 1975, under sub-section (7)

of section 3 of the Emergency Risks (Undertakings) Insur-
ance Act, 1971.

(10) A statement (Hindi and English versipns) giving certain fur-
ther information in respect of the reply given on the 18th
March, 1975 to Unstarred Question No. 3818 regardin_ .

charges against variouscompanies filed with the M.R.T.P.
Commission.

(11) A copy of Notification No. G.S.R. 311 (Hindi and English‘
versions) published in Gazette of India dated the 8th March,
1975, declaring M|s. Usha Mutual Benefit Society Limited, a
company having its registered office in West Bengal, to be a
‘Mutual Benefit Society’ under sub-section (3) of section 620A
of the Comipanies Act, 1956.

(12) A copy of the Parafin Wax (Supply, Distribution and Price Fixa-
tion) Amendment Order, 1975 (Hindi and English versions)
published in Notification No. G.S.R. 149(E) in Gazette of _Indla
dated the 15th March, 1975, under sub-section (6) of section 3
of the Essential Commodities Act, 1955.

2



(13) A copy of the Report (Hindi and English versions) o
: [ n th
gress made in the intake of Scheduled Castes ar)xd Sch:dglrg
Tribes against vacancies reserved for them in recruitment and

promotion categories on the Railways f the hal ;
31st March, 1974. ¥s lor half year ending

4. Messages from Rajya Sabha

Sccretary:General reported the following messages from Rajya Sabha:—
(i) That at its sitting held on the 24th March, 1975, Rajya Sabha

adopted a motion recommending to Lok Sabha to appoint a
Member of Lok Sabha to the Joint Committee of the Houses
on the Adoption of Children Bill, 1972, in the vacancy caused

by the death of Shri Pratap Singh.

(i) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Appropriation Bill, 1975. passed by
Lok Sabha on the 20th March, 1975.

(iii) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Pondicherry Appropriation Bill, 1975,
passed by Lok Sabha on the 20th March, 1975.

(iv) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Pondicherry Appropriation (Vote on

Y 4 Account) Bill, 1975, passed by Lok Sabha on the 20th March,
' 1975.
5. Report of Committee on the Wedfare of Scheduled Castes and Scheduled
Tribes

Shri Dharnidhar Basumatari presented the Thirty-fourth Report on
Action Taken by Government on the recommendations contained in the
Thirtieth Report of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes on the erstwhile Ministry of Heavy Industry-Reservations
“‘or, and employment of, Scheduled Castes and Scheduled Tribes in the
Hindustan Machine Tools Limited.

6. Report of Public Accounts Committee

Shri Jyotirmoy Bosu presented the Hundred and Fortieth Report of the
Public Accounts Committee on Action Taken by Government on the re-
commendations contained in their Hundred and twenty-first Report on para-
graphs contained in the Report of the Comptroller and Auditor General
of India for the year 1971-72, Union Government (Defence Services) re-
lating to Defence Production.

7. Report of Committee on Absence of Members

Shri Chandrika Prasad presented the Ninteenth Report of the Com-
mittee on Absence of Members from the Sittings of the House.

[P.T.O.



8. Statement by Minister

The Minister of Education, Social Welfare and Culture made a state-
ment regarding revision of pay scales of Delhi teachers.

9. Motion Regarding Fifty-fourth Report of Business Advisory Committee
Shri K. Raghu Ramaiah moved the following motion:—

“That this House do agree with the Fifty-fourth Report of the Busi-

ness Advisory Committee presented to the House on the: 24th
March, 1975.” '

The motion was adopted.

10. Matter Under Rule 377

Shri Jyotirmoy Bosu raised matter regarding blacking-out of certain
items of business in the House by the All India Radio.

The Minister of Information and Broadcasting made a statement on the
subject.

11. Métienn Under Rule 388
Shri Pranab Kumar Mukherjee moved the following motion:—

“That in relation to the Demands for Grants for expenditure of the
Government of Nagaland during the financial year 1975-76,
so much of sub-rule (2) of Rule 206 of the Rules of Procedure
and Conduct of Business in Lok Sabha, as relates to ‘a state-
ment of the detailed estimate under each grant divided into

items’, may be suspended for the purpose of granting Vote-on-
Account by this House.”

The motion was adopted.

*12. Statutory Resoluion—Adopted
Shri K. Brahmananda Reddy moved the following Resolution:—

“That this House approves the Proclamation issued by the President
on the 22nd March, 1975 under article 356 of the Constitution
in relation to the State of Nagaland.”

The Resolution was adopted after discussion as indicated under para 13
below.

*13. The Nagaland Budget

Combined discussion on the Resolution (vide para 12 above) and the
following items of business commenced:—

(i) General Discussion on the Budget for the State of Nagaland for
the year 1975-76.

*Discussed together.



(i) Demand for Grants on Account Nos. 1, 3. 4 to 9 and 12 i
« 1 O, ’ t
respect of the Budget for the State of Nagaland for 1975(17565. "

(iii) Supplementary Demands for Grants Nos. 1. 3. 5 7,.9,12, 16
18,20, 22 t0 24, 27, 29 t0 31, 37, 45, 46, 49, 51. 52 and 54
11119- ;ngesct of the Budget for the State of Nagaland for the year

The following Members took part in the debate:—

(1) Shri D. Deb
(2) Shri Dharnidhar Basumatari
(3) Shri A. Kevichusa
(4) Shri N. Tombi Singh
(5) Shri H. N, Mukerjee
(6) Shri Tarun Gogoi
(7) Shri Jagannathrao Joshi
(8) Shri Dinesh Chandra Goswami
(9) Shri Era Sezhiyan
(10) Shri Shankar Dev
(11) Shri P. K. Deo
(12) Shri Balakrishna Venkanna Naik
(13) Shri P. G. Mavalankar
(14) Shri Paokai Haokip
Shri K. Brahmananda Reddy replied to the debate on the Statutory
Resolution.
Shri Pranab Kumar Mukherjee replied to the debate on the Nagaland
Budget.

All the Demands for Grants on Account (both Revenue Account and
Capital Account) for the amounts shown under column 3 of the printed
List of Demands for Grants on Account (Nagaland) for 1975-76, were voted

in full.

All the Supplementary Demands for Grants (both Revenue Account and
Capital Account) for the amounts shown under column 3 of the printed
List of Supplementary Demands for Grants (Nagaland) for 1974-75, were
voted in full.

14. Government Bill—Introduced

The Nagaland Appropriation (Vote on Account) Bill, 1973.

15. Government Bill—Passed
The Nagaland Appropriation (Vote on Account) Bill, 1975

The motion for consideration of the Bill was moved by Shri Pranab

Kumar Mukherjee.
{P.T.O.



The motion for consideration‘.was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted

The motion that the Bill be passed was moved by Shri Pranab Kumar
Mukherjee.

The motion was adopted and the Bill was passed.
16. Government Bill-—Introduced
The Nagaland Appropriation Bill, 1975.

17. Government Bill—Passed
The Nagaland Appropriation Bill, 1975.

The motion for consideration of the Bill was moved by Shri Pranab
Kumar Mukherjee.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Pranab Kumar
Mukherjee.

The motion was adopted and the Bill was passed.

*%18. Statutory Resolution—Negatived
Shri R. R. Sharma moved the following Resolution:—

“This House disapproves of the Air Force and Army Laws (Amend-
ment) Ordinance, 1975 (Ordinance No. 3 of 1975) promulgated
by the President on the 25th January, 1975.”

The Resolution was negatived after discussion as indicated under para
19 below.

**19. Government Bill—Passed

The Air Force and Army Laws (Amendment) Bill, 1975, as passed by
Rajya Sabha.

The motion for consideration of the Bill, as passed by Rajya Sabha. way
moved by Shri Janaki Ballav Patnaik. '

**Discussed together.



The following Members took part in the combined deb
. - t > :
lution (vide para 18 above) and motion for consideratioz eofo I:htehelBglc:sf-

(1) Shri Dinesh Joarder .

(2) Sardar Swaran Singh Sokhi "

(3) Shri D. K. Panda ©
(4) Shri P. K. Deo

Shri Janaki Ballav Patnaik replied to the debate.
Shrj R. R. Sharma spoke (by way of reply to the Statutory Resolution).

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 to 4 were adopted.

« Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Janaki Ballav
Patnaik.

Shri Ramavatar Shastri took part in the debate.
The motion was adopted and the Bill was passed.

20. Statutory Resolution—Adopted
Prof. Siddheshwar Prasad moved the following Resolution:—

“WHEREAS in pursuance of sub-section (3) of section 65 of the
Electricity (Supply) Act 1948 (54 of 1948), the Government
of Gujarat has, with the approval of the Gujarat Legislative
Assembly, fixed under notification No. G|U|215/ESA|3470]
4236/K dated the 19th December, 1970, the maximum
amount as rupees one hundred crores for the purposes of

sub-section (1) of the said section 65 with effect from the 19th
December, 1970;

AND WHEREAS the Government of Gujarat proposes to raise the
aforesaid maximum amount to rupees one hundred and fifty
crores;

AND WHEREAS the Gujarat Legislative Assembly has been dis-
solved;

AND WHEREAS under the Proclamation dated the 9th February,
1974, issued by the President under article 356 of the Constitu-
tion, the powers of the State Legislature are exercisable by
Parliament;

NOW THEREFORE, it is hereby resolved that Lok Sabha’ do
accord approval to the proposal of the Government of Gujarat
to fix under sub-section (3) of section 65 of the Electricity

rP.T.0.



(Supply) Act, 1948 (54 of 1948), the maximum amount as
rupees one hundred and fifty crores which the Gujarat Electri-
city Board may at any time have on loan under sub-section (1)
of the said section 65.”

The following Members took part in the debate:—

(1) Shri Dinesh Joarder
(2) Shri G. P. Yadav
(3) Shri Khemchandbhai Chavda
(4) ‘Shri P. G. Mavalankar
(5) Shri Jharkhande Rai
Prof. Siddheshwar Prasad replied to the debate.

The Resolution was adopted.
21, Siatement by Minister

The Minister of Home Affairs made a statement regarding orders of
detention under Maintenance of Internal Security Act in Tripura.

6.21 PM.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 26th March,
1975).

S. L. SHAKDHER,
Secretary-General.
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1. Starred Questions

Starred Questions Nos. 504-—508 were orally answered. Replies to
Starred Question Nos. 509—513 and 515—523 were laid on the Table,
2. Unsiarred Questions

Replies to Unstarred Questions Nos. 4877—4970, 4972—4990,

4992—5002, 5005—5023, 5025—5028, 5030—5035, 5037—5052,
5054—5062 and 5064—5076 were laid on the Table, -

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Gujarat Co-operative Societies (Amendment)
Rules 1974 (Hindi and English versions) published in Noti-
fication No. GHKH-192{74-CPS-1474-GS-1628-B in Gujarat
Government Gazette dated the 20th December, 1974, under
_sub-section (4) of section 168 of the Gujarat Cooperative
Societies Act, 1961, read with clause (c)(iii) of the Proclama-
tion dated the 9th February, 1974, issued by the President in
relation to the State of Gujarat,

(2) A copy of the Annual Report (Hindi and English versions) of
the Indian Standards Institution, New Delhi, for the year
1968-69.

(3) A copy of the Annual Report (Hindi and English versions) of
the Indian Standards Institution, New Dethi, for the year
1973-74.

(4) A statement (Hindi and English \_rersions) showing reasons for
delay in laying the Report mentioned at (2) above.

(5) A copy each of the following papers (Hindi and English ver-
sions;),y under sub-section (1) of section 619A of the \Com-
panies Act, 1956:—

a) (i) Review by the Government on the working of the Hindustan
( )()Sam Limtged. Jaipur, for the year ended 30th September,

1973.
[P.T.O



(ii) Annual Report of the Hindustan Salts Limited, Jaipur, for the
year ended 30th September, 1973 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(b) (i) Review by the Government on the working of the Sambhar

S;lts Limited, Jaipur, for the year ended 30th September,
1973.

(ii) Annual Report of the Sambhar Salts Limited, Jaipur, for the
year ended 30th September, 1973 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(6) A copy of Notification No. G.S.R. 151 (E) (Hindi and English
versions) published in Gazette of India dated the 18th March,
1975 issued under the Central Excise Rules, 1944, together
with an explanatory memorandum. -

(7) A copy each of the Detailed Demands for Grants (Hindi and
English versions) of the following Ministries for 1975-76.—

(i) Ministry of Agriculture and Irrigation
(ii) Ministry of Commerce
(iii) Ministry of Communications
(iv) Ministry of Defence
(v) Ministry of Education and Social Welfare
* (vi) Ministry of Energy
(vii) Ministry of External Affairs
(viii) Ministry of Petroleum and Chemicals
(ix) Ministry of Planning
(x) Ministry of Tourism and Civil Aviation
(xi) Department of Culture
(xii) Department of Electronics
(xiii) Department of Science and Technology

(xiv) Parliament, Department of Parliamentary Affairs, Secretariats
of the President and Vice-President and Union Public Service
Commission.

(8) A copy of the Report (Hindi version) pertaining to the execu-
tion of the provisions of the Monopolies and Restrictive Trade
Practices Act, 1969, for the period 1st January, 1973 to 31st
December, 1973 under section 62 of the said Act.

(9) A copy of the Report (Hindi version) of the Monopolies and
Restrictive Trade Practices Commission under section 21(3)(b)
of the Monopolies and Restrictive Trade Practices Act, 1969
in the case of Ms. Century Spinning and Manufacturing Com-
pany Limited. Bombay and the Order dated 1st June, 1972 of
the Central Government thereon, under section 62 of the said
Act.
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(10) A copy of the Drugs and Cosmetics ( Amendment) Rules,
1975 (Hindi and English versions) published in Notification
No. G.S.R. 116 in Gazette of India dated the 25th January,
1975 under section 38 of the Drugs and Cosmetics Act, 1940.

(11) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (4) of section 39 of the
Delhi Sikh Gurdwaras Act, 1971:—

(i) The Delhi Sikh Gurdwaras Management Committee (Election
of Members) Amendment Rules. 1975, published in Notifica-
tion No. F. 18|19(73-Judl. (i) in Delhi Gazette dated the 20th
March, 1975.

(ii) The Delhi Sikh Gurdwaras (Election of Pro-tempore Chair-
man, President, Other Office-bearers and Members of the
Executive Board) (Second Amendment) Rules, 1975, pub-
lished in Notification No. F.18|29|73-Judl. in Delhi Gazette
dated the 21st March 1975.

(12) A copy of the Railways Red Tariff (Second Amendment)
Rules, 1975 (Hindi and English versions) published in Noti-
fication No. G.S.R. 360 in Gazette of India dated the 15th
March, 1975, issued under section 47 of the Indian Railways
Act, 1890.

(13) A copy of the Annual Report (Part I) (Hindi and English
versions) of the Registrar of Newspapers for India on Press in
India, 1973.

4. Messages from Rajya Sabha

Secretary-Genetal reported the follgwing messages from Raijya
Sabha:—
(i) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Gujarat Appropriation (Vote on
Account) Bill, 1975, passed by Lok Sabha on the 21st March,
1975.
(ii) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Gujarat Appropriation Bill, 1975,
passed by Lok Sabha on the 21st March, 1975.

S. Calling Attention

Shri M. Ram Gopal Reddy called the attention of the Minister of
Finance to the reported closure of half of 7000 Khandsari units in the
country due to abnormal increase in Excise Duty. :

The Minister of State for Finance made a statement in regard thereto.

6. Leave of Absence
The following Members were granted leave of absence from the sittings
of the House for the periods mentioned against each:—
(1) Shri C. H. Mohamed Koya—15th November to 20th Decem-
ber, 1974 (Twelfth Session).
[P.T.O.
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(2) Shri. Shashi Bhushan—24th February to 12th March, 1975
(Thirtcenth Session). ’

(3) Dr. G. S. Melkote—17th February to 10th March, 1975
(Thirteenth Session).

(4) Shri R. R. Singh Deo—17th February to 20th March, 1975
(Thirteenth Session).

(5) Shri Rasiklal Parikh—17th February to 18th March, 1975
(Thirteenth Session).

(6) Shri Yamuna Prasad Mandal—18th February to 4th March,
1975 (Thirteenth Session).

7. Report of Public Accounts Committee

Shri_Jyotirmoy Bosu presented the Hundred and Thirty-eighth Report
of the Public Accounts Committee on Action Taken by Government on

the recommendations contained in the Hundred and Twenty-fourth Report.y)

g]atitr;lg to the Ministry of Health and Family Planning (Department of
ealth).
8. Statement Regarding Government Business
"~ The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 7th April, 1975.
9. Motion .
Dr. (Smt.) Sarojini Mahishi moved the following motion:—
“That this House do concur in the recommendation of Rajya Sabha
that Lok Sabha do appoint a member of Lok Sabha to the
Joint Committee of the Houses on the Adoption of Children
Bill, 1972, in the vacancy caused by the death of Shri Pratap
Singh and do resolve that Shrimati Mukul Banerji be appoint-
ed to the said Joint Committee to fill the vacancy.”
The motion was adopted.
10. Government Bills—Passed
« (i) The Rampur Raza Library Bill, 1974, as passed by Rajya Sabha
“The motion for consideration of the Bill, as passed by Rajya Sabha, was
moved by Prof. S. Nurul Hasan.
The following Members took part in the debate:—
(1) Shri Noorul Huda
(2) Maulana Ishaque Sambhali
(3) Shri Y. S. Mahajan
(4) Shri Mahadeepak Singh Shakya
(5) Shri M. C. Daga
Prof. S. Nurul Hasan replied to the debate. .
The motion for consideration was adopted and clause-by-clause -consi-
deration of the Bill was taken up.
Clauses 2 to 29 were adopted. .
Clause 1 and the Enacting Formula were adopted, as amended.
The Long Title was also adopted.
The motion that the Bill, as amended, be passed was moved by Prof. S.

Nurul Hasan. 4
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The motion was adopted and the Bill, as amended. was passed.

(ii) The All-India Services Regulations (Indemniry) Bili, 1972
b by Rajya Sabha ’ , » 45 passed

Clause-by-clause consideration of the Bill ;
continued. » as passed by Rajya Sabha,

Clauses 2 and 3 were adopted.
Clause 1 and the Enacting Formula were adopted, as amended.
The Long Title was also adopted.

The motion that the Bill, as amended, be passed was moved b .
F. H. Mohsin. P ved by Shri

The folowing Members took part in the debate:—
(1) Shri M. C. Daga
(2) Shri R. V. Bade
(3) Shri F. H. Mohsin
The motion was adopted and the Bill. as amended, was passed,
\w(iii) The Tokyo Convention Bill, 1974, as passed by Rajya Sabha
The motion for consideration of the Bill, as passed by Rajya Sabha, was
moved by Shri Raj Bahadur.
Shri Somnath Chatterjee took part in the debate.
Shri Raj Bahadur replied to the debate.
The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.
Clauses 2 to 11 were adopted.
Clause 1 and the Enacting Formula were adopted, as amended.
The Preamble and the Long Title were also adopted.
The motion that the Bill, as amended, be passed was moved by Shri
Raj Bahadur.
‘The motion was adopted and the Bill, as amended. was passed.
11. Motion Regrading Fifty-third Report of Committee on Private Mem-
bers’ Bills and Resolution
Shri Shyama Prasanna Bhattacharyya moved the following motion:—
“That this House do agree with the Fifty-third Report of the Com-
mittee on Private Members’ Bills and Resolutions presented to
the House on the 24th March, 1975.”
The motion was adopted.
12. Private Members' Resolation—Adopted as Amended
Discussion on the following Resolution moved by Shri Shyamnandan
Mishra on the 30th August, 1974 and the amendments thereto moved on the
14th March, 1975, continued:—
“This House. is of the opinion that the Government is creating condi-
*" “tions for the growth of fascism in the country and therefore
resolves that a Parliamentary Committee be constituted to make
recommendations to counteract this dangerous trend.” PTO
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The following Members took part in the debate:—

(1) Shri Narsingh Narain Pandey
(2) Shri Samar Guha

(3) Shri Syed Ahmed Aga

(4) Shri Tha Kiruttinan

(5) Shri Jyotirmoy Bosu

(6) Shri H. K. L. Bhagat

(7) Shri Balakrishna Venkanna Naik
(8) Dr. Henry Austin

(9) Shri Ramavatar Shastri
(10) Shri Ramsahai Pandey

(11) Shri Shankar Dev
(12) Shri F. H. Mohsin

Shri Shyamnandan Mishra replied to the debate.

The amendments moved by Sarvashri M. C. Daga, Ramavatar Shastri
and Shrimati Savitri Shyam were negatived.

The amendment moved by Shrimati Subhadra Joshi was adopted.
The Resolution was adopted in the following amended form:—

“This House is of the opinion that certain communal. reactionary
and anti-democratic elements are creating conditions for the
growth of fascism in the country and therefore recommends to
the Government to effectively check such activities of those
reactionary and communal forces and individuals in order to
save our independence and democratic values which are being
threatened by the said forces.”

13. Private Member’s Resolution—Under Consideration
Shri Indrajit Gupta moved the following Resolution:—

“On the occasion of the declaration by the United Nations of 1975,
as ‘International Women’s Year’, this House urges upon the
Prime Minister to initiate a comprehensive programme of spe-
cific legislative and administrative measures aimed at removing
the economic and social injustices, disabilities and discriminations
to which Indian women continue to be subjected. particularly
in the field of marriage and divorce laws, dowry customs
maternity and child welfare in the rural areas, unequal pay for
equal work, educational and employment opportunities, voca-
tional training and facilities for working mother.”

His speech was not concluded.
7.20 P.M.
(Lok Sabha adjourned till 11 A.M. on Monday, the 7th April. 1975).

S. L. SHAKDHER,
Secretary-General.
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No. 480
11.02 AM.

L Motions Under Rule 388

Sarvashri Jyotirmoy Bosu, Janeshwar Misra and Madhu Limaye
moved motions under rule 388 for suspension of rule 32 relating to
question hour. ’

On the following motion moved by Shri Jyotirmoy Bosu, the House
divided, Ayes 22; Noes. 86:—

“That the relevant rule relating to the question hour namely,
rule 32, be suspended.”

The motion was accordingly negatived.
2. Starred Questions

Starred Questions No.. 526—529, 533, 534 and 540 were orally answered.
Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos, 5077—5141, 51435186, 5188—5190,
51945256, 52568—5272 and 5274—5276 were laid on the Table,

+ A statement by the Minister of State for Agriculture and-Irrigation
correcting the reply given on the 10th March, 1975 to Unstarred Question
No. 2825 regarding development of Bakery Industry was also laid on the
Table.

4. Adjournment Motions

The Speaker withheld his consent to the moving of adjournment mo-
tions given notice of by (1) Dr. Laxminarayan Pandeya, Sarvashri R. R.
Sharma, Atal Bihari Vajpayee, Dinen Bhattacharya, Krishna Chandra
Halder, Ajit Kumar Saha, Jagadish Bhattacharyya, D. Deb, Sharad Yadav-
Samar Guha, Janeshwar Misra, Madhu Limaye, Jyotirmoy Bosu, Jagan-
nathrao Joshi and Madhu Dandavate regarding the failure of the Govern-
ment to control the growing cult of violence in the country as is evidenced
by the violent attack on April 2, 1975 on Lok Nayak Shri Jayaprakash
Narayan and members of Nav Nirman Samiti including a Member of
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Parliament by a mob of Youth Congress and Chhatra Parishad in the pre-
sence of a West Bengal Minister, in a bid to disrupt a student meeting in
the Calcutta University Instiiute; (2) Sarvashri Indrajit Gupta, Ramava-
tar Shastri, Sarjoo Pandey, Bhogendra Jha, Maulana Ishaque Sambhali,
Sarvashri B. S. Bhaura, Jharkhande Rai, H. N. Mukerjee, S. M. Banerjee
and S, A. Muruganantham about Government’s silence regarding Shri
Jayaprakash Narayan’s repeated calls to the armed forces to prepare for
revolt; and (3) Sarvashri Madhu Limaye and Jyotirmoy Bosu.regarding
the failure of the Government to prevent Shri Morarji Desai’s fast under-
taken by him to induce the Government to hold the elections to the
Gujarat Assembly before the onset of Monsoon in accordance with the
assurances given by it that the poll will be held soon after the completion
of the delimitation of constituencies and revision of electoral rolls.

5. Papers Laid on the Table
The foillowing papers were laid on the Table: —

(I) (i) A copy of the Import Trade Control Policy for the year
1975-76—Vols. 1 & II

(ii) A statement (Hindi and English versions) explaining reasons
for not laying simultaneously the Hindi version of the above
document.

(II) A copy of Notification No. G.S.R. 181(E) (Hindi and English
versions) published in Gazette of India dated the lst April,
1975, under section 159 of the Customs Act, 1962, together
with an explanatory memorandum.

(III) A copy each of the following Notifications (Hindi and English
versions) issued under the Central Excise Rules, 1944:—

(i) G.S.R. 379 published in Gazette of India dated the 22nd
March, 1975, together with an explanatory memorandum.

(ii) G.S.R. 380 published in Gazette of India dated the 22nd
March, 1975, together with an explanatory memorandum.

(IV) A copy of the Compulsory Deposit (Income-tax Payers)
(Amendment) Scheme, 1975 (Hindi and English versions) pub-
lished in Notification No. GS.R. 162(E) in Gazette of India
dated the 25th March, 1975 under sub-section (6) of section 19
olg 7t;1e Compulsory Deposit Scheme (Income-tax Payers) Act,

(V) (a) A copy each of the following Gujarat Government Orders
under sub-section (4) of section 7 of the Gujarat Vacant Lands
in Urban Areas (Prohibition of Al cnation) Act, 1972, read with
clause (c) (iii) of the Proclamation dated the 9th February,
1974, issued by the President in relation to the State of
Gujarat: — ‘

(1) Order No. VCT-1474i131654-V dated 26-2-1975 in the case of
Shri Navinchandra Nandlal Shah, Managing Trustee of
Satyanarayan Temple, Ahmedabad.

(2) Order No. VCT-28753521-V dated the 26-2-1975 in the case
of Shri Shermiya Husenmiya of Pancha sar, Taluka Van-
kanner in the District of Rajkot.
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(3) Order No. VCT-1874|Con.|3956-V dated the 10-3-1975 in the
- case of Kundla Taluka Gram Seva Mandal, - Savarkundla in
the District of Bhavnagar. ’

(4) Order No. VCT-3074{79665 dated 12-3-1975 in the case of Shri
Parvatinagar Cooperative Housing Society, Nanavarachha,
Taluka Choriyasi, District Surat.

(5) Order No. VCT|RG. 44|74 dated 24-2-1975 in the case of Shri
Chhotubhai Babarbhai of village Junjwa, Taluka Bulsar in
the District of Bulsar.

(6) Order No. CH|VCT|/RG-8/74 dated 7-3-1975, in the case of
Atul Products Limited, Atul, Taluka Bulsar District Bulsar.

(7) Order No. VCT|Land!Case No. 70 dated 20-2-1975, in the case
of Mls. Variya Serimax Industry, Wankaner, Taluka Wan-
kaner in the District of Rajkot.

(8) Order No. VCT|SR|{5/74 dated 24-2-1975 in the case of M|s.
Mahamad Gosla & Brothers of village Kadod Taluka Bardoli
in the District of Surat.

(9) Order No. VCTISR|79/74 dated 24-2-1975 in the case of M|s.
Rangildas Maneklal’s Firm, Surat.

{10) Order No. VCT|SR|54/74 dated 24-2-1975 in the case of Shri
Jiyaulhak Abdulla Banarasi of Surat.

(11) Order No. VCT!SR|V|7'74 dated 24-2-1975 in the case of Surat
Jilla Poultry Farm, Surat.

(12) Order No. VCT-WS-3707 dated 12-3-1975 in the case of
Zalawad Ceramics Private Limited, Surendranagar.

(13) Order No. LND!VCT;11 dated 7-3-1975 in the case of Shri
Tembubha Hathising of village Vartej Taluka Bhavnagar in
the District of Bhavnagar.

(14) Order No. A{Jamin-2 VCT dated 10-3-1975 in the case ot

Shri Jamadar Akbarmahmad Nirmahmad & others of village
Ambetha Taluka Palanpur in the District of Palanpur.

(b) A statement (Hindi and English versions) showing (i) reasons
for delay in laying the above Orders and (i) for not laying the
Hindi versions thereof.

(VI) A copy each of the following papers (Hindi and English
versions) under sub section (1) of section 619A of the Com-
panies Act, 1956:— )

(i) Review by the Government on the working of the Water and
Power Development Consultancy Services (India) Limited,
New Delhi, for the ycar 1973-74.

(ii) Annual Report of th. Water and Power Development Consul-
tancy Services (India) Limited, New Delhi, for the year
1973-74 along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon.
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(VII) A copy each of the following Reports (Hindi and English
versions) :—

(i) Annual Report of the Technical Teachers’ Training Institute
(Eastern Region) Calcutta, for the year 1973-74.

(ii) Annual Report of the Technical Teachers’ Training Institute
(Western Region) Bhopal, for the year 1973-74.

(iii) Annual Report of the Technical Teachers’ Training Institute
(Northern Region) Chandigarh, for the year 1973-74.

(iv) Annual Report of the Technical Teachers’ Training Insti-
tute (Southern Region) Madras, for the year 1973-74.

(VIII) (i) A copy of the Annual Report (Hindi and English ver-
zions) of the Indian Institute of Science, Bangalore along with
the statement of Accounts, for the year 1972-73.

(ii) A statement (Hindi and English versions) showing reasons for
delay in laying the above Report.

(IX) A copy of the Annual Report (Hindi and English versions) of
the Khuda Bakhsh Oriental Public Library, Patna, for the year
1972-73 along with the Audited Accounts, under sub-section
Xl) of1 9sseS;:tion 21 of the Khuda Bakhsh Oriental Public Library

ct, .

6. Statement by Minister

The Minister of External Affairs laid on the Table a statement on they
Non-aligned Bureau Meeting of Foreign Ministers held in Havana from
17th to 19th March, 1975.

7. The Budget (General)—1975-76 Demands for Grants

Discussion on the Demands for Grants Nos. 1 to 10 for which the
Ministry of Agriculture and Irrigation is responsible commenced.

One hundred and sixteen cut motions [Nos. 1, 2, 4 to 31, 44, 46, 50
to 54, 59, 67, 70 to 74, 77 to 116, 190 to 206, 225 to 239] were moved.

The discussion was not concluded.
6. P.M. A
(Lok Sabha adjourned till 11 AM. on Tuesday, the 8th April, 1975).

S. L. SHAKDHER,
Secretary-General.
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1. Starred Questions

Starred Questions Nos. 544—548 were orally answered. Replies to
%ta};'lred Questions Nos. 549, 551—555 and 558—565 were laid on the
able.

2. Unstarred Questions ' ’

Replies to Unstarred Questions Nos. 5277—5339, 5341—6369, 5371—
5377, 5379—5381, 5383—5403 and 5405—5476 were laid on the Table.

3. Papers laid on the Table

The following papers were laid on the Table:—
(1) (a) A copy each of the following Orders (Hindi and English
versions) of the Delimitation Commission under sub-section
(3) of section 10 of the Delimitation Act, 1972:—

(i) Order No. 36 of the Delimitation Commission in respect of
the State of Assam, published in Notification No. S.0. 99(E)
in Gazette of India dated the 15th February, 1975.

(ii) Order No. 39 of the Delimitation Commission in respect of
the State of West Bengal, published in Notification No. S.0.
132(E) in Gazette of India dated the 11th March, 1975.

(b) A statement (Hindi and English versions) showing reasons
for delay in laying the Order mentioned at (i) above.

(2) A copy of the Indian Consortium for Power Projects Private
Limited and the Bharat Heavy Electricals Limited Amalga-
mation Order, 1974 (Hindi and English versions) published in
Notification No. G.S.R. 155(E) in Gazette of India dated the
21st March, 1975, under sub-section (5) of section 396 of the
Companies Act, 1956.

4. Report of Public Accounts Committee

Shri Jagannathrao Joshi presented the Hundred and forty-fourth
Report of the Public Accounts Committee on the Report of the Comp-
troller and Auditor General of India for the year 1972-73, Union Govern-
ment (Civil) relating to the Department of Supply—paragraphs 44 to 47.
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5. The Budget (General)—1975-76—Demands for Grants

Discussion on the Demands for Grants Nos. 1 to 10 for which the
Ministry of Agriculture and Irrigation is responsible and the cut motions
thereto moved on the 7th April, 1975, continued,

The discussion was not concluded.

G. Motion—Negatived
Shri Shyamnandan Mishra moved the following motion:—

“This House deplores the recent violent incident in Calcutta in
which Shri Jayaprakash Narayan's car was attacked and a
member of the House Shri Samar Guha and his colleagues
sustained injuries,”” =~~~ ' ' .

The following Members took part in the debate:—

(1) Shri H. K. L. Bhagat

(2) Shri Dinen Bhattacharya

(3) Shrimati Maya Ray

(4) Shri Indrajit Gupta

(5) Shri Vasant Sathe

(6) Shri ‘Samar Guha

(7) Shri Priya Ranjan Das Munsi
(8) Shri Jagannathrao Joshi

(9) Shri C. M. Stephen
(10) Shri V. Mayavan

(11) Shri K. P. Unnikrishnan
(12) Shri Surendra Mohanty

(13) Shri Shankar Dayal Singh
(14) Shri G. Viswanathan

(15) Shri N. K. P. Salve

(16) Shri P. G. Mavalankar
(17) Shri Shankar Dev

(18) Shri K. Brahmananda Reddy

Shri Shyamnandan Mishra replied to the debate.
The motion was negatived.

1140 PM.
(Iok Sabha adjourned till 11 A.M. on Wednesday, the 9th April, 1975):

S. L. SHAKDHER,
Secretary-General.
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.1. Starred Questions

Starred Questions Nds. 5686, 569—572 and 574—576 were orally answer-
:1?' TR%II)HGS to Starred Questions Nos. 568, 573 and 577—586 were laid on
e Table. ‘

y 2. Unstarred Questions

Replies to Unstarred Questions Nos. 5477—5487, 5489—5514, 5516—5527,
55205581, 5583—5617, 5619—5633 and 5635—5676 were laid on the Table.

-3..Papers Laid on the Table
The following papers were laid on the Table;—

(1) A copy of the Oil Industry (Development) Rules, 1975 (Hindi
and English versions) published in Notification No. G.S.R.
160(E) in Gazette of India dated the 25th March, 1975 under
sub-section (3) of section 31 of the Oil Industry (Development)
Act, 1974.

(2) A copy each of the following Notifications (Hindi and English
> versions) under sub-section (2) of section 3 of the All India
Services Act, 1951:—

(i) The Indian Administrative Service (Fixation of Cadre

Strength) Tenth Amendment Regulations, 1975, published in
Notification No. G.S.R. 368 in Gazette of India dated the 22nd

March, 1975.
(ii) The Indian Administrative Service (Fixation of Cadre

Strength) Ninth Amendment Regulations, 1975, published in
Notification No, G.S.R. 369 in Gazette of India dated the 22nd

March, 1975.

iii) The Indian Administrative Service (Pay) Fourth Amend-
o ment Rules, 1975, published in Notification No, G.S.R. 370 in
! Gazette of India dated the 22nd March, 1975.

: [P.T.O.
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A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies
Act, 1956.—

(i) Review by the Government on the working of the Tannery

- and Footwear Corporation of India Limited, Kanpur, for the
year 1972-73.

(ii) Annual Report of the Tannery and Footwear Cqrporation of

India Limited, Kanpur, for the year 1972-73 along with the
Audited Accounts and the comments of the Comptroller and
Auditor General thereon,

(4) A copy of the Delhi Municipal Corporation (Preparation of

(6]

(6

M

(8)

Electoral Rolls) Rules, 1975 (Hindi and English versions) pub-
lished in Notification No. F. 2(30)/73-L.SG in Delhi Gazette
dated the 19th March, 1975, under sub-section (2) of section 479
of the Delhi Municipal Corporation Act, 1957.

A copy of the Indian Telegraph (Second Amendment) Rules,
1975 (Hindi and English versions) published in Notification No.
G.S.R. 362 in Gazette of India dated the 15th March, 1975, under
sub-section (5) of section 7 of the Indian Telegraph Act, 1885.

A copy of the Demands for Grants for expenditure of the Cen-
tral Government on the Indian Posts and Telegraphs Depart-
ment for 1975-76 (Hindi and English versions). ¥

A copy of Notification No. S.O. 885 (Hindi and English versions)
published in Gazette of India dated the 22nd March, 1975, under
sub-section (2) of section 17 of the Requisitioning and Acquisi-
tion of Immovable Property Act, 1952.

(i) A copy of the Certified Accounts (Hindi and English ver-
sions) of the Indian Institute of Technology, Kanpur for the
year 1971-72 along with the Audit Report thereon, under sub-
section (4) of section 23 of the Institutes of Technology Act,
1961.

(i) A statement (Hindi and English versions) showing reasons for

delay in laying the above Accounts.

4. Calling Attention

Shri S. M. Banerjee called the attention of the Minister of Education,

Social Welfare and Culture to the reported closure of Jawaharlal Nehru
University and the steps taken by the Government in this regard.

The Minister of Education, Social Welfare and Culture made a state-

ment in regard thereto.

5. Report of Committiee on Private Members’ Bills and Resolutions

i . S
— o ity S —

Shri G. G. Swell presented the Fifty-fourth Report of the Committee
_on. Private Members’ Bills and Resolutions.
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6. Reports of Committee on Public Undertakings

Shri Nawal Kishore Sharma presented the following Reports
. Committee on Public Undertakingg:— g Reports of the

(i) Fifty-seventh Report on action taken Government on the

recommendations contained in their Thirty-fourth Report on
Indian Telephone Industries Ltd.

(ii) Fifty-eighth Report on action taken by Government on the re-
commendations contained in their Thirty-eighth Report on
Hindustan Machine Tools Ltd.

(iii) Fifty-ninth Report on action taken by Government on the re-
commendations contained in their Forty-seventh Report on
Modern Bakeries (India) Ltd.

7. Statement by Minister

The Minister of State for Industry and Civil Supplies made a state-
ment regarding the decision of the Government on the recommendations
of the Tariff Commission on the Cement Industry with regard to ex-
works retention prices for new units. The Minister also laid on the

Table a copy of Government Resolution No. 1-10/74-Cem dated the 9th
April, 1975,

8. Motions for Elections to Committees
(1) Shri R. K. Sinha moved the following motion:—

“That the members of this House do proceed to elect in the man-
, ner required by sub-rule (1) of Rule 311 of the Rules of Pro-
cedure and Conduct of Business in Lok Sabha, thirty members
from among themselves to serve as members of the Committee
on Estimates for the term beginning on the 1st May, 1975.”

The motion was adopted.
(2) Shri Jyotirmoy Bosu moved the following motion:—

“That the members of this House do proceed to elect in the man-
ner required by sub-rule (1) of Rule 309 of the Rules of Pro-
cedure and Conduct of Business in Lok Sabha, fifteen members
from among themselves to serve as members of the Committee
on Public Accounts for the term beginning on the 1st May,
1975.”

~The motion was adopted.
(3) Shri Jyotirmoy Bosu moved the following motion:—

“That this House do recommend to Rajya Sabha that Rajya Sabha
do agree to nominate seven members from Rajya Sabha to as-
sociate with the Committee on Public Accounts of the House
for the term beginning on the 1st May, 1975, and do commu-
nicate to this House the names of the members so nominated
by Rajya Sabha.”

The motion was adopted.
it [P.T.O.
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(4) Shri Nawal Kishore Sharma moved the following motion:—

“That the members of this House do proceed to elect in the man-
ner required by sub-rule (1) of Rule 312B of the Rules of Pro-
cedure and Conduct of Business in Lok Sabha, fifteen members
from among themselves to serve as members of the Committee
c1>375P},1b1ic Undertakings for the term beginning on the 1st May.

The motion was adopted. 4
(5) Shri Nawal Kishore Sharma moved the following motion:—

“That this House do recommend to Rajya Sabha that Rajya Sabha
do agree to nominate seven members from Rajya Sabha to
associate with the Committee on Public Undertakings of the
House for the term beginning on the 1st May, 1975, and do
communicate to this House the names of the members so nomi-
nated by Rajya Sabha.”

The motion was adopted.
9. Government Bill—Introduced

The Constitution (Thirty-Seventh Amendment) Bill, 1975.
10. Matter Under Rule 377

Dr. Laxminarayan Pandeya raised matter regarding instructions issu-
ed by the Ministry of Information and Broadcasting to cinemas to delete
from Indian News Review No. 1378 portions regarding Shri Jayaprakash
Narayan’s march to Parliament on the 6th March, 1975.

The Minister of Information and Broadcasting made a statement on
the subject.

11. The Budget (General)—1975-76—Demands for Grants

Discussion on the Demands for Grants Nos. 1 to 10 for which the
Ministry of Agriculture and Irrigation is responsible and the cut motions
thereto moved on the Tth April, 1975, continued.

The discussion was not concluded.

6-05 P.M.
(Lok Sabha adjourned till 11 AM. on Thursday, the 10th April, 1975).

S. L. SHAKDHER,
Secretary-General.
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1. Starred Questions

Starred Questions Nos. 587, 589—591, 594, 596 and 597 werc orally
answered. Replies to remaining questions were laid on the Table.

12. Unstarred Questions

Replies to Unstarred Questions Nos. 5677, 5678, 5680—5693, 5695-—
5704, 5706—5719, 5721—5727, 5729—5754, 5756—5769, 5771—5802,
5804—5862 and 5864—5876 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) () A ~opy each of the following Gujarat Notifications (Hindi
and English versions) under sub-section (3) of section 13 of
the Bombay Motor Vehicles Tax Act, 1958, read with
clause (c)(iii) of the Proclamation dated the 9th February,
1974 issued by the President in relation to the State of
Gujarat:—

(i) Notification No. GH|G|74|203|MTA-1774—4552-E pub-
lished in Gujarat Government Gazette dated the 10th Octo-
ber, 1974.

(ii) Notification No. GH|G|74|220|MTA-1774—4552-E pub-
lished in Gujarat Government Gazette dated the 24th Octo-
ber, 1974.

(iii) Notification No. GH|G|74|227|MVA|7571{12591-E pub-
lished in Gujarat Government Gazette dated the 24th Octo-
ber, 1074.

(iv) Notification No. GH|G|74{221|MTA|1774]4837-E  pub-
lished in Gujarat Government Gazette dated the 24th Octo-
ber, 1974.
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(v) Notification No. GH|G|74|243|MTA-2061{1927-E  pub-
lished in Gujarat Government Gazette dated the 23rd Nov-
ember, 1974.

(vi) Notification No. GH|G|74]273|MTA-1774|4552-E  pub-
lished in Gujarat Government Gazettee dated the 9th
January, 1975.

(b) Three statements (Hindi and English versions) showing rea-
sons for delay in laying the above Notifications.

(2) (i) A copy each of the following Gujarat Notifications (Hindi
and English versions) under sub-section (2) of section 31
of the Gujarat Carriage of Goods Taxation Act, 1962, read
with clause (c)(iii) of the Proclamation dated the 9th Feb-
ruary, 1974 issued by the President in relation to the State
of Gujarat:—

(a) Notification No. GH|G|74|204|MTA|1774|4552|E  pub-
lished in Gujarat Government Gazette dated the 10th Octo-
ber, 1974.

(b) Notification No. GH|(#|74|222]MTA|1774|4837|E  pub-
lished in Gujarat Government Gazette dated the 24th Octo-
ber, 1974.

(¢) Notification No, GH|G|74|242]MTA|[2061|1927|E  pub-
lished in Gujarat Government Gazette dated the 23rd Nov-
ember, 1974.

(d) Notification No. GH|G|74|272|MTA|1774|4552|E  pub-
lished in Gujarat Government Gazette dated the 9th
January, 1975.

(ii) Three statements (Hindi and English versions) showing rea-
sons for delay in laying the above Notifications,

(3) A copy of Notification No. G.S.R. 51(E) (Hindi and English ver-
sions) published in Gazette of India dated the 19th February,
1975 making certain amendments to Notification No. G.S.R.
398(E) dated the 30th August, 1972, under sub-section (3) of
section 24 of the Passports Act, 1967.

(4) The following statements showing the action taken by the Gov-
ernment on various assurances, promises and undertakings
given by the Ministers during the various Sessions of Lok
Sabha:—

Fourth Lok Sabha
(i) Statement No, XXXI—Sixth Session, 1968.
(ii) Statement No. XXXIII—Twelfth Session, 1970,
Fifth Lok Sabha

(iii) Statement No. XXXVI—Second Session, 1971.
(iv) Statement No. XXIII—Third Session, 1971.
(v) Statement No. XXVII—Fourth Session, 1972.
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(vi) Statement No. XIX—Fifth Session, 1972.
(vii) Statement No. XVII—Sixth Session, 1972.
(viii) Statement No. XX—Seventh Session, 1972.
(ix) Statement No. XIV—Eighth Session, 1973.
(x) Statement No, X11—Ninth Session, 1973.
(xi) Statement No. XIII—Tenth Session, 1974.
(xM) Statement No. VI—Eleventh Session, 1974.
(xiii) Statement No. IV—Twelfth Session, 1974.
(xiv) Statement No. V—Twelfth Session, 1974.
(xv) Statement No. I—Thirteenth Session, 1975,

(5) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(i) Review by the Government on the working of the Bharat
Aluminium Company Limited, New Delhi, for the year
1973-74.

(ii) Annual Report of the Bharat Aluminium Company
Limited, New Delhi, for the year 1973-74 along with the
Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

(6) A copy of Notification No. G.S.R. 175(E) (Hindi and English
versions) published in Gazette of India dated the 31st March,
1975 making certain further amendments to Second Schedule
to the Mines and Minerals (Regulation and Development) Act,
1957, under sub-section (1) of section 28 of the said Act.

(7) A copy each of the Detailed Demands for Grants (Hindi and
English versions) of the following Ministries for 1975-76:—

(1) Ministry of Finance

(2) Ministry of Industry and Civil Supplies

(3) Ministry of Information and Broadcasting

(4) Ministry of Labour

(5) Ministry of Law, Justice and Company Affairs
(6) Ministry of Steel and Mines

(7) Ministry of Supply and Rehabilitation

(8) Department of Atomic Energy

(9) Department of Space.

8) A copy of the Apprenticeship (Amendment) .Rules, 1975 (Hihndi

® andp})?:nglish vergil:ms) published in Notification No. G.S.R. 364
in Gazette of India dated the 15th Maych, 1975, under sub-
section (3) of section 37 of the Apprentices Act, 1961.

[P.T.O.



*4. Calling Attention

Shri Atal Bihari Vajpayee called the attention of the Minister of Houne
Affairs to the situation arising out of Shri Morarji Desai’s decision to go on
an indefinite fast demanding an early poll in Gujarat.

The Minister of Home Affairs made a statement in regard thereto.
5. Report of Public Accounts Commit.ee

Shri Jyotirmoy Bosu presented the Hundred and forty-sixth Report of
the Public Accounts Committee on the Report of the Comptroller and
Auditor General of India for the year 1972-73, Union Government (Defence
Services)—Paragraphs 6, 8, 9, 12, 13 and 19.

6. Siatement by Minister

The Minister of Steel and Mines made a statement (i) correcting replies
given on the 27th February, 1975 to supplementaries on Starred Question
No. 141 by Shri M. S. Purty regarding Durgapur Steel Plant and (ii) giving
reasons for delay in correcting the replies.

7. Matter Under Rule 377

Shri Madhu Limaye raised matter regarding Government’s failure to fill
vacancies in the High Courts and Supreme Court resulting in pilling up of
cases.

The Minister of I.aw, Justice and Company Affairs made a statement-on
the subject.

8. The Budget (General)—1975-76—Demands for Grants

Discussion on the Demands for Grants Nos. 1 to 10 for which the Minis-
try of Agriculture and Irrigation is responsible and the cut motions thereto
moved on the 7th April, 1975, continued.

The discussion was not concluded.
6.08 P.M.
(Lok Sabha adjourned till 11 A.M. on Friday, the 11th April, 1975).

S. L. SHAKDHER,
Secretary-General.
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(Brief Record of Proceedings)

Friday, April 11, 1975(Chaitra 21, 1897 (Saka)
No. 484

X
EI.OI AM.
1. Obituary Reference
The Speaker made a reference to the passing away of Shri Pashabhai
Patel, who was a Member of the Fourth Lok Sabha.
Thereafter, Members stpod in silence for a short while as a mark of
Tespect.
2. Starred Questions
Starred Questions Nos. 608, 611, 613, 614, 617, 620 and 623 were
orally answered. Replies to remaining questions were laid on the Table.
3. Unstarred Questions
Replies to Unstarred Questions Nos. 5877—5879 and 5881—6077
were laid on the Table.
4, Papers Laid on the Table
L The following papers were laid on the Table:—

N (1) A copy each of the following Notifications (Hindi and English
versions) under section 159 of the Customs Act, 1962:—

(i) G.S.R. 378 published in Gazette of India dated the 22nd
March, 1975 together with an explanatory memorandum.

(ii) G.S.R. 418 published in Gazette of India dated the 29th
March, 1975 together with an explanatory memorandum.

(2) A copy each of the following Notifications (Hindi and English
versions) issued under the Central Excise Rules, 1944:—

(i) G.S.R. 419 published in Gazette of India dated the 29th
March, 1975 together with an explanatory memorandum.

(ii) G.SR. 420 published in Gazette of India dated the 29th
March, 1975 together with an explanatory memorandum,

[P.T.O.
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(iii) G.S.R. 173(E) published in Gazette of India dated the 31st
March, 1975 together with an explanatory memorandum,

tiv) G.S.R. 183(E) published in Gazette of India dated the 1s\
April, 1975 together with an explanatory memorandum.

(3) A copy of Gujarat Notification No. (GHN 17) GST-1075|(S. 49)-
(36)-TH (Hindi and English versions) published in Gujarat
Government Gazette dated the 17th March, 1975 making cer-
tain amendment to Notification No. (GHN 627) GST-1070i(S.
49)-TH dated the 29th April, 1970, under sub-section (3) of
section 49 of the Gujarat Sales Tax Act, 1969, read with
clause {¢) (iii) of the Proclamation dated the 9th February,
1974 issued by the President in relation to the State of Gujar_

i
5. Assent to Bills '

(i) Secretary-General laid on the Table following thirteen Bills passed
by the Houses of Parliament during the current session and assented to:—
(1) The Appropriation (Vote on Account) Bill, 1975. ‘
(2) The Appropriation (Railways) Bill, 1975.
(3) The Appropriation (Railways) No. 2 Bill, 1975,
(4) The Appropriation (Railways) No. 3 Bill, 1975. )
(5) The Pondicherry Appropriation Bill, 1975.
(6) The Pondicherry Appropriation (Vote on Account) Bill, 1975.
(7) The Appropriation Bill, 1975.
(8) The Press Council (Amendment) Bill, 1975.
(9) The Air Force and Army Laws (Amendment) Bill, 1975,
(10) The Gujarat Appropriation (Vote on Account) Bill, 1975.
(11) The Gujarat Appropriation Bill. 1975.
(12) The Nagaland Appropriation Bill, 1975.
(13) The Nagaland Appropriation (Vote on Account) Bill, 1975. ‘
(ii) Secretary-General also laid on the Table copies, duly authenticatédli
1

by the Secretary-General of Rajya Sabha, of the following two Bills passed
by the Houses of Parliament during the current session and assented to:—

(1) The Tobacco Board Bill, 1975.
(2) The Trust Laws (Amendment) Bill, 1975,

6. Report of Public Accounts Committee

Shri Jyotirmoy Bosu presented the Hundred and fifty-second Report of |
the Public Accounts Committee on paragraph 33 of the Report of the Comp-,
troller and Auditor General of India for the year 1972-73, Union .Govem'i
ment (Civil), relating to the Ministry of Health and Family Planning (De
partment of Health). :



7. Statements by Ministers

* (1) The Minister of External Affairs made a statement on the situation
in Sikkim. . .

« (2) The Minister of Commerce laid on the Table a statement in response
to the matter under rule 377 raised by Shri Samar Guha in the Housz on
the 20th March, 1975, regarding the payment of ex-gratia compensation for
propenties of Indians in former West and East Pakistan.

+ (3) The Minister of Steel and Mines made a statement regarding the new
steel plants in the Southern Region.

8. Matter Under Rule 377

* Shri S. M. Banerjee raised matter regarding certain problems confront-
ing the textile mills managed by the National Textile Corporation,

97 The Budget (General)}—1975-76—Demands for Grants

' Discussion on the Demands for Grants Nos. 1 to 10 for which the Minis-
try of Agriculture and Irrigation is responsible and the cut motions thereto-
moved on the 7th April, 1975, continued.

The discussion was not concluded.

10. Motion Regarding Fifty-fourth Report of Commiitee on Private Mem-
bers’ Bills and Resolutions

Shri Ram Dhan moved the following motion:—
“That this House do agree with the Fifty-fourth Report of the Com-
mittee on Private Members' Bills and Resolutions presented to
the House on the 9th April, 1975.”

The motion was adopted.
11. Private Members’ Resolution—Debate Adjourned

Shri Indrajit Gupta concluded his speech on the following Resolution
moved by him on the 26th March, 1975:—

“On the occasion of the declaration by the United Nations of 1975,

as ‘International Women’s Year’, this House urges upon the

Prime Minister to initiate a comprehensive programme of spe-

cific legislative and administrative measures aimed at removing

the economic and social injustices, disabilities and discrimi-

nations to which Indian women continue to be subjected, parti-

cularly in the field of marriage and divorce laws, dowry cus-

toms, maternity and child welfare in the rural areas, uncqual

pay for equal work, educational and employment opportunities,
vocational training and facilities for working mothers.”

An amendment was moved by Shri Balakrishna Venkanna Naik.

The following Members took part in the debate:—
(1) Shrimati T. Lakshmikanthamma
(2) Shrimati Bibha Ghosh Goswami

{P.T.O.



(3) Shri B. R. Shukla

(4) Shri Jagannathrao Joshi

(5) Shri Paripoornanand Painuli

(6) Shri J. Matha Gowder

(7) Shri Syed Ahmed Aga (Speech unfinished).

Shri Samar Guha moved the following motion:—

“That the discussion on the resolution regarding Measures to remove
economic and social injustices to women moved by Shri Indrajit
Gupta on the 26th March, 1975 be adjourned to the next day
allotted to the Private Members’ Resolutions and the provisions
of sub-rule (1) of Rule 30 and the proviso to Rule 29 be sus-
pended in their application to this resolution to enable the reso-
lution to be set down in the List of Business without ballot, as
the first item therein.”

_The motion was adopted.
12, Private Member’s Resohition—Under Consideration
+ Shri Samar Guha moved the following Resolution:—

“This House strongly deprecates all the slanderous remarks made
against Netaji Subhas Chandra Bose in the Report of the ‘One-
man Commission of Inquiry into disappearance of Netaji
SuBhas Chandra Bose! particularly on pages 7, 16, 30, 31, 37,
124 and 125, by Justice G. D. Khosla, as its chairman, and
urges upon the Government to expunge these disparaging, dis-
torted, factually incorrect and unwarranted observations, before
the Report is made available for public circulation as they mili-
tate the patriotic sentiment of our countrymen and further, in
resonance of our national feeling in this regard, this highest
forum of the Will of the Indian people once again aflirms
nation’s solemn homage to the greatest revolutionary pilgrim of

B our motherland, who played the historic role, like an epical

' hero, in the war of liberation of United India.”

His speech was not concluded.
13. Half-an-Hour Discussion

* Sardar Swaran Singh Sokhi raised a half-an-hour discussion on " points
arising out of the answer given on the 4th March, 1975 to Unstarred Ques-
tion No. 2188 regarding Dowry Prohibition Act.

Dr. (Smt.) Sarojini Mahishi replied to the discussion.
6.44 P.M.
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 15th April, 1975).

S. L. SHAKDHER,
Secretary-General.
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11.02 A.M.
1. Motion under Rule 388 .

A motion under rule 388 for suspension of rule 32 relating to question
hour moved by Shri Janeshwar Misra was negatived.

2. Starred Questions

Starred Questions Nos. 628, 629, 631, 634, 637 and 638 were orally
answered. Starred Question No. 635 had been postponed for answer on
6-5-1975. Replies to remaining questions were laid on the Table.

3. Unstarred Questions
Replies to Unstarred Questions Nos. 6078—6097, 6099—6108, 6110—
6114, 6116—6228, 6231—6235 and 6237—6277 were laid on the Table.

4. Papers Laid on the Table .
The following papers were laid on the Table:— o

(1) A copy of the Central Excise (Fourth Amendment) Rules, 1975
(Hindi and English versions) published in Notification No.
G.S-R. 438 in Gazette of India dated the 5th April, 1975, under
section 38 of the Central Excises and Salt Act, 1944.

(2) A statement (Hindi and English versions) giving reasons for
delay in laying *Notification Nos. G.S.R. 43(E) dated the 3rd
February, 1975, G.S.R. 52(E) and 53(E) dated the 20th
February, 1975 and G.S.R. 137(E) dated the 1st March, 1975.

5. Calling Attention

Shri Shankar Dayal Singh called the attention of the Minister of
Home Affairs.to the reported burning of 60 houses of Harijans and mur-
der of theiy’ 3 children in Navada district of Bihar.

The Deputy Minister of Home Affairs rhade a statement in regard
thereto. . - -

6. Intimation Regarding Arrest of Member

‘The Speakeér informed the House of a wireless message, dated the 14th
April, 1975 from the S.D.J., Lucknow, intimating that Shri Mahadeepak
Sin'ih Shakya, Member of Lok Sabha, who was admitted in District Jail,
Lucknow on 14-4-1975 at 18.32 hours under sections 151{107/116(3) of the
Code of Criminal Procedure by the Court of Additional City Magistrate,
Lucknow, was remanded upto 26-4-1975.

*The notifications were laid on the Table on the 2i_§t March, 1975.
[P.T.O.
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7. Reports of Estimates Committee
Shri R. K. Sinha presented the fvollowing Reports of the Estimates
Committee:— .

(1) Seventieth Report on Action Taken by Government on the
Recommendations contained in their Fiftieth Report on the
Ministry of Industrial Development—Industrial Licensing.

(2) Seventy-first Report on Action Taken by Government on the
Recommendations contained in their Sixty-first Report on the
Ministry of Commerce (Department of Internal Trade)—Civil
Supplies Organisation. ’
8. Report of Committee on Suberdinate Legislation
Dr. Kailas presented the Fifteenth Report of the Committee on Sub-
ordinate Legislation.
9. Report of Committee on Absence of Members

Shri Chandrika Prasad presented the Twentieth Report of the Com-
mittee on Absence of Members from the Sittings of the House.

10. Report of Public Accounts Committee

Shri H. M. Patel presented the Hundred and forty-third Report of
the Public Accounts Committee on Action Taken by Government on
the recommendations contained in their Hundred and twenty-second
Report on the Report of the Comptroller and Auditor General for the
year 1971-72, Union Government (Posts and Telegraphs).

11, Government Bill—Introduced
The Government of Union Territories (Amendment) Bill, 1975.
12, Matter Under Rule 377

Shri A. Kevichusa raised matter regarding the reported death of two
persons as a result of beating while they were in custody of security
forces in Nagaland.

13. The Budget (General)—1975-76—Demands for Grantg

(i) Discussion on the Demands for Grants Nos. 1 to 10 for which the
Ministry of Agriculture and Irrigation is responsible and the cut motions
thereto moved on the 7th April, 1975 continued and was concluded.

All the cut motions moved on the 7th April, 1975, were negatived.

All the Demands for Grants (both Revenue Account and Capital
Account) for which the Ministry of Agriculture and Irrigation is res-
pomsible for the amounts shown under column 4 of the printed List of
Demands for Grants—Budget (General) 1975-76, were voted in full,

(ii) Discussion on the Demand for Grant No. 30 for which . the
Ministry of External Affairs is responsible commenced.

Thirty-four cut motions [Nos. 17 to 50] were moved.

The discussion was not concluded.
14, Statement by Prime Minister

The Prime Minister made a statement regarding elections in Gujerat.
6.05 PM.
(Lok Sabha adjourned till 11 AM. on Wednesday, the 16th April, 1975).

r S. L. SHAKDHER,
Secretary-General.

o~

e : - -



LOK SABHA

. BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, April 16, 1975/Chaitra 26, 1897 (Saka)

No, 486
11.02 A M. .

1. Starred Questions

Starred Questions Nos. 648—651, 653, 656, 658 and 659 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6278—6312, 6316—6350, 6352—
6426, 6428, 6429, 64316447, 6449-—6464, 6467, 6468 and 6470—6477 were
laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hindi and English versions) of
the National Cooperative Development Corporation, New
Delhi, for the year 1973-74, under sub-section (3) of section 14
of the National Cooperative Development Corporation Act,
1962.

(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the working of the National
Newsprint and Paper Mills Limited, Nepanagar, for the year
1973-74.

(ii) Annual Report of the National Newsprint and Paper Mills

Limited, Nepanagar, for the year 1973-74 along with the
Audited Accounts and the comments of the Comptroller and

Auditor General thereon.
3) A copy each of the following Notifications (Hindi and English
@ versiggs) under sub-section (2) of section 3 of the All Indis
Services Act, 1951:—
i) The All India Services (Joint Cadre) Amendmept Rules,
@ 1975, published in Notification No. G.S.R. 161(E) in Gazette
of India dated the 25th March, 1975.

[P.T.O.



(ii) The Indian Administrative Service (Pay) Fifth Amendment
Rules, 1975, published in Notification No. G.S.R. 185(E) in
Gazette of India dated the 2nd April, 1975.

(iii) The Indian Police Service (Pay) Third Amendment Rules,
1975, published in Notification No., G.S.R. 186(E) in
Gazette of India dated the 2nd April, 1975.

(iv) The Indian Forest Service (Appointment by Competitive
Examination) Amendment Regulations, 1975, published in

Notification No. G.S.R. 431 in Gazette of India dated the
5th April, 1975,

(4) G.S.R. 432 published in Gazette of India dated the 5th April,

1975 containing corrigendum to Notification No. G.S.R. 1201
dated the 16th November, 1974.

(5) G.S.R. 433 published in Gazette of India dated the 5th April, 9/)

1975 containing corrigendum to Notification No. G.S.R. 663
dated the 29th June, 1974.

(6) A copy each of the following Notifications under sub-section(4)
of section 39 of the Delhi Sikh Gurdwaras Act, 1971:—

(i) Notification No. F.16(12)|75-Judl. (Hindi and English ver-
sions) published in Delhi Gazette dated the 26th March,
1975 containing corrigendum to the Delhi Sikh Gurdwara

Management Committee (Registration of Electors) Rules ¢
1973.

(ii) Notification No, F.18]19{73-Judl. (i) published in _Delhi
Gazette dated the 28th March, 1975 containing corrigendum

to Notification No. F.18(19)|73-Judl. dated the 9th January
1974,

(iii) Notification No. F. 18/19/73-Judl. (ii) published in Delhi
Gazette dated the 28th March, 1975 containing corrigendum
to Notification No. F.18/19/73-Judl. dated the 15th May,
1974 relating to the Delhi Sikh Gurdwara Management Com-
mittee (Election of Members) Rules, 1974.

4. Calling Attention 4

Shri Indrajit Gupta called the attention of the Minister of Steel and
Mines to the reported repeated attempts being made to stop work in
Bhilai Steel Plant by instigating workers to refuse to close the blast
furnace gates.

The Minister of Steel and Mines made a statement in regard thereto.

5. Leave 'of Absence

The following Members were granted leave of absence from the sit~
tings of the House for the periods mentioned against each:—

(1) Dr. G. S. Melkote—18th March t7 17th April, 1975 (Thirteenth
Session).

(2) Shri M. Kalyanasundaram—17th February to 26th March, 1975
(Thirteenth Session). .
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6. Statement by Minister

The Minister of State for Agriculture and Irrigation made a statement
regarding the reported death of over 100 adivasis in Banswara and Pan-
chmahals districts of Rajasthan and Gujarat as a result of consumption of
rotten foodgrains.

7. The Budget (General)—1975-76—Demands for Grants

i) Discussion on the Demand for Grant No. 30 for which the Ministry
of External Affairs is responsible and the cut motions thereto moved on
the 15th April, 1975 continued and was concluded.

All the cut motions moved on the 15th April, 1975, were negatived.

The Demand for Grant (both Revenue Account and Capital Account)
for which the Ministry of External Affairs is responsible for the amounts
shown under column 4 of the printed List of Demands for Grants—
Budget (General) 1975-76, was voted in full.

(ii) Discussion on the Demands for Grants Nos. 18 to 23 for which
the Ministry of Defence is responsible commenced.

Twenty-two cut motions[Nos. 1 to 8 and 17 to 30] were moved.
The discussion was not concluded.
6 P.M.
(Lok Sabha adjourned till 11 AM. on Thursday, the 17th April, 1875).

S. L. SHAKDHER,
Secretary-General.
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11 A M.

Obituary References

The Speaker made references to the passing away of (1) Dr. S.
Radhakrishnan, former President of India; and (2) Shri Khandubhai K.
Desai, a Member of the Constituent Assembly, Provisional Parliament
and the First Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark of

respect.

As a mark of respect to the memory of Dr. S. Radhakrishnan, the
House was adjourned for the day.

11.08 A.M:
(Lok Sabha adjourned till 11 A. M. on Friday, the 18th April, 1975)

S. L. SHAKDHER,
Secretary-General.
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1. Starred Questions

Starred Questions Nos. 690—695, 699 and 700 were orally answered.
Replies to Starred Questions Nos. 701 and 703—710 were laid on the
Table.

. Replies to Starred Questions Nos. 668—689 for the 17th April, 1975
were also laid on the Table today, Lok Sabha having adjourned without
4taking up questions on the 17th April, 1975.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 6679—6690, 6692—6720, 6722,
6724—6758, 6760—6770, 6772—6780, 6782—6814, 6816 and 6821—
6877 were laid on the Table.

Replies to Unstarred Questions Nos. 6478—6516, 6518—6621 and
6625—6677 for the 17th April, 1975 were also laid on the Table,

3. Short Notice Question

‘. Reply to Short Notice Question No. 3 for the 17th April, 1975 addres-
sed to the Minister of Petroleum and Chemicals regarding issue of a
licence to a foreign drug company was also laid on the Table.

| 4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A statement (Hindi and English versions) in reply to the de-
bate on the report of Banking Commission and on the work-
ing of the nationalised banks held on the 14th August, 1974.

(2) A copy of the North-Eastern Areas (Removal of Difficulties)
" Order No. 3 (Hindi and English versions) published in Noti-
fication No. S.O. 148(E) in Gazette of India dated the 20th
March, 1975, under sub-section (2) of section 87 of the
North-Eastern Areas (Reorganisation) Act, 1971.
[P.T.O.
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(3) A copy each of the Detailed Demands for Grants (Hindi and
English versions) of the following Ministries for 1975-76:—

(i) Ministry of Health and Family Planning
(i1) Ministry of Home Affairs
(iii) Ministry of Shipping and Transport

(iv) Ministry of Works and Housing

(4) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the working of the Shipping |
Corporation of India Limited, Bombay, for the year 1973-74J

(ii) Annual Report of the Shipping Corporation of India Limited,
Bombay, for the year 1973-74 along with - the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(5) (a) A copy each of the following Gujarat Notifications (Hindi
and English versions) under sub-section (3) of section 133 of
the Motor Vehicles Act, 1939 read with clause (c)(iii) of the
Proclamation dated the 9th February, 1974 issued by the Presi-
dent in relation to the State of Gujarat:— -

(i) The Bombay Motor Vehicles (Gujarat Third Amendment)
Rules, 1974, published in Notificatibn No. G|G|74]196]
MVA-2364-826-E in Gujarat Government Gazette dated the
7th September, 1974.

(i) The Bombay Motor Vehicles (Gujarat Amendment) Rules,
1975, published in Notification No. G|G|75|24]MVR-1075]
39-E in Gujarat Government Gazette dated the 17th January,
1975.

(b) A statement (Hindi and English versions) showing reasons foy
delay in laying the above Notifications.

(6) A copy of the-Annual Report (Hindi and English versions) of
the Marine Products Export Development Authority, Cochin,
for the year ending 30th June, 1973. under sub-section (3)
of section 22 of the Marine Products Export Development
Authority Act, 1972.

(7) A copy of the Textiles Comrhittéc'(Cesg») Rules, 1975 (Hindi
and English versions) published in Notification No. G.S.R.
172(E) in Gazette of India dated the 31st March, 1975, under
sub-section (3) of section 22 of the Textiles Committee Act,
1963. -

(8) A copy- of the Iron Ore Mines Labour Welfare Cess (First
Amendment) Rules, 1975 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 407 in Gazette of India dated
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the 22nd March, 1975, under sub-section (4) of section 8 of
the Iron Ore Mines Labour Welfare Cess Act, 1961,

(9) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 7 of the Employees’
Provident Funds and Family Pension Fund Act, 1952;—

(i) G.S.R. 448 published in Gazette of India dated the 5th April,

1975 containing corrigendum to Notification No, G.S.R. 1400

. glygglished in Gazette of India dated the 28th December,
4.

(ii) G.S.R. 449 published in Gazette of India dated the Sth
April, 1975 containing corrigendum to Notification No.
G.S.R. 1401 published in Gazette of India dated the 28th
December, 1974.

(10) A copy of the Annual Report (Hindi and English versions)
of the Central Board for Workers Education, for the year
1973-74.

5. Report of Public Accoun:s Committee

Shri Jyotirmoy Bosu presented the Hundred and forty-fifth Report of
the Public Accounts Committee on the Report of the Comptroller and
Auditor General of India for the year 1972-73, Union Government (Posts
and Telegraphs).

6. Report and Minutes of Estimates Committee

Shri Bhaoosahaib Dhamankar presented the following Report and
Minutes of Estimates Committee:—

(1) Seventy-second Report on the Ministry of Agriculture (Depart-
ment of Agriculture) regarding action taken by Government on
the recommendations contained in their Sixth-fifth Report on
Forestry.

(2) Minutes of the sittings relating to the Sixty-ninth Report on
Planning Commission—Development of Backward Areas.

7. Report of Committee on Public Undertakings

Shri R. P. Yadav presented the Sixty-first Report of the Committec on
Public Undertakings on Action Taken by Government on the recommen-
dations contained in their Fifty-first Report on India Tourism Development
Corporation Ltd.

8. Report of Select Commitiee /

Shri S. M. Siddayya presented the Report of the Select Commitee .on
the Delhi Sales Tax Bill, 1973.

9. Evidence before Select Committee—Laid on the Table

Shri S. M. Siddayya laid on the Table the record of evidence tendered
before the Select Committee on the Delhi Sales Tax Bill, 1973.
[P.T.O
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10. Statement Re. Government Business

The Minister of Parliamentary Affairs made a statement regardin
Government business for the week commencing the 21st April, 1975.

11, Motion for Election to Committee
Shri D. P. Yadav moved the following motion:— -

“That in pursuance of paragraph 5(5)(a) of the late Department of
Education, Health and Lands Resolution No. F|122-3|35-E,
dated the 8th August, 1935, as amended from time to time,
the members of this House do proceed to elect, in such manner
as the Speaker may direct, four members from among them-
selves to serve as members of the Central Advisory Board of

Education, subject to the other provisions of the said Reso-
lution.”

The motion was adopted.
12. The Budget (General) —1975-76—Demands for Grants

Discussion on the Demands for Grants Nos. 18 to 23 for which the

Ministry of Defence is responsible and the cut motions thereto moved on
the 16th April, 1975, continued.

The discussion was not concluded.

13. Private Members' Bills—Introduced

(1) The State Financial Corporations (Amendment) Bill, 1975
(Amendment of sections 15 and 25) by Shri Arjun Sethi.

(2) The Indian Trusteeship Bill, 1975 by Shri Atal Bihari Vajpayee.

The motion for leave to introduce the Bill moved by Shri Atal Bihari

Vajpayee was opposed. The motion was adopted and the Bill was intro-
duced.

(3) The Constitution (Amendment) Bill, 1975 (Amendment of article
284) by Shri Madhu Limaye.

(4) The Nomenclature of the Educational Institutions Bill, 1975 by
Shri Rajdeo Singh.

(5) The Constitution (Amendment) Bill, 1975 (Substitution of' article
120) by Shri Era Sezhiyan. -

14. Private Member’s Bill—Withdrawn

The Companies' (Amendment) Bill, 1974 (Omission of section- 90) by
Shri Madhu Limaye

Shri Madhu Limaye concluded his speech on the motion for considera-
tion of the Bill moved by him on the 21st March, 1975.
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The following Members took part in the debate:—

(1) Shri Somnath Chatterjee
(2) Shri R. R. Sharma

(3) Shri J. Matha Gowder
(4) Shri P. G. Mavalankar
(5) Shri Bedabrata Barua

Shri Madhu Limaye replied to the debate.
The Bill was withdrawn by leave of the House.
15. Private Member’s Bill—Under Consideration

The Hindu Marriage (Amendment) Bill, 1974 (Amendment of sec-
tions 13 and 15) by Shri Madhu Limaye

The motion for consideration of the Bill was moved by Shri Madhu
Limaye.

The following Members took part in the debate:—

(1) Shri Ramsahai Pandey
(2) Shri R. R. Sharma (Speech unfinished).

The discussion was not concluded,
16. Personal Explanations Under Rule 357

(1) Shri N. K. P. Salve made a personal explanation regarding certain
remarks about him made by Shri Sharad Yadav in the House today.

(2) Shri G. S. Mishra made a personal explanation regarding certain
remarks about him made by Shri Sharad Yadav in the House today.

6.05 P.M.
(Lok Sabha adjourned till 11 A.M. on Monday, the 21st April. 1975).

S. L. SHAKDHER,
Secretary-General.
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1. Starred Questions

Starred Questions Nos. 711, 712, 714, 717 and 718 were orally answered.
Replies to remaining questions were laid on the Table,

2, Unstarred Questions

Replies to Unstarred Questions Nos. 6878—6935, 6937—6943, 6945—6953,
§955—6957, 6959—7039 and 7041—7077 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hindi and English versions) on
the working of the Industrial and Commercial Undertakings of
the Central Government for the year 1973-74.

(2) A copy each of the following Notifications (Hindi and English
versions) under sub-section %2) of section 63 of the Wild Life
(Protection) Act, 1972:—

(i) The Punjab Wild Life (Stock Declaration) Rules, 1975, pub-
lished in Notification No. G.S.R. 179(E) in Gazette of India
dated the 1st April, 1975.

(ii) The Punjab Wild Life (Transactions and Taxidermy) Rules,
1975, published in Notification No. G.S.R. 180(E) in Gazette
of India dated the 1st April, 1975.

3) A copy of the Annual Report (Hindi and English versions) of
© the I%)c,!ian Council of Social Science Research, New Delhi, for
the year 1973-74.

4. Calling Attention
* Shri Samar Guha called the attention of the Minister of Agriculture

and Irrigation to the reported discriminatory policy in regard to fixation
of procurement price of rice,

The Minister of State for Agriculture and Irrigation made a statement
in regard thereto.
[P.T.O.
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5. Repoert of Committee on Public Undertakings

Shri Nawal Kishore Sharma presznted the Sixtieth Report of the Com.
mittee on Public Undertakings on Action Taken by Government on the
recommendations contained in their Thirty-seventh Report on National
Mineral Development Corporation Ltd.

6. Report of Public Accounts Committee

Shri Jyotirmoy Bosu presented the Hundred and fifty-fifth Report of
the Public Accounts Committee on paragraph 19 (Sugar Rebate Scheme)
of the Report of the Comptroller and Auditor General of India for the
year 1972-73, Union Government (Civil), Revenue Receipts, Volume I,
Indirect Taxes.

7. Statement by Minister

-

The Minister of Agriculture and Irrigation made a statement regarding‘
talks held in Dacca on Ganga Waters from 16th to 18th April, 1975. The
Minister also laid on the Table a copy of the Indo-Bangladesh Agreement
reached on the 18th April, 1975 on the Farakka issue.

8. Statement Under Direction 115

Shri Samar Guha made a statement regarding certain information
given to the House by the Minister of Home Affairs on the 8th April, 1975
about certain remarks reported to have been made by him at the time of
incidents in Calcutta in which Shri Jayaprakash Narayan's car was
attacked.

The Minister of Home Affairs made a statement in reply thereto.
9. Motion for Election to Committee
Shri Vishwanath Pratap Singh moved the following motion:—

“That in pursuance of Section 4(3) (c) of the Marine Products Export
Development Authority Act, 1972, the members of this House do
proceed to elect in such manner as the Speaker may direct, two
members from among themselves to serve as members of the
Marine Products Export Development Authority for the next
term beginning on the 16th August, 1975, subject to the other
provisions of the said Act.”

The motion was adopted.
10. Government Bill—Introduced
The Constitution (Thirty-eighth Amendment) Bill, 1975.

The motion for leave to introduce the Bill moved by Shri Y. B.
Chavan was opposed. The motion was adopted and the Bill was
introduced.

11. The Budget (General)—1975-76—Demands for Grants

Discussion on the Demands for Grants Nos. 18 to 23 for which the
Ministry of Defence is responsible and the cut motions thereto moved
on the 16th April, 1975, continued and was cqncluded.

Cut motions [Nos, 1 to 8 and 19] were negatived.
[P.T.O.



The remaining cut motions moved were deemed to have been with~
drawn by the leave of the House,

All the Demands for Grants (both Revenue Account and Capital
Account) for which the Ministry of Defence is responsible for the
amounts shown under column 4 of the printed List of Demands for
Grants—Budget (General) 1975-76, were voted in full.

12. Personal Explanation under Rule 357

*  Shri iVIorarji R. Desai made a personal explanation regarding certain
references about him made by the Prime Minister during her state-
ment in the House on the 15th April, 1975 about elections in Gujarat,

13. Statement by Prime Minister

+  The Prime Minister made a statement on the successful launching
of the first Indian satellite on April 19, 1975,

14, The Budget (General)—1975-76—Demands for Grants .

Discussion on the Demands for Grants Nos. 11 and 12 for which the
Ministry of Commerce is responsible commenced.

Sixty-seven cut motions [Nos, 1 to 6 and 11 to 71] were moved,
The discussion was not concluded.
15. Half-an-hour Discussion

Shri Madhu Dandavate raised a half-an-hour discussion on points
arising out of the answer given on the 20th November, 1974 to Unstar-
red Question No. 1277 regarding Maharashtra-Karnataka Boundary

Dispute,
Shri K. Brahmananda Reddy replied to the discussion.
7.15 P.M.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 22nd April, 1975).

S. L. SHAKDHER,
Secretary-General.
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1. Starred Questions

Starred Quesf.ions Nos. 732, 733, 737, 738, 740 and 750 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 7078—7139, 7141—7172,
7174—7214, 7216—7218, 7220—7250, 72527259, 7261—7274,
7276 and 7277 were laid on the Table.

A statement by the Minister of State for Petroleum and Chemicals
correcting the reply given on the 25th March, 1975 to Unstarred Ques-
tion No. 4709 regarding import of Gentamycin Sulphate by certain foreign
drug firms was also laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—
(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(i) Review by the Government on the working of the Madras
Fertilizers Limited, Manali, Madras, for the year 1973-74.

(ii) Annual Report of the Madras Fertilizers Limited, Manali,
Madras, for the year 1973-74 along with the Audited Ac-
counts and the comments of the Comptrolier and Auditor

General thereon.

(2) A copy of Notification No. G.S.R. 409 (Hindi and English
versions) published in Gazette of India dated the 29th March,
1975, declaring M|s. The Kumbakonam Diocesan Catholics
Permanent Fund Limited, a company having its registered
office in Tamil Nadu, to be a ‘Nidhi’, under sub-section (3)

of section 620A of the Companies Act, 1956.

(3) A copy of the Paraffin Wax (Supply, Distribution and Price
Fixation) Second Amendment Order, 1975 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 194(E)
in Gazette of India dated the 11th April, 1975, under sub-
section (6) of section 3 of the Essential Commodities Act,

5.
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4. Calling Attention

Shri Piloo Mody called the attention of the Minister of Finance to the
reported attempts of international cartels to smuggle huge quantities of
synthetic textiles into India and their reported meeting at Bangkok.

The Minister of State for Finance made a statement in regard thereto.
5. Report of Public Accounts Committee

Shri Jyotirmoy Bosu presented the Hundred and forty-eighth Report
of the Public Accounts Committee on paragraphs relating to Financial
Results and Earnings of the Railways included in the Report of the .Comp-
troller and Auditor General of India for the year 1972-73, Union Gov-
ernment (Railways).

6. Report of Committee on Government Assurances

Shri B. K. Daschowdhury presented the Eleventh Report of the Com-
mittee on Government Assurances.
7. Statement Under Direction 115

Shri Jyotirmoy Bosu made a statement regarding certain information
given by the Minister of Defence on the 20th February, 1975 in reply to
Unstarred Question No. 422 regarding detention of Major Ramesh
Chander Dhawan.

The Minister of Defence made a statement in reply thereto. The
Minister also laid on the Table a statement correcting the reply given on

the 20th February, 1975 to parts (c) and (e) of Unstarred Question
No. 422.

8. Government Bill—Introduced

The Cigarettes (Regulation of Production, Supply and Distribution)
Bill, 1975.

9. Matter Under Rule 377

Shri Era Sezhiyan raised matter regarding failure of the Government

to lay on the Table Appropriation Accounts and Audit Reports in respect
of Pondicherry.

10. The Budget (General)—1975-76—Demands for Grants

Discussion on the Demands for Grants Nos. 11 and 12 for which the
Ministry of Commerce is responsible and the cut motions thereto moved
on the 21st April, 1975, continued.

The discussion was not concluded.

6 PM.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 23rd April,
1975).

S. L. SHAKDHER,
Secretary-General.
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|- Starred Questions

' Starred Questions Nos. 752, 753 and 755 were orally answered.
tarred Question No. 759 had been postponed for answer by Minister of
’lanning on 30-4-75. Replies to Starred Questions Nos, 754, 756—758
nd 760—770 were laid on the Table.

). Unstarred Questions

Replies to Unstarred Questions Nos, 7278—7283, 7285—7318,
'320—7327—7329—7367, 7369—7416, 7418—7420, 74227451,
'453—7463 and 7465—7477 were laid on the Table,

. Papers Laid on the Table
‘The following papers were laid on the Table:—

(1) A copy of White Paper (Hindi and English versions) on
Phulpur Fertiliser Project.

(2) A statement (Hindi and English versions) giving reasons for
delay in laying the *Annual Reports of (1) Hindustan Salts
Limited, Jaipur and (2) Sambhar Salts Limited, Jaipur, for
the year ended 30th September, 1973.

(3) A copy of Notification No. G.S.R. 437 (Hindi and English
versions) published in Gazette of India dated the S5th April,
1975, under section 159 of the Customs Act, 1962.

'(4) A copy of the Half-yearly Report (Hindi and English ver-
sions) on the activities of the Coir Board and the working of
the Coir Industry Act, 1953 for the period from 1st April,
1973 to 30th September, 1973, under sub-section (1) of
section 19 of the Coir Industry Act, 1953,

" *The Annual Reports were laid on the Table on the 26th March, 1975.
[P.T.O.



(5) (i) A copy of the Bombay Motor Vehicles Tax (Gujarat
Amendment) Rules, 1974 (Hindi and English versions) pub-
lished in Notification No. GH|G{74|188/MTA-1271-3236
1-E in Gujarat Government Gazette dated the 23rd August,
1974, under sub-section (3) of section 13 of the Bombay
Motor Vehicles Tax Act, 1958, read with clause (c) (iii) of
the Proclamation dated the 9th February, 1974 issued by the
President in relation to the State of Gujarat.

(ii)) A statement (Hindi and English versions) showing reasons
for delay in laying the above Notification.

(6) A copy of the Annual Accounts (Hindi and English versions)
of the Cochin Port Trust, for the year 1971-72 and the Audit

Report thereon, under sub-section (2) of section 103 of the
Major Port Trusts Act, 1963.

(7) A copy of Order (Hindi and English versions) published in
Notification No. U-13021|17|75-DELHI in Delhi Gazette
dated the 15th April, 1975 making certain amendment to
Order No. U-13021|17|75-Delhi (i) dated the 24th March,
1975, under sub-section (3) of section 490 of the Delhi
Municipal Corporation Act, 1957.

(8) A copy each of the following papers (Hindi and English
versions) under sub-section (1) of section 619A of the
Companies Act, 1956:— 4

(i) Review by the Government on the working of the Hindustan
Copper Limited, Calcutta, for the year 1973-74.

(ii)) Annual Report of the Hindustan Copper Limited, Calcutta
for the year 1973-74 along with the Audited Accounts and

the comments of the Comptroller and Auditor General
thereon.

(9) A copy of the Mineral Concession (Amendment) Rules, 1975
(Hindi and English versions) published in Notification No.
G.SR. 396 in Gazette of India dated the 22nd March, 1975,1
under sub-section (1) of section 28 of the Mines and Minerals
(Regulation and Development) Act. 1957.

(10) (a) A copy each of the following Gujarat Government
Orders under sub-section (4) of section 7 of the Gujarat
Vacant Lands in Urban Areas (Prohibition of Alienation)
Act, 1972, read with clause (c) (iii) of the Proclamation
dated the 9th February, 1974, issued by the President in
relation to the State of Gujarat:—

(1) Order No. VCT-2373|123875-V dated 14-3-75 in the case of
Shri Parsottam Haribhai Zaveri of Veraval Taluka Veraval
the District of Surat,

(2) Order No. VCT-3074/83155-V dated 14-3-75 in the case gf
Shri Gemalsinh Mohansinh of Vadod Taluka Chauryashi in
the District of Surat.



(3) Order No. VCT-3074193085-V dated 18-3-75 i
Shri Viramsinh Mohansinh Solanki of Suraz.s in the caso of
(4) Order No. VCT-2075/9005-V dated 20-3-75
Puspak Cooperative Housing Society, Navsari.

(5) Order No. VCT-1473/89023-V dated 20-3-75 in the case of
Gold Coin Cooperative Housing Society Ltd., Ahmedabad.

(6) Order No. VCT-1474(113311-V dated 20-3-75 in the case of

Shri Somabhai Harjibhai Patel of Ganipur Taluka Dascroi
. in the District of Ahmedabad.

(7) Order No. VCT-1474|51625-V dated 20-3-75 in the case of

Naroda Ganesh Cooperative Housing Society Limited, Ah-
medabad.

(8) Order No. VCT-2772|M[22889-V dated 21-3-75 in the. case

of Proposed Fakhari Cooperative Housing Society Limited,
Dahod District, Panchmahals.

(9) Order No. VCT-1875|17188-V, dated 21-3-75 in the case of
Rupal Cooperative Housing Society Limited, Bhavnagar.

(10) Order No. VCT-3074|93663-V, dated 21-3-75 in the case
of Shri Haribhai Govindbhai Harijan of Antoroli Taluka
Palsana in the District of Surat. '

(11) Order No. VCT-1474[12735-V dated 21-3-75 in the case of
Shri Rajnikant Ramanlal Shah and others of Ahmedabad.

(12) Order No. VCT-1574|75830-V dated 25-3-75 in the case of
Shri Jainagnath Cooperative Housing Society (Proposed)
Amreli..

(13) Order No. VCT-2474(139437-V dated 25-3-75 in the case
of Paradise Cooperative Housing Society Limited, Anand.

(14) Order No. Land|VCT|WS-1653 dated 21-3-75 in the case of
Shri Ajij Onali Lokhandwala. Proporate of Mls. Sarvodaya
Iron Industries, Godhra.

(15) Order No. Land|2|C|522 dated 13-3-75 in the case of A.

Rajak and Company, Vakhariya Bazar, Veraval District,
Junagadh.

(16) Order No. L.N.D.[VCT|SR-46 dated 14-3-75 in the case
of Shri Ahmedbhai Haji Ibrahimbhai Khiniwala of Anklesh-
war District, Broach.

(17) Order No. L.N.D.|VCT|SR-70/WS dated 14-3-75 in the case

of Broach Muslim Patel Educational Welfare Society,
Broach.

18) Order No. L.N.D.|VCT|SR-43 dated 29-3-75 in the case of
a9 Shri Mohmad Ha!sanji IKoya of Village Kosamadi Taluka
Ankleshwar in the District of Broach.

_in the case of
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(19) Order No. LN.D.|[VCT|SR-66 dated 29-3-75 in the case of |
Shri Ismail Hasanji Mulla of Village Piraman Taluka Ank-
leshwar in the District of Broach.

(20) Order No. VCT|SR|141|7(3) dated 14-3-75 in the case of
Dhudabhai Valabhai Prajapati of Dholaka District, Ahmeda-
bad.

(21) Order No. VCTI|SR|214|7(3) dated 21-3-75 in the case of |
M|s. Patel Govindlal Kokaldas & Company of Manavadar, '

(22) Order No. VCT-SR-37 dated 14-3-75 in the chse of Shri
Chunibhai Shankerbhai Patel of Dabhan Taluka Nadiad in
the District of Kaira.

(23) Order No. TNC-VCT-SR dated 29-3-75 in the case of the
Chairman of Gana Education Society, Kana Taluka Anand.!
District, Kaira.

(24) Order No. TNC-VCT-SR-37 dated 29-3-75 in the case of
Shri Ganshyambhai Kuberbhai Patel of Palana Taluka
Nadiad District Kaira.

(25) Order No. TNC-VCT-SR-9 dated 29-3-75 in the case of
Shri Virajibhai Kanjibhai partner of M|s Megajibhai &
Kanjibhai Patel of Borsad Taluka Borsad in the District
of Kaira.

(26) Order No. TNC-VCT-SR-14 dated 29-3-75 in the case of,
Shri Vithalbhai Maganbhai Patel of Pij Taluka Nadiad in
the District of Kaira.

(27) Order No. TNC-VCT-SR-155 dated 29-3-75 in the case
of Shri Kalidas Maganbhai Patel of Malai Taluka Thasara
in the District of Kaira.

(28) Order No. TNC-VCT-SR-38 dated 29-3-75 in the case
of Eimes Elcon (India) Limited, WVallabh Vidyanagar
Taluka Anand in the District of Kaira.

(29) Order No. TNC-VCT-SR-124 dated 29-3-75 in the casc
of Shri Gansyambhai Ambalal Patel of Matpur and Pru-
bhulal Gokaldas Patel of Shakkerpur Taluka Cambay in
the District of Kaira.

(30) Order No. TNC-VCT-SR dated 29-3-75 in the case of
Shri Raojibhai Ashabhai Patel of Dabhan Taluka Nadiad
in the District of Kaira.

(31) Order No. VCT-SR-85|74 dated 14-3-75 in the case .of
Dineshchandra Chhotalal Chahwala & Mahadevrao Bhim-
rac Nikam, Chief Promoters, Hari-om Industrial Co-
operative Services Society, Surat.

(32) Order No. VCT-SR-83|74 dated 14-3-75 in the case of
The President Shri Jayantilal G, Vakharia Seth Dalichand
Virchand Shroff Ashaktashram Hospital, Surat.
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(33) Order No. VCT-SR-286(74 dated 25-3-75 in the case of
Secretary Baroda Rayon Corporation, Surat,

(34) Order No. VCT-SR-101|74 dated 27-3-75 in the case of
Shri Noshir Jamshedji Gheyara and Manek Jamshedji
Gheyara of Surat.

(35) Order No. VCT-SR|19|73 dated 26-3-75 in the case of
Alembic Glass Industries Limited, Baroda. '

(36) Order No. VCT|WS|872(75 dated 15-3-75 in the case of
. Shri Arjan Lakhamshi Patel partner of Ms Patel Brothers
& Company, Joravarnagar District, Surendranagar,

(37) Order No. VCT-WS|424 dated 15-3-75 in the case of Shri
’ Natubhai A. Mehta partner of Priti Machine Tools Cor-
_poration, Surendranagar.

(38) Order No. VCT-WS-928 dated 24-3-75 in the case of
Shri G. K. Seth, partner of M|s Indictro Ceremix, Surendra-
nagar.

(b) A statement (Hindi and English versions) showing (i) rea-
sons for delay in laying the above Orders and (ii) for not
laying the Hindi versions thereof.

(11) A copy of the Revised Estimates for the year 1974-75 and
Budget Estimates for the year 1975-76 (Hindi and English
versions) of the Employees’ State Insurance Corporation,
under section 36 of the Employees’ State Insurance Act,
1948.

4. Report of Committee on Private Members’ Bills and Resolutions

Shri G. G. Swell presented the Fifty-fifth Report of the Committec on
Private Members’ Bills and Resolutions. -

5. Reports of Public Accounts Committee

Shri Jyotirmoy Bosu presented the following Reports of the Public
Accounts Committee:—

(1) Hundred and forty-ninth Report on Bangladesh Refugees,
relating to the Ministry of Supply and Rehabilitation.

(2) Hundred and fifty-first Report on Action Taken by Govern-
ment on the recommendations contained in their Hundred
and twenty-fifth Report on paragraphs contained in the Re-
port of the Comptroller and Auditor General of India for
the year 1971-72—Union Government (Defence Services).

6. Report and Minutes of Committee on Public Undertakings

Shri Nawal Kishore Sharma presented the following Report and
Minutes of Committee on Public Undertakings:—
(1) Sixty-second Report on the Rural Electrification Corpora-
tion Ltd.
[P.T.O.
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¢ %Iinutes of the sittings of the Committee relating to the above
eport.

7. Report of Committee on Petitions

Shri Jagannath Rao presented the Twenty-first Report of the Com-
mittee on Petitions.

8. Presentation of Petition

Shri Madhu Limaye presented a petition signed by Shri George Fer-
nandes and others regarding grievances of Railway employees. -

9. Government Bills—Passed
(i) The Constitution (Thirty-eighth Amendment) Bill, 1975

The motion for consideration of the Bill was moved by Shri Y. B.
Chavan.

The following Members took part in the debate: —

(1) Shri Samar Mukherjee
(2) Shri K. Hanumanthaiya
(3) Shri Indrajit Gupta

(4) Shri B. R. Bhagat

(5) Shri Jagannathrao Joshi
(6) Shri Jagannath Rao

(7) Shri Surendra Mohanty
(8) Shri Dinesh Chandra Goswami
(9) Shri Era Sezhiyan

(10) Shri P. Venkatasubbaiah
(11) Shri P. G. Mavalankar
(12) Shri Ramsahai Pandey
(13) Shri G. Viswanathan
(14) Shri Hari Kishore Singh
(15) Shri Tridib Chaudhuri

Shri Y. B. Chavan replied to the debate.

On the motion for consideration of the Bill, the House divided,
Ayes 288; Noes 12. The motion was adopted by a majority of the total
membership of the House and by a majority of not less than two-thirds
of the Members present and voting.

Clause-by-clause consideration was then taken up.
An amendment to Clause 2 was adopted.

On the motion for adoption of Clause 2, as amended, the House
divided, Ayes 303; Noes 10.



Clause 2, as amended, was adopted by a majority of the total mem

. ? I3 - =

bership of the House and by a majority of not less than two-thirds of the
Members present and voting.

Four amendments to Clause 3 were adopied.

On the motion for adoption of Clause 3, as amended
divided, Ayes 284; Noes 8. g » the  House

Clause 3, as amended, was adopted by a majority. of the total mem-

bership of the House and by a majority of not less than two-thirds of the
Members present and voting.

On the motion for adoption of Clauses 4 and 5, the House divided,
Ayes 292; Noes 12,

Clauses 4 and 5 were adopted by a majority of the total membership

of the House and by a majority of not less than two-thirds of the Mem-
bers present and voting.

An amendment to Clause 1 was adopted.

On the motion for adoption of Clause 1, as amended, the House
divided, Ayes 292; Noes 6.

Cause 1, as amended, was adopted by a majority of the totél mem-

bership of the House and by a majority of not less than two-thirds of the
Members present and voting.

The Enacting Formula and the Long Title were also adopted.

The motion that the Bill, as amended, be passed was moved by
Shri Y. B. Chavan.

On the motion the House divided, Ayes 299; Noes 11,

The motion was adopted by a majority of the total membership of
the House and by a majority of not less than two-thirds of the Members
present and voting. The Bill, as amended, was passed by the required

(ii) The Constitution (Thirty-seventh Amendment) Bill, 1975

The motion for consideration of the Bill was moved by Shri ¥,
Brahmananda Reddy.

On the motion for consideration of the Bill, the House divided,
Ayes 289; Noes Nil. The motion was adopted by a majority of the total
membership of the House and by a majority of not less than two-thirds of
the Members present and voting.

Clause-by-clause consideration was then taken up.

On the motion for adoption of Clauses 2 and 3, the House divided,
Ayes 292; Noes Nil.

[P.T.O.



Clauses 2 and 3 were adopted by a majority of the total membership
of the House and by a majority of not less than two-thirds of the Members
present and voting.

Clause 1, the Enacting Formula and the Long Title were also adopted.

Red’ghe motion that the Bill be passed was moved by Shri K. Brahmananda
y.

The following Members took part in the debate:—

(1) Shri Ranen Sen

(2) Shri C. C. Gohain

(3) Shri Dinesh Joarder

(4) Shri K. Brahmananda Reddy

On the motion the House divided, Ayes 292; Noes Nil.

The motion was adopted by majority of the total membership of the
House and by a majority of not less than two-thirds of the Members pre-
sent and voting. The Bill was passed by the required majority.

10. Intimation Regarding Arrest of Members

The Speaker. informed the House of a wireless message dated the 23rd
April, 1975, from the District Magistrate, Lucknow, intimating that Shri
Atal Bihari Vajpayee and Shrimati Shakuntala Nayar, Members of Lok
Sabha, were arrested under Sections 107, 116 and 151 of the Code of
Criminal Procedure on the 23rd April, 1975 at 11.00 hours and were
detained in District Jail, Lucknow,

5.50 PM.
(Lok Sabha adjourned till 11 A.M. on Friday, the 25th April. 1975).

S. L. SHAKDHER,
Secretary-General.
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1, Starred Questions

Starred Questions Nos, 776, 777, 778, 780 and 782 were orally ans-
wered. Replies to remaining questions were laid on the Table.

2, Unstarred Questions

Replies to Unstarred Questions Nos. 7478—7498, 7500—7594.
7596—7620 and 7622-—7677 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table: —

(1) A copy of the Foreign Exchange Regulation (Publication of
Names) Rules, 1975 (Hindi and English versions) published
in Notification No. G.S.R. 417 in Gazette of India dated the
29th March, 1975, under sub-section (3) of section 79 of the
Foreign Exchange Regulation Act. 1973.

(2) A copy of the Tea (Amendment) Rules, 1975 (Hindi and English
versions) published in Notification No. G.S.R. 154(E) in
Gazette of India dated the 20th March, 1975, under sub-
section (3) of section 49 of the Tea Act, 1953.

4. Reports and Minutes of Committee on Public Undertakings

Shri Nawal Kishore Sharma presented the following Reports and
Minutes of the Committee on Public Undertakings: —

(i) (a) Sixty-third Report on the National Textile Corporation
Limited.

(b) Minutes of the sittings of the Committee relating to the above
Report.

(ii) (a) Sixty-fourth Report on the Indian Petrochemicals Corpora-
tion Limited.

(b) Minutes of the sittings of the Committee relating to the above
Report.

{P.T.O.



5. Reports of Public Accounts Committee
Shri Jyotirmoy Bosu presented the following Reports of the Public
Accounts Committee:—
(1) Hundred and fifty-ninth Report on Paragraph 27 of the Report
of the Comptroller and Auditor General of India for the year
1972-73, Union Government (Civil) relating to the Depart-
ment of Food—Purchase of Milo from abroad.

(2) Hundred and forty-seventh Report on action taken by Govern-
ment on the recommendations contained in their Hundred and
and sixteenth Report on the paragraphs contained in the
Report of the Comptroller and Auditor General of India for
the year 1971-72—Union Government (Civil) Revenue Re-
ceipts, Vol. I, Indirect Taxes—Sales Tax Receipts of Union
Territory of Delhi.

(3) Hundred and sixtieth Report on Paragraph 42 regarding Indian
Agent’s Commission of the Report of the Comptroller and
Auditor General of India for the ‘year 1972-73—Union Gov-
ernment (Civil), Department of Supply.

6. Statement Regarding Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 28th April, 1975,

7. Intimation Regarding Arrest and Release of Members

The Speaker informed the House of a wireless message dated the
24th April, 1975, from the District Magistrate, Lucknow, regarding arrest
of Shri Atal Bihari Vajpayee and Shrimati Shakuntala Nayar, Members
of Lok Sabha, under Sections 107!116|151 of the Code of Criminal Pro-
cedure, intimating that Shri Atal Bihari Vajpayee who was detained in
District Jail, Lucknow, had been transferred to the Central Jail, Naini,
Allahabad and Shrimati Shakuntala Nayar had been finally released.

8. The Budget (General)—1975-76—Demands for Grants

Discussion on the Demands for Grants Nos. 11 and 12 for which
the Ministry of Commerce is responsible and the cut motions thereto
moved on the 21st April, 1975, continued and was concluded.

All the cut mctions moved on the 21st April, 1975, were negatived.

Both the Demands for Grants (both Revenue Account and Capital
Account) for which the Ministry of ‘Commerce is responsible for the
amounts shown under columm 4 of the printed List of Demands for
Grants—Budget (General) 1975-76, were voted in full.

9. Motion Regarding Fifty-fifth Report of Commiittee on Private Members’
Bills and Resolutions
-Shri A, M. Chellachami moved the following motion:—

“That this House do agree with the Fifty-fifth Report of the Com-
mittee on Private Members’ Bills and Resolutions presented
to the House on the 23rd April, 1975.7

The motion was adopted.
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ﬁ. Private Members' Resohution—Adopted as Amended

e W

Discussion on the following Resolution moved by Shri Indrajit Gupta
on the 26th March, 1975 and the amendment thereto moved on the 11th
April, 1975, continued:—

“On the occasion of the declaration by the United Nations of 1975,
as ‘International Women's Year’, this House urges upon the
» Prime Minister to initiate a comprehensive programme of
specific legislative and administrative measures aimed at re-
moving the economic and social injustices, disabilities and
discriminations to which Indian .women continue to be sub-
jected, particularly in the field of marriage and divorce laws,
dowry customs, maternity and child welfare in the rural areas,
unequal pay for equal work, educational and employment
opportunities, vocational training and facilities for working
mothers.”
The following Members took part in the debate:—
(1) Shrimati Indira Gandhi
(2) Shrimati Roza Vidyadhar Deshpande
[An amendment was moved by Shrimati Savitri Shyam]
(3) Shrimati Parvathi Krishnan
(4) Shrimati Savitri Shyam
(5) Shri Syed Ahmed Aga
(6) Shrimati Marjorie Godfrey
(7) Shri K. V. Raghunatha Reddy
(8) Shri Vasant Sathe
(9) Dr. (Smt.) Sarojini Mahishi
(10) Shri Y. S. Mahajan
(11) Shri P. G. Mavalankar ,
(12) Shri Shyam Sunder Mohapatrzr/
(13) Shri Balakrishna Venkanna Naik
(14) Shri Madhu Limaye
(15) Shrimati Sheila Kaul
(16) Shri Arvind Netam

Shri Indrajit Gupta replied to the debate.

The Amendment moved by Shri Balakrishna Venkanna Naik was
withdrawn by leave of the House.

The amendment moved by Shrimati Savitri Shyam was adopted.
The Resolution was adopted in the following amended form:—

“On the occasion of the declaration by the United Nations of
1975, as ‘International Women's Year’, this f{ouse urges upm;
the Prime Minister to initiate a comprehensive programme O
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specific legislative and administrative measures aitmed at re-
moving as far as possible the economic and social injustices,
disabilities and discriminations to which Indian women con-
tinue to be subjected.”

. Private Member’s Resolution—Under Consideration

Shri Samar Guha continued his speech on the following Resolution
moved by him on the 11th April, 1975:— .

“This House strongly deprecates all the slanderous remarks made

against Netaji Subhas Chandra Bose in the Report of the
‘One-man Commission of Inquiry into disappearance of
Netaji Subhas Chandra Bose’, particularly on pages 7, 16,
30, 31, 37, 124 and 125, by Justice G. D. Khosla, as its
chairman, and urges upon the Government to expunge these
disparaging, distorted, factually incorrect and unwarranted
observations, before the Report is made available for public
circulation as they militate the patriotic sentiment of our
countrymen and further, in resonance of our national feel-
ing in this regard, this highest forum of the Will of the Indian
people once again affirms nation’s solemn homage to the
greatest revolutionary pilgrim of our motherland, who played

" the historic role, like an epical hero, in the war of liberation

of United India.”

His speech was not concluded.

6.55 P.M.

(Lok Sabha adjourned till 11 AM on Monday, the 28th April,

1975).

S. L. SHAKDHER,
Secretary-General.
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l 1. Starred Questions
Starred Questions Nos. 793, 794, 796—798 and 802 were  orally
answered. Replies to remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 7678—7793, 7795, 7796, 7798—
7802, 7804—7823, 7825—7831, 7833—7851 and 7853—7877 were
’Iaid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Report (Hindi and English versions) of the Comp-
troller and Auditor General of India for the year 1973.74,
Union Government (Posts and Telegraphs), under article
151(1) of the Constitution.

(2) A copy of Appropriation Accounts, Posts and Telegraphs for
the year 1973-74 (Hindi and English versions).

(3) A copy each of the following Notifications (Hindi and English
versions) under section 159 of the Customs Act, 1962:—

(i) S.O. 935 published in Gazette of India dated the 29th March,
1975 together with an explanatory memorandum.

(ii) S.O. 936 published in Gazette of India dated the 29th March,
1975 together with an explanatory memorandum.
(4) (a) A copy each of the following papers (Hindi and English ver-
sions) :—
(i) Annual Report of the Board of Trustees of the Indian Museum,
Calcutta, for the year 1968-69.
(ii) Annual Report of the Board of Trustees of the Indian
Museum, Calcutta, for the year 1969-70. S
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tb) A statement (Hindi and English versions) showing reasons for
delay in laying the above Reports.

(5) A copy of the Annual Report (Hindi and English versions) of
the Indian Institute of Technology, Delhi for the vear 1973-
74.

4, Messages from Rajya Sabha
Secretary-General reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 26th April, 1975, Rajya Sabha
adopted a motion further extending the time for presentation
of the Report of the Joint Committee of the Houses on the
Prevention of Food Adulteration (Amendment) Bill, 1974,
upto the first day of the Ninety-third Session of Rajya Sabha. ‘1

tii) That at its sitting held on the 26th April, 1975, Rajya Sabha
passed, in accordance with the provisions of article 368 of the
Constitution of India, without any amendment, the Constitu-
tion (Thirty-eighth Amendment) Bill, 1975, passed by Lok
Sabha on the 23rd April, 1975.

iii) That at its sitting held on the 26th April, 1975, Rajya Sabha
passed, in accordance with the provisions of article 368 of the
Constitution of India, without any amendment, the Constitu-
tion (Thirty-seventh Amendment) Bill, 1975, passed by Lokv
Sabha on the 23rd April, 1975.

,( Calling Attention

Shri Hari Singh called the attention of the Minister of Agriculture and
Irrigation to the reported refusal of permission to the Food Corporation of
India by the Punjab Government to enter the State grain market for wheat

procurement due to non-payment of sales tax amounting to Rupees nine
crores,

The Minister of State for Agriculture and Irrigation made a statement,
in regard thereto.

6. Reports of Public Accounts Committee

Shri Jyotirmoy Bosu presented the following Reports of the Public
Accounts Committee:—

(1) Hundred and forty-first Report on action taken by Government
on the recommendations contained in their Hundred and
nineteenth Report on Chapter III of the Report of the Comp-
troller and Auditor General of India for the year 1971-72,
Union Government (Civil), Revenue Receipts Volume II,
Direct Taxes relating to Income-tax,

(2) Hundred and fiftieth Report on action taken by Government
on the recommendations contained in their Fifty-first Report
on Chapter IV of the Audit Report (Civil), Revenue Recelpts,

2
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1970 and Report of the Comptroller and Auditor General of
India for the year 1969-70, Central Government (Civil),
Revenue Receipts relating to Income-tax.

(3) Hundred and fifty-third Report on action taken by Government
on the recommendations contained in their Hundred and
twenty-eighth Report on Chapter II of the Comptroller and
Auditor General of India for the year 1971-72, Union Gov-
ernment (Civil), Revenue Recepits, Volume II Direct Taxes,

,  relating to Corporation Tax.

(4) Hundred and sixty-sixth Report on Ban on Trade with Portu-
gal and B.O.A.C. Gold Smuggling Case,

7. Report and Minutes of Committee on Public Undertakings

Shri Nawal Kishore Sharma presented the following Report and Minutes
of the Committee on Public Undertakings:—

(i) Sixty-sixth Report of the National Seeds Corporation Limited.

(ii) Minutes of the sittings of the Committee relating to the above
Report.

8. MattepS Under Rule 377

Shri Madhu Limaye raised matter regarding the political and con-
stitutional issues raised by the resignation of Shri Mange Ram from the
Executive Council of the Delhi Metropolitan Council in the light of Delhi
Metropolitan Council Act.

(2) Shri R, V. Swaminathan raised matter regarding shortage of drink-
ing water in the cities of Madras and Madurai.

(3) Swami Brahmanand raised matter regarding need for encourage-
ment to-a student from Uttar Pradesh who had topped in an academic test
held in Pondicherry.

9. The Budget (General)—1975-76—Demands for Grants

Discussion on the Demands for Grants Nos. 58 to 61 for which the
Ministry of Industry and Civil Supplies is responsible commenced.

Sixty-five cut motions (Nos. 1, 3, 4 and 22 to 83) were moved.

THe discussion was not concluded.

10 Half-An-Hour Discussion

/. Shri M. C. Daga raised a ha'f-an-hour discussion on points arising out

of the answer given on the 5th March, 1975 to Unstarred Question No. 2319
regarding loss suffered by Super Bazar, Delhi.

Shri A. C. George replied to the discussion,
6.50 P.M. ,

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 29th April, 1975).

S. L. SHAKDHER,
Secretary-General.

CORRIGENDUM
In Bulletin Part I, dated April 25, 1975—

Page 1, paragraph 1, line 1,
for “778” read “779”
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1. Starred Questions

Starred Questions Nos. 812—816 were orally answered. Replies to re-
maining questions were laid on the Table.

2, Unstarred Questions _
Replies to Unstarred Questions Nos. 7878—7898, 7900—7912, 79147981,
7983—8026 and 8028—8077 were laid on the Table.

3. Question of Privillege _}

Sarvashri Madhu Limaye and Shyamnandan Mishra sought to raise
a question of privilege regarding certain proceedings in Rajya Sabha
relating to the laying of Hundred and fifty-ninth Report of the Public
Accounts Committee on the 28th April, 1975.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of White Paper (Hindi and English versions) on Ferti-l/
lizers (Trombay Expansion, Bhatinda and Panipat Projects).

(2) A copy each of the following papers (Hindi and English ver-
gions) under sub-section (1) of section 619A of the Companies
Act 1956:— .

() Review by the Government on the working of the Lubrizol

India Limited for the year 1973-74.

(ii) Annual Report of the Lubrizol India Limited. for the year
1973-74 along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(3) A copy of Notification No: S:0: 1038 (Hindi and English ver-

stons) published in Gazette of India dated the 5th April, 1975,
under sub-section (1) of section 28 of the Mines and Minerals

(Regulation and Develepment) Act, 1957.
[P.T.O,



5. Report

and Minutes of Committee on Public Undertakings

Shri Nawal Kishore Sharma presented the Sixty-eighth Report of the
Committee on Public Undertakings on Cotton Corporation of India Limit-
ed and the Minutes of the sittings of the Committee relating to the Re-

port.

6. Reports and Minutes of Estimates Committee

Shri Bhaoosahaib Dhamankar presented the following Reports and
Minutes of the Estimates Committee:— .

1)

)

‘(a) Seventy-sixth Report on the Ministry of Agriculture and
Irrigation (Department of Agriculture)—Production of
Foodgrains. '

(b) Minutes of the sittings of the Committee relating to the
above Report. .

(a) Seventy-seventh Report on the Ministry of Raillways+
Railway Electrification Projects. ’

(b) Minutes of the sittings of the Committee refating 1o the
above Report.

7. Reports of Public Accounts Committee

~Shri Jyotirmoy Bosu presented the following Reports ,off' thé Pﬁblic
-Accounts Committee:— ' C
(1) Hundred and fifty-fourth Report on action taken by Govern-

(2)

(3)

“4)

&)

ment on the recommendations contained in their Hundred; and
twenty-sixth Report on paragraphs relating to Railway Opera-
tions and Expenditure included in the Report of the Comp-
{roller and Auditor General of India for the year 1971-72—
Union Government (Railways). , ‘ o

Hundred and fifty-sixth Report on action taken by Govern-
ment on the recommendations contained i their Hundred and
seventeenth Report on the Report of the Comptroller and
Auditor General of India for the year 1871-72—Union Gov-
ernment (Civil) relating to Departments of Shipping and
Transport, Rehabilitation and Supply. .

Hundred and fifty-seventh Report on action taken by Govern-

. ment on the recommendations contained in their Hundred and
twenty-ninth Report on the Report of the Comptroller and

Auditor General of India for the year 1971-72—Union Gov
ernment (Civil) relating to the Ministry of Eduecation and
Social Welfare.

Hundred and sixty-first Report on action taken by Government
on the recommendations contained in their Hundred and
twenty-third Report on paragraphs 44 and 45 of the Report
of the Comptroller and Auditor General of India for the year
1971-72—Union Government (Civil) relating to Khadi and
Village Industries Commission. , o
-Hundred and sixty-second Report on action taken by Govern-
ment on the recommendations contained in their.Hundred and
thn'gv third Report relating to the Ministries of Finance, Home
Affairs and Cabinet Secretariat (Department of Personnel),

2



(6) Hundred and sixty-third Report en action taken by Government
on the recommendations contained in their Eighty-first Report
on paragraph 51 of the Repert of the Comptroller and Auditor
‘General of India for the year 1970-71—Union Gevernment

. (Civil) relating to Overseas Communications Service.

€7) Hundred and sixty-fourth Report on action taken by Govern-
ment on the recommendations contained in their Hundred and
thirty-first Report on paragraphs 28 to 31 relating to the Minis-
jry of Foreign Trade included in the Repert of the Comptreller
a(tgl&udrtor General for the year 1971-72, Union Governmenit

8y Hundred and fifty-eighth Report on paragraph 18 of the Report
of the Comptroller and Auditor General of India for the year
‘1972-78—Union  Government  (Civil)—Revenue Receipts,
Volume I (Irregular release of woollen garments under -a mis-
declaration as rags).

«(9) Hundred and sixty-eighth Report on paragraph 38 of the Rapart
of the Comptroller and Auditor General of India for the vear
1972-73—Union Government (Civil) relating to the Ministry
of Works and Housing (Directorate of Estates).

'$10) Hundred and sixty-ninth Report on Chapter VII of the Report
of the Comptroller and Auditor General of India for the year
1972-73—Union Government (Civil) relating to outstanding
Audit observations and inspection reports.

(11) Hundred and seventieth Report on Chapter Il to the Supple-
mentary Report of the Comptroller and Auditor General of
India for the year 1972-73—Union Government (Civil) relating
to Crash Scheme for Rural Employment.

8. Presontation of Petition

. Shri Jyotirmoy Bosu presented a petition signed bis_ll Shrimeti Rita
Devi and others regarding grievances of workers of Hesalong Colliery,
D_irst.rigt Hazaribagh (Bihar).

9. Intimation regarding release of members
The Speaker informed the House of a wireless message dated the
28th April, 1875, from the District Magistrate, Lucknow, intimating that

Sarvashri Mahadeepak Singh Shakya and Atal Bihari Vajpayee,
Members of Lok Sabha, had been released on the 28th April, 1975.

10: Matters under rule 377
(1) Shri Madbu Limaye raised matter regarding the progedure for
iHotine-of the outstanding Demands for Grants in respect of Budget
(General).
" (2) Shri S. M. Banerjee raised matter regarding non-making of any
provision in the budget for payment of five instalments of D.A. to the
Central Government employees.

) [P.T.0,



. 11:The Budget (General)—1975-76—Demands for Grants
(i) Discussion on the Demands for Grants Nos. 58 to 61 for which
- the Ministry of Industry and Civil Supplies is responsible and the cut
' nio&iggs thereto moved on the 28th April, 1975, continued and was con-
cluded. —
All the cut motions moved on the 28th April, 1975, were negatived.

All the Demands for Grants (both Revenue Account and Capital
Account) for which the Ministry of Industry and Civil Supplies is res-
: g;nsible for the amounts shown under column 4 of the printed List of
mands for Grants—Budget (General) 1975-76, were voted in full:

(ii) Discussion on the Demands for Grants Nos. 46 to 57 for which
tllaedel\ginistry of Home Affairs is responsible commenced and was con-
_cluded.

One hundred and seven cut motions [Nos. 1 to 51, 72 to 83 and 86 to
129] were moved and negatived.

All the Demands for Grants (both Revenue Account and Capital
-Acoount) for which the Ministry of Home Affairs is responsible for the
‘amounts shown under column 4 of the printed List of Demands for
Grants—Budget (General) 1975-76, were voted in full.

(iii) At 6.05 P.M. the following Demands for Grants (both Revenue
.Account and Capital Account) for the amounts shown under column 4
of the printed List of Demands for Grants—Budget (General) 1975-76,
were submitted to the vote of the House and voted in full:—

(1) Demands Nos. 13 to 17 for which the Ministry of Communi-
cations is responsible;

{2) Demands Nos. 24 to 26 for which the Ministry of Education
and Social Welfare is responsible;

(3) Demands Nos. 27 to 29 for which the Ministry of Energy is
responsible; -

(4) Demands Nos. 31 to 42 for which the Ministry of Financel is
~ responsible; _ ) _

(5) Demands Nos. 43 to 45 for which the Ministry of Health and
Family Planning is responsible;

(6) Demands Nos. 62 to 64 for which the Ministry of Information
and Broadcasting is responsible; _

(7) Demands Nos. 65 and 66 for which the Ministry of Labour is

- responsible; :

(8) Demands Nos. 67 and 68 for which the Ministry of Law,
Justice and Company Affairs is responsible;

(9) Demands Nos. 69 to 71 for which the Ministry of Petroleum
and Chemicals is responsible;

(10) Demands Nos. 72 to 74 for which the Ministry of Planning is
responsible; .
(11) Demands Nos. 75 to 78 for which the Ministry of Shipping

and Transport is responsible;
(12) Demands Nos. 79 to 81 for which the Ministry of Steel an
Mines is responsible; . vo-
(13) Demands Nos. 82 to 84 for which the Ministry of Supply and
Rehabilitation is responsible;
(14) Demands Nos. 85 to 88 for which the Ministry of Tourism
B and Civil Aviation is responsible;
4 LT W



(15) Demands Nos. 89 to 93 for which the Ministry of Works and
Housing is responsible;
(16) Demands Nos. 94 to 96 for which the Department of Atomic
Energy is responsible;
(17) Demands Nos. 97 and 98 for which the Department of Cul«
ture is responsible;
(18) Demand No. 99 for which the Department of Electronics is
responsible;
(18) Demands Nos. 100 to 102 for which the Department of
Science and Technology is responmsible;
(20) Demand No. 103 for which the Department of Space is
responsible;
(21) Demand No. 104 for which Lok Sabha is responsible;
(22) Demand No. 105 for which Rajya Sabha is responsible;
(23) Demand No. 106 for which the Department of Parliamentary
Affairs is responsible;
(24) Demand No. 107 for which the Secretariat of the Vice-Presi-
dent is responsible.
12, Government Bill—Introduced
The Appropriation (No. 2) Bill, 1975.
13. Government Bill—Passed
The Appropriation (No. 2) Bill, 1975
The motion for consideration of the Bill was moved by Shn C.
Subramaniam.
The following Members took part in the debate:—

(1) Shri Madhu Limaye

(2) Shri Dinen Bhattacharya
(3) Shri Mohammad Ismail
(4) Shri Ramavatar Shastri
(5) Shri S. M. Banerjee

(6) Shri P. G. Mavalankar

(7) Shri C. Subramaniam
On the motion the House divided, Ayes 115; Noes 13. The motion

for consideration was accordingly adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri C. Subra-

maniam,
The motion was adopted and the Bill was passed.

1

7.02 PM. .

(Lok Sabha adjourned till 11 AM. on Wednesday, the 30th April, 1975).
S. L. SHAKDHER,

Secretary-General.
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BULLETIN—PART 1 -
[Brief Record of Proceedings]

Wednesday, April 30, 1975|Vaisakha 10, 1897 (Saka)

No. 495
11.02 A M.

1. Obituary Reference ’

The Speaker made a reference to the passing away of Shri Kashi Nath
Pandey, who was a Member of Second, Third and Fourth Lok Sabha.

Therefore, Members stood in silence for a short while as a mark of
respect.
2. Starred Questions

Starred Questions Nos. 833, 835, 836, 838, 840 dnd 842 were orally
answered. Replies to remaining questions were laid on the, Table,

3. Unstarred Questions
Replies to Unstarred Questions Nos. 8078—8204, 8206—8221 and.
82248277 were laid on the Table. )

4. Questions Under Rule 40

' Questions Nos. 1 and 2 addressed to the Chairman, Public ‘Accounts
Committee were orally answered.

S. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Cement (Conservation and Regulation of Use)
Amendment Order, 1975 (Hindi and English versions) published
in Notification No. S.0. 18(E) in Gazette of India dated the
16th April. 1975, under sub-section (6) of section 3 of the
Essential Commodities Act, 1955.

(2) A copy of the National Cooperative Development = Corporation
Rules, 1975 (Hindi and English versions) published in Notifica-

tion No. G.S.R. 477 in Gazette of India dated the 12th April,
1975, under sub-section (3) of section 22 of the National Co-

operative Development Corporation Act, 1962, =
, [P.T.O.
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(3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies

Act, 1956:—

(i) Review by the Government on the working of the Bharat
Heavy Plate and Vessels Limited, Visakhapatnam, for the
year 1973-74.

(ii) Annual Report of the Bharat Heavy Plate and Vessels Limited,
Visakhapatnam, for the year 1973-74 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(4) A statement (as on 31st March, 1975) (Hindi and English ver-
sions) showing the decisions taken on certain recommendations
in the various Reports of the Administrative Reforms Com-
mission and the implementation of these decisions.

(5) A statement (Hindi and English versions) in response to the
matter under rule 377 raised by Shri Era Sezhiyan in the
House on the 22nd April, 1975, regarding laying of Audit
Reports relating to States and Union territorles under Presi-
dent’s Rule.

(6) A copy each of the following papers (Hindi and English versions)
under section 49 of the Government of Union Territories Act:
1963, read with para (b) (ii) of the Presidential Order dated
the 28th March, 1974 in relation to the Union Territory of
Pondicherry:—

(i) Report of the Comptroller and Auditor General of India for
the year 1971-72, Government of Union Territory -of Pondi-
cherry;

(ii) Report of the Comptroller and Auditor General of India for
the year 1972-73, Government of Union Territory of Pondi-
cherry.

(7) A copy of Appropriation Accounts of the Government of Union
Ten;tory of Pondicherry for the year 1971-72. (English ver-
sion

(8) A copy of Appropriation Accounts of the Government of Union
Territory of Pondicherry for the vear 1972-73 (Hindi and
English versions).

(9) A copy of Finance Accounts of the Union Territory of Pondi-
cherry for the year 1971-72 (Hindi and English versions).

(10) A copy of the Finance Accounts of the Union Territory of Pondi-
cherry for the year 1972-73 (Hindi and English versions).

(11) A copy of Notification No. G.S.R. 209(E) (Hindi and English
versions) published in Gazette of India dated the 22nd April,
1975 making certain amendment to Notification No. G.S.R.
734 published in Gazette of India dated the 23rd August, 1958,
under sub-section (4) of section 43 of the Life Insurance Cor-
poration Act, 1956.

-~ “ o~



(12) A copy cach of the following papers (Hindi and English versions
7 "under article 151(1) of the Constitution—e. O

() Report of the Comptroller and Auditor General of India, for
the year 1973-74, Union Government (Defence Services).

(ii) Report of the Comptroller and Auditor General of India, for
the year 1973-74, Union Government (Civil).

7(13)’ A copy of Appropriation Accounts of the Defence Services fot
the year 1973-74 and Commercial Appendix thereto (Hindi and
-English versions).

(14) A copy of Union Government Appropriation Accounts (Civil)
for the year 1973-74 (Hindi and English versions).

6. Papers Relating to Estimates Committee—Laid on the Table

Shri Bhaoosahaib Dhamankar laid on the Table four statements show-
ing replies to the recommendations of the Estimates Committee, which were
not furnished by Government in time for inclusion in the relevant Action
Taken Reports. '

7. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha that at its
sitting held on the 29th April, 1975, Rajya Sabha agreed to the amend-
ments made by Lok Sabha on the 26th March, 1975, in the Tokyo Conven-

,tion Bill, 1974.

8. Reports and Minutes of Estimates Committee

Shri Bhaoosahaib Dhamankar presented the following Reports and
Minutes of the Estimates Committee:—

(1) (a) Seventy-fourth Report on the Ministry of Works and
Housing-Directorate of Estates.

(b) Minutes of the sittings of the Committee relating to the above
Report. .

. (2) (a) Seventy-fifth Report on the Ministry of Shipping and Trans-
b port-Transport Coordination. :

(b) Minutes of the sittings of the Committee relating to the above
Report.

(3) (a) Seventy-eighth Report on the Ministry of Steel and Mines
(Department of Stee)—Planning development, production etc.
of Iron and Steel and Ferro-Alloys. -

(b) Minutes of the sittings of the Committee relating to the above
Report.

4) Seventy-ninth Report on the Ministry of Education and Social

@ Welfg’re (Depaerment of Education)—Youth Welfare, Youth
Education, National Integration etc,

[P.T.O.
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(5) Seventy-third Report on action taken by Government on the re-
commendations contained in their Fifty-second Report on the
Ministry of Education and Social Welfare—Archaeological
Survey of India.
9. Reports of Public Accounts Committee

Shri Jyotirmoy Bosu presented the following Reports of the Public
Accounts Committee:—

(1) Hundred and sixty-seventh Report on Foreign Paricipation or
Collaboration in Research Projects in India.

(2) Hundred and seventy-fifth Report on Audit Reports on the
Accounts of Calcutta Port Trust for the years 1968-69 to
1972-73.

.
(3) Hundred and Seventy-first Report on New Railway Lines (Minis-
try of Railways).

10. Reports and Minutes of Committee on Public Undertakings

Shri Nawal Kishore Sharma presented the following Reports and Minu-
tes of the Committee on Public Undertakings:—

(1) (a) Sixty-seventh Report on Fertilizers and Chemicals, Travan-
core Limited.

(b) Minutes of the sittings of the Committee relating to the above,
Report.

(2) Minutes of the sittings of the Committee (1974-75) relating to
Procedure and Miscellaneous Matters.

(3) Minutes of the sittings of the Committee (1974-75) relating to
Reports on Action Taken by Government.

(4) Sixty-fifth Report regarding action taken by Government on the
recommendations contained in their Fifty-second Report on
Indian Oil Corporation Limited (Refineries Division excluding
Pipelines Section). ‘

11, Report of Joint Committee on Offices of Profit

Shri S.B.P. Pattabhi Rama Rao presented the Thirteenth Report of the
Joint Committee on Offices of Profit.

12. Government Biill—Under consideration
The Finance Bill, 1975

The motion for consideration of the Bill was moved by Shri C. Subra-
maniam.

The following Members took part in the debate:—

(1) Shri Jyotirmoy Bosu
(2) Shri N. K. P. Salve
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(3) Shri Ram Shekhar Prasad Singh
(4) Shri Rajaram Dadasaheb Nimbalkar
(5) Shri Amarnath Vidyalankas
(6) Shri Raghunandan Lal Bhatia
(7) Shri S. N. Singh
(8) Shri K. Suryanarayana
(9) Shri B. R. Shukla
(10) Shri Rudra Pratap Singh
(11)'Shri Raja Kulkarni
(12) Shri Balakrishna Venkanna Naik
(13) Shri Vayalar Ravi
(14) Shri Chandra Shailani (Speeck unfinished).
The discussion was not concluded.
13. Statement by Minister

The Deputy Minister of External Affairs made a statement on the recog-
nition of Provisional Revolutionary Government of South Vietnam.

6 PM.
(Lok Sabha adjourned till 11 A.M. on Friday, the 2nd May, 1975).

S. L. SHAKDHER,
Secretary-General.
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1. Starced Questions

Starred Questions Nos. 855, 858 862, 866, 868, 870
NOs. s ) , ) . and 873 were
orally answered. Replies to femaining questions were laid on the Table.

2. Unstarred Quesfions

Replies to Unstarred Questions Nos. 8278—8314 8316—8388
v 83908412, 8414—8440, 8442—8464, 8467—8469 and $471—8477
were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Tabie:—

(1) A copy of Notification No. G.S.R. 485 (Hindi and English ver-
sions) published in Gazette of India dated the 19th April,
1975, issued under the Central Excise Rules, 1944, together
with an explanatory memorandum.

(2) A copy of the Annual Report (Hindi and English versions) of
the Coffee Board, for the year 1973-74.

(3) A copy of the Annual Report (Hindi version) on the activities of
the Rubber Board for the year 1970-71.

(4) A copy of the Annual Report (Hindi and English versions) on
the activities of the Rubber Board for the year 1971-72.

(5) A copy of the Central Excise (Sixth Amendment) Rules. 1975
(Hindi and English versions) published in Notification No.
G.S.R. 215(E) in Gazette of India dated the 30th Apsil, 1975,
under section 38 of the Central Excises and Salt Act, 1944,
together with an explanatory memorandum.

(6) A copy each of Notification Nos. G.SR. 216(E) to G.SR.
241(E) (Hindi and English versions) published in Gazette
of India dated the 30th April, 1975, issued under the Central
Exaise Rules, 1944, together with an explanatory memo-

randum.
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4. Reports and Minutes of Rules Committee—Laid on the Table

Shri Era Sezhiyan laid on the Table the following Reports and Minutes
of the Rules Committee:—

(1) Sixth Report under sub-rule (2) of rule 331 of the Rules of
Procedure and Conduct of Business in Lok Sabha.

(2) Seventh Report under sub-rule (1) of rule 331 of the Rules of
. Procedure and Conduct of Business in Lok Sabha.

3) Mlugl;l;es of the sitting of the Committee held on the 25th April,

5. Messages from Rajya Sabha '

Secretary-General reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 30th April, 1975, Rajya Sabha
agreed to the ameridments made by Lok Sabha on the 26th
March, 1975, in the Rampur Raza Library Bill, 1974.

(ii) That at its sitting held on the 30th April. 1975, Rajya Sabha
agreed to the amendments made by Lok Sabha on the 26th
March, 1975, in the All-India Services Regulations (Indem-
nity) Bill, 1972.

6. Statement Regarding Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the Sth May, 1975.

7. Government Bill—Under Considerafion
. The Finance Bill, 1975 .o

Discussion on the motion for consideration of the Bill moved on the
30th April: 1975, continued.

The following Members took part in the debate:—
(1) Shri Chandra Shailani
(2) Shri D. K. Panda
(3) Shri Era Sezhiyan
(4) Shri Bibhuti Mishra
(5) Dr. Karni Singh
(6) Shri Genda Singh
(7) Shri Virendra Agarwala
(8) Shri Shrikrishna Agrawal
) Sl‘n"i:J' aneshwar Misra
(10) Swami Brahmanand
The discussion was not concluded.
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8. Private Members’ Bills—Introduced

(1) The Advocates (Amendment) Bill, 1975 (Amendment of section
46) by Dr. Laxminarayan Pandeya.

. (2) The Constitution (Amendment) Bill, 1975 (Insertion of new
article 326A4) by Shri C. K. Chandrappan,.

. (3) The Constitution (Amendment) Bill, 1975 (Amendment of
Eighth Schedule) by Shri C. K. Chandrappan.

The motion for leave to introduce the Bill at Serial No. (3) moved by
Shri C. K. Chandrappan was opposed. The motion was adopted and the
Bill was introduced.

9, Private Members’ Bills—Withdrawn

€3] ‘The Hindu Marriage (Amendment) Bill, 1974 (Amendment of sec-
tions 13 and 15) by Shri Madhu Limaye

Discussion on the motion for consideration of the Bill moved by Shri
Madhu Limaye on the 18th April, 1975, continued.

The following Members took part in the debate:—
(1) Shri N. K. P. Salve
(2) Shri Vasant Sathe
(3) Shri Shashi Bhusan
(4) Shri M. C. Daga
(5) Shri T. Sohan Lal
(6) Shri R. V. Bade
(7) Sardar Swaran Singh Sokhi
(8) Shrimati Savitri Shyam
(9) Dr. (Smt.) Sarojini Mahishi
Shri Madhu Limaye replied to the deabte.
The Bill was withdrawn by leave of the House.

(ii) The Delhi Rent Control (Amendment) Bill, 1972 (Amendmenl
\ of section 2) by Shri Shashi Bhushan

The motion for consideration of the Bill was moved by Shri Shashi
Bhushan.

The following Members took part in the debate:—
(1) Shri R. V. Bade
(2) Shri Narsingh Narain Pandey

S
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(3) Shri N. K. P. Salve

(4) Shri Ramsahai Pandey

(5) Shri M. C. Daga™’

(6) Shri Dalbir Singh
Shri Shashi Bhushan replied to the debate.
The Bill was withdrawn by leave of the House.

. 10. Private Member’s Bill—Under Considoration

The Constitution (Amendment) Bill, 1973 (Amendment of article 80 and
omission of Fourth Schedule) by Shri Dinesh Chandra Goswami

The motion for consideration of the Bill was moved by Shri Dinesh
Chandra Goswami. His speech was not concluded. '

11. Report of Business Advisery Committee

Shri K. Raghu Ramaiah presented the Fifty-fifth Report of the Busi-
ness Advisory Committee.

6 PM.
(Lok Sabha adjourned till 11 A.M. on Monday, the 5th May, 1975).

S. L. SHAKDHER,
Secrelary-General.
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No. 497
11.01 AM.

'1 Obituary Reference

) The Speaker made a reference to the péssing away of Kumari Padmaja
Naidu, who was a Member of the Provisional Parliament.

Thereafter, Members stood in silence for a short while as a mark of
respect.

2. Starred Questions

Starred Questions Nos. 874—876, 878, 880—882 and 884 were
orally answered. Replies to remaining questions were laid on the Table.

“3. Unstarred Questions

Replies to Unstarred Questions Nos. 8478—8484, 8486—8586 and
8588—8677 were laid on the Table.

4. Papers Laid on the Table
The following papers were laid on the Table:(—

(I) A copy of the Sugar (Price Determination for 1974-75 Pro-
duction) Amendment Order, 1975 (Hindi and English ver-
sions) published in Notification No. G.S.R. 204(E) in
Gazette of India dated the 16th April, 1975, under sub-

) section (6) of section 3 of the Essential Commodities Act,
1955.

(1) (a) A copy each of the following Gujarat Notifications under
sub-section (4) of section 323 of the Gujarat Panchayats
Act, 1961, read with clause (c) (iii) of the Proclamation
dated the 9th February, 1974 issded by the President in re-
lation to the State of Gujarat:—

(i) The Gujarat Panchayat Service (Classification and Recruit-
ment) (Fifth Amendment) Rules, 1973, published in
Notification No. KP|73-194/PBN|1072|8235|TH in Guja-
rat Government Gazette dated the 19th October, 1973
together with an explanatory note.
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(ii) The Gujarat Panchayat Service (Classification and Recruit-
ment) (Amendment) Rules, 1974, published in Notification
No. KP[21|PRR|1072|10524|TH in Gujarat Government
Gazette dated the 2nd February, 1974 together with an
explanatory note.

(b) Two statements (Hindi and English versions) showing rea-
sons for delay in laying the above Notifications.

(¢) Two statements (Hindi and English versions) explaining the
reasons for not laying the Hindi versions of the Notifica-
tions. .
(IIT) A copy each of the following Notifications (Hindi and English
versions) under sub-section (6) of section 3 of the Essential
Commodities Act. 1955:—

(i) The Fertiliser (Control) Amendment Order, 1975, published
in Notification No. G.S.R. 203(E) in Gazette of India
dated the 16th April, 1975.

(ii) The Fertiliser (Movement Control) Amendment Order,
1975, published in Notification No. G.S.R. 207(E) in
Gazette of India dated the 18th April. 1975.

(iii) The Fertiliser (Movement Control) (Second Amendment)
Order, 1975, published in Notification No. G.S.R. 208(E)
in Gazette of India dated the 19th April, 1975.

(IV) A copy of the Annual Report (Hindi and English versions) of
the Tamil Nadu Agro Industries Corporation Limited, Madras,
for the year 1972-73 along with the Audited Accounts and
the comments of the Comptroller and Auditor General thereon:
under sub-section (1) of section 619A of the Companies Act,
1956.

(V) (@) A copy each of the following Gujarat Government Orders
under sub-section (4) of section 7 of the Gujarat Vacant
Lands in Urban Areas (Prohibition of Alienation) Act, 1972,
read with clause (c¢) (iii) of the Proclamation dated the 9th
February, 1974, issued by the President in relation to the
State of Gujarat:—

(1) Order No. VCT-2074/45749-V dated 1-4-1975 in the case
of Shri Haribhai Nathubhai Desai of Kabilpur, Taluka
Navsari in the district of Bulsar.

(2) Order No. VCT-1474/135087-V dated 1-4-1975 in the
case of Asha Cooperative Housing Society, Ahmedabad.

(3) Order No, VCT-2474|67280-V dated 3-4-1975 in the case
of Sardar Patel Cooperative Housing Society Ltd., Boriavi,
Taluka Anand in the district of Kaira.

(4) Order No. VCT-1474{83708-V dated 4-4-1975 in the
case of Jaylaxmi Cooperative Housing Society, Ahmeda-
bad.
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(5) Order No. VCT-2474/93102-V dated 8-4-1975 i
otf gr._ V. V. Desai of Nadiad, Taluka Nadiad in l:lheth c:is::iscet
O aira,

(6) Order No. VCT-1774[127686-V dated 11-4-1975 j
case of Smt. Sharde Raje Gaekwar of Baroda. - the

(7) Order No. VCT|SR[90-91{74 dated 16-4-1975 in the case
of Shri Nathubhai Keshavbhai Patel, Director of Kadodra
Paper Industries Private Ltd., Kadodra, District Surat.

(8) Order No. VCT|SR|94|74 dated 16-4-1975 in the case of
Shri Rajanikant Chhotalal Gandhi, Chief Promoter, Trupti
Industrial Cooperative Service Society, Surat.

9) OrQer No. Land|2/C|652 dated 7-4-1975 in the case of
Shri Girnar Pesticides Pvt. Ltd., Dolatpara, Taluka Juna-
gadh, District Junagadh.

(10) Order No. CH|VCTIRG-6/75 dated 8-4-1975 in the case of
Shri Nathubhai Vasanjibhai Desai and Others of Bulsar.

(11) Order No. LND'VCT|SR-WS-1012 dated 18-4-1975 in
the case of Shri M:zheshkumar Dhansukhlal Munshi, Part-
ner of Breach Rubber Industries, Broach.

(12) Order No. Land|[VCT|74 dated 2-4-1975 in the case of
Shri Ramkrishnawala Industries, Limdi, Taluka Limdi in

the District of Surendranagar.

(13) Order No. VCT-WS 1464|75 dated 18-4-1975 in the case
of Shri Govindbhai Khimabhai Makwana of Dudhrej
Taluka Wadhwan in the District of Surendranagar.

(14) Order No. VCT|SR|218(7(3) dated 5-4-1975 in the case
of the Laxmi Cotton Jinning Factory Dholka, District
Ahmedabad.

(15) Order No. VCT|SR-201!7(3) dated 7-4-1975 in the case
of Shrimati Aminabibi Mohmedali Kadari of Ahmedabad.

(16) Order No. VCT|SR[176{7(3) dated 7-4-1975 in the case
of Shri Harjibhai Meghjibhai Patel of Dadusar, District

Ahmedabad.

(b) A statement (Hindi and English versions) §howin'g (i) reasons for
delay in laying the above orders and (i) for not laying the

Hindi versions thereof. -

(VD) (a) A copy each of the following Gujarat Notifications under
sub-section (2) of section 59 of the Gujarat Slam Areas (lm-
provement, Clearance and Redevelopment) Act, 1973 read with
clause (c) (i) of the Proclamation dated the 9th February,
1974 issued by the President in relation to the State of
Gujarat:—

(i) Notification No. GH|J|11|75/SCB-1073|A-1 published in
Gujarat Government Gazette dated the 22nd March, 1975.
[P.T.O.
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(ii) The Gujarat Slum Areas (Improvement, Clearance and Re-
development) Rules, 1975, published in Notification No.
GH|J|12|75|SCB-1073-A-1 in Gujarat Government Gazette
dated the 27th March, 1975.

(ili) Notification No. GH]|J|13|75/SCA-1575|782|A(i) published
in Gujarat Government Gazette dated the 28th March,
1975.

(iv) Notification No. GH|J|14|75|SCA-1575|783|A(i) published
in Gujarat Government Gazette dated the 28th March,
1975.

(b) A statement (Hindi and English versions) explaining the reasons
for not laying the Hindi versions of the above Notifications.

(VII) (i) A copy of the Annual Report (Hindi and English versions) °
of the Indian School of Mines, Dhanbad, for the year 1972-73. 1

(ii)) A statement (Hindi and English versions) shoWing reasons for
delay in laying the above Report.

(VIII) A copy of the Report (Hindi and English versions) of the Exe-
cutive Committee of the Trustees of the Victoria Memorial
Hall, Calcutta, for the year 1973-74.

(IX) A copy of Notification No. G.S.R. 455 (Hindi and English ver-
sions) published in Gazette of India dated the 12th April, 1975
containing corrigendum to Notification No. G.S.R. 1275 pub-
lished in Gazette of India dated the 30th November, 1974, Y
under sub-section (3) of section 15A of the Indian Museum
Act, 1910.

(X) A copy of Notification No. 31—Customs (Hindi and English
versions) published in Gazette of India Extraordinary dated the
3rd May, 1975, under section 159 of the Customs Act, 1962
together with an explanatory memorandum.

S. Reports of Public Accounts Committee

Secretary-General laid on the Table the following Reports of the Public
Accounts Committee (1974-75) which were presented by Shri Jyotirmoy
Bosu, the then Chairman, Public Accounts Committee, to the Speaker on the '
30th April, 1975 after the adjournment of the House ori that day:—

(1) Hundred and forty-second Report on action taken by Govern-
ment on the recommendations contained in their Hundred and
twentieth Report on paragraphs relating to Financial Results
and Earnings of the Railways included in the Report of the
Comptroller and Auditor General of India for the year 1971-72.
Union Government (Railways).

(2) Hundred and sixty-fifth Report on action taken by Government
on the recommendations contained in their Hundred and
twenty-seventh Report on paragraphs 42 and 43 relating to Ins-
tallation of Computers on Railways included in the Report of
the Comptroller and Auditor General of India for the year
1971-72. Union Government (Railways).
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(3) Hundred and seventy-second Report on paragraph 14(ii) of the

' Report of the Comptroller and Auditor General of India for
the year 1972-73, Union Government (Civil), Revenue Receipts,
Volume 1, Indirect Taxes relating to Customs duties—Remis-
sions and Abandonments of Customs Revenue—Imports of
Ethyl Alcohol.

(4) Hundred and seventy-third Report on paragraph 34 of the Report
of the Comptroller and Auditor General of India for the yeat
. 1972-73, Union Government (Civil). relating to Directorate
of Advertising and Visual Publicity (Ministry of Information

and Broadcasting).

(5) Hundred and seventy-sixth Report on Corporation Tax—Nationa}
and Grindlays Bank Limited.
6. Statements by Ministers

(1) The Deputy Minister of Works and Housing made a statement (i)
correcting the reply given on the 24th February, 1975 to Starred Question
No. 95 by Sarvashri Mukhtiar Singh Malik and Birender Singh Rao regard-
ing Development under the National Capital Region Plan around Delhi; and
(ii) giving reasons for delay in correcting the reply.

(2) The Minister of Home Affairs made a statement on the reported
burning of 300 houses and killing of 2 Harijans by the upper class in village
Sherpur, district Ghazipur in U.P.

7. Motion Regarding Fifty-fifth Report of Business Advisory Committee

Shri K. Raghu Ramaiah moved the following motion:—

“That this House do agree with the Fifty-fifth Report of the Business
Advisory Committee presented to the House on the 2nd May,
1975.”

The motion was adopted.

8. Statement by Minister

The Minister of Parliamentary Affairs made a statement regarding the
additional items of business to be taken up by the House during the current
week.
9. Government Bill—Introduced . "

The Companies (Temporary Restrictions on Dividends) Amendment Bill,
1975.
10. Government Bills—Passed

(i) The Finance Bill, 1975

Discussion on the motion for consideration of the Bill moved on the
30th April, 1975, continued.
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The following Members took part in the debate:—
(1) Dr. Kailas
(2) Shri Madhu Dandavate
(3) Shri P. Ankineedu Prasadarao
(4) Shri Shibban Lal Saksena
(5) Shri Paripoornanand Painuli
(6) Shri Ram Singh Bhai
(7) Shri Somnath Chatterjee
(8) Shri P. Venkatasubbaiah
(9) Shri Vijay Pal Singh
(10) Shri Ram Chandra Vikal
(11) Shri Bishwanath Roy
(12) Shri P. G. Mavalankar
(13) Shri Chandrika Prasad
(14) Sardar Swaran Singh Sokhi
(15) Shri S. M. Banerjee
Shri C. Subramaniam replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 to 5 were adopted.
Clause 6 was adopted, as amended.
Clauses 7 to 10 were adopted.
Clause 11 was adopted, as amended.
Clause 12 was adopted.

Clause 13 was adopted, as amended.
Clauses 14 to 19 were adopted.
Clause 20 was adopted. as, amended.
Clauses 21 to 23 were adopted.
Clause 24 was adopted, as amended,
Clauses 25 to 31 were adopted.
Clause 33 was adopted, as amended.
Clauses 34 to 38 were adopted.
The First Schedule was adopted.



The Second Schedule was adopted, as amended.
The Third Schedule was adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill, as amended, be passed was moved by Shri C.
Subramaniam.

The following Members took part in the debate:—
(1) Shri Dinen Bhattacharya
(2) Shri K. Suryanarayana
(3) Shri Virendra Agarwala
(4) Shri M. C. Daga
(5) Shri S. M. Banerjee
(6) Shri P. G. Mavalankar
(7) Shri Kartik Oraon
(8) Shri C. Subramaniam
The motion was adopted and the Bill, as amended, was passed.
(ii) The Tobacco Cess Bill, 1975.
The motion for consideration of the Bill was moved by Prof. D. P.
Chattopadhyaya. ’
The following Members took part in the deabte:—
(1) Shri K. Suryanarayana
(2) Dr. Laxminarayan Pandeya
(3) Shri M. C. Daga
Prof. D. P. Chattopadhyaya replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up..

Clauses 2 to 11 were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Prof. D. P. Chattopa-
dhyaya. . ,

The motion was adopted and the Bill was passed.

4.50 PM.
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 6th May, 1975).

S. L. SHAKDHER,
Secretary-General.
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1. Starred Questions
. . Starred Questions Nos. 894, 895 and 801—904 were orally answered.
- Replies to remaining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 8678—8830 and 8832—8877 were

‘laid on the Table.

. A statement by the Deputy Minister of Petroleum and Chemicals cor-

recting the reply given on the 10th December, 1974 to Unstarred Ques-

tion No. 3912 regarding basis for allotment of petrolalpumps to States and
~ giving reasons for delay in correcting the reply was also laid on the Table.

- 3. Question of Privilege

" Sarvashri Janeshwar Misra and Madhu Limaye sought to raise a ques-
tion of privilege in respect of a letter alleged to have been written by
employees of Hindalco to the President of Hindalco and referred to by

Shri Janeshwar Misra in the House on the 2nd May, 1875.

P 4. Papers Laid on the Table

P SR

.. The following papers were laid on the Table:—

(1) A copy each of the following amendments (Hindi and English
versions) to the Agreement dated the 17th December, 1966
between the Government of India and Oil and Natura} Gas
Commission under section 42 of the Income-tax Act, 19_§1;——‘

(i) Amendment dated the 16th March, 1874.
S (#) Amendment dated the 2nd January, 1075.

i - A copy each of the following papers (Hindi and English ver-
SRS (z)go::fyune&agr sub-section (1) of section 619A of the Companies
“ oo e ie Act, 1966:—
- “(a) (i) Review by the Government on the working of the Madras
@ l(lle)ﬁneries Lignted, Manali, Madras, for the year 1973-74.
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(i) Annual Report of the Madras Refineries Limited, Manali,
Madras, for the year 1973-74 along with the Audited Accounts
and the comments of the Comptroller and Auditor General
thereon.

(b) (i) Review by the Government on the working of the
Fertilizer Corporation of India. Limited, New Delhi, for the
year 1973-74.

(ii) Annual Report .of . the .Fertilizer Corporation -of India
Limited, New Delhi, for the year 1973-74 along with the
Audited Accounts and the comments of the Comptroller and
Auditor General thereen.

(c) «(@)-Review by .the Government on the working of the
Indéan Oil Corporation Limited, Bombay, for the year
1973-74.

(ii) Annual Report of the " Indian Oil Corporation Limited,
Bombay, for the year 1973-74 along with the . Aufited
Accounts and the comments of the Comptroller and Auditor
General thereon.

~(8) A Statement correcting the veply given on the 3rd Deeernber,
© 771974 to’ Unstarred Question: No. 2919 by Sarvashri Kiem-
chandbhai Chavda and Satyendra Narain Sinha regarding
manufacture of bulk drugs by foreign firms and. giving“reasons
for.the delay in correcting .the reply.

T 4) A copy of the Railways Red Tanﬁ (Third . Amendmmt)
Rules,, 1975 (Hindi and English versions) published in Noti-
.fication No.. :G.SR. 506 in Gazette' of India dated the 19th
~Apr11 1975, 1ssued under section 47 of the Intha.n ' Rajlways
... Acty” 1390 e

+(5)-A ‘copy of the Report (Hindi and English versions) on’ the -
progress made in the intake of Scheduled:Castes. and.Sche-
;. duled Tribes against vacancies reserved for them in recruit-
}’ 5 .angd pramotion categories.. on the Railways for thehalf
;:)sear -epding the 30th September, 1974.

v, a(s) The Detaited: Demands for Grants of othe Govemment of"NeQa
land for the’ year 1975-76.

5. Statement by Minister Sy Lok

The Minister of Home Affairs made a further statement regarding the
t:at Allahabad .High. Court on the 18th March, 1975 where one
?an&nreqhed on,. bemg fmmd in possessipn af a country-made

epibtul {some cartridges.

6. Mation Regathy Yoint Committea e e r
Shri M. C. Daga moved: the'following motion .« = .
“That this Heuse do recommend, to Rajya Sabh.a that a Sabha
do appoint a ‘member of Rajya Sabha to the Joint Committee
2100 the Bill Yurther to amend the Code of Civil Procedsre, 1008,
.- 4Hd fhe/Limuation: Act, 1968 in -the vacamcy :-caused by the
' aeath of Shri Nawal Kishore and do commafmicaterta this House

I TR

kS

“gn A
E5ik!

-

2 e o ¢ the me‘, Pf the member SO appomted by RaJya sabha to the
u(]\ Pint c . AN hé' S S S VAR PO e etl .
T&’? rnotlon was adopted ’ NETEN il

*Laid at 5.10 P.M.
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"1."Motion Regarding Sixth Report of Rules Committes
Shri K. Raghu Ramaiah moved the following motion:—
“That this House do agree with the Sixth Report of the Rules Com-
. mittee laid on the Table on the 2nd Mtal;'? 1975.” e
The motion was adopted.
8. Matter Under Rule 377
- Pr.: Laxminarayan Pandeya raised matter regarding the reported dis-
satisfaction amongst University and College teachers of Madhya Pradesh
on account of non-implementation of U.G.C. grades leading to postpone-
ment of examinations. - ' ’
9. Government. Bills—Passed
(i) The Companies (TemporaryB_lIilestgi;stions on Dividends) Amendment
: ' ill, 1
. The motion for consideration of the Bill was moved by Shri C.
Subramaniam.
(Lok Sabha adjourned at 1.10 P.M. and re-assembled at 2.05 P.M.)
The following Members took part in the debate:—
(1) Shri Somnath Chatterjee
“--(2) Shri S."M. Banerjee
(3) Shri S. R. Damani
, (4) Shri V. Mayavan
hd (5) Dr. Laxminarayan Pandeya
(8)..Shri Madhu Limaye
(7) Shri P..G. Mavalankar
- Bhri. C, SBubrameniam replied to the debate.
The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up.
Clauses 2 and 3 were adopted.
Clause 4 was adopted, as amended. '
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill, as amended, be passed was moved by Shri
C. Subramaniam.
The :motion ‘was adopted and the Bill, as amended, was passed.
{8ty The ‘Government of Union Territories Amendment Bill, 1975
" The ‘motion for consideration of the Bill was moved by Shri K.
Brahmananda Reddy. @~ o
The following Members took part in the debate:—
.. (1) Shri D. Deb
<4 (3)Shri Remavatar Shastri
(3) Shri. Dinesh Chandra Goswami
-iftedt K Prahmananda Reddy replied to the debate.
'mm”iﬁbﬁbri’fbr consideration was adopted and clause-by-clause con-
sideration of the Bill was takeii.up.
Clauses 2 to 15 were adopted, ‘
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri K. Brahman-
anda Reddy. ST '
[P.T.O.



The motion was adopted and the Bill was passed.
(iii) The All-India- Services. (AmeSn%rl?pnt) Bm, 1975, as .passed by Rajya

The motion for consideration of the B111 as passed by Ralya Sabha,
was moved by Shri F. 'H. Mohsin. *

The motion for consideration was adopted anﬂ clause-by-clause con-
sideration of the Bill was taken up.

Clauses 2 and 3 were adopted. AR S et W
Clause 1, the Enacting Formula and the- Long Tiﬂe ‘were also adopted.
'The motion that the Bill be passed was ‘moveéd by Shn F. H. Mohsin.
The motion was adopted and the Bill was passed.

(iv) The Former Secretary of State Service Officers, (Condmons of Ser

vice) Amendment Bill, 1975, as passed By Rajys Sabha: - =

The motion for consideration. of the Bill, as passed by Rajya ‘Sabha,
was moved by Shri F, H. Mohsin. -

The motion for consideration was adopted and clause-by-elause ‘con-
sideration of the Bill was taken up.

Clauses 2 and 3 were adopbed. _ ‘
Clause 1, the Enacting Formula and the LOng_Ti’tle we_tel also adopted.
The motion that the Bill be passed was moved by. Shri F, H, Mohsin,
The motion was adopted and the Bill was passed.

10. Government Bill—Under Consideration ‘ v
The Untouchability (Offences) Amendment and M;scella.neous Provision
Bill, 1972, as reported by. Joint Committee . -
The motion for consideration of the Bill, as . reported hy the iomt
-Committee, was moved by Shri Om Mehts. . :
The followmg Members took part in.the debate:~— - .
(1) Shri Krishna Chandra Halder:

(2) Ch. Sadhu Ram
{3) Shri Sarjoo Pandey (Speech unﬁmshed)

- The dlscussmn was, not com:luded

11. Half-an-Hour Discussion 1
Shri Madhu Dandavate raised & half-an-hour discussion on points
arising out of the answer given on the 18th February, 1975 to Unstarred
-gueﬁtagn No. 165 regarding appointiment of Judges of Supreme Coum; and
igh Courts. ~

ot

Shri H. R. Gokhgle replied to: the discussioi, . .. ... .
6.08 P.M. .
(Lok Sabha adjourned till 11 AM on"W@iﬁ'nesday. rthe 7th Mﬂy, 1975).

oy R N F5 KA S SN P U SN R SRL Y SRR S O R0 Y £
CORRIGENJSUM e
. In. Bulleﬁp, Part, I dated May 5, 1975—’ L
. -Page 6, lme 4 fxom bottom,_ o ; L
" for “Clauses 25 to 31” read “Clatises % to 3 7

i 4
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LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

Wednesday, May 7, 1975[Vaisakha 17, 1897 (Saka)

; No. 499
11.02 AM.

1. Obituary Reference

The Speaker made a reference to the passing away of Shri Peter
Alvares, who was a Member of Third Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark of
respect.

v2. Starred Questions

Starred Questions Nos. 915, 916, 919, 920 and 923—926 were orally
answered. Replies to remaining questions were laid on the Table.

3. Unstarred Questions
- Replies to Unstarred Questions Nos. 8878—8904, 8906—9025 and
9027—9077 were laid on the Table.

4. Papers Laid on the Table , ,
The following papers were laid on the Table:—
(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(a) (i) Review by the Government on the worlgiqg of the
Bharat Pumps and Compressors Limited, Naini, Allaha-

bad, for the year 1973-74.
(ii) Annual Report of the Bharat Pumps and Compressors

Limited, Naini, Allahabad, for the year 1973-74 along
with the Audited Accounts and the comments of the Comp-

troller and Auditor General thereon.

(b) (i) Review by the Government on the working of the
Mining and Allied Machinery Corporation Limited, Durga-
pur, for the year 1973-74.
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(ii) Annual Report of the Mining and Allied Machmery Cor-
poration Limited, Durgapur. for the year 1973-74 aiong with
the Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

(¢) (i) Review by the Government on the working of the
Heavy Engineering Corporation Limited, Ranchi, for the
year 1973-74.

(ii) Annual Report of the Heavy Engineering Corporation
Limited, Ranchi, for the year 1973-74 along .with the
Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

(2) A copy each of the following Reports (Hindi and English
vers1ons) of the Development ‘Council under sub-section (4)
of section 7 of the Industries (Development and Regulatlon)
Act, 1951:—

(i) Annual Report of the Development Council -for Heavy
Electrical Industries for the year 1973-74.

(ii) Annual Report of the Development Council for Heavy
Electrical Industries for the year 1974-75.

(3) A copy each of the following papers (Hindi and English
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(a) (i) Review by the Government on the working of the
Hindustan Paper Corporation Limited, New Delhi, for
the year 1973-74.

(ii) Annual Report of the Hindustan Paper Corporation
Limited, New Delhi, for the year 1973-74 along with the
Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

(b) (i) Review by the Government on the working of the
Bharat Opthalmic Glass Limited, Durgapur, for the year
1973-74.

“(ii) Annual Report of the Bharat Opthalmic Glass Limited,
Durgapur, for the year 1973-74 along with the Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

(4) A copy of the All India Services (Provident Fund) Third
Amendment Rules, 1975 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 515 in Gazette of India
dated the 26th April, 1975, under sub-section (2) of section 3
of the All India Services Act, 1951.

(5) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 159 of the Customs Act, 1962:—

(i) G.SR. 248(E) and 249(E) published in Gazette of India
dated the 6th May, 1975 together with an explanatory
memorandum.
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(ii) G.S.R. 250(E) and 251(E) published in Gazette of India
-dated the 6th May, 1975 together with an explanatory
memorandum.

(6) A copy of Notification No. G.SR. 201(E) published in
Gazette of India dated the 16th April, 1975 containing
the Agreement between the Government of India and the
Government of Italy for the avoidance of double taxation of
income of enterprises operating aircraft, issued under sec-

., tion 90 of the Income-tax Act, 1961 and section 24A of the
Companies (profits) Surtax Act, 1964,

(7) A copy each of the following Notifications (Hindi and English
versions) under sub-section (6) of section 3 of the Essential
Commodities Act, 1955:—

(i) The Inter-Zonal Wheat and Wheat Products (Movement
‘Control) Second Amendment Order, 1975, published in
Notification No. G.S.R. 176(E) in Gazette of India dated
the 31st March, 1975,

(i) G.S.R. 177(E) published in Gazette of India dated the 31st
March, 1975 rescinding the Wheat (Price Control) Order.
1974 published in Notification No. G.S.R. 261(E) dated the
5th June, 1974,

(8) (i) A copy of the Annual Report of the Indian Statistical Insti-
tute, Calcutta, for the year 1972-73. .

(ii) A statement (Hindi and English versions) explaining the
reasons for not laying simultaneously the Hindi version of
the above Report.

(9) A copy each of the following papers (Hindi and English
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(a) (i) Review by the Government on the working of the
National Projects Construction Corporation Limited, New
Delhi, for the year 1973-74. . '

(ii) Annual Report of the National Projects Construction Cor-
poration Limited, New Delhi, for the year 1973-74 along
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon,

(b) (i) Review by the Government on the working of the
Neyveli Lignite Corporation Limited, Neyveli, for the
year 1973-74.

ii) Annual Report of the Neyveli Lignite Corporation Limited,

G Neyveli, fcﬁ'0 the year 1973-74 along with the Audited
Accounts and the comments of the Comptroller and Audi-
tor General thereon.

(10) A copy of the Budget Estimates (Hindi and English versions)
of the Damodar Valley Corporation for the year 1975-76,
under sub-section (3) of section 44 of the Damodar Valley
Corporation. Act, 1948.
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(11) A copy of the Annual Report (Hindi and English versions)
of the Damodar Valley Corporation along with Audit Report
on the accounts thereof for the year 1971-72, under sub-
section (5) of section 45 of the Damodar Valley Corpora-
tion Act, 1948.

(12) A copy of Notification No. G.S.R. 164(E) (Hindi and English
versions) published in Gazette of India dated the 26th March,
1975 issued under the Coal Mines (Conservation and Deve-
lopment) Act, 1974. .

(13) A copy of Notification No, S.O. 159(E) (Hindi and English
versions) published in Gazette of India dated the 29th March,
1975, under sub-section (3) of section 6 of the Coal Mines
(Conservation and Development) Act, 1974.

(14) A copy of the Coal Mines (Conservation and Development)
Rules, 1975 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 184(E) in Gazette of India dated the Ist
April, 1975, under sub-section (4) of section 18 of the Coal
Mines (Conservation and Development) Act, 1974.

(15) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(i) Review by the Government on the working of the Film
Finance Corporation Limited, Bombay, for the year
1973-74.

(ii) Annual Report of the Film Finance Corporation Limited,
Bombay, for the year 1973-74 along with the Audited

Accounts and the comments of the Comptroller and Audi-
tor General thereon.

5. Minutes of Committee on Absence of Members—Laid on the Table

Minutes of the Nineteenth to Twenty-first sittings of the Committee on
Absence of Members from the Sittings of the House, held during the
current session, were laid on the Table.

6. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha that Rajya
Sabha had no recommendations to make to Lok Sabha in regard to the
Appropriation (No. 2) Bill. 1975 passed by Lok Sabha on the 29th April,
1975.

7. Report of Committee on Private Members’ Bills and Resolutions

Shri G. G. Swell presented the Fifty-sixth Report of the Committee
on Private Members’ Bills and Resolutions.

8. Report of Committee on Absence of Members

Shri Chandrika Prasad presented the Twenty-first Report of the Com-
mittee on Absence of Members from the Sittings of the House.
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9. Government Bill—Motion for Leave to Introduce
The Maintenance of Internal Security (Amendment) Bill, 1975

The motion for leave to introduce the Bill moved by Shri K. Brahma-
nanda Reddy was opposed and several points of order were raised .

(Lok Sabha adjourned at 1.50 P.M. and re-assembled at 3 P.M.)
The digcussion was not concluded.
7. 15 PM.

(Lok Sabha adjourned till 11 A.M. on Thursday, the 8th May, 1975).

S. L. SHAKDHER,
Secretary-General.



LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Thursday, May 8, 1975|Vaisakha 18, 1897 (Saka)

Ne. 500
11.02 AM.
1. Starred Quesiions

Starred Questions Nos. 935, 936, 938 and 943 were orally answered.
Replics to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 9078—9187 and 9189--9277
were laid in the Table.

Statetnents by the Deputy Minister of Labour (i) correcting the reply
given on the 6th March, 1975 to Unstarred Question No. 2433 regarding
deaths in coal mines due to unsafe conditions and (ii) giving reasons for

* the delay in correcting the reply were also laid on the Table.

3. Ruling by Speaker Regarding Privilege Matter

The Speaker gave his ruling on question of privilege sought to be raised
by Sarvashri Janeshwar Misra and Madhu Limaye on the 6th May, 1975 in
respect of a letter alleged to have been written by employees of Hindalco to
the President of Hindalco and referred to by Shri Janeshwar Misra in the
House on the 2nd M‘)ay, 1975.

4, Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and English versions)
under sub-section (1) of section 619A of the Companies Act,
1956:—

(a) (i) Review by the Government on the working of the Indian
Drugs and Pharmaceuticals Limited, New Delhi, for ihe
year 1973-74.

(ii) Annual Report of the Indian Drugs and Pharmaccuticals
Limited, New Delhi, for the year 1973-74 along with the
Audited Accounts and the comments of the Comptroller and
Auditor General thereon,
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(b) (i) Review by the Government on the working of the Ferti-
lizers and Chemicals Travancore, Limited, for the year

1973-74.

(ii) Annual Report of the Fertilizers and Chemicals Travancore,
Limited, for the year 1973-74 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor
General thereon.

(c) (i) Review by the Government on the working of the Pyrites,
Phosphates and Chemicals Limited, for the year 1973-74.

v (i) Annual Report of the Pyrites, Phosphates and Chemicals
Limited, for the year 1973-74 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor
General thereon.

(2) (i) A copy of the Report of the Commlttee on Drugs and Phar-
maceutical Industry.

(ii) A statement (Hindi and English versions) regarding the Report
of the Committee on Drugs and Pharmaceutical Industry.

(iii) A copy of the Recommendations (Hindi version) made by
the Committee on Drugs and Pharmaceutical Industry.

(iv) A statement (Hindi and English versions) explaining reasons for
not laying simultaneously the complete Report of the Com-
~  mittee on Drugs and Pharmaceutical Industry, in Hindi.

(3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:—

(i) Review by the Government on the working of the Bharat
Heavy Electricals Limited, New Delhi, for the year 1973-74.

(ii) Annual Report of the Bharat Heavy Electrical Limited, New
Delhi, for the year 1973-74 along with the Audited Accounts
and the comments of the Comptroller and Auditor General
thereon.

(4) A copy each of the following papers under article 151(1) of the
Constitution:—

(i) Report (Hindi and English versions) of the Comptroller and
Auditor General of India, for the year 1973-74, Union
Government (Railways).

(ii) Report (Hindi version) of the Comptroller and Auditor Gene-
ral of India, for the year :'1972-73, Union Government
(Civil) Revenue Receipts—Volume I—Indirect Taxes and
Vol. II—Direct Taxes.

(5) A copy of Appropriation Accounts, Railways, for 1973-74, Part
I—Review (Hindi and English versions).
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(6) A copy of Appropriation Accounts, Railways, 1973-74, Part
Il—Detailed Appropriation Accounts (Hindi and English
versions).

(7) A copy of Block Accounts (including Capital statements com-
prising the Loan Accounts), Balance Sheets and Profits and
Loss Accounts, Railways, for 1973-74 (Hindi and English
versions).

(8). A copy of the Annual Accounts of the Bombay Port Trust for
the year 1973-74 and the Audit Report thereon (Hindi and
English versions) under sub-section (2) of section 103 of the
Major Port Trusts Act, 1963.

(9) (i) A copy of the Gujarat Carriage of Goods Taxation (Amend-
ment) Rules, 1974 (Hindi and English versions) published in
Notification. No. GH{G|74|240/GTA|[1269|77159|E in Gujarat
Government Gazette dated the 5th December, 1974, under sub-
section (4) of section 32 of the Gujarat Carriage of Goods
Taxation Agt, 1962, read with clause (c) (iii) of the Proclama-
tion dated the 9th February, 1974, issued by the President in
relation to the State of Guijarat.

(i) A statement (Hindi and English versions) showing reasons for
delay in laying the above Notification.

(10) (i) A copy of Gujarat Notification No. G|G|74|22]MVA-7570;
85258-E (Hindi and English versions) published in Gujarat
Government Gazette dated the 30th January, 1975, under sub-
section (2) of section 31 of the Gujarat Carriage of Goods
Taxation Act, 1962, read with clause (c) (iii) of the Proclama-
tion dated the 9th February, 1974 issued by the President in
relation to the State of Gujarat.

(ii) A statement (Hindi and English versions) showing reasons for
delay in laying the above Notification.

(11) A copy of the Agreement dated the 17th February, 1975 (Hindi
and English versions) entered into between the Central Govern- 4o
ment and the Government of the State of Haryana in relation to
the development or maintenance of any such part of a highway
situated within a municipal area as referred to in sub-section
(i) of section 2 of the National Highways Act, 1956, under sec-
tion 10 of the said Act. '

(12) (a) A copy each of the following Gujarat Notification (Hindi and
English versions) under sub-section (3) of section 13 of the
Bombay Motor Vehicles Tax Act, 1958, read with clause (c)
(iii) of the Proclamation dated the 9th February, 1974 issued
by the President in relation to the State of Gujarat:—

(i) Notification No. GH|G|74/228MVA-5668-814(i)-E  pub-
llisi.l:ed' in. Gujarat Government Gazette dated the 24th Octo-
] 1974-
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(i) Notification No. GH|G|74|21|]MVA-7570(85258-E published
in Gujarat Government Gazette dated the 30th January, 1975.

(iii) Notification No. GH|G|75|68MTA-1774|1736(1)-E pub-
lished in Gujarat Government Gazette dated the 27th
March, 1975.

(b) Three statements (Hindi and English versions) showing reasons
for delay in laying the above Notifications.

(13) A copy of the Drugs and Cosmetics (Second Amendment) Rules,
1975 (Hindi and English versions) published in Notification No.
G.S.R. 358 in Gazette of India dated the 15th March, 1975,
under section 38 of the Drugs and Cosmetics Act, 1940.

(14) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companie
Act, 1956:— -

(i) Review by the Government on the \ivorking of the Hindustan
Insecticides Limited, New Delhi, for the year 1973-74.

"(ii) Annual Report of the Hindustan Insecticides Limited, New
Delhi, for the year 1973-74 along with the Audited Accounts
and the comments of the Comptroller and Auditor General
thereon.

(15) A statement (Hindi and English versions) on the prospects of
crude oil production from Assam with special reference to the
demand being made for the establishment of additional refiningy
capacity in that State.

(16) A copy of the Annual Report (Hindi and English versions) of
the Praga Tools Limited, Secunderabad, for the year 1973-74
along with the Audited Accounts and the comments of the
Comptroller and Auditor General thereon, under sub-section
(1) of section 619A of the Companies Act, 1956.

(17) The folloiwng statements showing the action taken by the Gov-
crnment on various assurances, promises and undertakings
given by the Ministers during the various Sessions of Lok
Sabha:— J

Fourth Lok Sabha
(i) Statement No. XXVIII—Eleventh Session, 1970.
Fiftb Lok Sabha

(i) Statement No. XXIV—Third Session, 1971,
(ii1) Statement No. XXVIII—Fourth Session, 1972.
(iv) Statement No. XVIII—Sixth Session, 1972.

(v) Statement No. XXI—Seventh Session, 1973,
(vi) Statement No. XV-—Eighth Session. 1973.
(vii) Statement No. XIII—Ninth Session, 1973.
(viii) Statement No. XIV—Tenth Session, 1974.
(ix) Statement No. VII—Eleventh Session, 1974.

(x) Statement No. VI—Twelfth Session, 1974.

(xi) Statement No. II—Thirteenth Session, 1975.
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(18) A copy each of the following papers (Hindi and English ver-
sxon_s) under sub-section (1) of section 619A of the Com-
. Ppanies Act, 1956:—

~(a) (i) Review by the Government on the working of the
Mineral Exploration Corporation Limited, Nagpur, for the
year 1972-73.

(ii) Annual Report of the Mineral Exploration Corporation

Lzmx_ted, Nagpur, for the year 1972-73 along with the

. Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

(b) () Re\(iew by the Government on the working of the Steel
Authority of India Limited, for the year 1973-74.

'(ii) Annual Report of the Steel Authority of India Limited, for
the year 1973-74 along with the Audited Accounts-and
tlh;e comments of the Comptroller and Auditor General
thereon.

(c) (i) Review by the Government on the working of the
Mysore Iron and Steel Limited, Bhadravati, for the year
1973-74.

(ii) Annual Report of the Mysore Iron and Stee]l Limited,
Bhadravati, for the year 1973-74 along with the Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

(19) A copy each of the following papers, under sub-section (1)
of section 619A of the Companies Act, 1956, read with
clause (c¢) (iii) of the Proclamation dated the 9th February,
1974 issued by the President in relation to the State of
Gujarat: —

(i) Review (Hindi and English versions) by the Government
on the working of the Gujarat Mineral Development Cor-
poration Limited, Ahmedabad, for the year 1973-74.

(ii) Annual Report of the Gujarat Mineral Development Cor-
poration' Limited, Ahmedabad, for the year 1973-74 along
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(20) (i) A copy of the Report of the Wheel and Axle Plant Corf:
mittee of Durgapur Steel Plant.

(ii) A statement indicating the progress on the implementation
of the recommendations made by the Wheel and Axle Plant}
Committee of Durgapur Steel Plant for -the period endmgj

November, 1974. #
(21) A copy of the Certified Accounts (Hindi and English versions,
of the Delhi Development Authority for the year 1970-71 to-
gether with the Audit Report thereon, under sub-section (4) of

section 25 of the Delhi Development Act, 1957. ,
[P.TO.
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(22) A copy of the Annual Report (Hindi and English versions)
of the Employees’ State Insurance Corporation for the year

1973-74, under section 36 of the Employees’ State Insurance
Act, 1948.

(23) A copy each of the following Notifications (Hindi and Eng-

lish versions) under sub-section (7) of section 59 of the
Mines Act, 1952:—

(i) The Coal Mines (Amendment) Regulations, 1975, publish-
in Notification No. G.S.R. 512 in Gazette of India dated the
19th April, 1975.

(ii) The Metalliferous Mines (Amendment) Regulations, 1975,
published in Notification No. G.S.R. 513 in Gazette of
India dated the 19th April, 1975.

5. Brochure on Salaries, Allowances and Amenities Enjoyed by Members of
Certain Foreign Parliaments '

Shri Ramsahai Pandey laid on the Table a copy of the Brochure on
Salaries, Allowances and Amenities enjoyed by Members of certain
Foreign Parliaments.

6. Messages from Rajya Sabha

Secretary-General reported the following messages from Rajya
Sabha:—

(i) That at its sitting held on the 2nd May, 1975, Rajya Sabha
concurred in the recommendation of Lok Sabha to nominate
seven members from Rajya Sabha to associate with the Com-
mittee on Public Accounts of Lok Sabha for the term be-
ginning on the 1st May, 1975 and also communicated the
following names of members of Rajya Sabha who had been
elected to the said Committee:—

(1) Shri Mohammad Usman Arif
(2) Shrimati Pratibha Singh

(3) Shri V. B. Raju

(4) Shri G. R. Patil

(5) Shri T. K. Srinivasan

(6) Dr. K. Mathew Kurian

(7) Shri Rabi Ray

(ii) That at its sitting held on the 2nd May, 1975, Rajya Sabha
concurred in the recommendation of Lok Sabha to nominate
seven members from Rajya Sabha to associate with the Com-
mittee on Public Undertakings of Lok Sabha for the term
beginning on the Ist May., 1975 and also communicated the
following names of members of Rajya Sabha who had been
elected to the said Committee:—

(1) -Shri Bhola Prasa_d
(2) Shri Jagdish Prasad Mathur
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(3) Shri Veerendra Patil

(4) Shri Sultan Singh

(5) Shri Sriman Profulla Goswami

(6) Shri Harsh Deo Malaviya

(7) Pandit Bhawani Prasad Tiwary
7. Leave of Absence

Shri A. K. Gopalan was granted leave of absence from the sittings ot

the House for the period from the 7th April to the 9th May, 1975 (Thir-
teenth Session).

8. Reports of Committee on Welfare of Scheduled Castes and Scheduled

Shri Sakti Kumar Sarkar presented the following Reports of the Com-
mittee on the Welfare of Scheduled Castes and Scheduled Tribes:—

(1) Thirty-fifth Report on the Ministry of Agriculture and Irri-
gation (Department of Agriculture)—Reservations for Sche-
duled Castes and Scheduled Tribes in the Indian Council of
Agricultural Research (Headquarters) the Indian Agricul-
tural Research Institute and the Directorate of Extension,

(2) Thirty-sixth Report on Action Taken by Government on the
recommendations contained in their Twenty-seventh Report
on the Ministry of Finance (Decpartment of Banking)—Re-
servations for, and employment of, Scheduled Castes and
Scheduled Tribes in the Reserve Bank of India and its Asso-
ciate Institutions.

(3) Report of Study Tour of Study Group 1 of the Committee on
its visit to Bombay, Poona, Goa, Bangalore, Madrag and
Hyderabad, during the January, 1975.

(4) Report of Study Tour of Study Group 11 of the Committee
on its visit to Calcutta and Andaman and Nicobar Islands in
January, 1975.

9. Presentation of Peiition

Shri Dinen Bhattacharya presented a petition signed by Shri S. K. Das
and others regarding grievances of workers of the Rayon factories.

10. Statement by Minister

The Minister of Supply and Rehabilitation made a statement in response
to the matter raised in the House on the 29th April, 1975 by Shri Dinen
Bhattacharya during the debate on the Appropriation (No. 2) Bill, 1975.
regarding problems of refugees from former East Pakistan in West Bengal.

11. Demands for Excess Grants (General)}—1972-73

Shri Pranab Kumar Mukherjee presented a statement showing Demands
for Excess Grants in respect of the Budget (General) for 1972-73.
[P.T.O.
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12. Government Bill—Motion for Leave to Introduce—Further Debate
Adjourned

The Maintenance of Internal Security (Amendment) Bill 1975

Further consideration of the motion for leave to introduce the Bill
moved by Shri K. Brahmananda Reddy on the 7th May, 1975, was resumed.

The following motion moved by Shri Somnath Chatterjee was adopted:—

“That further debate on the motion ‘That leave be granted to intro-
duce a Bill further to amend the Maintenance of_ Internal
Security Act, 1971 moved by Shri K. Brahmananda Reddy,
be adjourned.”

(Lok Sabha adjourned at 1.30 P.M. and re-assembled at 2.35 P.M.)
13. Governmeni Bills—Introduced

(1) The Supreme Court Judges (Conditions of Service) Amendment Bill,
1975.

The motion for leave to introduce the Bill moved by Shri H. R. Gokhale
was opposed. The motion was adopted and the Bill was introduced.

(2) The High Court Judges (Conditions of Service) Amendment Bill,
1975.

14. The Nagatand Budget-—1975-76—Demands for Grants

Discussion on the Demands for Grants Nos. 1, 3 to 9 and 12 to 55 in

respect of the Budget for the State of Nagaland for 1975-76 commenced and
was concluded.

All the Demands for Grants (both Revenue Account and Capital Ac-
count) for the amounts shown under column 4 of the printed List of Demands
for Grants (Nagaland) for 1975-76, were voted in full.

15. Government Bill—Introduced
The Nagaland Appropriation (No. 2) Bill, 1975.
16. Government Bill—Passed
The Nagaland Appropriation (No. 2) Bill, 1975.

The motion for consideration of the Bill was moved by Shri Pranab
Kumar Mukherjee.

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up.

Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Pranab Kumar
Mukbherijee.

The motion was adopted and the Bill was passed.
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17. Motion ) o v
Shri Atal Bihari Vajpayee moved the following motion:—

“That this House do consider the statement made by the Minister of
Finance in the House on the 22nd August, 1974 regarding the
alleged victimisation of the employees of the Comptroller and
Auditor-General and the decision to withdraw the recognition
from the All India Federation of Employees.”

The following Members took part in the debate: —
(1) Shri Dinen Bhattacharya
(2) Shri S. M. Banerjee
(3) Shri Rafsahai Pandey
(4) Shri Prasannbhai Mehta
(5) Shri P. G. Mavalahkar
(6) Shri Janeshwar Misra
(7) Shri Ptanab Kumar Mukherjee
Shri Atal Bihari Vajpayee replied to the debate.
631 PM. '

(Lok Sabha adjourned till 11 A.M. on Friday, the 9th May, 1975).

S, L. SHAKDHER,
Secretary-General.



LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

Friday, May 9, 1975/ Vaisakha 19, 1897 (Saka)

No. 501
11.03 AM.

1. Starred Questions
Starred Questions Nos. 957, 961—963. 966 and 969 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 9278—9477 were laid on the
Table.

3. Question of Privilege

The Speaker gave his consent to the raising of a question of privilege
given notice of by Shri Shyamnandan Mishra against Shri Janeshwar Misra,
M.P. for his having read out in the House on the 2nd May, 1975 an alleged
forged letter stated to have been written by employees of Hindalco to the
President of Hindalco.

Shri Shyamnandan Mishra then asked for leave of the House to raise the
question of privilege. Leave was granted.

Shri Shyamnandan Mishra then moved the following motion:—

“That the question of privilege against Shri Janeshwar Misra, a Mem-
ber of this House, for his having read out in the House on 2nd
" May, 1975, a letter by an employee of HINDALCO to the
Company's President saying that a sum of Rs. 5 lakhs was paid
to the Private Secretary of the Prime Minister to prevent trade
union activity, which letter the Prime Minister has alleged is

a forged one. be referred to the Commiittee of Privileges.”

An amendment that the House directs that the Committee submit its
Report in the last week of the next session. moved by Shri Madhu Limaye
was negatived.

The motion moved by Shri Shyamnandan Mishra was adopted.
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4. Papers laid on the Table

The following papers were laid on the Table:—

() A copy of the Annual Report (Hindi and English versions of the
International Airports Authority of India for the year 1973-74,
under sub-section (2) of section 25 of the International Air-
ports Authority Act, 1971.

(I) A copy of the Certified Accounts (Hindi and English versions) of
the International Airports Authority of India for the year
ended 31st March, 1974 together with the Audit Report there-
on, under sub-section (4) of section 24 of the International Air-
ports Authority Act, 1971.

(I11) (i) A copy of the Gujarat Cooperative Societies (Amendment I) _
Rules, 1972, published in Notification No. GHKH|5|CSR-4971|
21729|B in Gujarat Government Gazette dated the 24th August,
1972, under sub-section (4) of section 168 of the Gujarat
Cooperative Societies Act, 1961, read with:clause (c)(iii) of
the Proclamation dated the 9th February, 1974, issued by the
President in relation to the State of Gujarat.

(ii) A statement (Hindi and English version) eXplaining reasons
for not laying the Hindi versions of the above Notification.

(IV) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companics
Act, 1956:—

~ (i) Review by the Government on the working of the National
Industrial Development Corporation Limited, New Delhi, for
the year 1973-74.

(ii) Annual Report of the National Industrial Development Cor-
poration Limited. New Delhi, for the year 1973-74 along
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.

(V) A copy of the Gujarat Panchayats (Amendment) Act, 1975 §
(Hindi and English versions) (President’s Act No. 1 of 1975)_
published in Gazette of India dated the 29th March, 1975,
under sub-section (3) of section 3 of the Gujarat State Legisla-
ture (Delegation of Powers) Act, 1974.

(VI)(a) A copy each of the following Gujarat Notification under sub-
section (4) of section 323 of the Gujarat Panchayat Act, 1961,
read with clause (c)(iii) of the Proclamation dated the 9th
February, 1974 issued by the President in relation to the State
of Gujarat:—

(i) The Gujarat Panchayat Service (Appointing Authorities)
(Amendment) Rules. 1973, published in Notification No.
KP|202/PRR|8570(73)|TH in Gujarat Government Gazette
dated the 5th October, 1973 together with an explamatory
note.



(ii) The Gujarat Panchayat Service (Conduct) (Amendment) Rules,
1973, published in Notification No. KP|208|PSR|1071|9295|
73-TH in Gujarat Government Gazette, dated the 6th Nov-
ember, 1973 together with an explanatory note.

(iii) The Block Extension Educator (Panchayat Service) Recruit-
ment (Examination) Rules. 1974, published in Notification
No. KP|70{(74)|JPM|1070|1759|TH in Gujarat Government
Gazette dated the 22nd March, 1974 along with corrigendum
thereto published in Notification No. KPf251174|JPM|1070|
4036|TH in Gujarat Government Gazette dated the 4th
December, 1974, together with an explanatory note.

(iv) The Gujarat Gram Panchayats’ Secrctaries (Recruitment,
Training and Conditions of Service) (Amendment) Rules,
1974, published in Notification No. KP|74|106|TCM|3073|
CH in Gujarat Government Gazette dated the 6th May,
1974 along with ‘Erratum’ thereto published in Notification
No. KP|74|226]TCM-3073|CH in Gujarat Government
Gazette dated the 23rd November. 1974 together with an
explanatory note.

(b) Four statements (Hindi and English versions) showing reasons
for delay in laying the above Notifications.

(c) Four statements (Hindi and English versions) explaining the
reasons for not laying the Hindi versions of the Notifications
mentioned in (VI) above.

(VH) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

" (a) (i) Review by the Government on the working of the National
Texti];. Corporation Limited, New Delhi, for the year
1973-74. ‘

(ii) Annual Report of the National Textile Corporation Limited.
New Delhi, for the year 1973-74 along with Audited Ac-
counts and the comments of the Comptroller and Auditor
General thereon.

\ (b) (i) Review by the Government on the working of the National
Instruments Limited, Calcutta, for the year 1973-74,

(ii) Annual Report of the National Instruments Limited, Calcutta,
for the year 1973-74 along with the Audited Accounts and
the comments of the Comptroller and Auditor General
thereon.

#(c) (i) Review by the Government on the working of the Cement
Corporation of India Limited. New Dethi, for the year
1973-74.
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(ii) Annual Report of the Cement Corporation of India Limited,
New Delhi, for the year 1973-74 along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(d) (i) Review by the Government on the working of the Instru-
mentation Limited, Kota, for the year 1973-74.

(i) Annual Report of the Instrumentation Limited, Kota, for the
year 1973-74 along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.

(VIII) A copy of the Annual Report (Hindi and English versions) of
the National Productivity Council, New Delhi, for the year
1973-74.

(IX) A copy of Notification No. S.0. 195(E) (Hindi and English ver-
sions) published in Gazette of India dated the 30th April,
1975 rescinding the Cement (Conservation and Regulation of
Use) Order, 1974, under sub-section (6) of section 3 of the
Essential Commodities Act, 1955.

(X)(a) A copy each of 9 Principal, 8 Subsidiary and 20 Supple-
mentary Agreements (Hindi and English versions) entered into
by the Reserve Bank of India with the State Governments in
terms of section 21A(1) of the Reserve Bank of India Act,
1934, under sub-section (2) of section 21A of the said Act.

(b) A statement (Hindi and English versions) showing reasons for
delay in laying the above Agreements.

(XI) A copy of the Report of the Comptroller and Auditor General
of India for the year 1973-74, Union Government (Civil) Re-
venue Receipts—Volume I—Indirect Taxes, and Volume 11—
Direct Taxes, under article 15(1) of the Constitution.

(XID) A copy of the Notification No. G.S.R. 252(E) (Hindi and

English versions) published in Gazette of India dated the 7th May,

1975, under section 159 of the Customs Act. 1962, together
with an explanatory memorandum.

(XIII) A copyeachof Notification Nos. G.S.R.246(E)and 247(E)
(Hindi and English versions) published in Gazette of India dated
the Sth May 1975, issued under the Central Excise Rules,
1944, together with an explanatory memorandum.

(XIV) A copy of Appropriation Accounts of the Government of
Union Territory of Pondicherry for the year 1971-72 (Hindi
version)-

(XV) Statements (i) correcting the reply given on the 20th
December, 1974 to Unstarred Question No. 5365 by Shri
Indrajit Gupta regarding raids on Bird and Company of Cal-
cutta and (ii) giving reasons for delay in correcting the reply.

(XV]) statements (i) correcting the reply given on the 28th February,
1975 to Unstarred Question No. 1652 by Shri Phool Chand
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Verma regarding arrears of Income-tax against first 20 Firms/
!ndustues .of Madhya Pradesh and (ii) giving reasons for delay
In correcting the reply.

(XVII) A copy each of the following President's Act (Hindi and
Enghsh versions) under sub-section (3) of section 3 of the
Gujarat State Legislature (Delegation of Powers) Act. 1974:—

(1) The Saurash}ra Gharkhed, Tenancy Settlement and Agricultural
Lands (Gujarat Amendment) Act, 1974 (President's Act No. 13

of 1974) published in Gazette of India dated the 31st Decem-
ber, 1974.

(2) The Bombay Inams (Kutch Area) Abolition (Gujarat Second
Amendment) Act. 1974 (President’s Act No. 14 of 1974) pub-
lished in Gazette of India dated the 31st December, 1974.

(3) The Bombay Tenancy and Agricultural Lands (Gujarat Second
Amendment) Act, 1974 (President’s Act No. 15 of 1974) pub-
lished in Gazette of India dated the 31st December, 1974,

(XVIH) A copy each of the following papers (Hindi and English
versions) under sub-rule (5) of rule 3 of the Air Corporations
Rules, 1954:—

(1) Summary of Budget Estimates for Revenue and Expenditure of
Air India for the year 1975-76.

(2) Summary of Actuals for the year 1973-74, Budget Estimates and
Revised Estimates for the year 1974-75 and Budget Estimates
for the year 1975-76. of Air India.

(3) Summary of Budget Estimates for Revenue and Expenditure of
the Indian Airlines for the year 1975-76.

(4) Summary of Actuals for the year 1973-74, Budget Estimates and
Revised Estimates for the year 1974-75 and Budget Estimates
for the year 1975-76, of Indian Airlines.

(XIX) A copy each of the following Notifications (Hindi versions)
under sub-section (3) of section 642 of the Companies Act,
1956:—

(1) The Companies (Acceptance of Deposits) Rules, 1975, published
in Notification No. G.S.R. 516 in Gazette of India dated the
26th April, 1975.

(2) The Companies (Declaration of Beneficial Interest in Shares)
Rules, 1975, published in Notification No. G.S.R. 517 in
Gagzette of India dated the 26th April, 1975.

(3) The Application of section 159 to Foreign Companies Rules,
1975, published in Notification No. G.S.R. 518 in Gazette of
India dated the 26th April, 1975. g
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(4) The Companies (Appointment of Sole Agents) Rules, 1975, pub-
lished in Notification No. G.S.R. 519 in Gazette of India dated
the 26th April, 1975.

(3) The Companies (Secretary’s Qualifications) Rules, 1975, publish-
ed in Notification No. G.S.R. 520 in Gazette of India dated
the 26th April, 1975.

(XX) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies
Act, 1956:—

(1) Review by the Government on the working of the Engineers India
Limited, New Delhi, for the year 1973-74.

- (2) Annual Report of the Engineers India Limited, New Delhi, for
the year 1973-74 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon.

(XXI) (i) A copy of the Annual Report (Hindi and English versions)
of the Central Vigilance Commission for the year 1973-74.

(ii) Memorandum (Hindi and English versions) explaining the rea-
sons for not-acceptance by Government of the Commission’s
advice in certain cases mentioned in the above Report.

(XXII) A copy each of the following Interim Reports (Hindi ver-
sion) of the National Commission on Agriculture:—

(1) Fertilizer Distribution.

(2) Reorientation of Programmes of Small Farmers and Marginal
Farmers and Agricultural Labourers Development Agencies.

(3) Credit Services for Small and Marginal Farmers and Agricultural
Labourers.

(4) Some Aspects of Agricultural Research, Extension and Training.

(5) Multiplication and Distribution of quality seed pertaining to
High Yielding varieties and Hybrids of Cereals.

(6) Sericulture.

(7) Poultry, Sheep and Pig Production through Small and Marginal
Farmers and Agricultural Labourers for supplementing their
income.

< (XXHI) A copy of the Annual Report (Hindi and English versions)
of the Hindustan Aeronautics Limited, Bangalore, for the year
1973-74 along with the Audited Accounts and the Comments
of the Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956.

(XXIV) (a) A copy each of the following Gujarat Government
Orders under sub-section (4) of section 7 of the Gujarat Vacant
Lands in Urban Areas (Prohibition of Alienation) Act, 1972,
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read with clause (c)iii) of the Proclamation d
February, 1974, issued b President o ated the 9th
State of Gujarat:_ 4 the President in relation to the

(1) Order No. VCT{1774/35172-V dated 8 4-1975 j
. . ~4‘ ¥ i ~ th '
of Shivani Co-operative Housing Society Ltd.,n \'? ascaarfael
Saiyad, Ta. Baroda in the Dist, of Baroga, ’

(2) Order No..VCT-1475!15878.V dated 16-4-1975 in  the
case of Shnmati Vimalaben Kashibhai Patel of Kamod Ta.
Daskroi in the District of Ahmedabad.

(3) Order No. VCT-1474[113314-V dated 21-4-1975 in the
case of Shri Ishvarlal Joitaram Pate] Chief Promoter, Nav-
deem Apartment Co-operative Housing Society (Preposed)
Ahmedabad. i '

(4) Order No. VCT-2874|7591-V dated 21-4-197S in the
case of Smt. Rambhaben Shamji of Upleta Ta. Upleta in
the District of Rajkot.

(5) Order No. VCT-1474!97535-V dated 25-4-1975, in  the
case of Anand Sarabhai Charity Trust, Ahmedabad.

(6) Order No. VCT-1474(81972-V dated 25-4-1975 in ths
case of Shri Jadaji Jasangji Thakor of Vejalpur Taluka
City, District Ahmedabad.

(7) Order No. VCT-3074|29624-V dated 25-4-1975 in the
case of Shri Mohanbhai Bhimbhai Nayak and others of
village Lingad, Tal. Palsana in the District of Surat,

(8) Order No. VCT-1474-133365-V dated 25-4-1975 in the
‘ case of Hajaribag Co-operative Housing Society Limited,
Ahmedabad.

(9) Order No. VCT-1474-133763-V dated 25-4-1975 in the
case of Chandra Co-op. Housing Society Limited, Ahme-
dabad.

(10) Order No. VCT-2875|23908-V dated 29-4-1975 in the

case of Shri Gigasha Hasamsha Fakir of Jetpur Ta. Jetpur
in the District of Rajkot.

(11) Order No. VCT|SR|65|74 dated 21-4-1975 in the case
of the President of Chalthan Vibhag Khand Udyog Saha-
kari Mandali Ltd., Chaltham Ta. Palsana in the district

of Surat.
(12) Order No. VCT|SR|96]/74 dated 29-4-1975 in t!lc case ‘of
' the Secretary, Shree Mahavir Health and Medical Relicf
Society, Surat.
(13) Order No. L.N.D.|VCT|SR.79/WS dated 30-4-1975 in the

case of Kirti Cement Pipe and Concrete Products, Anklesh-
war Ta. Ankleshwar in the district of Broach. g
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(14)

(15)

(16)

Order No. LN.D.JVCTISR.73|WS dated 30-4-1975. In
the case of Shri P. C. Patel of Ankleshwar, District
Broach.

Order No. L.N.D.|VCT|SRIWS.574 dated 30-4-1975 in
the case of Shri Manishanker Prabhashanker Pandya
Director of Amar Board and Paper Mill Private Ltd.,
Broach.

Order No. T.N.C|VCT|SR|217.WS. 1006 dated 22-4-1975
in the case of Sema Private Limited, Nadiad Ta. Nadiad
in the Dist. of Kaira.

(17) Order No. TNC-VCT-SR-25-WS-1033 dated 22-4-75 in

(18)

(19)

(20)

(21)

(22)

(23)

(24)

the case of Shri Parshottambhai Mathurbhai Sapara of
Village Uttersanda Ta. Nadiad in the District of Kaira.

Order No. TNC|VCT dated 24-4-1975, in the case of Shri
Indravadan Parshottambhai Desai and others of Nadiad
Ta. Nadiad in the District of Kaira.

Order No. T.N.C.|V.C.T|SR|156 dated 24-4-1975 in the
case of Shri Devendra Dhireylal Vyas of Nadiad Ta.
Nadiad in the District of Kaira.

Order No. TNC|VCTISR dated 25-4-1975 in the case of
Shri Kantilal Punjalal Suthar a Partner of the Jai Bharat
Pipe and Engineering Work, Kanjari Ta. Nadiad in the
District of Kaira.

Order No. TNC|VCT|SR|108 WS-996 dated 27-4-75 in
the case of Shri Becharbhai Fulabhai of Bechari, Ta.
Anand in the District of Kaira. '

Order No. TNC|VCT|SR dated 28-4-1975 in the case of
Shri Chimanbhai Sathi, the Managing Director of Sathi Cold
Storage, Chaklashi Ta. Nadiad in the District of Kaira,

Order No. TNC|VCT dated 20-4-75 in the case of Shri
Jashbhai Motibhai Patel of Pij Ta. Nadiad in the district
of Kaira.

Order No. LND|NA|VCT|SR-44 dated 23-4-1975 in the
case of Baipuri W|O Ambraham Jesang of Unza Ta. Sidh-
pur in the District of Mehsana.

(25) Order No. VCT|SR|173-7(3) dated 21-4-1975 in the case

of M|s, D.D. and Company, Ahmedabad.

(26) Order No. VCT|SR-187{7(3) dated 21-4-1975 in the case

27)

of the Anil Starch Products Ltd., Ahmedabad.

Order No. VCT|SR|196{7(3) dated 21-4-75 in the case
of Shri Jashbhai Vallabhai Patel & others of Bombay.

(28) Order No. VCTISR{190({7(3) dated 28-4-75 in the case

of Shri Vijay Oil Industries, Bombay.
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(29) Order No. CH|VCT{Rcg.3/1975 dated 24-4-1975 in
case of Shri Ahmod Musabhai and others of Tclac:: '}'!:le
Navsari in the district of Bulsar. )

(b) A statement (Hindi and English versions) showing (i
J ¢ (1) reasons
for delay in laying the above Orders and (ii) fgr nc)’t laying
the Hindi versions thereof. ‘ ’

(XXV) statement (i) correcting the reply given on the 24th March
1975 to Unstarred Question No. 4601 by Shri Hukam Chand
Kachwai regarding Composing and Reading Branch of Gov-
emment of India Press, Faridabad; and (ii) giving reasons
for delay in correcting the reply,

‘(XXV_I) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(i) Review by the Government on the working of the Mica
T;glc;i.ngv Corporation of India Limited, Patna, for the year
1973-74.

(ii) Annual Report of the Mica Trading Corporation of India
Limited, Patna, for the year 1973-74 along with the Audit-
ed Accounts and the comments of the Comptroller and
Auditor General thereon.

(XXVII) A copy of the Tea Waste (Control) Amendment Order 1975
(Hindi and English versions) published in Notification No.
G.S.R. 457 in Gazette of India dated the 12th April, 1975
under sub-section (3) of section 49 of the Tea Act, 1953.

(XXVIHI) A copy of the Annual Report (Hindi and English versions)
of the Indian Institute of Technology, Kanpur, for the year
1973-74.

(XXIX) A copy of the Annual Report (Hindi and Eoglish versions)
of the School of Planning and Architecture, New Delhi, for
the year 1973-74.

(XXX) (i) A copy of the Certified Accounts (Hindi and English
versions) of the Indian School of Mines, Dhanbad, for the
year 1971-72 along with the Audit Report thereon.

(ii) A statement (Hindi and English versions) showing reasons
for delay in laying the above Accounts,

5, Minutes of Committee on Private Members’ Bills and Rosolutions— -nid
on the Table

Minutes of the Fiftieth to Fifty-seventh sittings of the Committce on,
Private Members’ Bills and Resolutions held during the current session,
were laid on the Table.
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6. Minutes of Estimates Conunittee—Ilaid on the Table

The following Minutes of the Estimates Committee were laid on the
Table: —

(1) Minutes of the sittings of the Committee relating to the
Seventy-ninth Report on the Ministry of Education and
Social Welfare (IDepartment of Education)—Youth Welfare,
Youth Education, National Integration etc.

(2) Minutes of the sittings of the Committee relating to the
Procedural and General Matters.

7. Amendment to directions by the Speaker—Laid on the Table

Secretary-General laid on the Table a copy of the amendment to Dir-
ection 47B issued by the Speaker under the Rules of Procedure and
Conduct of Business in Lok Sabha,

8. Messages from Rajya Sabha

Secretary-General reported the following messages from Rajya
Sabha:—

(1) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Finance Bill, 1975, passed by Lok
Sabha on the 5th May, 1975.

(2) That Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Tobacco Cess Bill, 1975, passed by
Lok Sabha on the 5th May, 1975.

9. Calling Attention

Shri Indrajit Gupta called the attention of the Minister of Steel and
Mines to the reported resignation of the General Manager, Durgapur
Steel Plant and dissatisfaction among HSL executives over proposed
break-up of HSL units by decision of SAIL.

The Minister of Steel and Mines made a statement in regard thereto.

10. Report of Committee of Privileges

Dr. Henry Austin presented the Fifteenth Report of the Committee
of Privileges.

11. Report and Minutes of Committee on Petitions

Shri S- N. Singh presented the following Report and Minutes of the
Committee on Petitions:—

(1) Twenty-second Report of the Committee; and

(2) Minutes of Fifty-second to Fifty-seventh sittings of the
Committee.

12. Report of Committee on Subordinate Legislation

Shri M. S. Sanjeevi Rao presented the Sixteenth Report of the Com-
mittee on Subordinate Legislation,
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13. Report of Railway Convention Committee

Shri Virbhadra Singh presented the Seventh Report of the Railway
Convention Committee on Action Taken by Government on the recom.
mendations contaired in their Fifth Report (1971) on Requirements and
Availability of Wagons.

14, Statement by Mimister

The Minister of State for Home Affairs laid on the Table a statement
on the alleged Government interference in the religious affairs of the
Sikh community made by the President of Shiromani Gurudwara Pra-
bandhak Commitiee.

15. Motion Regarding Extension of time for Presentation of Recport of
Commiitee of Privileges
Dr. Henrl Austin moved the following motion:—

“That this House do further extend upto the last day of the next
session the time foy the presentation of the Report of the
Committee of Privileges on the question of privilege regard-
ing handcuffing of Shri Ishwar Chaudhry, M.P., referred to

the Committee on the 30th August, 1974.”
The motion was adgpted.

16, Motion of No-confidence in the Council of Ministers

Shri Jyotirmoy Bosu asked for leave of the House to make a motion
of No-confidence in the Council of Ministers.

The Speaker asked those Members who were in favour of leave being
granted to Shri Jyotirmoy Bosu to make a motion of No-confidence in the
Council of Ministers to rise in their places. As not less than fifty Mem-
bers rose, the Speaker declared that leave was granted.

17. Motion regarding Fifty-sixth Report of Committee on Private Mem-
bers’ Bills and Resolutions

Shri C. K. Chandrappan moved the following motion:—
“That this House do agree with the Fifty-sixth Report of the Com-
mittee on Private Members’ Bills and Resolutions presented

to the House on the 7th May, 1975.”

The motion was adopted.
18. Private Member’s Resolution—under consideration

Shri Samar Guha concluded his speech on the following Resolution
moved by him on the 11th April, 1975:—

“This House strongly deprecates all the slanderous remarks made
against Netaji Subhas Chandra Bose in the Report of the
‘One-man Commission of Inquiry into disappearance of Netaji

Subhas Chandra Bose', particularly on pages 7, 16, 30, 31, 37,
124 and 125, by Justice G. D. Khosla, as its chairman, and

(P.T.O.
11



urges upon the Government to expunge these disparaging, dis-
torted, factually incorrect and unwarranted observations, be-
fore the Report is made available for public circulation as they
militate the patriotic sentiment of our countrymen and further,
in consonance with our national feeling in this regard, this
highest forum of the Will of the Indian people once again
aflirms nation’s solemn homage to the greatest revolutionary
pilgrim of our motherland, who played the historic role, like
an epical hero, in the war of liberation of United India.”

The following Members took part in the debate:—

(1) Shri Priya Ranjan Das Munsi

(2) Shri Shyama Prasanna Bhattacharyya
(3) Pandit D. N. Tiwary

(4) Shri Jharkhande Rai

.(5) Shri Ramsahai Pandey

(6) Shri Jagannathrao Joshi

(7) Shri B. R, Shukla

(8) Shri P. G. Mavalankar

The discussion was not concluded.
19. Motion of No-confidence in the Council of Ministers
Shri Jyotirmoy Bosu moved the following motion:—

“That this House expresses its want of confidence in the Council
of Ministers.”

The following Members took part in the debate:—

(1) Shri Priya Ranjan Das Munsi
(2) Shri Bhogendra Jha

(3) Shri C. M. Stephen

(4) Shri Atal Bihari Vajpayee

(5) Shri H. K. L. Bhagat

(6) Shri A. Durairasu

(7) Shri Hari Kishore Singh

(8) Shri Shyamnandan Mishra

(9) Shri Jagjivan Ram

(10) Shri Frank Anthony

(11) Shri Janeshwar Misra

(12) Shri Shankar Dayal Singh
(13) Shri Madhu Dandavate

(14) Shri P. G. Mavalankar

(15) Shrimati Indira Gandhi

(16) Shri Jyotirmoy Bosu (by way of reply).

The motion was negatived. .
(Lok Sabha adjourned sine die).

S. L. SHAKDHER,
Secretary-General.
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